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The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)

PROF. SAIFUDDIN SOZ : Deputy
Speaker has vielated Rules 367 and
367A.

PROF. MADAU DANDAVATE :
This is a question of procedural ‘matter.

MR, SPEAER : We shall take it up
later.

PROF. MADHU DANDAVATE :
No, Sir. Our own contention is that no
Government ‘is there to answer - the
questions. And, therefore, let- us raise
the question and you give your rullings,

AN HON. MEMBER : This should
be decided first,

(Interruptions)

SHRIH. N. BAHUGUNA : Pleaso
listen to us first, Kindly listen to our
submission. .

MR:- SPEAKER : Please . listen. 1
am not giving.any rulling. I am only
Just.appoaling to you—Ilet us take the
questians«and - théa after thwqueulon
bour.m can take it up, .

( Inmruptlom)

SGME HON. MEMERS:: ‘No.

PROF. SAIFUDDIN SOZ : There
is volation of Rule 367.

PROF. MADHU DANDAVATE :

» My submission is that after the passing
of the. cut motion Government. has been

censured, Therefore, no. Goveroment
exist. As a result of that...,.,

(Interruptions)

And, therefore, no Government
exists. As a result no......

THE MINISTER OF PARLIAMEN-
TARY- AFRAIRS, SPORTS . AND
WORKS AND HOUSING (SHRI
BUTA SINGH) : It is not like that. °
It is_not correct, Sir.

SHRI SATYASADHAN CHAKRA-
BORTY-: Sir, because of this - Gavern-
ment-does not exist. The Government
has ceased to exist.

PROF. SAIFUDDIN SOZ : This
is Constitutional issue.

PROF. MADHU DANDAVATE :

- Sir, I.am raising a point. of.- order. . My

point of order is regarding the very
question of Government’s existence.
My contention is, yesterday, the . cuf-
motion which was moved by Shri A. K.
Roy has been passed and while the
Division was ordered and Lobbies were
cleared, the Deputy Speaker had ** to
declare that the House is adjourned aud
then went away.

SHRI BUTA SINGH : Sir, he:
cannot. cast aspersions. Aspersions on
tbe chair will not.go on record.

.( Interruptions)

"¥ Fxpungéd as ordered by 1he chair,
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PROF. MADHU DANDAVATE :
Sir, I would request the Parliamentary
Affairs Minister to listen to my point
of order.

SHRI. BUTA SINGH : There is no
" business before the House, How can he
raise the point of order ?

PROF. MADHU DANDAVATE :
Sir, Kaul and Shakhder says that cut-
motions are given by the Members of
the Opposition only and Members of the
Government Party do not generally give
such gut-motions as it will amount to
vote of censure and indirectly amount
to no-confidence in the Council of
Ministers,

Sir, yesterday, the cut-motion has
been passed. No confidence has been
expressed and the Government has been
censured. Government stands defeated
and, therefore, they have no right to
answer the question on behalf of the
Government,

(Ingerruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : .Sir, I want to say. Sir, I was
present. Lct me submit.

Sir, Mr. A. K. Roy's cut-motion
was put to vote. There was a voice vote.
And the Government was defeated. And
we demanded Division.

MR. SPEAKER : No question.

SHRI SATYASADHAN CHAKRA.-
BORTY : He ordered the Division.

(Interruptions)

MR. SPEAKER : I have to tell the
House.

SHRI A. K. ROY : I have written
to you questioning the very legality of
the Government. I have written to you
questioning the very legality of the
Government. Before the Minister
answers, kindly give a ruling whether
this Government exists legally or not,
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MR. SPEAKER : Please sit down.

SHRI H. N. BAHUGUNA : Sir,
may I make a submission ? 1 would not
take more than a minute. My submission
is that in the House if a Division bell
is rung and the Lobbies are cleared,
what is the next thing that can be
done......

MR. SPEAKER : I will tell you,

SHRI ERA. ANBARASU : Sir, the
Deputy Speaker can adjourn the
House suo-motto if he fecls that there is
no quorum,

{Interruptions)

MR. SPEAKER : I got the message.
Please sit down. I will tell you.

SHRI H. N, BAHUGUNA : Sir,
let us not repeat what has been done in
Nagaland Assembly. In similar circum-
stances, we are setting a bad example.

MR. SPEAKER : Mr. Bahuguna, I
have got the rules and regulations and I
have got the precedents. I am coming
to that. If you want to take your own
point of view......

PROF. MADHU DANDAVATE :
Sir, we are very well guided by you.

MR. SPEAKER : I have to give it.

PROF. MADHU DANDAVATE :
Sir, in the past, rullings of the Speaker
have made history. You can make
another history.

MR. SPEAKER : Mr. Panditji, I
have to go according what you have
laid down for me. I have to go accord-
ing to what the precedents have said to
me. I have to see the books. I have to
study the books because I have got’ the
message through your motion. 1 got it.

SHRI A.K. ROY: Sir, 1 have alrcady
written to you.
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MR. SPEAKER : 1 have seen
it. That is what I have studied. That is
why I have come prepared for it.

PROF. MADHU DANDAVATE :
I have read the same book which you

_are having.

MR.SPEAKER : This is what 1 say.
On page 695—this is not the book, this
is the Precedents.—Manual of rules,
Volume II, part 1I, (Rule 332 to end),
1979.

*If after clearing Lobbies for
holding a Division, it is found
that there is no quorum, House
may be adjourned and the
Division held over."”’

(Interruptions)

DR. YASANT KUMAR PANDIT :
Sir, nobody has raised the quorum,

AN HON. MEMBER : Nobody
raised it.

(Interruptions)

MR. SPEAKER : Have yon not the
patience to listen to me ?

SHRI A. K. ROY : Was it to save
the Government when it was found
that the Government was in a minority ?

(Interruptions)

MR. SPEAKER : You listen to me.
This is from the Handbook which I am
reading. I read out.;

‘“‘Before the Speaker takes
the Chair in the morning and the
House commences its sitting, the
Marshal  ascertains that there
is quorum and after he has
reported to the Speaker that
there is quorum,,....”

. ‘Then only he calls me, at certain
times, the quorum bell is rung twice,

CHAITRA 23, 1906 ($4kA)
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PROF, MADHU DANDAVATE :
This was not in the nmorning, this was
late in the evening.

MR. SPEAKER: It does not inatter.
The Manual further says :

e...after he has reported
to the Speaker that there is
quorum, the Speaker takes the
Chair. Thereafter, the Speaker
presumes that there is quorum at
all times but his attention may be
invited to lack of quorum,,,...

PROF. SAIFUDDIN SOZ : Who
invited his attention ? That is the point.

- Nobody invited his attention......

(Interruptions)

MR. SPEAKER : Why can't you
listen to me properly ? Why do you
shout at the top of your voice ? You
must listen, It is easy to say certain
things. It takes a lot of courage to say
certain things but it takss a lot of more
courage to listen to certain things. You
are not listening ; you arc interrupting
me. I am coming to the point which
you are raising. )

PROF. MADHU DANDAVATE :
We also have the courage to listen you.

MR. SPEAKER : You listen.

““Thereafier the Speaker
presumes that there is quorum at
all times but his attention may
be invited to lack of quorum or
he may himself notice the lack of
quorum. In either case, the bell
is rung and if the House is made
within the first ringing of the
bell, or, if necessary, within the
second ringing of thc bill, as the
-Speaker may direct, the business
of the House proceeds. Otherwise,
Speaker may adjourn the sitting
for lack of quorum.’’®

SHRI SATYASADHAN CHAKRA.
BORTY : Did he do it ? You bave to
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check the fsecords. We were. present
yesterday. The Deputy Speaker did not
even adjorn the House. He said, there
is no quorum and he left the Chair. All
of us we present in the House. He did
not adjourn the House.

(Interruptions)

PROF, SAIFUDDIN SOZ : I have
given a privelege motion on a specific
point......

(Interruptions)

MR. SPAEKER : Kindly listen to
me. 8ince division was called o
demanded, he rang the bill for the
division and, as there was no quorum,
he had to adjourn the House.

" DR. SUBRAMANIAM SWAMY :
I have a point of order......

(Interruptions)

MR. SPEAKER : 1 appeal to the
whole House. I will not assign it to any
single member or any party. It is the
collective responsibility of the House.

SHRI H. N. BAHUGUNA : No,
Sir, In a parliamentary democracy, the
ruling party has got the prerogative to
provide the quorum......

(Interruptions)

MR. SPEAKER : That is 'something
which is wunder conventions. I cannot
assign it to any single party.

PROF. MADHU DANDAVATE :
1 want to point out that what you read
out just now does not conform {o what
happened yesterday. Let the hon. Mem.
bers who were present in the House tcll

you what happened yesterday.

MR. SPEAKER : 1 have gone
through it.
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PROF. SAIFUDDIN -SOZ :- That is
the authentic version. I have given:a
privilege motion......

(Interruptions)

MR. SPEAKER : Again this is from
the Manual, I read out :

«Jf after .clearing the
Lobbies for holding a division, if
it is found that there is no quorum
in the House; the House may be
adjourned for want of guorum
and the division held over.”’

PROF. SAIFUDDIN SOZ . 1 accept
it. But - what happened actually ?
(Interruptions). Kindly lsten to me. I
will tell you what happened......

(Interruptions)

MR. SEAKER : Not allowed.

¥ gra quga 1

Shri Ramakrishna More.
(Interruptions)

MR, SPEAKER : Not allowed.

Shri A. K. Roy will put his ques-
tion 661.

(Interruptions)

MR. SPEAKER : I have not allowed
anybody.

" (Interruptiens)

MR. SPEAKER: I have not allowed
Anyone Now,

Shrri' A. K. Roy, please comme up
with - you Question.

(Interruptions) _
SHRI A. K. ROY : May 1 speak ?

(Intertuptions)
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MR, SPEAKER : Yes. Type 1 1459 Nos,
' 462 Nos.
ORAL ANSWERS TO QUESTIONS Type 11
Type III I3 Nos.
AHotment of Quarter In Suburban Section
of Sealdah Division Tyye 1V . 5 Nos.

*661. SHRI A. K. ROY : Will the
Minister of RAILWAYS be pleased to lay
a.statement showing :

(a) whether Railway quarters are
constructed at road side stations for
providing suitable accommodation to
the staff and their families working at
these stations in the exigency of Railway
services ; -

(b) if so, the details of the quarters
provided at road side stations in sub-
urban section of Sealdah Division,
Eastern Railway ;

(c) number of the Station Masters
aot provided with quarters at respective
stations in thaf Division and reasons
therefor ;

{d) action taken by the Administra-
tion against the illegal occupation of
these quarters of station staff by the
staff of various Department working at’
other places ; and

(e) reasons for not maintaining
quota earmarcked for Scheduled Caste
and Scheduled Tribe staff for allotment
of quarters ?

THE MINISTER OF STATE IN
THE MINISTRY OF - RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : (a)
to (¢) A Statement is laid on the Table
of the Sabha.

Statement
(lj Yes, Sir.

(b) The total number of guartets

provided on road side stations in sub. °
urban section of Sealdah Division are as .

follows :

Total 1949 Nos.

i g

These exclude the quarter provided
at Depot Stations, Terminal Stations,
Junction Stations and Important city
Stations.

(c) The number of Station Masters
not having quarters at respective
Stations is 83, This is because either
they are having their houses nearby the
station of their posting and do not
prefer to live in railway quarters or
they have retained railway quarters at
their old stations of posting due to
their personnel reasons like children
education, etc. and also such quarters
not being far away from their present
station of posting.

(d) In cases of unauthorised occupa-
tion of railway quarters by the staff,
penal rent is recovered and disciplinary
action is taken. Where unauthorised
occupation continuous despite above
action, eviction proceedings are resorted
to.

(e) Instructions regarding reéservas=
tion of railway quarters in favour of
Scheduled Castes/Scheduled Tribes at
the Stations where 50 or more quarters
are lacated were issued in September,
1983. The Railway Administration. is
taking necessary steps to implement the
instructions.

SHRI A. K. ROY ; Railway employs -
ees are required to render 24 hours
service to the railways. The  problem
is more for the roadside stations where
residential accommodation is not availa
able. The employees who go on transs
fers " also have the accommodation
problem in the railways.
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The report of the railways for
1982-83 gives very scant information on
the accommodation problem for the
railway employees. It says :

s“About 377% of the railway staff
have been provided with quarters.
Staff quarters numbering 5,648
units were constructed during the
year. Of these, 2,526 units are
meant for Group ‘D"’ and 3,061 for
«C* staff,”’ .

There are more than 15 lakh employ-
ees and you have only 377 satisfaction
and you are contructing quarters at the
rate of 5,000 units which may give 1.03%
satisfaction. 1f we take that 6674
gatisfaction is the optimum, you will
need 100 years to give quarters to the
railway employees.

The figures which are furnished in
respect of Sealdah Division do not indi-
cate the percentage satisfaction of the
emloyees there. In part (b) of the
answer, you have given the numbers for
Types I, I1, III and IV. What petcen-
tage satisfaction do they stel to the
railway employees ? What is the requirea
ment and what is the availability of
quarters there ?

What is the criterion of allotting
quarters ? Lot of corruption is taking
place in the allotment of quarters and
for getting priority. Seniors are being
bypassed. The ncedy are being by
passed,

Have you taken a policy decision to
make arrangement for the accommoda-
tion of the employees who go on
transfer ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : The policy of rail-
ways is lo provide quarters on a progra-
mme basis for ‘Essential’ staff who are

likely to be called on duty at odd
hours.

We have divided the staff into
*Essential and Non-Essential,. ‘Essch-
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tial’ staff include—the hon. Member
must be knowing—the Station Masters.
Assistant Station Masters,Drivers, Signal
Inspectors, ,Bridge Inspectors ctc and
“Non-Essential’ staff are general clerks
and Ticket Collectors etc.

With regard to the policy of the
railways, we give priority to the ‘Essen-
tial® staff first. And then we try to
accommodate the ‘Non-Essential® staff.
1 have alrcady given you the definition
of ‘Essential’ of and *Non-Essential’,

In Sealdah Division, ‘Essential’ stafl
housed is 607 and ‘Non-Essential® staff
is 36%.

with regard to the All India picture,
because of paucity of resources,
we had 4,554 houses constructed
in 1980-81. In 1983-84 wec  have
spent about Rs. 14 crorcs and we expect
completion of 6,500 houscs. In 1984-85
we propose to construct 6,600 houses.
And that is the moncy we can afford to
spent, an

I agree with you that if we have
morc money in the fitness of things, we
could have given aecommodation to all
the descrving employees <Essential’ and
‘Non-Essential® both.

SHRI A. K. ROY : In part C’ of
the answer to my question, the hon.
Minister has said that 83 Station Mas-
ters could nat be given accommodation
in Sealdah Division and thc reason is
stated to be that thcy do not want
quarters. Are you sure about it ? Are
you aware that some Station Masters are
there who desire quarters but could
not be given duc to want of quarters ?

1n part (d) of the answer it is stated
that there is unauthorised occupation of
the railway quarters, Have you madea
survey of what is the number of quarters
under unauthorised occupation and the
rate of evacuating them ? To my know-
ledge, the rate of unauthorised occupate

_ ion is more than the rate of evacuating

them. Ultimately, more and more
quarters are gding to be under unautho-
rised occupation,
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You said that the rescrvation of
Scheduled Castés and Schedued Tribes
will be kept and some Instructions have
been given. I would like to know what
is the basis of that reservation,

SHRI A.B. A, GHANI KHAN
CHOUDHURY: In case of unauthorised
occupation, penal rent is  recovered
and disciplinary action is taken. When
this continues, cviction procedings
are started.

About the exact figures of cases of
disciplinary action taken and eviction
proceedings launched. 1 do not have the
figures at the present moment. I am
collecting the figures and I will place
them on the Tabic of this Housc for the
information of the hon. Member. I am
sorry I have not been able to collect
because it will take a bit of time to
collect all these figures.

With regard to Station Masters, that’

is the figure that I havc been given, that
83 Station Masters do not have quarters
at respective stations. They are either
having houses nearby. So they do not
want to go to their quarters, or they have
retained railway quarters at their carlier
stations of posting for thcir pecrsonal
reasons nemely the education of children
ete,

So, for these reasons some of the
Station Masters, though quarters are
available, have not taken the quarters.

With regard to reservation for
Scheduled Castcs and Schedulcd Tribes,
for SC & ST employecs of non-esscential
categorie, becauses cssential categories
get preferential treatment and therefore,
there the question of any special treat-
ment does not arise and it only arises
with rcgard to other categories, that is
non-essential categories-here 574 reserva-
tion was made and this has been increas-
ed to 107 for type I and type II quar-
ters. In Secpterber 1983 instructions
were issued that reservations should be
made in all areas where the number of
quartcrs is at least 50. In that case
this formula will apply. For the SC &

CHAITRA 23, 1906 (SAKA)
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ST employees cligible for type JII and
1V quarters in non-essential category,
instructions were issued in September
1981 to keep reservation of 5% in cities
wheré headquarters of Zonal Raiways
and production units arc located.

st T NA qEW : WsaE
Agza, @TEX O gAam el &
qragz wiy W gw-fagrd & s A
wHwifeal w1 g ad) fag ar ¥
& 1 ot w@eg X Farr ¢ e gEEw
$218 oix mA-ggTa e Y
qEnT FTAA W IR F A A
S oy faar qrar & 1 & srAT AVHAT
g s cdmw #d ¥ a9 wi-
arfeat ay aarde d feg g & gEy,
g€ el & garar ATGIEE 2T
MENaAANTOTE ar i
wgdl ¥, wgi whwd B ooy W
w& W agl faaqr § | F7 ad v
2 s 3 SgAl T N FW AN
saIfal 71, N wdae f2mQ F §,
gy & fag Aw A fawd &1
WAt wEe g@ ava 9T fawT WX
f Qeqrge @ual & oAy 1
dz-qv-dz ey few g WYX IS
qrgad agd § 19 FW@ AN Fh-
aifeal &Y fag sq ?

SHRI A.B. A, GHANI KHAN _
CHOUDHURY : 1 think I have already
replied all the questions and I cam
appreciate the anxiety of the hon. Mem-
ber. But you know for the esseatial
category we give priority and the hon.
Member has asked about the Sealdah
Division. But if you Wwant to take
India asa whole, then figure is 374. I
am not happy with this picture. This
is a disappointing picture. But, at tl-ne
the same time, I have been repeating in
the House about the paucity of funds.
If you do not have the fonds, it makes
provision of housing and other welfare
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activities difficult. Since I have assu-
med charge, I have increased the funds.
So far as welfare measures are concerned
like hospitals, housing, etc., etc. But
even then the number of people is more
and the money is not adequate enough
to give them housing at the rate you
want to give. I am trying to get morc
moncy and when more money is availa-

able, we will be able to give them houses.

SHRI R. P, YADAY : What about

preference to the Statian Masters of
roadside stations ? )

SHRI A. B. A. GHANI KHAN
CHOUDHURY : We have only essen-
tial and non-essential classfication.

SHRI RATANSINGH RAJDA :
Why don't you approach the World
Bank for assistance in this regard ?

MR SPEAKER : Next Question.

#frforw - wfaet Y Frafaa s
WIT TAGT TYTATACH AT

*662. SV FRAMAAT AFJON : ¥4T
W™ WA g qAN & FAT FOY v

(%) ;a1 X @1 F 3w & @AY
IR AT WA F AT ® WS AT
feai® 8 gars, 1968 & wa¥ swatay
¥ aidw wear § (@ 1) 11-83
A.qq. 8. /94-7€ feeedt grar o
wrag dfafas sfasl & a1t & feqis
3 @€, 1983 #1 Fasar ¥ gs W
wrEr & Yavdw azeE) st afeat
®Y 33% ¥ fag oo frogr & and ¥
gfea fear 9r Wik o ag fadw
frar a1 5 adma (weg) @
afafas afas) w1 faweadt fefoa
¥ sarmeafa @& faafaq fear srar
sifgc aar sa1 3w faua &) sfaai
AT WA JIT MDA W A &
w€E;
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(@) afe gt, v foa-fisr Fa¥
JqT HraWT A ST WIRW  HT AR
fear §;

() wT TWEgrER Wy ¥
HIGW & JFWA A ST WIRT I
7t av 1€ sraqd 9 ST §; Wk

(%) afe g, @ 9% 41 ®IY

g?

THE MINISTER OF STATEIN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF): (a) to
(d) A Statement is laid on the Table
of the Sabha.

Statement

(a) Yes, Sir. Orders were issued yide
Railway Board’s letter dated 8.7.83 that
all casual labour at present avail-
able with the Service Commissions sho-
uld be regularised by transferring them
in the adjoining Divisions, etc.

(b) Thesc directives were meant mai-
nly for the nine old Railway Service
Commissions, namely, Allahabad, Bang-
alore, Bombay, Calcutta, Gauhati,
Madras, Muzaffarpur, Patna and Secun-
derabad, many of whom had the prob-
lem of surplus casual labour as on 8.7.83
All these Commissions, except Patna
have taken necessary action to imple-
ment these orders. The seven new
Service Commissions do not have the
problem of surplus casual labour at
present.

(c) No,.Sir. He has taken action.

(d) Does not arise.

SHRI H. N. BAHUGUNA : With
reference to part (a) of the answer
placed on the table of the House in
which the hon. Minister was pleased to
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say that allcasual labourers at pres-.

ent available with the Service Commiss-

ions would be regularised, the order

which he has given on §-7-83.
Part (c¢) : May I know from the hon.
Minister if this order 'in relation to
Allahabad Service Commission was impl.
emented before 9-2-84 or not ? If not
why ? The order dated 8-7-83 is cither not
implemented or wrongly or incorrectly
implemented to which I will come later
till 9.2.84 (a) Is jt a fact or not ? (b)
if the order has been implcmented, is it
in relation to all the people-39 people-
who were serving as casual-persons in
Railway Service Commission at Allaha-
bad ?

weaw WERE : G WY, "

&AW &1 Q% Y AATT F FyTwT I
grewm ¥ ag @ fasw =9 @ Jar

L

SHRI H. N. BAHUGUNA : His
answer is in parts (a), (b) and (¢) and
so I am putting my questions in parts-
(a), (b)and (c). I congratulate my hon.
friend, Shri Ghani Khan Chaudhuri for
his, laudable ideas. Tn spite of his best
efforts, what the Railway Service Com-
mission has donc is this. Of the 39 per-
sons employed, they have dismissed
some persons some time ago. The
casual labour pcople are working
as clerks and thcy have been
sent to lay down sleepers and break

- stones. This is not the way the things
are done. Your purpose or the spirit of
the order was different. May I know
what type of order was it and what type
of work was done in Allahabad because,

according to him, everything is all right

in Allahabad.

This is my first question. My sec-
ond question remains.

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : Mr. . Speaker, Sir
there was a meeting of the Chairmen
and Member-Secretarics of the Railway
Service Commissions hcld at Calcutta

on 3-5-83. The Railway Board- also °
considered the situation and issued -
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instructions that all casual labour as on
8.7-83 be rcgularised by transferring
them to the adjoining divisions and that
no casual labour should be recruited
in future without the approval of the
Board. This is the basis. The second
position is that in so far as our informa-
tion goes, all Service Commissions had
acted according to the instructions
except Patna Service Commission whose
casual workers cannot be relieved just
now. However, thcy have also becn
asked to fall in line, Wec have given
them instructions.

Coming to Allahabad Service Comm.
ission, I am told, that as on 8-7-83, 42
casual labour were on rolls and suitable
action is being taken about them.
However, I understand on further
enquiries that 74 casual labour, as it
appears, scrved the Commission earlier
in stages. I can assure the House and
the hon. Member that if any person
other than these 42 was on the rolls of
the Railway Service Commission on
8.7-83, he will also be dealt with in the
same manner. Regarding the 74 casual
workers also, we shall ask the Northern
Railway to engage them in prefernce to
any fresh posts against the future
requirements.

SHRI H. N. BAHUGUNA : I am
grateful to the Minister for his candid
reply. But, I had put the question as
to why the Railway Service Commission
took so much time in implementing the
orders. To that he has not given any
explanation. I can understand  his
predicament because these officers are
not willing to cooperate with the hon.
Minister. It is very unfortunate.

It is really very unfortunate,
(Interruptions) He is on public record
to say that officials are not listening to
his orders and they are mis-behaving
and,as such, he has to deal with those -
recalcitrant officers.

Sir, 'he has -said that these casual
workers will be fitted in. [ have been
told in Allahabad Railway Service
Commission graduates have been used
to do the clerical work although they
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were termed as labourers, Further, Sir,
they were made to) put their thumb
impressions although they are graduates
so that the impression may remain that
they are not educated. I can prove it
if the Minister holds an inquiry. Will
the Minister hold an inquiry as to whe-
ther graduates who worked as casual
workers-although actually they worked
on clerical positions in the Commission
for more than one, two, three and four
years have been terminated or discharged
not for mis-conduct but just because
they approached you for being mis.
treated ? Will they be adjusted ?

MR. SPEAKER:: Is there any law
against labourers to be educated ?

SHRT H.N. BAHUGUNA : No, Sir.
But you cannot employ someone here to
do the steno job and make him sign your
register with thumb impressipn. 1If you
can do it then he can do it.
{Interruptions) It is exploitalion.of the
worst form.

SHRI A. B. A. GHNAI' KHAN.

CHOUDHURY : Sir, the attitude should.
be that no work is undignified but if the-
hon. Mcmber can pass on certain
specific information that a particular

person should not have that type of job -

or according to Indian assessment—

afterall India is our country and we have.
to go through this assessment or sense -
of value-well, I will certainly leok into.

the matter. But I want to inform the
hon. Member that the very system of.

casual labour is wrong. The very sys- .
tem is wrong. Due tomany reasons .
which I am sorry if I do say there.ijs.

very much nise and the railway people
are forced to take casual labour..,

whom ?

SHRI A.B. A. GHANI KHAN:
CHOUDHURY : By many influential
people. By trade wunion leaders.

(Interruptions) Trade-unionism is. past-

and parcel of the democratic system and

I am not condemning: trade uniomism ..
but as it has happened the casual labou-- .
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rers ave a heavy burden on the rallway
economy -and every year we are trying-to
absorb 20,000 .casual labourers and even
then there does not seem to be any way
out.. It is increasing and: increasing
because of the system. So, if any hon,
Member gives specific information ..

ot Tramware mreet ¢ #F gAS
qIE TARIRAT YW, § AL w®A
wore, B ot AT ) '

SHRI. A B. A. GHANI KHAN'
CHOUDHURY. :. ...where he thinks a
merritorious man is doing some job
which he should not do I will look into
that.: .

SHRI H. N. BAHUGUNA : Sir,
the. Minister has- absolutely mis-read
what I said. I said that a person was
made to do clerical work and although
he was a graguate, he was. made. to put
thymb  impression.

(Interruptions)

SHRI R.L. BHATIA : When you
send-information, will you sign or you
will put-thumb- impression ?

SHRI H. N.. BAHUGUNA : Sir, so
long as this Government remains it will
convert even literates into illiterates.
and-illiterates into even more illiterates;

(Interruptions)

MR, SPEAKER.: Ncxt.question—
No..  663.- Mr . Nadar, .absent, Next.
question— No. 664.

Electric.-Troliey. Buses: -in The Capital

*664. SHRI'NAVIN RAYANI :
SHRE GHULAM .
MOKBAMMAD KHAN :

Wili . the. Minister.. of SHIPPING
, AND . TRANSPORT: be pleased: to
stageys;. -
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(a) whether 'Govétrimert dre study-
~ing-the possibility of-introtutitl efectric
‘trofley’biss sérvice ‘in  sorte-plifts-of the
capital to relieve over ‘ tncreasing ‘Press-
ure of the existing public transport
system ;

(b) if so0, the details thereof ; and

(c) details of routes supgestod-dnd
by when it is likely to be introduced ?

THE MINISTER 'OF STATEIN
“THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) Yes, Sir.

(b) and (c) Various -aspects of-the
proposal to introduce Electric Trolley
buses in Delhi are yet to be finalized.

‘ st qeTe wigev wi ;o Gsaw . #f,

s wgigg & A A fRur §, 4y
¥d guw ¥ 7Y war § 1 woar fEd
¥ qgar Qifsg 1

ot faqradgara vardt ;. (%) ot
g (&) iz (7) faeet & gdfge
|l ) gy F fag geafas aggal

q =iz fean s wgr 4

ot g Wigewe Wt geag
agiaa, €At ot ¥ &'’ F 9wy ¥ &
giwgr 3 A At & Sraar wgar
§ % @8 I90% 1 AAET  ww A%
faar § 7

ot fareigame - diar® : seqm
wgtea, wat dar ¥ wor Frar s
Wy il g fawe @ w §
e iathire starfafet sl feffafad
%! ¥@sT §f Wi T Fraw € argfy
W 9T BT wq wrew agy o ok
( ]
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W fawee  qrewrT @ wsae
Wiy, et ¥ ST w1 grevd 8
Rwd gy ag ST aga & wgew @At

T B wmad @ Ao & wiwd & guifae

WA 360 HU¥ & w1 HETE FoT §
R afau¥ 40-50 ®A¥ . F1 TET
wgar § 1 feafa qg § 5 wrxde @@
wX @ §dy HT FYAT FAAS §
I & qgt TrEr ww wr g W
We2f qaT #Y grawT A @E WA F
-t grere & wraeYy w€ sTeeAfen
saeqT ST Tifga ) wro S §
gur agf wX ey § ) wafag &
WIHIT ¥ AT Tigar § s .86
HWRIBOTT § FT WIT FATCHIIE §
YT .4, & faweq F1 sqyaedr Wiy
FTAF FA AT § 7

sit famaigam ward : qeqa
AEIZA, 9g 19 TAfAgT AT A8y
T ’

SHRI 'RAM ¥VILAS PASWAN:
What ‘is the causc of loss ?

ot frgrgegAm s ; 9g 9
oY 4gY § 5 ag weefen gismie
§1 ag o € & oY gW |IEZE
®W, g Az FiaNE wnfavmm &
wga wreeafes favew §1  foasy
feelt & aifadi & faq wdegw
sk oF garea fAar § )

. _SHRI H.N. BAHUGUNA : The
question of loss is there. It is a serious
matter,

" -'SHRI MINISTER OF SHIPPING

~AND 'PRANSPORT (SHRI K. VIJAYA
"BHASKARA REDDY) : Sir, theloss in
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D.T.C. is inevitable because of the low
rates. The DTC rates as compared to the
rates in other citiesare less by two or

three times. Unless the rates are
raised... : '

(Interruptions) .

SHRI RAM VILAS- PASWAN : I
have asked about the inefficient running
of the DTC.

SHRI K., VIJAYA BHASKARA
REDDY : It is efficiently run. But the
city is growing beyond our “expectation,
Unless you think of an alternative mode
of transporation system, it is very diffi-
cult to meet the growing demand of the
city. For this, we have to think of
some other way, This is a thing which
we have to examine taking into account
differnt aspects of the matter and we
are doing it.

SHRI _RAM VILAS PASWAN :
What about the corruption that is ram-
pant in the organisation ? Why don’t
you sct up_a committee for this pur-
pose ?

SHRI K. VIJAYA BHASKARA

REDDY : There is no necessity of hav-

ing a Committee for this purpose. We
have already taken so many steps -.to go
into the fact of the matter, Thecre are
very old buses in the D T.C. Naturally,
‘maintenance of old buses a very costly
affair, We have taken necessary step
to reduce the cost “of maintenance.
About 30% of the flcet have been re-
placed last ycar and this year we are
going to modernise the system. In one
. or two years, when it is modernised, the
maintenance cost will also be cheap and
the buses will run very efficiently. The
old buses will also be replaced. But it

is a fact that every hon. Member would -

agree with me that the rates of DTC is
very low compared to those in other
cities, ‘ -

~ SHRI H, N. BAHUGUNA { ‘They
-&re hiring buses from private people and
those buses are making profit. obviously,
they are being paid less than what the
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DTC buses are charging for its own ser-
vices. How is it that the private buses
are making profits and the DTC buses
are making losses ?

DR. SUBRAMANIAM SWAMY ;
Mr. Bahuguns should give up socialism.

ot gt Tw R weaer ST,
faedT Wiy 1 Hfazq § WX g A
Al § ggi 9 .9, q9€ 97 W@
3—9ad |ay wfear ad § qa¥y
afzar geaera § WY 9T § sgUEr My
&1 740 57 wfagi §r gfa & fag €
wiT FAE gFIT F& AN YA
ST &T grAT § 7

SHRI K. VIJAYA BHASKARA
REDDY : When the DTC is not able to
-increase the races immediatly, is it not
the Government's duty to think of any
other alternative ? Is it not the duty of
the Government to think of introducing
some other method ? It is in the process.
You must have secn that the city has

been growing tremendouly for the last
ten ycars.

DR. SUBRAMANIAM SWAMY :
The ‘question is: if the private sector can
make profit why can’ t you?

- SHRI K. VIJAYA BHASKARA
REDDY : Sir, I will give the inform-
ation. But I want notice.

SHRI RAM VILAS PASWAN: Sir,
you pleace allow Half-Hour discussion
on this.

Loss Duc tc Bad Condition of Roads in
. The Country :

665, SHRI MANOHAR LAL
" SAINI ;

SHRI BHIM SINGH ;

Will the Minister of SHIPPING
AND = TRANSPORT be pleased to

stdte :
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(a) wheter it is a fact that. the
condition of the roads in the country is
very pitiable and heavy financial loss is
being sustained by the country due to
excessive consumption of fuel on this
account; )

(b) if so, whether Government have
assessed this loss;

(c) if so, thc quantum thereof; and

(d) the quantum of such loss during
the last threc years, year-wise, and the
loss likely to be sustained during the
next two years ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) to (d) The Central Government are
primarily responsible for roads
declared is National Highways. All other
roads in States arc essentially the
responsibility of State Governments
concerned. All National Highways are
in traffic.-worthy condition. A study
conducted by Central Road Research
Institute has proved that payment width,
road roughness, vertical profile, speed
and load carried by vehicles affect fuel
consumption significantly. The study
quantified thc relationship betwcen the
above factors and the vchicle opcrating
cost components like wear and tear,

fuel etc, under Indian conditions. On .

the basis of these ‘resuits the Advisory
Board on Encrgy have asscssed that by
investing about Rs. 2300 crores on Nati-
onal Highways, fuel loss of the order
of Rs. 240 crorcs approximately
(exclusive of taxes) camn be saved
annually.

oft sigT AT Gt wsaw AgEy,
¥y ot weq fear &, I@ w1 9@
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21§ g s wrgar § e
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY) : Wc are also as
-anxious it not more than -the hon.
meimber to -improve tne position of the
roads. As-it stands, we have made it clear
‘that this is the study made by the resarch
institute and the figures are given. we
are not able to get financial assistance.
That is why we are not able to do it. If
-the financial resources arec available, it
can-‘be done. This takes quite some time.
Even these National High-ways are

‘much better than other high ways where
-the position is much worse- we are trying

to improve them depending ou the finance
available.

«it st fag : Wsaer AgiaT, FIFL
X quY sa@ ¥ A g fe Agaw
gt & ¥dFw W fadard @@«
WAz & § | WY FAF T ) AGAA
qr€¥ Y Ww v & fag qAT W &)
¥4 U @t AT G ITANT 7 §
W g TG FWA ) TN g FX §,
%47 |19 IA USAT 9T &q09 SIAT G
ara &1 5 ¥ Six aw@g ¥ 9 wr qTI
gAwETw T | @ IR feww
FIRTT FIE qanra Ay ?

SHRI K. VIJAYA BHASKARA
REDDY : Abut the States I cannot take
the ‘responsibility. But there 18 no
(uestion of lapsing whether itis the
Centre or the States. It is the financial
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position that is making them to restrict
their  activities. That is the main
constraint in this.

st Wiw fag : dar- @7 AN
®T @F AT §, €T IFST TG
FEATEATT Al F § | 99 wrgAT
dTT Al @Y glar § @ §=x &
freardr &% A , #41 vt wdaw
qarg ?

SHRI K. VIJAYA BHASKARA
REDDY : As far as allotment of the
central money to the States is concerned,
there is no figure, but, broadly, the
amount is spent- on the
Highways,

DR. SUBRAMANIAM SWAMY:
Is it a fact that the taxes collected from
roads and road-related activities are
something like 10 times the amount you
are spending on the road itsclf. Have you
drawn up any plan for widening the
National Highways and making sure that
the traffic moves smoothly ?

SHRI K. VIJAYA BHASKARA
REDDY : Wc have a plan-for widening
roads. we have also a plan for all the
National Highways, but depending on
the resources, we are acting. We are
also considering some new aspects for
attracting money by forming corpora-
tions, we are also collecting toll from the
bridges. Weare thinking of numeroua
methods of getting some more money.

MR, SPEAKER: In foreign countrics-

private concerns make roads. There are
instances where other countries have

made roads in the private sector and.

they get tolls.

SHRI K. VIJAYA BHASKARA
REDDY : That is exactly what I have
mentioned that aie thinking of some

other methods ; we are also thinking of

that method.
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SHRI A. R. MALLU : Has any.
instance come to the rnotice of the,
government parucularly from Andhu.
Pradesh that in the National Highway.
from Hydcrabad to Kurnool on_every.
alternate day a nymber of accidents are.
taking place betwgen Mahaboob Nagar,
and Hyderabad ; If so, what action the
government is proposing to take ?

SHRI K. VIJAYA BHASKARA.
REDDY: : Let him give notice.

(Interruptions)

SHRI A. R, MALLU : After the.

- recent Cyclone, the roads are nat.

repaired.
{Interruptions)

MR. SPEAKER
Hour is over.

. The question

WRITTEN ANSWERS TO QUESTIONS

Improvement of Road Network in the:
Couatry

*660. SHRI RAMAKRISHNA .
MORE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to-state :

(a) whether Government are aware:
that Highway/Roads- in< various- States/’
Metropolitan Cities are in very bad
shape ;

(b) whether any study bas been.
made on the subject recently ;

(o) if 5o, the details thereof ; and:

(d) steps being taken to improve
road petwork in the country ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
BHASKARA REDDY) : (=) to (d) The
Central Government. are primasily
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responsible for National Highways. All
other roads in States including Mectro-
politan City roads are essentially the
responsibility ofthe State Governments
concerned. National Highways are in a
traffic.worthy  condition, However,
identification of deficiencies in the road
network keeping in view traffic intensities
and other factors and their programmed
removal is a continuous process. A
study was made at the time of formula-
tion of Sixth Plan to identify the
deficiencies in the National Highway
System as on the 1st April, 1980. It
indicated that at 1980-81 price level it
would require about Rs. 2500 crores to
remove these deficiencics. These are
being attended to on a programmed
basis subjected to availability of
resources.

Import of Coloured Nirodh by Hindustan
Latex

%663, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
HEALTH AND FAMILY WELFARE
be plcased to state :

(b) whether the Management of
Hindustan Latex has made any agree-
ment with an agency named Metro
Exporters Ltd, to import 10 million of
coloured Nirodh from outside the
country ; and

(b) if so, the details of the agreement
and the reasons for such an agreement
for import when there was possibilty
for indigenous production ?

THE MINISTER OF HEATH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) and (b)
Hindustan Latex Limited bas entered
an agreement with Metro Exporters
Pvt. Limited Bombay for import of 10
million pieces of extra thin multi-
coloured naked condoms are not being
indigenously manufactured.

Improvement of Paradip Port During
Seventh Plan

*666. SHRIMATI
PATNAIK : Will the Minister of -
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SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government have
decided to make a multi-faced improve-
ment of the Paradip Port during the
Seventh Plan period ;

(b) if so, the total outlay envisaged
in the Seventh Plan for the improvement
of Paradip Port ;

(¢) the name and number of major
devclopment schemes envisaged under
the Seventh Plan and outlay for the
above purpose ; and

(d) dctails thereof ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K VIJAYA
BHASKARA REDDY): (a)to (d) A
decision on the schemes 1o be taken
up for development of Paradip Port
during 7th Plan is yet to be taken.

Free Diet far Indoor Patients in Railway
’ Hospitals

*667. SHRI INDRAJIT GUPTA :
Will the Minister of RAILWAYS be
plcased to state :

(a) whether he is aware that in
many railway hospitals the indoor
patients, who are railway cmployees or
their dependents, are being charged for
their diet ;

(b) if so, whether frec medical
treatment including free diet is recognis-
edin Para I468 of Indian Railway
Establishment Manual ; and

(c) whether instructions have been
isued to recover diet charges from the
indoor patients even though such
medical diet is prescribed as part of the
treatment ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir:



33 Written Answers

(b) No, Sir, However, according to
this para free diet is given to employees
drawing pay upto Rs. 640 p. m. and
their families when they are receiving
treatment for T. B., leprosy or mental
diseases in a railway or approved
institution. This concession is also
extended to dependent relatives of these
railway employees while they are
regeiving treatment for T. B. and
leprosy.

(¢c) Does not arise,

o & wigfaeites & fag wwza
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Making of four Lanes in Bombay-
Ahmedabad-Delhi  National Highway
No. 8

*669. SHRI AMARSINH
RATHAWA :

SHRI MOHAN LAL
PATEL :

Will the Minister of SHIPPING
AND TRANSPORT pleased be to
state :

(a) whether there is a proposal to
provide four lanes instead of the ex-
isting two lanes by widening the
National
Highway No. 8;

(b) if so, whether the work for
four laning of this National Highway
has been started and if so the progress
made so far; and

(c) what steps have been taken to
complete the work at the earliest to
avoid accidents on this National High-
way due fo its narrowness ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K, VIJAYA
BHASKRA REDDY): (@) to (o)
Yes, Sir. Out of 1427.80 kms., 26.2

" kms, stand widened to 4-lanes.
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Tn the Sixth Five-Year Plan, widen-
ing is cnvisaged in selected stretches
aggregating to 107 kms.

In Gujarat, 92, kms. bétwéen
Ahmedabad and vadodra'is proposed to
be taken up with World Bank Assis-
tance and widening in 3.57 kms. in
Delhi is in progress.

Despatching of Finished Goods by Public
and Private Sectors

*670. SHRI RAMESHWAR
NIKHRA : Will the Minister of
RAILWAYS be pleased to lay a state.
ment showing :

(a) number of ‘Railway sidings,
Zone-wise proivded to the public sector
and private sector ;

(b) whether it'is a fact that public
scctor and private sector are transport.
ing their finished goods by road ;

(c) whether it is also a fact that
public sector and private sector are
despatching  their finished .goods by
road ;

(d) steps taken to ensure that both
these sectors transport their finished
goods by rail insted of by road which
results in railway revenue loss ; and

(e) reasons why Railways do not
amcnd the terms and conditions to
this effect ?

THE MINISTER OF . RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) Number of railway
sidings provided to the ‘public and
private sectors, zone-wise is an ufideér ;

Railway Public

Private  Total

“APNIL 12,1984
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1 2 3 4
Noéithérn 114 138 252
Northetn 24 52" 76
Bdstern
North Bast 43 18 61
Frointer '

Southern 78 69 147
South 45 4] 86
Central
South 193 77 270
Eastern
Western n 68 139

Total 688 666 1354

Sector sector
1 2 3 4
Central 70 78 148
Eastern 50 125 i /]

(b) and (c) Public and private
sector  undertakings/companies move
raw materials and finished products
both by rail and road.

‘(d) Close cofitact is ‘maintained
with the siding owners to maximise
the movements of both raw materials
and finished products by rail.fIncentives
to siding owners have ‘been pro-
vided by way of a special rebate
scheme in respect of siding (placement)
charges. -All the Ministeries and State
Governments have also been requested
to offer the traffic of Public Sector
Undertakings to rail.

(c) It is not feasible to compel
the siding owners to offer their entire
traffice for movement by rail due to :

(@) “Short ldad ‘“iraffic ‘which
_is unecconomical to move
by rail.

(b) traffic meant for destina-
tions which are not rail-
heads.

(c) thiterruption of rail services

on account of branches,
accidents etc,
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(d) Operating. restictions for
unavoidable reasons,

Closyre of Sob-Standard Aywpvedic
Colleges -

*671. SHRI NAWAL K;FHORB
SHARMA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether it is,a fact, that mgst
of the Ayurvedic colleges in the country
have not yet attained the prescribed
minimum standards;

(b) the names of such colleges and
the States where they are located;

(c) whether it is a fact that the
Central Council of Indian medicine
has asked the Centre and the States

to close such institutions which do not -

fall in line with. prescribed standards;
and

(d). ifso, the reaction of Govern-
ment thereto :

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) and (b)
According to the Central, Council. of
Indjan Madicinc, of the 53 colleges
inspected in the last three years, 13
colleges have not followed the pres-
cribed regulations. The details of the
colleges are given below ;

Gujarat

1. Akhandanad Government Ayur-
vedic College, Ahmedabad,

2.-8hri J:S. Ayurved Mahaxidyalaya,

Nadiad.
3. Government Ayurvedic.  College,
4. Aryakanya Shudha-  Ajurved

Mabhavidyalay, Raroda.

$. JP. Government
College, Bhay Nagar.

Ayurvedie

CHAITRA 33, 1906 ($4k4)

Written Answers 38

6. Government Ayurvedic College;
Junagggh.

7. O.H: Nazar Ayurved Mahavidya-
laya, Sdrat,

Bihar

1, Shri Dhanwantari  Ayurveda
Mahavidyalaya, Buxar.

2. Shri Dhanwantari Ayurved

Mgehavidyalaya, Ahiroli Buxar,

3. Government Ayurvedic College,
Patna.

4 Shri Yatindra Narayan Ashtang
Ayurvedic Mabhavidyalaya,
Bhagalpur,

5. Ayodhya Shiv Kumari Govern-
ment Ayurvedic College,
Begusarai,

6. Ravindra Nath Mukharji Ayur.
vedic College, Motihari.

(c)and (d) : The Central Council
of Indian Medicine at its meeting
held-in March, 1983 recommended that
the Government_ of India and the State
Government should takc necessary
steps for bringing up such colleges to
the required minimum standards and
those, who fail to achieve these stan-
dards may be closed. The Govern-
ment of India have addressed the
State Governments and the Union
TFerritories Adurinistrations impressing
upon them the nced for maintaining
these minimum standards.

Use of Chemical Weapons in Iran-Irag
War

*672. SHRI K. MALLANNA :
SHRI HARISH RAWAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(@) wheter Indian Government
has received any information regarding
the wse of chemical weapons in the
Iran-Iraq war and intensification of

the conflict there ;
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(b) if so, whether it is also a_fact
that being the Chairperson of the Non-
aligned Movement the Prime Minister
had also expressed views that the use
of chemical weapons would be clearly
a violation of the international conven-
tion : and

(c) if so, what has. been the response
of the UN Secretary General of this
issue ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) :
(a) Yes Sir. There have been allega-
tions regarding the use of chemical
weapons in the war. Recent reports
also indicate intensification of the
conflict.

(b) The use of chemical weapons
would be clearly in violation of inter-
national convention. The Prime Minis-
ter has on several occasions expressed
this view.

{c) The Sccrctary-General of the
United Nations sent a team of ex-
perts to Iran to investigate the allega-
tions regarding the use of chemical
weapons, The team visited Iran from
13th to 19th March 1984 and pre-
sented a report which was forwarded
by the UN Secretary-General to the
Security .Council. The report of the
UN Investigating Team confirms the
use of chemical weapons in the areas
inspected by the team in Iran. The
President of the Security-Council issued
a conscious statement on behalf of the
members of the Council.
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Decentralisation of Enquiry and Reserva-
tion Cadre of Railways

*674, SHRI DOONGAR SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether as per policy, decentras
lisation has been done in all cadres like
Booking, Parcel, Goods, Checking etc.,
and these cadres are now kept under
Divisional eontrol ;

(b) whether the Enquiry and Reser-
vation cadre is still under Zonal control;
and

{c) if so, the rcasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) The posts of booking,
parcel, goods and coaching clerks are
divisionally controlled upto eertain
grades and controlled by the Headquarte
ers in tho higher grades, the extant of
decentralisation in this regard varying
from Railway to Railway.

(b) As per orders issued by the
Ministry of Railways, the cadre of
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enquiry-cum-reservation clerks is con-
trolled by the Headquarters Office of
each.Zonal Railway.

(c) Broadly stated, the reasons are :

(i) The cadre of Enquiry-cum
Reservation Clerk is one
consisting of a comparatively
small number of posts,

(ii) The persons manning these
post should have special skills
in dealing with the public.

(iii) In the interest of Administra-
tion, greater flexibility is
required in the posting and
transfer of staff of thss radre.

ara g fefaas & arama fawm &

eqrAIgeR wRaifat v fGafeg woer

*675. &t TATAATC TrENt ¢ Far
¥t 7Y g ATy Y Hwar FIA fw

(%) #a1 9§ WA F TR
fefasra & grarma fagm & sqae=
(asdreqz) saarfl a1 g9 faam
" qzi & fiaq W@ go @ frafag
g fwar wiar 2 wafF  awanaf @g
& & ¥ wral oY sa7 fay iy §;

(&) w1 &9 &rage waarfo
® gAF AT F A7 FrEE A
wUX & fag wgr onar §;

(n) eararee sd=rfeat wt afx

frafaa w7 o faar orar &, oy aar

faafaa fog A & ag® w1 awr
dat w19 ¥ SYA, §aT WX wer ARy
& fag wifawr adl frar wrar §; olx

(w) s& @i § st grdargh
wragy?

Written Answers 4

Wwait (sitg W&t q mﬂd
wWiwd) : (%) o 70 1 g@ @y Faw
|qTAT 10 fruq eqrw § WX x@ fesa
sl T AR & fag ena fed LA
qafeal ot gt sgE @

(&) afeswr wfiswg g-oF ¥ Q-
o ¥ gwia w99 9T A0
FqATT Wkl & wgare, gafudl W
g dl7 Ay a17 wrafas Jfews qiw
¥ faq AT AT

(w) itz () adaw endai &
w3y, forasr wgaww TMYR Wew
oy fegror<gr 8, To9 @il @
faq cafaat #t ar oIt & s &
4 wX & (9sgEsl F qA #
3 9 wF) aqq §av qd w@ W
arde & fdy st @1 a9 e I+
qrg #, faar Jar @ gg W 11
WiT IV #Y fagfag ¥a1 & emnfga
far war gy | w3 & Ti7 frafag 9
qT IART FHIAT G AA I IAR
yar ¥ afcssar & faqia weg adr
st & foqg aga ar W wAr
ararg L

ThuEY # Aew W W gzay

*676. sit fawq gaiT qvw : &l
firarr site wwpfr =t ag oty w
w91 w3 f

(%) %ar ag ax § fo fafae
osat ¥ gt g qdwrel ¥ e
sAM AR A qfg T afi g

- (w)wfcgt, WY san GueC Wt
fawrc @ w@wIK § Qv ¥ fag



4!»5 ﬁirlllen Aﬁswe'n

WA WK g0 qgfa § ga ew
% §; Wik

() afegt, @ qeraest st
wwrg?

fowr o wwpfe awr wa
WS Haredt WY orow st (wiwe
et ¥tw) : (%) Famafeag SR
T i & gdeet F fafaew de
# st o wyfaa aryat & v
& @ ¥ gug-gag g fqid faadh
&

(@) wix (w) faafaaram
WIIM WTEIT 1974 ¥ § weArgT Wit
qtar qgfas & gaix & fag wls
fafrsz Iqral w1 g AT @ &

| %G §q@ AT qEAINA TE $IAT,
ReT d%1 1 Frerw, 7 qgfy g
wear W ¥faezx g@fa  wwamEr
mfae §1 swad 1923 § wraww
gt fawafaaraal & swg QA ¢ o
1983-85 & WITFA & 9T AT &
fag sas famfagaas v 3w
WAy s saifaa e 9@
wifgq 1 % qrsa=ai & i &
famrea, dsgaat & s gfae @
RO OW AAIAL, TR S I A W &
A AFALGE T 9 SLA W TQAE
wmifod s & fg wfaw . soara
sqFEeqt HIAT WifaA § 1

A ST I, A AN INET
yxw WX faawy, Qg w@afes
W & fAq sgaedTy e gleawwt
¥ fautwa, oh@r qfcgml & saq
vy & fog Ia1g O iy sel &

APRIL 12, 1984

Written Answers 44

art # usy awwrd §) faeqa aniedt
TaEry AT ®T & 7€

Maintenance of Public Hygiene and
Cleanliness at Platforms

*677 SHRI LAKSHMAN MALLICK:
Will the Minister of RAILWAYS be
pleased to state :

(a) whcther unhealthy and dirty
conditions of Railway platforms at the
Junction Stations particularly in the
summer seasons have come to notice of
Government ;

(b) if so, whether Government have
taken or propose to take mecasures for
maintaining good standard of public
hygiene and cleanliness at the platforms;
and

(c) if so, details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN CHOU-
DHURY) : (a) Some instances of
maintenance of sanitation at railway
platforms not being of desired standard
have come to notice

(b) and (c) It has always been the
endeavour of the Railway Administra-
tion to ensure a satisfactory level of
maintenance and upkeep of amenities
and services provided by the Railways
to the users including cleanliness at
railway platforms. As a concrete
measurcs, multi-disciplinary task groups
of officers have been set up at 51
selected important railway stations to
monitor the maintenance of passenger
amenities including cleanliness at railway
platforms. Some of the other important
steps taken by the railways in this
direction are as under ;—

(i) Sanitary Inspectors with requl-
site complement of sanitary
staff have been posted at all
important stations.
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(ii) Surprise inspections are made
by the senior officers from the
Divisional and Railway Head-
quarters,

(iii) To motivate the staff for
achieving high standard of
cleanliness, competitions are
arranged and trophics and
other prizes are awarded for
the best maintaincd stations
with staff working there.

(iv) Cooperation of the travelling
public is sought in maintaining

sanitation at stations by

requesting them to desist from
unhygienic habits.

(v) Cleanliness derives arc launched
from time to time. The Rail-
ways have been asked for
launch an All India Drive to
cleanliness at railway platforms
from 1.5.84 to 8.5.84.

Coastal Road From Kanyakumari to
Boembay and Kanyakumari to Calcntta

*678. SHRI N. DENNIS : Will the
Minister of SHIPPING AND TRANS-
PORT be pleascd to state :

(a) whether there are proposals
under the consideration of the Govern-
ment to lay a coastal road from
Kanyakumari to Bombay on the Western
side and Kanyakumari to Calcutta on
the Eastern side ;

(b) if so, whether the estimates for
it have been prepared ;

(c) if so, details thereof ; and
*(d) if not, the reasons therefore

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI K. VIJAYA
“"BHASKARA REDDY) : (a) to (d) No,
Sir, The area is already served by
‘existing National Highway No. 17 and
47 on the Western side and 7, 45 and 5
“on the Eastern side.
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Frequent Pregnancy Test of Female
Interns House Stiff or Reiident' Doctors

*679 SHRI ARJUN SETHI : Will
the ‘Minister of HEALTH AND FAMI.-
LY WELFARE be pleased to state :

(a) the particulars of the medical
colleges and institutions in ‘the
country where the female -interns,
House Staff or Resident Doctors ‘have
to undergo frequent pregnancy tests ;

(b) whether the Medical ‘Council of
India has authorised such tests ; and

(c) if not, what are the reasons for
which this practice has heen in vogue in
such institutions ?

THE MINISTER OF "HEALTH
AND FAMILY WELFARE (SHRI 'B.
SHANKARANAND): (a) to (c¢) Accord.
ing to information available, in Lady
Hardinge Medical College'and associated
Hospitals, New De¢lhi, all Junilor
Residents (Ist Year) are appointed
subject to medical fitness and if any
Junior Resident is found to be'pregnant
before appointment, she is not given the
offer of appointment and if pregnancy
occurs after the appointment
then the next term of residency, if any,
is cancelled.This practice of examination
for medical fitness for Junior Residents
(Ist Year) was introduced in Lady
Hardinge Medical College and Smt,
Sucheta Kripalani Hospital on the basis
of a proposal received from the Principal
of the institution, on the considération,
that it is unfair to subject the pregnant
mother to the strenuous training
prescribed under the Residency Scheme
and that Junior Residents who “were
pregnant could no do justice "their
rigorous clinical training ‘and conse-
quently, the patient care and the
hospital work -suffered, especially'in this
institution where all the resident
doctors ‘were ‘women. The ~Meédical
Council of India has not prescribed any
such examination. Other Maedical

"Colleges under Delhi University ‘aiso

appoint Junior Residents (Ist. Year)
after Toutine medical examination.
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Memorandum from Kalinga? Rail Yatri
Sangh, Cuttack

7371, SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
pleased to state ;

(a) whether it Is a fact that Kalinga
Rail Yatri Sangh of Cuttack, Orissa,
had submitted a memorandum to the
Hon'ble Minister of State for Railways
on the 30th December, 1983 when he
yisited Orissa ; :

(b) if so, the details of the demands
submiticed ; and

(c) action taken by Government
there ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHOU-
DHURY) : (a) Yes Sir,

(b) and (c) The demands of Kalinga
Rail Yatri, Sangh, Cuttack have been
examined and details of suggestions
and action taken thereon is in the
statement enclosed.

Statement

Memorandum fram_ Kalinga Rail Yatri

Sangh, Ciattack.

1. Introduction of Mahanadi Express :

Introduction of Mahanadi Express
ex. Jharsuguda to Talcher is not feasi-
ble due to operational constraints.
Moreover, it will involve induction of
additional coaching stock and diesel
locomotive. On account of acute pauc-
ity of coaches and diese] engines, it is
not possible to introduce such a train
in near future.

2. Fly-over bridge at Rayagada :

A proposal for construction of a
road over bridge in liew of existing level
crossing at Rayagada received from the
State Government is under the joint
examination of the Railways and the
State Government, The proposal will
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be considered for inclusion in the Rail- -
ways future Works Programme as and
when it is finalised and mutually accept-
ed by the Railway and the State
Government subject to the availability
of funds.

3. Change in timings of 18 Dn ;

The suggested change of timings of
18 Dn ex. Waltair at 2.30 hrs. would
involve reduction of margin available
betwecn the arrival of 18 Dn and depar-
ture of 137 Up at Raipur, and will also
interfere with the running of 137 Up.
It is therefore, not proposed to change
the timings of 18 Idn for the present.

4. Arrangement for direct luggage van
by 17 Up and 18 Dn Link Express
to Delhl ¢

The proposal has been examined but
not found acceptable, as 137 Up Chhatt.
isgarh Express runs with maximum load
between Bilaspur and Nagpur and do not
have room for haulage of additional
coach as a regular measure. Volume of
parcel and luggage traffic to and from
Vishakapatnam/Waltair to Delhi does
not justify a luggage van.

5. Additional shuttle train between
Cuttack and Puri :

There are a number of trains runn.-
ing between Cuttack and Puri which
adequately cater to the needs of
existing traffic offering between these
two siations. Morcover, owing to path
constraints, and also shortage of coach-
ing stock, it is not feasible to introduce
any additional train.

6. Cuttack-Raipur Coach :

At present, Cuttack-Raipur through
coach is scheduled to run by 45 East
Coast Express and 228 Waltair-Raipur
Passenger from Cuttack to Raipur and
in the reverse direction by 17 Up Raipur
Waltair Link Express and 46 East Coast
Express. As bulk of the traffic using
this coach is from the capital of the
State yiz. Bhubaneswar and with a view
to reduce the overall journey time it is
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proposed to haul this coach between
Bhubaneswar and Raipur only by
Bhubaneswar-Secunderabad Konark
Express and Waltair-Raipur Link Expr-
ess with transfer of coach at Vijayanaga-
ram, Passengers from Cuttack can also
avail of this coach after travelling to
Bhubaneswar either by road or other
available train services,

7. Dilapidated coach and Mauochesh-
war Workshop :

The condition of the coaches is
being monitored to ensure better main-
tence of the rake. Al out efforts are
also being made to expedite the comple-
tion of the construction works at Carri-
age Repair Shop at Mancheshwar and
step up the repair activities to the
targetted level.

8. (i) Stoppage of 89/90 Bokaro-Mad-
ras at Singapur Road :

The sale figures of tickets is too
meagre for justifying any stoppage of
additional Mail/Express train at Singa-
pur Road and as such, stoppage of 89
up/90 Dn at Singapur Road is not
eommercially justified.

(ii) Stoppage of 77/78 Utkal & Kalinga
Express at Jaleswar :

These trains are long distance expr-
ess trains and are will patronised. Any
additional stoppage will cause inconven-
ience to the existing long distance users.
Inview of meagre sale of tickets, stopp-
age of Utkal andy Kalinga Expresses at
Jaleswar station are not found commerci-
ally viable,

(iii) Stoppage of 143/144 Kalinga
Express at Rajgangpur :

Lalinga Express trains are inter-city
express trains with limited stoppages.
There are demands for stoppages of this
pair of trains at other equally important
stations also, Provision of stoppages at
Rajgangpur will mean deceleration of
this pair of train which will be resented
pY the long distance users.
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9. Berth facilities at Jaleswar.
Rayagada, Rourkela, Rajgangpur and
Kansbahal in different trains, footover
bridge at Singa pur Road and Kansbahal,
roof on the platform, tar felting plat-
form at Bhubaneswar,

Dormitory and Bans-bridge over 132
KV line;

The matter is under examination.”}

10. Daily service of Neelachal Express:

Increase in the frequency of Neelac-
hal Express from thrice a weck to daily
service has been examined in thc past.
This has not been possible due to path
constraint on the Eastern and Northern
Railways, This also requires additional
rakes and dicsel powers which are not
available with the Railways at present.
This suggestion is kept in view and will
be given priority when the resources
position improves.

Vaccine'For Eradication of Polio

7372. SHRI SUSHIL BHATTA.
CHARYYA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Government intend to
introduce vaccination produced from the
killed vaccine which achieves a much
better immunity than that achieved by
the oral live vaccine now used in our
country for the cradication of polio ;
and

(b) if so, whether a programme can
be taken up to mix the killed vaceine
for polio with other common vaccine
like BCC and triple vaccine against
whooping cough, dipthercia and tetanus
for children to immunise them against
polio also ?

THE MINISTR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHASINA
KIDWAI) : (a) No dccision has been
taken by the Government for the intro-
duction of killed polio vaccine in the
immunization programme.
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(b) Does not arise.

Amount AMocated For Health Programme
By Centre and States

7373. SHRI AMAL DATTA : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether any amount is
spent by the Central Government for
assisting Stated and Union Territories
for various specific health programmes
during the last three years ;

(b) if so, the names of the States
specifying the programmes amount
allocated and the amount spent by the
States or Union Territories ; and

(c) the basis of allocation and the
reasons given for shortfall in expenditure
if any by the concerned’ State ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) Yes, Sir.

(b) Statements showing the relevant
information are laid on the Table of the
House.

[Placed in Library. Sce No LT. 8177/84]

(c) The Plan allocations are deter-
" mined kecping in view the programme
requirements vis-a-vis the incidence of
disease, the available resources, provi-
ous-performance, infra structure availa-
ble and the State’s capacity to expand
the programme. The shortfall in cxpen-
diture is mainly due to the fact that
some of the centrally sponsored schemes
are on 50:50 sharing basis and the States
are at times unable to provide the mat-
ching contribution due to constraint of
resources. :

aftwn @d st waam o fedtos
W s wengwre afafy # sfafafoe

7374. st wemATOgw  wfiar
¥ AT qg qaN A £ §I
fis :
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(%) afean ¥ wite waann o
fedtom &Y walwar qurgwe afafy
¥ syfgaal & mfysr &7@ T wfa-
fafaca 3 & fau w91 FTeoR wIAAT
war § kI wifaw feq ag
qoilea 3w waear geifage & wfa-
fafaal & sar T §;

(@) 3%« awfafaai &1 w87 7@
¥ fagwar sfafsar soar oy
I9% 57 7 Sw@r few qrdw w5
%1 0§ q9r AT oF a1 §; Wic

() St & - safeqal
) 9xa afwfagi ¥ mfws foar aar
¢ st e Sad wifaw v & fao
¥4T RIAE HIATAT AGT WL Gowa
A g uEifagaw & sfafrfea v
WF FrHRUY?

W oael (s g W g o et
M) : (F) AR (@) gATAEHT B
W guabrraial & quas ST qur
AT 7eATg Wieg FW ¥ fag wawe
AR X AGT 9P ¥ T2 JaTHT A
TAIEAT g1 7 ¥ foaq gew, @
aar sty T 9T W@ IgAnrwar
qurast afafaat afsa Y orelt §a g7
gfafadl ¥ safsaal w1 @ fagrea a3
qa\Aa fopar srar @ e dvac o
wad, £ calfaoadl, o, Hfy
graedt gafagmat, ari oafagaay,
Tsq R, wea  faarfawre, i
9% geEdi §¥ W Iedvwaidl &
fafosa whaw a wix wgemaw ant 1.
aqrawg surqw  wiafafaes fas o
W wig fga ga fafse saaE) &
wewita . aff AT qX § S fad
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ﬁa"' & geadta atfga fear srar §
o AT ¥ fafaer ot w1 sfafafoaey
v & ‘

ag % @A ¥ JI@ ddga
Al galfguEAl &7 sy §, &
%1 &1 Q gEifaqadl w1 fodl dea
@ s sat quna Giwiag § dafua
WA & wWgiNaas &1 famfa av
sfafafeca faar srar &1 Jgi 9%
€4 IFIT &1 &% cqifacad s §,
agt 9+§ qrd-ard § starafaca ¥4 ®
firg Faarx Fagr star § 1

qfgaw M4 & WATH HET FT

Hed I JqNTaq1 quad afqig §

fasafaigd girga AT gEhagEAl

%1 1.9.83 ¥ 31.12.85 a5 s wafa &

faq aqifaa wiafafaes gqw fFar
aqr § :—

1. uweqiE 9 Iqqrawal @i

qTAT CEIATAT, AR}

2. #&q 937 Ifeaga (I9-a¥F
FIZaT) IJAITHAT qEifa-

gad, 90 a9 Tdl, RAIG-2,

(T) = «GIIUA W4T,
faggiac ATHIA), ISHT ®1 A A
gqmaxal quas afqfa, a@w q
G XA WIT HIAG §8 TG,
wAEEr, $I W, IIAA W
gimafacs «37 & 1@g WA &qr
TqrZ

Spechiication for Number of Latrines and
Urinals in Oftice Building

1375. SHRL' AJIT BAG : Will the
Minister of RALLWAYS be pieased to
stute i

CHAITRA 23,1906 (SAKA)
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(a) whsther any ord:r has beaa
_issued by the Railway Board spacifying
the number of latrines and urinals to bs
provided in the office buildings ; and

(b) if so, what are ths. spacifications
for provisions of latrines and urinals of
offic¢ buildings, both for male and female
employees separaiely ?

THE MINISTER OF RAILWAYS
(SHKI A. B. A. GHANLI KHAN
CHOUDHUKRY) : (a) and (b) Sur, no
specitic orders have beean issucd by the
Ratuway Board specifying the number of
latrines and urinals to be provided in
office buildings. However, Ilndinan
Railways Way and Works Manual
supulates provision of one latrine for
25 staif and oune urinal for 50 stail.
National Butjding Code 1970, recomme
ends as under :— ’

For Male For Female
Water 1 for every 25 1 for every
Closets persons or 15 persons
(latrines) part thereof. or part
thereof.

. Urihals Nil upto 6
1 for 7-20 persons
2 for 21-45 parsons
3 for 46-70 parsons
4 for 71-100 p:arsoas

Erom 101-200 p:rsons
add at the rate of 374

For over 20V persons
add at taz rate of 2.5%.

Selection of Deini Uaivresity College
Lecturers for Selection Grade

7376. .PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULIURE be
pleased to state ;

(a) whether a number of inters
views were heid in the various coliegos
of Delhi. Umversity for the selectioa -
of lecturers for sclestion grade (Reader’?
grade) in the current financial yeule
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(b) if so, whether those selected
at these interview have since been
given the promotion (i.e, the selection
grade ;

(c) if so, the date w.e.f. which it
has been done ; and

(d) if not, the reasons for delay

and the likely date by _which it would

be done ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI -SHEILA KAUL): (a)
Yes, Sir. These seclections are being
'made under the Merit Promotion
Scheme.

(b) The recommendations of the
Screening/Evaluation Commitees, after
approval by the Governing Bodies are
forwarded to the University for scru-
tiny. In cases where all formalities
are complete, the Collages are being
advised to proceed with the placement
of teachers in the Selcction Grade.

(c) The promotions are effective
from January 1, 1983.

(d) Does not arise.

Resolutions Adopted by Government
Medital Store Depot Workers Union,
Madras

7377. SHRI K.B.S. MANI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fasct that
Government Medical Store Depot
Workers® Union, Madras has celebrated
their 10th Anniversary on 13 January,
1984 and adopted 28 Resolutions and
forwarded the same to the concerned
authorities ;

{b) if so, resolutton-wise detals
thereof ; and

APRIL 12, 1984
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(c) “action taken thereon and resolu-
tion-wise details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY £ OF HEALTH AND
FAMILY WELFARE (KUMARI
(KUMUDBEN M. JOSHI): (a)
Twenty seven (not twenty eight Resolu-
tions passed on 13th January, 1984 by
the Government Medical Store Depot
Workers® Union, Madras have been
received in this Ministry.

(b) and (c) A statement giving
texts of the resolutionsand the action
taken/proposed to be taken by the
Government is laid on the table of House
/[ge]ased in Library. See No, L.T.-8178-

Railway Land for Construction of Petrol
Pump Near Varanasi City Station

7378, SHRI ZAINUL BASHER :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Railways have
given a portion of land to a private
party for construction of petrol
pump near Varanasi City Railway
Station of North Eastern Railway ;

(b) if so, the rent and other terms
and condition thereof ?

(c) whether land was given on the
basis of auction tender of private
negotiation ; and

(d) whether that portion of land
so near the Railway Station was
not required far any future expan.
sion specially after the conversion of
railway track the work on which is
in progress ?

THE MINISTER OF RAILWAYS
(SHRI A. B, A, GHANI KHAN
CHOUDHURY) : (8) : Yes Sir,

(b) The annual liecncefee for the
plot of land measuring 13268 sq. ft. is
Rs, 31,843.20. The licence is on temporary
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basis and is subject to renewal om
year-to-ycar basis and as per otlgor
standard terms and conditions applic-
able for such temporary licensing.

() The land was licensed ona re-
quest from the party yjz. Shri Vinod
Kumar Singh, an agent of Indian Oil
Corporation, on the basis of standard
rates fixed for such plots in this
area.

(d) The land was licensed as it
was not required for Broad Gauge con-
version in the near future.

Memo. From all India Loco Runing
Association, Gangapur

7379. SHRI R.P. DAS : Will the
Minister of RAILWAYS be pleased
to state :

(a) whether the Minister has receiv-
ed a memorandum dated January
15, 1984 from AN India Loco Runn-
ing Staff Association, Gangapur City
about alleged corruption and violation
of safety rules by officials of
Gangapur City {W. Railway) ;

(b) if so, whether Government are
taking steps to make and impartial
investigation into the complaint ; and

(¢) if so, thc nature of enquiry
ordered therein ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir,

(b) and (c) An enquiry into the
allegations, referred to in the com.
plaint, has been ordered to be conduct-
ed by the Railway Vigilance.

Improviig the Navigabllity of Haoglily
River by Supplying Adequate Water into
Hooghly :

7380. SHRI SANAT KUMAR
MANDAL ; Will the Minister of

CHIATRA 23, 1506 (§4K4)
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SHIPPING AND TRANSPORT be
pleased to state :

(2) measures taken to improve the
navigability of river Hooghly during the
current lean period by pressing more
water as at present ships of higher drafts
cannot pass through the Hooghly “with
the result that the oil and ‘othér "ship-
ments had to be diverted to other
Ports ;

(b) whether any perennial remedy to
this problem has been found ; and

(c) if so, what and how long will it
take to ensure the proper functioning of
the Calcutta Port by increasing the fHow
of adequate water into the Hooglily ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) The sharing the flow of water
available at Farakka is regulated under
an agreement between the Governments
of India and Bangladesh, which is
reviewed by the Government of India
from time to time in consultation with
the Government of Bangladesh. Both
India and Bangladesh have recognised
the need for augmenting the dry-season
flows and have exchanged their scheme
in March, 1978. Pursuant to the Indo.
Bagladesh Mcmorandum of Understand-
ing, the two Governments have directed
the I1ndo-Bangladesh Joint Rivers
Commission to complete the pre-
feasibility studies of these two schemes
for deciding upon the optimum
solution,

(b) and (c) The Government of
India have been endeavouring to
augment the flows of Ganga at Farakka
as a long term measure by undertaking
a suitable scheme which was exchanged
with Bangladesh Government.

QGoverment bave also sangtiohed &
eomprehensive scheme in 1982 for
improving the navigational c¢hannel in

.river-Hooghly at an estimated cost of

Rs. 40,50 crores. The implementation
of this scheme is in progress,
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Indians Elected to U.N. Bodies

7381. SHRI R.P. GAEKWAD: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number, names
and details of Indian elected to various
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THE  MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A RAHIM) : Nine
Indians were elected to various U. N.
bodies during the last three years. The
details are given in the attached state.

U. N, Bodies (Organisation) ? meat.

Statement

S. No. Name Organisation For the Period

1. Shri T, N. Kaul Executive Board, United Nations 1981.1985
Educational, Scientific and Cultural
Organisation.

2. Shri S. A, Masud Sub-Commission on Prevention of 19811983
Discrimination and Protection of
Minorities.

3. Dr. Nagendra Singh International Court of Justice. 1982-1991

4. Dr. S, P, Jagota International Law Commission. 1982-1986

S. Dr, MS. Swaminathan Independent Chairman, Council of December 1981.
Foood and Agricultural Organisa- November 1983,
tion. and re-clected in

’ November 1983
till November

1985.

- 8. Sbhri Brajesh Mishra U. N. Comntissioner for Namibia. 1983-1984
" 7. ShriS. K. Das Executive Council of World Metro- 1983-1986
logical Organisation.

. 8. Smt. Shanti Sadig  Committee on the Elimination of  1984-1987
Ali Racial Discrimination '

1984.1986

9. Shri M,C. Bhandare Sub-Commission on Prevention of
. Discrimination and Protection of
Minorities,
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Unattended Stock Wagons

7382. SHRI N, E, HORO : Will

the Minister of RAILWAYS be pleased
to state :

(a) what is the backlog of the sick
wagons which remain unattended ;

(b) the number of wagons added on
the sick list of wagons since January,
1982 ;

(c) the reasons for the growing
number of stock wagons and the back-
log remaining unattended ; and

(d) the quantum of the loss suffered
by Railways since January, 1982 in
freight as a result thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) to (c) Examination and
repair of wagons is a continuous process
during which any wagons which are
unfit to run and can not be repaired in
the yards are marked sick for placement
and repair in sick lines or workshops.
Thus, whilst there is no backlog of sick
wagons as such, there are always some
sick wagons under or awaiting repair.
There were 31,639 such ineffective
wagons (in terms of four wheeler units)
representing 6,547, of the BG & MG
fieet in January, 1982 and there were
31,651 such ineffective wagons (in terms
of four wheeler units) representing

(a) Name of the Project

(i) Supply, installation & Commissioning of 55 Nos. Rs.

CHIATRA 23, 1906 (SAKA)
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6.52% of the BG&MG fieet in December,
1983. The variation is insignificant.

(d) In view .of the above, the
question of suffering loss does mnot
arise.

Construction of Foreign Rajlway Projects
by IRCON

7383. SHRI PIYUSH TIRKI : Will
the Minister of RAILWAYS be pleased
to state : ’

(a) what are the details of Railway
Projects constructed and being constuct-
ed in foreign countries by the Indian
Railway Construction Company Limited
with their total cost, respectively ;

(b) what is number of railway
employees posted abroad for such job,
category-wise ; :

(c) number and percentage of -
scheduled caste and schedule tribe
employees posted abroad, since 1980,
year-wise ; and

(d) names of the contractors to
whom sub-contracts have been given
project-wise ?

“THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN CHOU-
DHURY) : (a) to (d) A statement is
attached. .

Statement

Cost
S Millions

Mehacnically Operated lifting barriers & spare part to
the Nigerian Railway Corporation, (Project since

completed).

(iiy- Manufacture & Supply of 35,000 Nos, of Pre-stressed Rs. 30 "
concrete sleepers to Govt, of Irag. (Work since

completed.)

- (iiil) Construction of sections 3 & 4 of Mus-sayeb-Kérball-

Rs. 3200

‘Samawa Railway Project in Iraq, (Work in Progress).
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(iv) Signalling Telecommunication, Electric Water Supply Rs. 225
& outdoor electric works for sections 3 & 4 of Samawa
Railway Project in Iraq (Work in progress).

(v) Providing rail facilties for Cement Plant at Saida Rs. 350 "
© (23 Kms.) in Algeria. (Work in progress).
(vi) Construction of standard guage railway line to serve Rs 800
Cement Plant at Benisaf (22 Kms.) in Algeria (Work
in progress).

(vii)) Detail Design & Construction of Major Maintenance Rs. 200

Workshop at Dammam in Saudi Arabia (Work in
Progress).

(b) No. of Rallway employees posted abroad category-wise :

Category

Group ‘A’ 37
Group ‘B’ 7
Group ‘C’ 283
Group ‘D’ : 225

—_————

Total 552

() No. and inercentue of Schedujed Caste and Scheduled Tribe employees po ste
abroad since 1980. Year-wise.

Year No, of SC/CT employees posted on Percentage
projccts abroad

1980 Nil Nil

1981 2 1.28%

1982 31 6.11%

1983 42 7.02%

1984 45 7.35%

(d) Names of the contractors to whom sub-contracts have been given project-wise

S. No. Name of the Project Names of Sub-contractor

Civil Works
1, IRAQ (a) M/s Bhageeratha Engg. Ltd.
(b) M/s Hindustan Const, Co. Ltd.
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(©)
(d
(e)
)
" (®

(h)

(i)

2. SAUDI ARABIA @
®)
©
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M/s Arvind Constn. Co. Ltd.

M/s Chahal Engg. Constn, Co. Ltd.
M/s voltas Internatic;nnl Ltd.

M/s Antia Electricals Ltd.

Indian Hume Pipe Co, Ltd.
8 & T Works

M/s Arvind Constn.'Co. Pvt. Ltd, .
M/s Electro Techni¢c Export Import Berlin Gdr. |

M/s Sterling Engg. Consultancy Services Pvt. Ltd.
CPWD Consultancy Services.

M/s Industrial Agencies Corporation .Iudia
Pvt. Ltd. :

(d) My/s Technical Bidding Co.
(¢) M/s Conforce Saudi Arabia.

(f) M/s Press Metal Corpn. Ltd.

(8) M)/s Eastern Trading & Constn. Establishment.

Deteriorating Labour Relations In
Indian School of Mines

7384. SHRI KRISHNA CHANDRA

HALDER : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that labour
relations in lndian School of Mines
has deteriorated ;

(b) whether  Government have
received memorandum/Resolution, etc.
from ISM Employees Association ;

(c) if so, what are their demands ;

(d) the reasons for non-settlement
of their demands through negotiations ;

(¢) how many cmployees of ISM,
Dhanbad have been dismissed, suspend-
ed and terminated, during the last
three years ; and ’ :

(f) how many of such employees
are office bearers in activists of the
Accociation ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (d) Indian School of
Mines authorities received a charter
of demands from ISM Employees
Association regarding revocation of
suspensions/dismissals of employees
and other grievances relating to service
conditions and welfare measures of
employees, Copy thereof has also
been received by the Government.
On enquiry, the Ministry has been in-
formed by the School that the demands
were discussed and resolved in a joint
meeting on 12th and 13th June, 1983
between the representatives of ISM
Employees Association, Indian School
of Mines Management and local
District Administration.
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(e) It is understood from 'ISM
Manag: ment that : six persons ' were
suspending enquiry into gross misconduct
since June, 1983. Out of this,
two suspensions were ' revoked for not
being involved in violence. One
temporary employee was -recently dis-
missed after process of due enquiry.
In addition, there are two cases of
earlier terminations of temporary em.
ployees for gross neglect of duties,

() Five of the suspended emplyees
were office  bearers/activists of the
Associatton, '

Memo. from Indian Railway Passengress’
Conference Association, Bombay

7385. SHRI ANANDA PATHAK :
Will the” Minister of RAILWAYS be
pleased to state :

(a) whether. he has received a
memorandum dated 20 February, 1984
from DPresident of Indian Railway
Passengers’ Conference  Assogiation,
Bombay ;

(b) if so, the galient points of the
‘memorandum; and

(¢) the reactign of the Government
hereto 7
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THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN
CHOUDHURY) : (a) No such
memorandum dated 20.2.84 appears to
have been received in this Ministry.

(b) and (c) Does not arise.

" Number of Buses Burnt and §Damaged by

Students in Delhi During Last
Three Years

7386. SHRI K. MALLANNA ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) number of Delhi Transport
Corporation buses which were either
damaged or burnt by students in Delhi
during the last three years and loss
suffered by DTC as a result thereof,
yecar-wisc; and

(b) thc steps Government  have
taken or proposc to take to choeck
or minimise such incidents ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) The requisite information is
given below :-

No. of buses

Estimated cost of

damage
"Year Burat Damaged Total
1981 -_— 9% 96 Rs. 78,147,00
. 1982 2 42 430 Rs. . 206,653.00
1983 8 420 428 Rs. | 924,607,00
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(b) Necessary preventive measures
are being taken in close coordination
with law and order authorities.

Disruption of Shipping Services Between
Calcutta and Port Blalr Due to Therat
from the Forward Seamen Union
of Calcutta

7387. SHRI MANORANJAN
BHAKTA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased state :

(a) whether the Andaman bound
vessels from Calcutta were stranded
due to threat from the Foward Seamen
Union and Port Blair bound passengers
from Calcultta and vice-versa have
suffered miserably due to disruption of
shipping secvices from Calcutta ;

(b) if so, what action is proposed
by Government to run the shipping
services between Calcutta and Port
Blair ;

(c) whether duc to disruption of
shipping services by the Forward
Scamen Union of Calcutta, the supply
of essential goods, ccreals etc, has
badly suffered and there¢ is acute
shortage of esscntial commodities in
the Union Territory of Adaman and
Nicobar Islands ;

(d) if so, whether Government
proposes to improve the supply posi-
tion by making special cfforts from
Madras and Visakhapatnam; and

(e) whether Government propose to
run regular shipping scivices from Port
Blair to Visakhapatnam to meet the
threat from the Forward Scamen
Union at Calcutta ? 4

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Some Adaman bound vessels

from Calcutta were stranded due to -

thereats from the Foward Secamen

CHAITRA 33, 1906 (SAKA)
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Union of: India thercby resnltmg in
inconvenience to pamngers.

(b) Andaman Administration 1is
making efforts in consultation with local
Hinterland Seamen’s Union . for ensur.
ring.. resumption of Shipping. services
between Calcutta and Port Blair,
Goverament of. West Bengal has also
been asked by Andaman Administra-
tion to intervene in the matter.

(c). Supply positien of rice, wheat
apnd sugar is satisfactory but
stocks of edible . oil, soap, milk-food,
salt, pulses and perishables have gone
down.

(d) Efforts are being made to bring
them from ports located in South
India.

(e) Shipping  services between
Port Blair and Visakhapatnam would be
run as and when necessary. .

Preventing Roof Top Travelling on Trains

7388. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
RAILWAYS be pleased to.state :

(a) whether it is a fact that there is
rampant roof tops travelling on 51Up
Secaldah Express, 49 Up Amritsar Ex-
press and 9Up Dethradun Express trains;
and :

(b) if so, what stringent steps are
being taken by the Railways to such
hazardous travelling on these trains ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN CHOU-
DHURY)": (2) &t has ¢ome to the notice
of Railway Administration that passengers -
sometime resort to roof top traveHing’
particularly on occasions when there is
extra-ordinary rush of traffic on account

) of‘futlnh. melas etc. '

(b) Roof top travelling is a punishe
ablo offence under Section 118 (2)' of
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Indian Railways Act, 1890. The follow-
ing measures are taken to prevent and
discourage travelling on _roofs of
trains :

(i) Notices and posters are exhibeted
at station premises and announcements
. made through public address system at
important Railway stations highlighting
the dangers of roof travellig.

(ii) Ticket checking staff are instruct-
ed to prevent passengers from travelling
on roofs and make them get down before
the departure of trains.

(iii) Raids and checks are conducted
with the help of CRPF/GRP to prevent

roof trvelling and offenders are prose-
cuted.

Profit/Loss of Shipping Corporation of
India During Last Three Year

7389. SHRI G.Y.KRISHNAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) what is the profit or loss suffsred
by the Shipping Corporation of India
before and after payment of taxes during
the last three years;

(b) whether it is a fact that forcign
shipping lines continue to operate with
profit;

(c) if so, reasons for poor pera
formance of Shipping Corporation of
India ; and

(d) Whether Governftient have any

proposals under active c¢onsideration
to augihent its profitability ?

. THR MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z. R,
ANSARI) :
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(a) (Rs in crores)
1980-81  1981-82 1982-83
Profit 19.66 6.12 23.39
before (Loss)
tax.
Profit 18.36 = 4.74 24.44
after (Loss)
Tax.

(b) No, Most of the Shipping
Companies in India and abroad are
making losses because of world-wise
recession and excess tonnage which
have brought down freight rates to
most uneconomical levels.

(c) Does has arise.

(d) SCI has introduced a numbet
of measures to control expenditure,
These are planning and control of
_procurement of fuel oil, modifications
to main engines to enable use of less
expensive low grade oil, reduction of
speed of vessels to optimum level to
reduce fuel consumption, modern
methods of hull designs, use of self
polishing copolymer paints, installation
of long stroke main engines in the
new constructions with reduced fuel
consumption, streamlining of repairs
work, reduction of overtime and the
administrative expenses. Steps are
also taken to sell/scrop old vessels
which are uneconomical.

Admission of Criminal or Legal Cases in
Private Hospitals

7390. SHRI DIGAMBER SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ! :

(a) whether private hospitals in
Capital do not entertain a criminal or
legal case for admission; however
“gerious it might be 3
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(b) whether recently some death
took place when private hospitals refused
to accept such a case and which was
not properly attended to by the Central
Government Hospital ;

~ (c) whether such an apathy by
private Hospitals in the Capital is very
common, if so, what are the difficulties
which lie in their way in accepting or
admitting serious cases and then
summoning the local Police for observ-
ance of prescribed legal formalities
instead of  shunting them off, which
often results in collapse of the patient
in transit ; and

(d) whether Govrnment will consi-
der the desirability of issuing Orders in
consonance with the Ministry of Home
Affairs and Delhi Administration to
countenance such cases cspecially when
the city is too farflung ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI): (a) Normally
private hospitals in Delhi do not
entertain criminal or legal cases for
admission, .

(b) No such case has been reported.

(c) The private hospitals generally
avoid entertaining medico-legal cases .in
order to avoid involvement in protracted
Court proceedings.

{d) 'I‘here is no such proposal under
consideration of the Government.

Guards nd Assistant Guards

7391. SHRIR, P. YADAV : Will
the Minister of RAILWAYS be pleased
to state the total number of Guards and
Assistant Guards in the India Railways,
Gradeswige ?

‘THE MINISTER OF RMLWAYS

(SHRI A. B. A. GHANI KHAN
CHOUDHURY) t Information ls given
below ;

CHATTRA 23, 1906 ($ARAY
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Guards ‘A’ Special

(Scale Rs. 425-640) 1602
Guard ‘A’

(Scale Rs. 425-600) 4767
Guards ‘B’ ' _
(Scale Rs. 330-560) 5146
Guards ‘C’

(Scale Rs, 330-530) 7751
Assistant Guards

(Scale Rs. 225.308) 2330

Universities Selected for Master in
Computer Application Programme

7392. SHRI NIHAL SINGH : Will
the Minister of BEDUCATION AND

CULTURE be pleased to state :

(a) the nnmes.of universities which

‘have been selected by UGC to introduce

the programme of Master in Computer
Application

(b) the names of the universities
where the programme has been initiated;
and

(c) steps being taken by Govern-
ment to see that the programme is
initiated in all Universities ?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a)  The following
universities have been selected for
introduction of the programme of
Master in Computer Application :—

1. Jawaharlal Nehru University.
2 ﬁm University.

3. Delhi University.

4. M. S. University, Baroda,

8. Hyd&ubld University,

6. Madras Univensity,
7. Aligarh Muslim Univetsity,

8. Aundd University, Madris,



9% ﬁ}rl-nven. jmwer.;

. (b) The university of Delhi, Aligarh,
Poona and Hyderabad have started the
programme. ' ’ '

(c) The Jawaharlal Nehru University
and Madras University are expected to
star¢ the course after getting replacement
of their existing computers system. The
M. S. University and Anna University,
have:to obtain the -approval/permission
of the respective State Governments to
start the programme. They have been
advised to get the approval expedited.

Deputation of Officials to Rome Centre
by Chemistry Branch of ASI, Dehradun

7393. SHRI SATYASADHAN
CHAKRABORTY :
SHRI T.S. NEGI :

Will the Miniter of EDUCATION
AND CULTURE be plesed to state :

{a) whether it is a fact that the
Chemistry Branch of Archaecological
Survéy of India, Dehradun has deputed
many officials to Rome Centre for
training in Mural paintings ;

(b) whether it is also a fact that
these trained officials have not been
allotted the work of preservation of
paintings after return from training;

(¢) how much amount was spent
on these officials Rome training ; and

(d) whether Government are taking
steps to make .use of their training
properly ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCA-
TION AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (@) to (d) Yes, Sir. The
Archaeological Survey of India has
deputed seven officials to Rome Centre
for training in Mural Paintings. An
expenditure of Rs, 31,558 was incurred,
All the officials deputed for training
have on return been given the work of
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chemical preservation of monuments
and paitings.

Reservation Facilities of Khushalgarh and
Banswara Division

7394. SHRI BHEEKHABHAI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether passengers do not get rail
rescrvation in various trains running
between Delhi and Bombay at stations
in Kushalgarh and Banswara, Sailana
sub-divisions situated in tribal areas ;

(b) if so, whether Government
proposed to augment reservation capa-
city to each of such trains passing
through Kushalgarh and Banswara sub-
division ;

(c) whether it is a fact that tribal
people desire higher percentage of
reservation from Thandla road and
Meghnagar ; and

(d) if so, action taken in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY): (a) to (d) Banswara, Sailana
and Kushalgarh areas are served by
Ratlam,Dahod, Meghnagar and Thandla
Road Railway Stations. Quotas in
various classes have been provided by
16 trains at Ratlam by 12 trains at
Dahod and by 4 trains at Meghnagar
stations. The utilisation of the above
quotas is betwcen 50-90%,. As such these
quotas are considered adequate to cater
to the present level of demand, As
regards Thandla Road Railway Station
the present level of traffic is rather
meagre. However, as an experimental
measure it has been decided to allot to
this station a quota of one II Class
Sleeper berth each by 19 and 20
Dehradun Express traing with . effect
from 15.5.1984.
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Areas and Stations on Which the Punctu-
ality of Jhelum Express is Affected Due to
Alarm Chain pulling

7395. SHRI J. S. PATIL : Will
the Minister of RAILLWAYS be pleased
to state :

(a) whether it is a fact that frequent
alarm chain pulling is a major reason
for poor punctuality of the Jhelum
Express running between Jammu Tawi
and Pune ; and

(b) if so, the areas/stations on
which this train is most affected by this
practice ?

THE MINISTER OF RAILWAYS
(SHRI1 A.B.A. GHAN] KHAN CHOU-
DHURY) : (a) Yes, Sir,it is one of the
major reasons.

(b) Alarm chain pulling is more
prevalent on Itarsi-New Delhi section.

Funds Earmarked for Tribal Sub-Plan
Areas for Development of Roads

- 7396. SHRI GIRDHAR GOMAN-
GO : Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether this Ministry has
carmarked funds for the tribal sub-plan

CHAITRA 23, 1906 (SAKA)
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areas for the development of the roads '
during Sixth Plan period.;

(b) if so, funds provided for the
cnnstruction of roads dnd bridges in the
year 1980.81, 1981-82, 1982.83, 1983-84
State.wise ; and

(c) names of the road recommended
by the Ministry of Home Affairs, its
cstimated costs, State-wise, so far and
approved by his Ministry duriag the year
1983-847

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) to (c) The Min istry
of Shipping and Transport has no
separate Tribal Sub-plan as such. How-
ever, certain stretches of ~National
Highways and other -Central Sector
Roads pass through Tribal Areas and
funds for such works are being provided
within the available resources as pgrt of
the Central Sector Roads Programme,
Grants-in-Aid are also ‘provided :to
States as part of the Central Sector
Roads Schames for the development of
Roads in Tribal Areas as - recommended
by the Ministry of Home Affairs. Eleven
works caosting about Rs. 828.86 lakhs
have been approved in this connection
as detailed in the attached Statement. A
sum of Rs. 50 lakhs was released for
this work duridg 1983-84 and a sum of
Rs. 350 lakhs is likely to be made
available during 1984-85.

Statement
No. Name of work and State Approved Cost
(Rs. in lakhs)
1 2 3
1. Development of Achanakmar-Keonchi Road in Tribal Areas
in Madhya Pradesh. 192.267
2. Canstruction of Bridges (6 Nos.) and approaches on Madwas-
Kushmi ‘Roadin Trtbal Areas of Madhya Pradesh. 170704

3. ‘Construction of Madwas-Kushmi Road in' Madhya Pradesh ' 46.346
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1 2 3
4, Construction of Roads in Tribal Areas Metalling and black
topping Kalingarh-Kushalgarh Road in Banswara District and
Construction of 3 bridges of Rajasthan, 51.26
s. Construction of roads and bridges in Tribal Arcas of
Kinnaur, Lahul Spiti and Chamba Districts of Himachal .
Pradesh, 92.677
6. Metalling and Black Topping Vellimalai-Parigam Road in
South Arcot District of Tamil Nadu. 45.00
7. Construction of road from Phulkone to Sansorapally passing
through Tribal Areas in Koraput District of Orissa. 98.00
8. Roads Development-Raj Nagar-Seraikela Road of Bihar. 43,13
9. Bridges on Kharsawan-Dalbhanga Road in Bihar, 49,81
10. Bridges on Bhandaria-Ramkanda Road in Bihar, 26.288
11. Ghat Bazar Hurda.Orga Road in Bihar, 14.04
Total : 828,86
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Fallure o f Students of University College
of Medical Sciences, New Delhi In
Annugl Examinaition

7398. DR. A. U. AZMI: Will the
Minister of EDUCATION AND
CULTURE be picased to state :
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(a) how many students of the. Univer-
sity College of Medical Scienocs, New
Delhi fajled in their annual examination
last year — Subject wise ;

(b) when did they appear for the
supplementary - examination and how
many of the failure students passed the
cxamjnation ;

(c) whether it is a fact that sixteen
students got supplementary in the
Gynaecology and Obstetrics last year
out of which only three could pass in
the supplcmentary examinalion held in
1984 (Margch) ; and

(d) if so0, the reasons for such poor
result/coaching and what measures are
proposed to be taken to improve the
existing state of affairs ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (d) The information is
being collected from Delhi University

and will be laid on the Table of !he_

House.

Advnnce' Increment to Central Govt.
Employees Who Undergo Sterllisation

7399. SHRI D. S. A, SIVAPRA-
KASAM: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether Central Government
Employees are entitled to advance incre-
ment if they or their spouse underwent
Family Planning Operation ; and

(b) if so, when was it given effect
to? oo

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) and (b)
A Central Government employee who
or whose spouse undergoes sterilisation,
is entitled to a special incrment in

CHAITRA 23, 1906 (S4KA)
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accordance with the Govt. Of India
OM No, 7 (39)-E.LIJ/79 dt, the ~ 4th
December 1979 which came. into effect
from the ssaid date.

Central Schools in Delbl Without Proper
Piaying Fields -

/

7400, SHRIMATI SUMATI
ORAON : Will the Minister of EDUICA.
TION AND CULTURE be plecased to
state ;

(a) whoether it is a fact that a nume
ber of Kandriya Vidyalayas in Delhl
and New Dclhi are running without any
adequate and proper playing fields and
common rooms for students ;-

(b) if so, details thereof and Governe
ment’s reactions thereto ; and

(c) whether Government propose to
provide with all these facilities adequa«
tely and properly in all such Kendriya
Vidyalayas, if so, by when and if not,
reasons therefor ?

THE MINISTER OF STATE IN

‘THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (c) There is only one

Kendriya Vidyalaya which does not have
a proper play-field for major games like
football, hockey etc. Facilities for
playing these games are availdble to the
students of the Vidyalaya in the nelghb-
ouring Kendrlya Vidyalaya.

Specials to Kerala From
~ Metropolitan Cities

Summer

7401. SHRI P. J. KURIEN : Will
the Minister of RAILWAYS be pleased
to state :

" (a) whether there is any proposal to
start some summer specials to Kerala
from different metropohtan cines of -
India ; and .
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Froqiency And Timely ‘Running of DTC
:-Jases on’'Route No. 300 Between Central
- Secretariat And NOIDA

. (b) if so,-the detath thercof 7

" THE MINISTER ‘OFRAIIWKYS . -
(SHRI A. B.A. GHANI KHAN 7402. SHRI K. LAKKAPPA : Will
- CHOUDHURY) : (a) Yes, Sir, ‘the Minister of SHIPPING AND
- “TRANSPORT be pleas:d to state :

(a) what is the frequency of buses on
route No. 300 plying between Centeral
Secretariat and Noida and  yjce-versa ;

(b) The following summer special
‘trains, scrving‘Kerale, are plemned for
N the ‘curront-summer-season ; .
T (b) whether Government are awre
that several buses on route No. 300 are
Weekly Summer special® traius bet. daily diverted to other routes causing
.ween : inconvénience to the public at large ;
and .
(i) Trivandrum-and Bombay &

"(c) if so, whethcr. Government prop-
‘o8¢ to ensure timely running of all buses

- ion"route No, 3007

THE MINISTER OF STATE IN
THE MINISTRY QF SHIPPING AND
TRANSPORT (SHR1 Z. R, ANSARI) :
‘(a) The frequency of services operating
on route No. 300 between Central
*Seeretariat and NOIDA is 36 minutes
with certain gaps as indicated below ;—

(i) Mangalore/Geheoin - and ~Niza-
muddin ; and

Bil-weekly - summer - special .traing
between :

‘(i)' Madras and Trivandrum ‘&

(ii) Trivandrum and Bangalore,

Departure NOIDA Frequency Departure Central Scctt. Frequency
** 0830 hre fo 1206hrs Jemts. 0700hrs to 1336 hrs. ) -
|
1318 hrs to 2030hrs - J6tts 1448hrs to 2012 hrs. | 36mis,
‘ 2100 hrs. |
2200 hrs.

.{b).and :(c)'No’ diversion - of - - the
buses opecrating -én'route No.-300-has
been resorted to. However, prior to
9th March 1984, there was curtailment

of a'few ltrips on "WeéBunt T eperain
operationdl: difidulties “donnected with
scheduled running time. The running
umé has since been suitably adjusted by
“incréaing -the “number “of*blises from
'$"fo 6 and there’ is Thatked’ iifitbvhent
in the operations on this route.

Falge i’ropnunda on Forcible Sterilisa-
tion

7403 SR SATYENDRA NARAIN
SINHA ; Will the Minister ‘'of FRALTH

AND FAMILY WELFARE bc pleased
to state :

(a) whether the Minister had made
a statement at the recently hald confer-
ence of the Parliamentarians on Popula-
tion that a false propaganda was carried
out during 1975.77 that therc was for-
cible sterilisation ;

(b) if so, the details of her state-
.n__1e_nt 3 and

(¢) whether the enquiries held Iater
in 1977 by the ‘then Government had
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brought to book incidents of forcible
sterilisation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATL
MOHSINA KIDWAI) :

delivered at the First Conference of the
Asian Forum of Parliamentarians on
Population and Development in New
Delhi from 17th to 20th February, 1984,
is Laid on the Table of the House.

|Placed in Library. See No, L T-8179/84)

(c) Family Welfare Programme is

primarily implemcnted through States.

and Unioan ‘Turritories. Ccmplaints
relating to sterilisation operations receiv-
ed were sent to the appropriate agenc-
ics for appropriate action.

Pak Move to Link Major Roads With.

Karakorum Higaway

7404. SHRI RASHEED MASOOD :
Will the Minister of EXTERNAL
APFAIRS be pleased 1o slate :

(a) whether Government is aware
of Pakistan’s move to link all rmuor
roads with the kuarakoram highway in
Pak occupicd Kashmir which was built
with Chinese assistance ; and '

(b) if so, what is the reaction of the
Government in so far as its strategic
importance is voncerned ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 A. A, RAHIM):
(a) Government have  seen.  press
reports to this effect.

(b) Government’s views on the
matter are well known and protests have
been lodged with the Government of

Pakistan in the past making it clear that.

India cannot accuiesce in the construce
tion and operation of the Karakaram;

highway or its link roads in & territery -
which .is an intcgral part of ladia..
Government have alse stated that = peis.
ther Pakistan nor China have any logus...

CHAITRA 23, 190645 AKA)

(a) and (b) A. -
copy of the Prime Minister’s speech.
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Opening of New Primary Health Centres
in Rural Areas

7406. SHRI PRATAP BHANU
SHARMA : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Government of Indla
have surveyed the need of opening of
new Primary Health Centres in rural
areas in the country during Seventh Five
Year Plan ; and

(b) if so, details thereof 7

" THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) and (b)
Planning Commission has appointed a
Working Group on Health Care Delivery
System in Rural and Urban areas in
the context of the Seventh Five Year
Plan strategies which will consider the
need of opening additional Primary
Health Centres in rural areas. The
report of Working Group is awaited.

Delay in Despatching Gifts to
Kampuchea Children

7407. SHRI P. NAMGYAL : Will the
Minister of EXTERNAL AFFAIRS be
_ pleased to state :

(a) whether it is a fact that
Government had sanctioned gift like
Excreise books and uniforms worth
Rs. one erore to the children of
wor torn People’s Republic of Kame
puchcl some time in early 1982 ;

(b) whether it is u)so a faet that
these gifts have not been despatched
§o fay ; end

APRIL 12, 1984
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(c) if so, whether Governmens
will arrange to despatch the promis-
ed gifts without further delay and
also enquire into the cause of delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) In
November 1982, Government had sanc-
tioned gifts of the following articles
worth Rupees one crore to the People’s
Republic of Kampuchea :

(i) Cotton drill

(ii) Cotton Poplin
(iii) Sewing thread
(iv) Sewing machines
(v) Exercise books.

(b) Yes, Sir.

(c) There has been delay due to
procedural requirements for procure-
ment of supplies worth  rupees
one crore. Tenders had to be
called for and orders have since been
placed by DGS&D. In fact, some
cloth has already been procured and is
ready for shipment,

Depending on availability of sai.
lings to Kampuchea, it is hoped that
despatch of all items will be completed
shortly.

Meeting of Heads of Indian Mission
in South Asia

7408. SHRI AMAR ROY-
PRADHAN :

SHRI M. RAMGOPAL
REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether it is a fact that & meet-
ing of the Heads of Missions in South
Asia was called recently in New Delhi
to review the relations with neigh

" bours ; and
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(b) if, s0 the outcome of that
meeting ? .

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS : (SHRI A’A. RAHIM)
(a) Yes, Sir.

(b) Such meetings are a part of
periodic  internal consulations and
review undertaken by the Ministry of
External Affairs. The meeting in ques-
tion held in New Delhi from April 2
to 5, 1984, considered the bilateral re.

lauons. evolving situation in the region
“inthe context of  international
developments and _matters relating to
South Asian Regional Cooperation.

Rail Coach Factories in Sixth Plan

7409. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
RAILWAYS be pleased to state :

(a) the number of new rail coach
factories originally planned to open
during the Sixth Plan period ;

(b) the number of ncw rail coach
units actually opcned so far at diffe-
rent places ; and

(c) the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B, A, GHANI KHAN
CHOUDHURY) : (a) to (c) There
was no firm plan for cslabhshmg any
New Coach Factory in the Railway
Sector during the Sixth Plan period.
However, in September, 1982, the Plan-
ning Commission approved in principle
the setting up of onc New Coach Fac.
tory in the Railway Sector. The task
of preparation of a detailed Project
Report including the location survey
has been entrusted to Rail India
Tochnical & Economic Services Limited
aod & decision regarding its scope,
location, etc, will only be taken on
finatisation of the same,

GHATITRA 25, 1906 ($4K4)
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All India Convention for World Peace
in Delhi

7410. SHRI K.A. RAJAN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state : }

(=) whether an All Indian Conven-
tion for world Pcace and against
danger of nuclear war and threat to
India's security was held in New Dalhi-
on 8th & 9th March, 1984 ;

(b) if so, whether tbe Convention
adopted a Dclln Declaration on the
subject ; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI AA. RAHIM) :
(a) Yes, Sir.

(b) Yes, Sir.

(¢) The text of the Delhi Declara-
tion is laid on the Table of the
Hoese. [Placed in Library, See No.
L.T.—8180/8¢}

Setting up Cement Plant in Nepal

7411. SHRI BHOGENDRA JHA :
-Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) latest position with regard to
the construction. of cement plant at
Udaipur in Nepal including the ap-
proximate date of its commencing
production. installed capacity, terms
and condition agreed upon between
the two countries, etc ;

(b) whether H.M.G. of Nepal had
intially demanded extension of railway
line from Jay Nagar to Udaipur in the
interests of quicker and cheper construgs |
tion of the plant and predustion of
cement ; and

(c) if so, efforts mlde to editend-
B.G. line from Slmntipm'-hr Nagar
to Udaipur ? .
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THE "M:_Nisrnn ‘OF STATE IN
THE MINISTRY: OF EXTERNAL
AFFAIR (SHRI ‘A.A. RAHIM) :
(l)'Ae proposal to set up a joint ve-

ntare cement project near Udaipur in -

Nepal in collaboration with the Cement
Corporation of India is -presently
under. consideration of the Government
of India . and - Nepal. The Cement
Corporation of India have already con-
ducted: - feasibility studies for the
project for which the Export-lmport
Bank of India has agreed to consider
"extending  a loan for the supply of
plant and ecquipment from India. As
required under the Exim Bank’s pro-
.cedures a team of Bank officials
bave done. site studics in the moanth
of March, 1984 with a view to apprais-
ing the project reports for its technical
and economic viability.  The Exim
Bank would take a fina! decision extend-
ing lonn on the basis of their report as
soon as it is ready. The Cecment
Corporation of India’s project report
has suggested a production capacity
of 1200 tonnes per days. The project
estimated te cost Rs- 106 crores
would ' have. a total equity of
Rs. 26.50 crores. to be shared by India
and Nepal ih the ratio of 457, and
55, respectively. Since the project
has not yet reached the constructioa
stage it is difficult .to give a date for
commencement of production,

(b) and (¢) A rail
" Nagar to the project site as part of the
infrastrurctural development for the
project was considered but because of
its high cost a road link had been
preferred.

Inde-Bangladesh Joint ‘Ve'ntures

SHRI K. PRADHANI :

SHRI SANAT KUMAR
MANDAL :

7412,

Will the. Minister. of EXTERNAL
AFFAIRS be pleased to state :-

(8. whether . Indian and Bangladesh
_ enteypgeneuns, have . recently signed at.
: Phukl an agreements worth 5 million.
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for sctting up . joint ventures, . in
Bangladesh in the chemicals, texulu
and film manufacturing industriea H

(b) if so, whether Goverm;uﬁ_t
have approved. these ventures ; )

(c) the broad outlines of the pro-
posed joint ventures and the capital
outlay involved, the export of techuical
know-how, .equity capital equipment,
plant and machinery and manpower
and other cognate matters ;

(d) the namcs of the Indian induse
trinl houses involved ; and

(¢) when a start in this behalf is
likely 10 be made and how long will
it take to sct up the joint ventures
concerncd ?

THE MINISTER OF STATE IN
THE MINISTRY OF ‘EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
A dclegaiion or private sector in-
dustrialists and businessmen from the
Punjab. Haryana and Delhi Cham-
bers of Commerce and Industry visited
Bangladesh last month. Government
have scen reports that agreements for
the establishment of joint venturcs

in Bangladesh were signed during
this visit, -
(b) to (e) As with all joint

ventures abroad proposed by Indian
companies, these agreements will only
be implemented aftcr approval by the
relevant  Ministries of the Govern-
ment of India. Dctails of the offers
madec by the Indian companies .will
be available after their applications .
are submitted to. the concerned
Ministries. ’

Rtﬂt fedian & aamwe hmﬂl_"-"-:'
wqrAwae et (wa'tn;t )
S i mt '

7413 St TrEnT nmﬁ, w

ny

W@ wedt qg qEA W w3



3

S I ﬁhrtnfﬂnﬂ@r;

grrge fedo & ararare faan &
Mgad ‘earrioer safeaal (waedtenz)

™ 1960 ¥ 1974 A wafy & S
" fagfa Wix aD=w fear sar gr,
-Hfer grer fage qof irarr qafg v

fgarar 3% A% forar war ar < feea
qzt & Fragy W §F wEW AN
frafirs 7 feg s & fommeasy

% wafa ¥ T GIHIC ZIA

aaaYafk we 9% fegar @< fvar Tar

tw ot (vt g. @ q wA@t @@
ed) : aTAT IHE A ar W@
oYX @Y 929 9T @ & Frgar

Setting Up of a Rallway Booking Offce at
Alleppey

7414. SHRI B K. NAIR : Will the
. Minister of RAILWAYS bc pleased ‘to
state :

(a) whether he is aware that
Alleppy is the only District Headquarter
town in the wholc of Kirala (amongst
‘the old districts) without a railway
booking office and thousands of the
persons have to- go all the way to
Ernakulam about 60 Kilomutres away to
book their railway tickets ; and

(b) if so, whether he proposes to set
up a fullfleged railway booking officc at
Alleprey ?

THE MINISTER OF RAILWAYS

(SHRI A.B,A. GHANI KHAN CHOU-
DHURY) : (a) and (b) Yes, Sir.

Allepey district is served by the
Railways . through the rail hcads at
Kayankulam, Thiruvallar, Chengana-
cheri, Chenganur and Erankulam. An

out agericy has beén functioning at

Alleppey for booking of passengers,
" parcel and goods. There is one booking-
- -cume-reservation counter which functions
- 'frém" 0900 hour to 1700 hours daily.“The
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rail uéers cah obts.iﬁ reierved ﬁehetﬂ .l'n

various treins to.the extents of -quotas

allotted .to Alleppey out-asency by the
various trains.

Strength _of meuiorl. Meu and
Lecturers in Centnl Unlvermy. ‘Hydera-

7416. sum HARIRESH BAHA.
DUR : Will the Minister of EDUCA.

TION AND CULTURE be pleaseil to
state :

(a) the: sanctioned siwrémgth - of
Professors, Readers and Lecturers in
ecach dcpartmenf of ‘the Céfitral
University, Hyderabad ; :

(b) the number of vacancies-fodach
department and details thereof ;-

(c) the date from which each of
these vacancies is to be. filled up ;

(d) reasons for not filling up these
vacancies in the past ; and :

(e) steps proposed “to be taken
immediately to fill up these vacancies ?

THE MINISTER OF STAT‘B_' IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA-KAUL):
(a) According to information aviilable,
the University had made a provision,
in their Badget Estimates for 1983-84
for posts of 24 Professors, 45 keiden
and 54 Lecturers. As against hisf the

" number of teachers in’ position were 19

Professors, 36 Readers and 45 Lecturers

~ during. 1983-84,

(b) According to “Budget proposals
for 1983-84, the vacant tenchlns +posts,
department-wise, as per schemes approve-
ed in the Fifth Plan, are gwen il the
altachcd statement,

(c) to (e) The Unlvermy propoun
to fiifl np the vacdnt posts in & phased’
manner depending ppen the . progress of
the provision of phyﬂcal fucilitzel for



95" Written Angwers

APRI]L 12, 1984

- - academic ‘pro;nmme in the
University.
Statement
Name of Depart+ Pro- Rea- Lect-
ment.. -fessor der urer

School of Mathematics 1 4 2
and Computer/Informa.
tion and Sgiences

School of Physics 3 2
School of Chemistry 3 7 -
School of Life Sciences — 3

1

Deptt, of Philosophy 1
Deptt. of English — —_

Centre of Human 1 1 2
Sciences

Centre of Regional —_ 2 3
Studies

Deptt. of Economics 2 4 2

Deptt. of Soc'ialog.y and 1 —
Anthropology

Deptt. of Political —_ 2 1
Science

Deptt. of History B | —_— —_—

Unasigned Teaching 3 - -
posts

B e ————

Total No. of vacant 16 26 14
posts
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World Bank Loan for Nhava Sheva Port

7418. SHRI1 RAM GOPAL
REDDY : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether it is a fact that World
Bank have sanctioned a loan for con-
struction of Nhava Sheva Salellite Port
near Bombay; and

(b) if so, the dctails thereof ?

* THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING - AND
TRANSPORT (SHRI1 Z, R. ANSARI) :
{a) and (b) Yes, the World Bank have
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agreed to provide a loan of US $ 250
millions for financing the Nhava Sheva
Port Project near Bombay. The loan is
repayable over 20 years® including five
years grace period,

Books Lost/Stolen From National
Libraries During 1981.82 and 1982-83

7419, SHRI AJOY BISWAS : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) how many books have been lost
or stolen from the different public and
national libraries under Central Govern.
ment jurisdiction during 1981-82 and
1982-83 (Library-wise).

(b) the reasons for such loss or
theft ;

(c) remedial steps taken by the
overnment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) No serious loss or theft of
books from Librarics under the juris-
diction of Central Government, during
1981-82 and 1982-83, has been reported
to the Government.

(b) and (¢) Marginal loss/theft of
books in Libraries is « common pheno-
menon. Howeve, Library authorities
are seized of nced for proper security
arrangements and take necessary
remidial steps to minimise the losscs,

South African Restrictions on People of
1ndian Origin in Issuing Passports

7420, SHRI RAM
PASWAN :

VILAS

SHRI SATISH AGARWAL:

SHRI SUSHIL BHATTA-
CHARYYA ;

Will the Minister of EXTERNAL-
APFAIRS be pleased to state :

CHAITRA 23, 1906 (SAKA)
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(a) whether Government’s attention -
has been drawn to the news item which
appeared in the Patriot dated March 20,
1984 wherecin it has been stated that
Indian origin Sportsman, Lawyers,
Doctors, Teachers, Journalists and
Scholars have been facing grim prospects
of being total prisoners in South Africa
because the South African Authorities
have refused to grant them passports
to go out of South Africa ; )

(b) if so, the reaction of the
Government of India thereto ; and

(c) what action Government have
taken to ease the matter for the relief
of people of Indian origin residing in
South Africa ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) (a)
Yes, Sir.

(b) and (c¢) The new item which
appeared in the Patriot dated 20th
March, 1984 pertains to South African
nationals of Indian origin, It s
preciscly because of the 1acist apartheid
policies followed by the minority regime
of South Africa that the Government
of India has chosen not to have diplo-
matic relations with that country for
the past 30 years. The Government
of India have not only takcn up the
question of the amelioration of the
rights of people of Indian origin, but
also of the vast black majority in South
Africa. This matter has been taken up
by India in the United Nations, the
Commonwealth and bilaterally with
various countries with whom the
Government of India deals. In pursuance
of United Nations resolutions, the
Government of India does not have any
economic, trade, diplomatic, consular,
cultural, educational or political
relations with the minority regime in
South Africa. It also subscribes to the
Gleneagles Agreement which prohibits
sporting contracts with South -Africa.
The Government of India have extended
moral, material and diplomati¢ support
to the Liberation Movement of Southern
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Africa in their efforts to achieve a just
and équitdble society in their country, '

Electrification of Jslarpet«Cochin Brogd : *

Gaage Line '

7421. SHR1 C. CHINNASWAMY: .

Will ‘the Ministor of RAILWAYS -b¢ ..

pleased to state :
(a) whether Governmernt propose te"

clectrify Jalarpet«Cochin - "broad gauge' -

(b) if so, details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS

(SHRI A.B:A. GHANI KHAN ' CHOU- -

DHURY) : (a) No, Sir.

(b) Does not arise, *

(c) Investment on Railway Electri-
fication is made by priority on sections

carrying the heviest taffic density so asto "’

obtain the quickest and maximum
advantages. The present priorities are
to cover the trunk routes between"
Metropolitan Towns and certain " other "

high density routes carrying coal, ore-

and other important traffic or for

ensuring continuity and fluidity of :

movement.

Natlonal Transport Policy Committee
Recommendation on New Lines

7422. SHRI HARIHAR SOREN.:
Will the Minister of RAILWAYS
be pleased to state :

(a) the main outlines [of: the
recomméndations made by the Natio«
nal Transport Policy Committee res -
garding construction of new rail lines ; .

(b) whether the proposal 'for
Jakhapura-Banspani rail  line ' fallg *
under the category of those recommens
dations ;

(c) if so the steps taken by the’
Government to expedite the construé-
tion of this rail link in 'Orissa ; and"

APRIL 12, 1984
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(d) the details thercof ?

THE MINISTER QF RAILWAYS .
(SHRL A. B. A. GHANI KHAN.
CHOUDHURY) : (a) The National.
Transport Policy Committee which
was appointed by the Planning Comy .
missian in April® 78 have made the:
following “recommendations in respect:
of investment criteria for new lines,,
which® have - been— accepted by the:

- Qovernment ;

Investment criteria  for new-
lines should take intt: account the
financial return and bepefits to the
economy.. A wider social cost benefit
criteria for appraisal ncedh: to be
applied. Construction of new lines.
should be taken up to fulfil the follow~
ing objeotives ¢

(a) as project-oriented lines to:
serve new .industries or tap mineral
and other resources.. -

(b) ‘to serve as missing links which
can’ form alternative routes to relieve
congestion on existing busy rail routes; -

(c) on strategic considerations ;

(d) as developmental lines to esta..
blish new growth contres or give
access to remote areas. In  such
cases a Jower rate of return than
stipulated for normal projects may
be agreed to but it will not
be advisable to take up new railway
lines which cannot meet operating
costs including contribution to
depreciation.

(b) to (d) Construction of a new
BG ‘rail: #ine - between Jakhapura and
Banspani is an approved project.
Its’lst" phase - between . Jakhapura. ta
Daitari has gince . been: completed
and opened to traffic. As regards
second phase betweeen Daitari to
Keenjargarh, 'a traffic.cum.final loca«~
tion survey for .-comstruction of this
section is.in progress, The execution
of the-2nd - phase will depend on the
results of -the. surwey, subject .to its
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- ‘clearance by the Planning Coniitiision
"and availabiltty of fecolirces.

- \Working of the Mudern “Coatsiser port
at Madras

7423. SHRI K. RA THY:
- Will the Miilster of dl%’;ﬂb}g?m
- TRANSPORT be pleased 'to state :

(a) the reasons for the unecono-
Mmic working of the modern ¢ontainer
~ port in Madras }

(b) whether ‘the inland Cdnld(det
‘depots in Bengalore, Coimbatére and
* Quntur not of any use to Madras 1

(c) if 30, the tcaton thereof ; “and

(d) the steps hrop.dsed'._' ) ,be
taken to improve the working of the
container port at Madras ?

THR MINISTBR ‘OF STATE IN
TME MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z.R.
ANSARI) : (a) The Madras Contai-
ner terminal has been commissioned
fully on 18. 12, 1983. It is to.
early to make any asscssment
of the performince of the terminal.

(b) to (d) The ICDs, at. Guatur
and Coimbatore were commissioned
_in_ April, 1983 and, October,. 1983, res-
" pectively, ICD hauulo:e ‘had started
_a little carlisr. These ICDs together
moved 2101 SO comamprs durjng
“1983-84 (upto February, 1984) As
against this, only 229 and 323 con-_
tainers were moved during 1981-82
.and 1982-83 .respectivsly.from ICD.
Bangalore though Muad-as Port... The
container traffic in the country is
expected to increas: as awareness
among users re.ardmg ths ndvanlues
of containerisation is created.

Replacement of Woodes :Sleepgpe on
Itallw-y I.llle betwoel ‘Yul.lr and
'rod- ﬁ-l snn.h ]

1424. smu nANWARt LAL 3§ Will
.the Minister of RAILWAYS be pleued
to state :

A B saxn

. whether Government

o

. Ienewal .of .

%
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" (a) whether there is a metre ;luu
line between Jaipur and Toda Rai
Singh and train are running t_hereon:

" (b) when was this line constructed
lnd the names of the trains runmna
thereon and the details thereof ?

" (c) ‘whether it is a fact that wooden
sleepers on this line have become
old and have been rendered useless and
propose to
replace them ; and

(d) whether itis also a fact that
6nie- train bhas been cancelled on this

. line duc to these selecpers gctting

old?

.THE MINISTER OF .RAILWAYS
(SHRI - A.. . B. A. GHANI KHAN
CHOUDHURY) (a) Yes, Sir.

(b) The section from Jaipur to
Sanganer was built in 1943 and San-
.gener to Toda Rai Singh in 1950. At -
present this section is served by one
pair of trains wz. 253 Up/256 Dan.
Passenger/Mixed.

(c) Itisa fact that some wooden
sleepers on. this. line are old, but
these are not yet unfit/useless for
running. of trains. As this line is
having low density of traffic, casual
.unserviczable sleepers
is being carried out as required.

-..(d) No. Sir. 254 Dn/255  Up

mixed train was cancelled from 1.4-
1980 due to poor patronajge.

hbllntlu of Boolu in Saora Language

m&. : SHRI GIRIDHAR
QOMANGO : Will the Minister of
EDUCAYION - AND CULTURE be

pleased to state

(l) the financial assistance releas-

~pd 'eo.far for the publiciation of books

Jja Saotn.. language -in. Saora - Seript .
by ‘Mattarvanam Vigyan Prachar
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Samittee’ a tribal voluntary organi-
sation of Orissa ; )

(b) total number of copies of each
title published so far and manuscripts
to be published ;

(c) the grants sanctioned for pub-
lication of manuscripts and grants
released, year-wise ; and

(d) whether the utilisation certi-
ficates of the grants has been received
for release of further grants ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) A grantof Rs. 28,000
was  sanctioncd and rcleased to
Mattarvanam Vigyana Prachar Ashram,
Marichigooda, Orissa for publication
of 27 manuscripts in Saore Language.

(b) The information is being col-
lected and will be laid on the table
of the Sabha.

(c) The following grants were
released :

1980-81 Rs. 10,000
1982-83 Rs, 18,000

(d) Utilisation Certificates for the
total grant of Rs. 28,000 were receiv-
ed from the Mattarvanam Vigyana
Prachar Ashram. These - certificates
were in order. No request for further
grant from the Mattarvanam Vigyana
Prachar Ashram has been reccived,

Termioation of Shipping Service Between
Calcutta and Andaman
7427. SHRI NARAYAN CHOUBEY :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it isa fact that the

Shipping Corporation of India have -

APRIL 12,, 1984
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decided to terminate their service ex-
Calculta to the Andaman :

(b) if so, since when and reasons
thereof ; and

(c) whether the decision will be
reviewed in view of the difficulties of
passengers going from and coming to
Calcutta ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R, ANSARI) :
(a) and (b) No. The SCI has tempora-
rily suspended the services ex-Calcutta
to the Andamans as desired by the
Andaman and Nicobar Administration
in the light of the hold up of Andaman
bound vessels by Forward Scamen Union
of India.

(c) The position will be reviewed in
due coursc in the light of advice given
by the Andaman and Nicobar Administ-
ration.

Agitation By Kendriya Vidyalaya Teachers
Association

7428. SHRI BABURAO PARANIJPE :
Will the Minister of EDUCATION
AND CULTURE be pleased to state ;

(a) whether it is a fact that All India
Kendriya Vidyalaya Teachers Association
have dccided to resume their agitation
to press the six-point charter of dem-
ands ;

(b) if so, what are their six-point
demands ; and

(c) the reaction of Government on
their demands ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) The Kendriaya Vidyalya Sangathan
have informed that they are not aware
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of any decision of the All India Kend-
riya Vidyalaya Teacheres’ AHOClathll to
resume their agitation.

(b) and (c) Do not arise.
Transfer of Land to Burma

7429. DR. VASANT KUMAR
PANDIT : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government'’s attention
has been drawn to the news item appear-
ing in *Sunday Observer®’ dated January
8, 1984 ;

(b) whether it is a fact that six sq.
kms. of feriile land on the Manipur
Border with Burma in Tengnonpal
District has been transferred or given to
Government of Burma for patrolling ;

(c) if so, on what basis or agreement
or assignment has this land being parted
to the Burmese giving full details ;

(d) whether the State of Manipur has
been consulted on this issue ; and

(¢) whether the aticntion of the
Government been drawn to the observa-
tions of the team of the National
Integration Conference that Burmese
Security Forces regularly harass and fire
unprovoked on Indians in the 250 kms
area between pillar No. 64 to 68 ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A, RAHIM). (a)
Yes, sir.

(b) No, Sir.
(c) The question does not arise.

(d) The views of Manipur Govern.
fMment on important border matters are
taken into consideration.

(e) No such report has -been received
by the Government of India,

CHIATRA 23, 190; (S4K4)
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Fishing Companies Demand for Concess-

" ion and Relaxation for Grant of Loans

and Subsidy for Fishing Trawlers

7430. SHRIMATI

SANYOGITA
RANE:
KUMARI PUSHPA DEVI
SINGH :

Will the Minister of SHIPPING

'AND TRANSPORT be pleased to

(a) whether the fishing compaliies
have demanded from the Government

" certain concessions and relaxation for

grant of loans and subsidy for fishing
trawlers.

(b) if 50, the details thercof ; and

(c) the decision taken by the
Government thereon 7 . )

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING 'AND
TRANSPORT (SHRI Z. R.- ANSARI)
(a)and (b) 'Yes. Government ‘have
received some rcpresentation  which

. mostly relate to relaxation: of the debt

equity ratio - normrs, -requirements--of
paid-up . capital, timely provision " of
insurance cover for fishing vesscls,
difficulties faced by companies due to
foreign exchange rate variations, request
for reschedulement of loans etc. -

(c) It has been decided that no relaxa
tion can be granted in respect of financial
parameters such as debt equity. ratio,
provision of security, insurance cover
etc, However, as a special case some
companies, which are acquiring indigen=
ous trawlers, have been allowed to
bring in their debt equity ratio within
6:1 prior to the releasc of each instal-
ment of loan instead of at the beginning,
They have been permitted to furnish
bank guarantees of the amount of short
fall in the paid-up capital.. Additional
loans have been sanctioned to companies
for mecting the shortfall due (o foreim
exchange variations.
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-~ Liois” Dud i Btifke ‘r*Port ~ #Wd‘Dock
“'Wdrkers

7431, SHRI GEORGE FERNAN-
' +DEBS :

SHRI B. V. DESAI :

“‘SHRI VIRDA RAM PHUL-
WARIYA :

+ -Will.the Minister - of - SHIFPING
AND TRANSPORT be pleased to
state :

~Y(x)y whether ‘the: Port and Dock
“workers of* “major ‘poits ‘ar€ on strike H
. .-;..'nd

(b) if so, the total loss to ports per
‘day sinte ‘the strike began ?

THE' MINISTER 'ORF STATE -IN
‘THE MINISTRY OF ‘SHIPPING AND
TRANSPORT (SHRI Z. R. ANSRI) :

-{a):The striko of -port- ind: dock workers

- of major ports from the'tidnight of 15th/

- d6th March ¥ 1984' was ‘cailed ' off from
the midnight of 20th/11th - April; 1984,

. (b) Although -most of ~thé ‘revehue
@ot-oarmed by the ‘major: port -trusts
toduringithestrike:paticd  is: Hkely™to be
droalised v .aid when thetpiting - vevsels
»aro-berthed and vargo:-Mindling opera-
»gions. gommented, ‘there’ is ‘foss td the

ports due to >wuch ' factors ' a¢ diversion

of vessels 10 minor ports, reduction in
. the through put of the port- resuiting
Trom any net reduction in the export
“*gnd import trade of the country thro-
ogh the ‘mager ports as a repercussion
of the Uelays cauded by the sirike, etc.
“It'ls bt podsible to quantity the total
doss to' the' ports and the economy.

" EstabNehmiént ol Specia) University
o " Courts :

3432, SHRI {‘MADHAVRAD
BOMDIA ©  ~Will “‘the “‘Minlter “of
WDUCATION ‘AND - CULTURE be
pleased to state :

- KPRIL 43; f98d
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(a)'Wi:eﬁ;& ‘the’ University Grants

" Cominission has set up & Comnittee to

examine the establishments of Special
Courts to handle litigations agninst
Universities by students and §taff ;

) if so, the reasons therefor ;
and

(c) the reaction of Government in
this regard with the decision taken if
any ?

THE MINISTER "'OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
SHEILLA
KAUL): (a) to (c) Inits report, the

* ~University Grants Commission’s Comm-

vittee on -the working of the Central
Unlversities have, {nter alia, suggested
that the Government may consider the
desirability of setting up Special Courts
or Administrative Tribunals which could
expeditiously hear litigation cases against
Universities by students or employees.
The Government have not yet taken any
‘décision on the reccommendations made
in the report.

* ‘Resérvition quota from Hyderabad

Railway Station

" 7433, SHRT A.R. MALLU : Will the
Minister of RAILWAYS be plcascd to
state :

(a) what are the quotas in the Ist
class and 2nd class sleeper codches for
passengers from Hyderabad Railway
Station on different trains;

(b) whether Govenment have asses-
sed the corrective requirements of
Hyderabad Station;

(c) if so, what is the requirement of
‘quota for Hyderabad Station on  each

- trains,

(d) what is the average number of

“perions on  waiting “list ' at “Hyderabad

Station for ‘¢ach ffain;



*
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(e) what mecasures Government (¢) and (f) Tho asscssment of thes
propose to take to meet the gap between ~ demand for.reserved accommadation at:
the actual requirement and the available Secunderabad lnq _l:lyd.euhl‘d' __tak_en as:
quota for reservation of berths; and a whole is migde periodically’. and stéps:

taken to  suitgbly. , .m'i tll_:e:

(f) by when Government propose to train load to the extent operationally
nnno?nce their decisioin in this lf;:::r ? feasible subject. to availabjlity of resour-

ces. For instance, the composition of

train Nos. 8 Hyberabad-waltair Express

THE MINISTER OF RAILWAYS and 54 Hyderabad-Madras Express has
(SHRI A. B. A. GHANI KHAN been .Wad by 2and 1 second
CHOUDHURY) : (a) and (9) A sleeper coaches respectively w.e.f.1.4,

Statement is attached. 1984 and additional quotas have been
- provided, r::) Hyderabed Station by these
i ins, ucti f further addi-
(b) and (c) The recquirements at trains, Ir troduction ol . !
Hyderabad bave been assessed based “°9P!,3"."l\'.aﬁ?9 coaches is not fmlb;;
on the utilisation of quotas and the at P“"“i_ ue to the “;“““;:;'
waiting list position by various trains. "“&,@3‘2!}} ,l__l!d, paucity of coaches,
Statement

(a) Quota allotted to Hyderabad Station by various trains

Train No. & Name ACC AC-2 - 1 J-Tier 2-Tr, Seats Gen,

Seats -
1 2 3 4 s [ 7 8
2 Hyderabad-Guntur — —_ 16 — — _— 100
Express
2/88 Hydeabad-Tirupathi — - — 4 — - — —
Express
6 Secunderabad-Guntur — —_— 10 _ _ — 25
Express
6/46 Secunderabad-Howrah — — 4 25 — — —
Express
8 Hyderabad.-Waltair 4 13 6 202 — — —
Express (WAT) (WAT) (WA‘I._')J, .
—_— —_— 6. 22 —_ _— —
(COA) (COA)
20 Secunderabad-Bhubanes- — — —_ 81 —_ —_ —

war Konark Express
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1 2 3 4 s 6 7 8
21 Hyderabad-Nizamuddin — —_— 10 33 — -_— —
Dakshin Express . (NZM) (NZM)
. ” (HYB-LKO) . 4 as —_— —_ -—
(HYB-BPL) 4 14 — — —_
(HYB-JAT) — 3 — — —
(HYB-MAS) -4 20 — — -
(HYB.BSRH) — 24 —_ — —
(HYB-MAQ) —_— 8 - 10 _—
Out Station Quota — 1 —— - -—
29 Hyderabad-Tirupathi _ _ 10 220 — — —
Rayalsccma Express 19 (Out station quota)
" ” Trivandrum 21
30 Tirupathi-Hyderabad - — — 12 (Return Journey Quota)
Rayalsecema Express
31 Hyderabad-Bombay — —_ 10 98 10 8 —_
V. T, Express 13 (RAC) (for Bombay)
[T T (HYB'SUR) — —_ 4 -— —_ _— 20
(HYB-Punc)  — —  — _ 11 45 _
54 Hpderabad-Madras —_ 10 10 150 — —_ —
Express 28 (Cochin)
56 Secunderabad- —_ — 8 72 —_— —_ —
Narasapur Express
Bhadrachalam Road 4 10 — _ —_—
Machilipatnam —_ . 147 —_ —_— —_
85 Hydersbad-Bangalore — — 8 103 — -_— —_
Express
Guntakal — 2 13 30 —
Out station quota — 72 —_— — —
102 Secunderabad- _— — — 72 —_ — -_—

Bombay V.T; Minar
Express
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1 2 3 TR 6 7 - 8
123 Secundecrabad-New 2 10 1 : 92 ‘ — —_— —
Delhi A.P. Express
A.C -
Chair 10 24 — - ~—
car Seat - '(Bhopa_l) )
349 Hydcrabad-Parli -— —— — 40 ~— —— -
Vaijoath Passenger

(d) Average Waiting list at Hyderabad Station by various trains

Train No.

54 Madras-Hyderabad Express
8 Dn. Godavari Express

123 A.P. Express

29 Rayalasecma Express

32 Bombay Express

21 Daksain Express

85 Bangalore Express

6/46 Howrah Express

56 Narsapur Express

102 ‘Minar Express

20 Konark Express

I AC.2 tier II 3-tier
7 2 88
5 2 83
1 _ 43
6 —_ .50
11 —_ 60
3 — 2
5 — 12
1 —_ 2
1 —_ 2
—_ - 45
— 4

Foreign Cultural Troupes in India During
1981-82 and 1982-83

7434. SHRI MOOL CHAND DAGA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether ‘Cullural. Dramatic,
Sports and other troupes come to

India from foreign countries under co--

sponsorship of Indian Commercial
houses and others ; .

(b) if so, how many such parties
have come to India during 1981-82 and
1982-83 ;

(c) the names of countries and the
nature of visit ; and

(d) how much our country earncd
thereby or spent thereon in  Indian

" currency and foreign currency, during

the above pe;iod ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
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AFFAIRS
(a) Yes, Sir.

(SHRI A, A. RAHIM):

(b) to (d) The required informa-
tion is being collected and will be
pleaced on the Table of the House.

Establishment and Maintenance of
Museums

7435. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of
EDUCATION AND CULTURE be
pleased to State :

(a) the number of Museums estab-
lished and maintained by the Govern-
ment State-wise and Union-Territory.
wise ;

(b) particulars of each such esta-
blishement ;
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(c) the amount of expenditure
incurred by Government during 1980-
81, 1981-82, 1982-83 and 1983-84 ;

(d) whether Government propose
to establish more and more of such
museums in order to make them
available te the general public ; and

(e) if so, full details thereof ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) ‘Museum’ is a
State subject and the responsibility to
set up and maintain museums in the
States rests primarily with the State
Governments. However, the Central
Government in the Department of
Culture has established and maintains
the following museums in different
parts of the country :—

State/UT Number Particulars

Andra Pradesh 1 Salar Jung Museum, Hyderabad

Delhi/New Delhi National Gallery of Modern
Art, New Delhi.
National Museum, New Delhi.
Nehru Memorial Museum and
Library, New Delhi.
Dr. Zakir Hussain Memorial
Museum, New Delhi,

Madhya Pradesh 1 National Museum, of Man,

' - Bhopal.
West Bengal 3 Indian Museum, Calcutta

Victoria
Calcutta.
National Council of Science
Museum, Calcutta.

Memorial Hall,

(c) : The requisite information is given in the attached statement.

(d) : There is no proposal at present to set up more mussums,

: '(e) : Does not arise,



117 Written Answers  CHAITRA 33, 1906 (S4XA4) Writtén Answers 118
Statement

Grants given to Central Museums forThe Year 1980-81 fo 1983484

S.No. Name of the Museum 1980-81 1981-82 1982-83 1983-84

Actual Actual Actual Budget
expens expens expens Estima.
dituae diture diture tes

(Figures it lakhs of rupees)

1, Indian Museaum, Calcutta. 34.14 39.84 40,00 44.20

2, Victoria Memorial Hall, 17.47 33.06 22.38 3136
Calcutta, '

3. Salar Jung Museum, 15.26- 25.87 30.10 32.61

’ Hyderabad.

4. National Gallery of Modern 18.66 31.41 32.18 3188

Art, New Delhi,

5. National Council of Science 159.00 181.45 190,07 161.79
Museum, Calcutta.

6. National Museum, New 64.52 68.75 81.41 87,70
Delhi,

7. Nehru Momorial Museum and 33.28 42,47 44.00 66.00
Library, New Dclhi.

8. National Museum of man, 7.80 6.44 8.02 12.00
Bhopal.

9. Dr. Zakir Hussain 0,68 0.69 0.80 0.81

Memorial Museum &
Library, New Delhi,

Functioning of CGHS Di i (b) number of Doctors working in
e o spensaries . CGHS ; and

743. DR.  KRUPASINDHU -

BHOI : Will the Minister of HEALTH . (©) expenditure incurred per bene-

AND FAMILY WELFARE be pleased ficiary ?

to state : B

THE DEPUTY MINISTER IN

(a) how many CGHS dispensarics THE MINISTRY OF HEALTH AND

are functioning at present in the FAMILY WELFARE  (KUMARI

couatry ; ‘ KUMUDBEN M. JOSHI): (s) 208
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(b) 1220

{c) An expenditure of : Rs. 73.73
was incurred per beneficiary during
1982-83.

Retired Teaching Staff Re-cmployed
In J.N.U.

7437. SHRI CHITTA MAHATA :
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whcther it is a fact that retired
teachers, professors and head of the
faculty are being appointed in the
Jawaharlal Nehru University ;

(b) if so, the details of those per-
sons with background ; and

(c) the criteria for appointment
of these persons in Jawaharlal Nehru
University and other Central Uni-
versities ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMAT1 SHEILA
KAUL) : (a) The Jawaharlal Nehru
University has re-employed some
teachers who supecrannuated from the
University.

(b) ; The particulars of teachers
s0 re-employed are :—

1. Shri A.B. Hasani
Asstt., Professor
Centre of West Asian &
African Studies,
School of
Studies.

International

2. Prof. M.S, Rajan
Professor,
Centre for International
Politics and - Organisalion,-
School of  Ilamtcrnational -
Studies.
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3. Prof. Ram Rahul,
Professor,
Centre for South, South-East
and Central Asian Studids,

School of International Studies-

4. Prof. Satish Chandra
Professor,
Centre for Historical Studies,
School of Social Sciences.

5. Prof. K. Scshadri
Professor,
Centre for Political
Studies, School of
Social Sciences.

6. Prof. R M. Bokaya
Professor
Centre of Russain Studies,
School of Languages,

(c) The University Grants Com.
mission has adviscd all Ceatral Uni-
versities that they could, if they so
dcsire, re-ecmploy teachers for a limi-
ted period beyond the age of 60 ycars.
Such re-employment should be made
for a period of 2-3 years at a time
provided that no teacher is re-employed
beyond the age of 65 years. The
Central Universitics, including
Jawaharal Nehru University, gencrally
follow these guidelines.

Staff Deputed For NAM,CHOGM
Reverted to Ministry Before the After-
math for CHOGM Was Cleared

7438. SHRI P. K. KODIYAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased (o state :

(a) whether the conference cell of
the Ministry was on deputation with
NAM/CHOGM  Secretariat from Dece-
mber 1, '982 to 31 December, 1983;

(b) if so, whether this cell was
reverted” before the- aftermath for
CHOGM was cleared;

(c) whether retired rc-employed and
temporary. personnel and ad-hoc/daily
wagers were given extension for clear-
ing this aftermath, thereby incurring
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avoidable expenditure of over one lakh
per month;

(@) whether expenditure of 3 months
for CHOGM clearance upto March 31,
1984 has come to approximately
Rs. 3.45 lakhs;

(e) whether the conference cell
manned by regular stafl could have done
the job, had they not buen reverted
back;

(fy whether conference cell will bz
asked to attend to rcmaining aftermath
of NAM/CHOGM o avoid further
avoidable expenditure: and

(g) if so, details thereo{ ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A, RAHIM) : (a)
and (b) Ycs, Sir.

{(c) to (c) No, Sir.A scparatc CHOGM
nucleus Secrctariat with the staff com-
plement of 106 personnc! drawn mainly
from cputationists from  various
Ministries, certain rctired personncl
having the requisite cxporience and
somc ad hoc personnel in the category
of typists/clcrks, was set up for hand-
ling the preparatory woik reliting to the
hosting of Seventh Non-Aligned Summit
and the CHOGM. This was inclusive
of a separatc Finance Division which
was headed by a Financial Adviser in
the grade of Additional Secretary,
Government of 1India, and the Con-
ference Cell of the Ministry of Extcrnal
Affairs whose services were requisitioned
for certain aspect of conference
arrangemcnt in Vigyan Bhavan which
was the venuc of both the Conferences.
Immediately after the conclusion of the
CHOGM 1983 the staff in the CHOGM
Secretariat was shed in a phased manner
retaining only 36 personnel beyond
31.1.1984. Since the 10le assigned to
the Conference Cell had ended with the
conclusion of CHOGM 83 on 30th
November, 1983, the Conference Cell
was reverted to the Ministry of Exter:

nal Affairs with effect’ from 1.1.1984

CHAITRA 33, i905 (S4kA4)
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as they were also required to organise
some other Conferences. The total
expenditure on pay and allowances of
three mionths for the clearance of
CHOGM work upto 31.3.1984 works out
to Rs. 2.15 lakhs with a monthly average
of Rs, 71.57 thousand.

(f) No, Sir. A skelecton staff of
about 13 concerncd personnel is being
rctained for a period of 3 months to
scttic outstanding issues and to close
the accounts of both the Conferences
finally after clearing of the dues and
cflecting all the refunds/recoveries from
other parties. Auditing is also presently
being done. Work in respect of wind-
ing up the Secretariat, preparation of
final reports on administrative arrange-
ments for the two conferences, screen-
ing of bills/claims and answering queries
from auditors can only be done by
those who had been associated with all
aspects of the two conferences.

(g) Does not arise.

A, w1 wir IEER @A @At
¢ gfawrg

7439. it yaqrer fag weaq : v
W 7Y g AN B HAU KA

(%) &, g W IWET
WY 2T 9T a9 1983-84 & LA
qGY At ¥ gAOATHN F§ AT Y
w€ wfafaa gfraral/qrest s1 @A
w1 §;

(') 1975 % gawsw  glaamwY
& gaar & fead sfvaa glaarg
apr€ af § oI IT o fraat g7 wir”
gl ?

W weal (S Q@ Q. oAA @R
wwdt) : (%) WX (@) @ Rl
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93 9« €& & gdraraat ¥ wfafoa
glrarel o sgrewr SRLE W A
- feafa Ay & it § :—

(1) aXet sivgmr (Tere k)

1983-84 ¥ DT IgAT VIR,
aFr§ ST SATT-ITY T WAL TR
9T 6000 %I WY fe wst #Y way
il

(2) weeht fst wite oy ew
(efere tmd)

1975 & arz g7 eadl T Nf
afafors gfasret & sgaear agt
TR

(3) Twwt Rua (quiee W)

1981-82 #, €T gg & gurT H74l
9T 10,0.0 &Y # ama ¥ w4 fear
TqT 41 )

1975 & arz, alsr sRmA W
IwrAr e2wAl 93 glawwi # gfg w1
afaga & fgma ¥ arar @wT 7l
g

UN Aid to Pakistan in Nuclear Energy

7440. SHRI B,V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether according to the press
reports, the United Nations has shown its
willingness to provide assistance to Pakis«
tan in the field of nuclear energy through
the International Atomic Energy
Agency ;

(b) if so, to what extent this is
true ;
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(c) whether India has objected to
UN for aiding Pakistan in nuclear
energy ; and

(d) if so, methods being adopted by
India not to allow UN to help and assist
Pakistan in energy programme as their
policy of manufacturing atom bomb is
very clear ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
and (b) Government have seen a reported
press interview by the United Nations
Development programme Representative
in Pakistan to this eflect. According to
this report, Pakistan has not made any
formal request for such assistance.

(c)and (d) Our Ambassador in
Islamabad has taken up the matter with
the UNDP Representative in Pakistan,
who has said that UN assistance would
only be provided for the peaccful uses
of nuclear energy and that the Interna-
tional Atomic Energy Agency would be
able to apply full safeguards if it enter-
tained Pakistan’s request for assistance in
nuclear energy.

35/36 wam-fawrage quaNw W
Tyt % wfafra fesd waray

744]1. st ww waw wfge:
a1 @ gl qg AT AT AT 6T
fe:

(%) war 35/36 NaA-faarage
erad @ WAt ¥ qmy A Ay
fesal 1 s@qT woafa §; s

(=) afz gt, a1 sar WA g @+
ardr % nfafea fesk Ny 9T faare
wTwft g ?

Tt et (st @ . g ) @
wwdt : (W) Wi (@) 35/36 WA=
fwrage quas @ WY agw ff wheway
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fesk @ wwiaT o W w}
o faafaa wv & wfafksa feswr
amd v 9§ gagw g

Promotion "of Assistants and Section
Officers in theMinistry of External Affairs

7442. SWAMI INDERVESH : Will
the Minister of EXTERNAL AFFAIRS
be pleased ta state :

Which year’s appointees as Assistants

and Section Officers have got promotion
to the posts of Section Officers and
Under Secretaries respectively in his
Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A, RAHIM) : The
information is as follows :—

I. Promotion to Section Qfficers
Grade

Assistants-Direct Recruits 1972
Assistants-Departmental
Promotees 1960

Cipher Assistants 1962

11. Promotion to the Grade of Under
Secretaries

Scction Officers-Direct
Recruits 1978

Section Officers-
Departmental Promoteces 1973

Section Officers-Limited
Departmental Examination
candidates. 1975

Presence of USSR Naval Fleet in Indian
Ocean

7443, SHRI ANAND SINGH : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whethé Government are aware
of the presence of Soviet Naval Fleet in
the Indian Ocean ; and
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(b) if s0, the nature of the presence
and the‘threat that it can pose to sccur-
ity of India ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A, RAHIM) : (a)
Yes, Sir.

(b) We have repeatedly made know
our position that the military presence
of great powers and other non-littoral
oountries in the Indian Ocean generates
tension in the area and is injurious tp
the pease and stability of the region.

feeoh % wolerr Fadt ot Prgfee

7444. st FRwR weam wgger :
W w el gy TR A gAr S
fe :

(®) 1980 & 1983 a% ¥ aql &
T 20-gAt  sHiww ¥ aweia
graAtg Qe 9T IAwT fawrfr 93
fewelY 3 fafasr Jadk Sudl o fagwe
feg qu wir FA =Y dear feadl
t,

(=) 3% wira ¥AQqormre safeaay
%Y wear fwadt § Foregid 1980 ¥ 1983
& g wetes a0 3y ardew fear
qr; -

(@) sa¥% ¥ fwad wndzaaa Y
wedfiwe fwar war; wic

(%) 37 widw@eN wr fiex
el 93 wedrga fwar var W e
I ¥ st @r g7

. twmaeit (sit g @Y. Q. T ww
wfed) s (w) & (w) 1980 ¥ 1983
T Rm feeelt § fodt Wt Rwm i
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W 7T & wgA 97 91€ W A
FeT WANT w1 qT Fagaq A
fear war 1 gw wafy & m, A
Fed & w1 § fagaq & fag gor 418
saferal 3wz fear a1 faad &
83 =afyd g A ¥ Wl g® wAISA
% faq afsy enfar afafa ¥ go-w
® 9T 9T JT 335 WA @
w3t fad &)

Extension of Medical Care in Rural Areas

7445. PROF.  NARAIN. CHAND
PARASHAR : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether Goverament have cond-
ucted any survey to find out the progress
of the extension of medicare in the rural
areas upto the 4th year of the Sixth Five
Year Plan ?

(b) if so, whether all the C. D.
Block Headquarters have been provided
atleast with Primary Health Centres ;

(¢) if not, the number and namcs of
such Block Headquarters in each State/
Union Territories which do not have any
Primary Health Centr: ;

(d) the likely date by which these
Block Headquarters would be provided
with this facility ; and -

(e) the reasons fot leaving the Block
Headquarters uncovercd by this facility
so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) The
progress of the extension of medical care
facilities in rural areas is being reviewed
and monitored regularly through monthiy/
quarterly reports,
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(b) Yes.
(c) to (¢) Docs not arise.

Upgradation of The Pay Scale of JR,
Domestic Scicnce Teachers

7446. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government had upgrad-
ed thes scale of pay of posts of Junior
Domestic Science Teachers in all Union
Territories vide their Circular letter No.
F. 5-44/82-Sch. 6 dated 27 March, 1982
from Rs. 425-640 to Rs. 440-750 to be
applicable w. c. f. 5 September, 1981 ;

(b) whether it is also a fact that
persons appointed as Junior Domestic
Science Teachers having  prescribed
qualifications for the post, after 5 Scpte-
mber, 1981 are cligiblc for the upgraded
scale or pay ;

(c) if not, the rcasons thereof ; and

(d) if the reply to part (b) above is
in affirmative, whether instructions to
this cflect have been issued to all the
Schools to grant the upgraded scale of
pay to the persons appointed to the post
after 5 Septembcer, 1981 ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) :(a) to (d) The pay seale of
certain categorics of Junior Teachers
including Junior Domestic Science
Teachers was upgraded from Rs. 425-640
to Rs. 440-750 w. e. f. 5th September,
1981 with the stipulation that.no recruit-
ment shalf be made in the junior grade
after Sth September, 1981 and that the
recruitment would be limited to the scale
of Rs. 440.750 with stricr adherence to
the prescribed qualifications.
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.Scnrclly of Various Groups of Blood in
Blood Banks of the Country

7447. SHRI ARJUN SETHI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government have receiv-
ed any complaints regarding the scar-
city of various groups of blood in blood

banks of thc country ;

(b) whether therc is a lack of ade-
gquate storage facilities in the blood
banks of various states ;

(c) whether Government propose to
provide additional storage facilities in
the blood banks of different states; and

(d) if so, the details regarding the
programme of Government to imple.
ment the above proposals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a)to(d)
Central Government have not received
any serious compilaint about scarcity of
any particular blood group or storage
facility. However, there is a proposal
under cansideration to improve the
blood bank/transfusion facility upto
district level which includes collection,
storage, distribution and quality control
in all its aspects.

Meetings of Permanent Ncgotiating
Machinery

7448. SHRI AJIT BAG : Will the
Minister of RAILWAYS be pleased to
state ;

(a) what are the objccts for Perma-
nent Negotiating Machinery Meetings
in thc Railways;

. (b) at what intervals the PNM
meetings should be held at the divi-
sional, zonal and Railway Board’s
level;

CHAITRA 23, 1906 (SAKA)

Wriiten Answers 130

(c) whether the decisions arrived at
the meetings are binding on both the
Railway Administration and_the recogai-
sed unions:

(d) whether any punishment is im.
posed on the persons responsible for
non-implementation of the decisions
arrived at the PNM mectings; and

(e) if so, the details thercof ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHOUDHURY) : (a) The objects of
Permanent Negotiating  Machinery
meetings are, to maintain contact with
Labour and resolving staff grievances
and any disputes and differences that
may arise between them and the Rail-
way Administrations.

(b) P.N .M. meetings at divisional
level are to be held once in two months
and once a quarter at the zonal and
Railway Board’s level.

(c) Yes Sir. If any change in the
decisions arrived at these meetings be-
comes necessary, it is done after mutual
consultations only.

(d) and (e) Decisions arrived at the
PNM mecting are expeditiously imple-
mented. Cases of delay if any, in im-
plementing the decisions are taken up
by the recognised unions at the subse-
quent PNM meetings. Instances of
non-implementation of the decisions
have not come to the notice of the
Ministry.

Brochure on Reservation for SC & ST in:
Railway Services

7449. SHRI AJIT BAG : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the
second edition of Brochure on Reser-
vation for Scheduled Castes and Schee
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duled Tribes in Railway Services was
published last in 1976;

(b) how many circulars/letters have
been issued by the Railway Board re«
garding Scheduled Castes and Scheduled
Tribes since 1976; and

(c) when the third edition of the
Brochure is expected to be published
incorporating all the circulars/lctters
issued by the Railway Board since 1976 7

THE MINISTER OF.RAILWAYS.

(SHRI A. B, A. GHANI KHAN
CHOUDHURY) : (a) Yes Sir. '

(b) About 150,

(c) Work on revising the second
edition has alrcady been taken in hand.
As soon as editing is completed, it will
be sent to the Printing Press and the
Third Edition would, thereafter be
issued.

FPublication of Indian Railways
Financial Code

7450 SHRI AJIT BAG : Will the
Minister of RAILWAYS be pleased to
state :

(a) when the Indian Railways Fin-
ancial Code is expected to be published
and relcased for sale;

(b) why the code has not been
published so far; and

(c) the rcasons for delay ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) Indian Railway
Financial Code has alrgady been publi.
shed in two Volumes viz. Vol, I and
Vo!l. Il in diglot style (Hindi-English
bilingual form) in January, 1984 and
November, 1983 respegtively and released
for sale.

(b) Does not arise.
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Bhbavnagar-Tarapur Rail Link

7451, SHRI NAVIN RAVANI :
Will the Ministor of RAILWAYS be:
pleased to state ;

(a) whether there is a great demand
from the Gujarat State and the people
of the area ta construct a broad gauge
rail link between Bhavnagar and Tara.
pur in Sayrashtra region of QGujarat
State ; .

(b) since when this proposal s
pending before the Government;

(c) the action taken by the Govern-
ment thereon; and

(d) by when the said line is likely
to be started and completed ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir,

(b) to (d) Engineering & Traffic
Surveys for this line were carried out in
1956-57, 1968 & 1976-77 & the project
was not found financially viable, In
view of severe constraint of resources,
the project will have to await consider-
ation at a futurc date.

Reasons for Loss Incurred By DTC Buses

7452. SHRI N. E. HORO : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the
buses owned by the Delhi Transport
Corporation are incurring heavy losses
where as the buses owned by private -
owpers under Delhi Transport Corpora-
tion. are runing at a good profit ;

(b) if so, the amount of income from
DTC buses and the amount paid to
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private buses and total l_os's'.luﬂ'e'tzd by
the DTC duting 1982-83; and

(c) the reasons for which DTC buses
are running at loss ?

THE MINISTER OF STATB IN

THE MINISTRY OF SHIPPING AND -

TRANSPORT (SHRI Z.R. ANSARI) :
(a) DTC does not maintain any record
of the profit and loss of private buses
under its operation. _However, DTC's
own buses on city routes are incurring
losses.

(b) Information is as under :

Rs. in lakhs
‘Total Income

DTC's own Private Oper-  Total
buses ators’ Buses
under DTC's
operation.
1. 5,008.73 666,52 5675.25

2.Amount paid to private operators

Rs. 865.81 lakhs

3. Working loss for the year 1982.83
was Rs, 31.82 crores.

(c) The main rcason forDTC losses is
its low fare structure coupled with high
costs of various inputs.

‘F.T. Es And Conductors As Running Staff

7453. SHRI
SHASTRI : Will the Minister of
RAILWAYS be pleased to state:

(a) whether T. T. Es and Conduc~
tors over Indian Railways are under
consideration for trealing as ruinning
staff as their nature of duty has been
changed and they have been made

responsible for alarm chain-pulling, .

dirccrily connected with the movemet
of trains and provndlng amenities in
connection with reservation, fan, light
and electric and food supply of travels

passengers; and

RAMAVATAR .
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“(b) if 50, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHOUDHURY) : (a) No, Sir.

(5) Does not arise.

Implementation of Grade of Rs. 455-700
and Rs. 840-1040 im Ticket Checking
Category

7454, SHRI RAMAVATAR
SHASTRI: Wil the Minister of
RAILWAYS be pleased to state :

{a) how many vacancies i various
grades of Ticket Checking Staff in North
Eastern Railway are lying vacant ;

(b) whether there is any proposal
under considerition to implement the
grade of Rs. 455.700 and Rs. 840-1040 in
the Ticket Checking Category ; and

(c) if not, the reasons thercof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) (a) Grade-wise vacn-
cies of Ticket Checkmg Slaﬂ‘ are given
below :

Rs.700-900 .. .. 62
Rs. 425640 ... .. 17
Rs. 330-560 ... .. 35

Rs. 260-400 .es ase 24

(b) and (c) The grades of Rs. 450~
640, 550.750 and 700-900 are already
available in the cadre of Ticket Check-
ing Staff. Since the grade of Rs. 840.
1040 is not at prescnt available to this
category, the question of introducing
this grade will have to be considered by
the 4th Pay Commission.
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Deputing an Officer For The Office of
Port Administrator in Andaman And
Nicobar Islands

7456. SHRI1 MANORANIJAN
BHAKTA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether it is a fact that the
QGovernment of India apporoved Port
Authority for Andaman and Nicobar
Islands ; ’

(b) if so, when the order was issued ;

(¢) whether it isa fact that the
Andaman and Nicobar Administration

APRIL 12, 19'84'
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has repeatedly approached the Ministry
of Shipping and Transport to depute an
officer to hold the office of Port Admini-
strator ; and

(d) if so, when the request from the
Andaman and Nicobar Administration
was received and what action has been

" taken in the matter ?

THE MINISTER OF STATE IN
THE MINISRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) and (b) Orders for setting up of
a Management Board and entrusting it
with the work of administration of the
Ports and harbours in the Andaman and
Nicobar Islands were issued on 25th
July, 1983. The same order also Provi-
des for Crecation of a post of Chief Port
Administrator for Andaman and Nico-
bar Islands.

(c) and (d) The Andaman and Nico-
bar Administration approached the
Ministry of Shipping & Transport in
August 83 for filling up the post of Chief
Port Administrator. The Ministry of
Shipping & Transport has drawn up a
pancl of officers considered suitable for
the post and has forwarded it to the
Andaman and Nicobar Administration
for their recommendations.

Number of Teachers in Andaman and
Nicobar Islands

7457. SHRI MANORANJAN
BHAKTA : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) the total number of teachers in
the Union Territory of Andaman and
Nicobar in Islands in Primary, Senior
Basic, High and Senior Secondary
Schools, category and medium-wise ;

(b) how many out of these teachers
are working on ad-hoc basis category
and medium-wise ;

(c) since how long they -are in
service
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(d) how many teachers in different
categories were allotted Government
accommodation ; and

(e) the progress of the programme
at the end of the sixth Five Year
Plan to complete construction of quar-
ters for the teachers ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WFLFARE (SHRIMATI SHEILA
KAUL) : (a) to (e) The information is
being collected and will be laid on the
Table of the Sabha as soon as possible.

Shortage of Accommodution in A, & N.
Islands Sclivols

7458. SHRI MANORANJAN
BHAKTA : Will the Minister of
EDUCATION AND CULTUREL be
pleased to state :

(a) the tota! numbzr of Primary,
Senior, Basic,High and Scnior Secondary
schools in th: Union Territory of Anda-
man and Nicobar Islands indicating
single medium or double medium ;

(b) how many of these schools in
each catcgory, have shortage of
accommodation and action taken for
construction of school buildings and the
progress of the programme at  the end
of the Sixth Five Year Plan ; and

(¢) the total amount required for
completion of coostruction of the cntire
schools buildings in Andaman and Nico-
bar Islands ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND - SOCIAL
WELFARE  (SHRIMATI /AHEILA
KAUL) : (a) to (¢) Thz information is
being collected and will be laid on the
Table of the Sabha as soon as possible.

Completion of Alambagh-Utratia By-Pass

7459. SHRI KRISHAN CHANDRA
PANDEY : Will the Minister of
RAILWAYS be pleased to state :
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(a) whether it is a fact that Alam-
bagh-Utratia By-Pass has not been
completed and this delay in its comple-
tion thereof is now going to cost about
Rs. 30 crores in place of Rs. 7 crores
according to earlier estimates ;

(b) if so, the reasons for the delay
in the completion of the above said by-
pass ; and

(c) what would be the total expendi-
ture as against the initial estimate ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN
CHOUDHURY) : (a) The work of
Alambagh-Utratia By-pass rail line was
approved in 1979-80. Cost of work as
pcr cstimates sanctioned in 1981-82
amounted to Rs. 4,34 crores. The
revised estimate amounting to Rs. 10.59
crores is under examination.

fb) The delay in completion of the
work is due 1o less allocation of fund
for this work due to overall constraint
of resouces. .

(c) The revised estimate costing
Rs. 10.59 crores, is under examination.

Putting More Mini Buses on Busy Routes
to Make Travel Comfortable

7460. SHRI DIGAMBER SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any limit upto
which the Mini buses plying in the
capital can carry passengers over and
above their licensed capacity ;

(b) if so, what ;

(c) the reasons why one section of
the people. holding permits for these
buses are being made rich at the expe-
nse of the helpless commuters in the
capital, who pay more as fare but are
huddled worst than animals ;

. (d) what are the difficulties which
lie in his way in issuing more permite
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to Mini buses, particularly those plying
between busy thorughfares like the ones
connecting the outlying colonies with
Inter-State Bus Stand or the Delhi and
New Deihi Raiiway Stations ;

(¢) whethere he propose to cnsure
that the public is afforded some relief
by putting more Mini buses on some of
the busy routes and travelling made
somewhat comfortable ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) :
(a) and (b) The scating cpacity approv-
ed by the State Transport Authority is
33 and no overloading of passengers is
allowed.

(c) Complaints of overloading in
mini buses are reccived from time to
time. Overloading is a cognizable
offence and ths enforcement authorities
take necessary sicps to curb this tend-
ency. So far as DTC is concerned
whenever any specific complaint of this
nature in respect of mini buses under its
operation is brought to the notice of
the Corporation action is invariably
taken against the operator as per terms
of the agrcement,

(d) and (e) During the year 1982
period of Asian Games—the Declhi
Administration had issued 226 permits
for operation on micro-mini buses on 43
city routes, No new scheme for opera-
tion of private mini buses is contempl-
ated since the DTC, which is responsible
for providing adequate and economic
transport facilities to the commuters,
isin a position to meet its statutory
obligation. The main thrust now is on
addition of more standard size buses,
either DTC’s own, or private operators’
under the charge of DTC, instead of
mini buses which carry a lesser number
of passengrs.

Warning of WHO Regarding Occurrence
of Influenza in South Asia

7461. SHRI AMARSINH
RATHWA : Will the Minister of
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HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether itis a fact that World
Health Organisation has warned to all
countrics in South Asia on the possibi-
lity of influenza occurrence in a big way
in this region ; and

(b) if so, what steps have becen taken
by the Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FAMILY WELFARE
(KUMARI KUMUDBEN M. JOSHI) :
(a) and (by World Hcalth Organisa-
tion has a nct work of Influenza
Surveillance Centres in the Six Regions
of the World. The Organisation regul-
arly reports on the influcnza occurrences
in its weckly Epidemiological Record.
Such reports are sent to all the Member-
countries, including India, The Govern-
ment has taken note of the outbreak
of infiucnza in several ncighbouring
countries. Necessary guidelines have
been issued to the States/U. Ts. hcalth
authorities to combat any possible epid-
cmic of influenza in the country. 8
Monitoring Centres situated in different
parts of the country have been linked
with States and Union Territorics on
geographical basis, for examination of
samples and their confirmation. Port
and Airport Hecalth authoritics have
been advised to maintain surveillince,
State Health authorities have also been
advised to ensurc avilabilitiy of drugs
and their distribution for treatment of
cases, Health Education measures for
educating community through Mass
Media including All India Radio, T.V.
etc. have been intensified,

Reservation For Scheduled Castes and
Adivasis in Rallways

7463, SHRI AMARSINH
RATHAWA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact a ccll has
been opened to ensure all facilities
regarding reservation in the matter of
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appointment and promotion of Schedul-
ed Caste and Adivasi railway employees;

(b) if so, the number of adivasis
personnel got emyloment during the
years 1982-83 and 1983-84 in each zone;

(c) whether itisa fact that the
adivasi quota fixed for employ-
ment in Railways has not been filled up
till now;

(d) if so, what are the reasons
therefor; and

(e) what stcps are being taken in
this regard ?

THE MINISTER OF RAILWAYS
(SHRT A.B. A, GHANI KHAN
CHOUDHURY) : Yes Sir - presuming
that the term **Adivasi'® in this question
refers to Scheduled Tribes, here and in
subsequent parts of the question.

(b) The information is being collect-
ed and will be laid on the Table of the
Sabha.

(c) Yes Sir.

(d) Dusz to non-availability of suitable/
cligible candidates belonging to Schedul-
ed Tribal and also hesitation in their
part to come out from Tribal belt to
takec employment at far off placcs.

(¢) Every cndeavour is made to aug-
ment the intake of Scheduled Castes and
Scheduled Tribes by launching crash
programmes from time to time. Special
powers have also been dclegated to the
Genera) Managers of Zonal Railways to
make special and direct recruitments of
reserved candidates to make good the
shortfall.

Ra.tlo Of Physical Education Teachers
And Students In Central Schools

7464. SHRI1 NIHAL SINGH :
Will the Minister of EDUCATION
AND CULTURE be pleased ta state :
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(a) the ratio of students in Central
Schools to the number of physical educ- -
ation teachers and sports coaches fixed
by the central schools organisation for
promotion of sports and physical educa..
tion in such schools and  for
appoiotment purposes ;

(b) the salarles paid" to such
physical education teachers and
their promotion channcls ;

(c) whether the norms of appoint -
ment of such teachers are followed in the
central schools ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRIES ; OF EDUCATION
AND CULTURE AND SOCI1AL WEL-
FARE (SHIRMATI SHEILA KAUL) :
(a) Onc physical Education Teacher is
given in every Kendriva Vidyalaya
(Central School) for a block of 300
students subject to a maximum of three.
Provision for the appointment of sports
coaches does not exist in  Kendriya
Vidyalaya Sangathan.

(b) The pay scale of Physical Educa-
tion Teachers is Rs. 440-750. Twenty of
them are entitled to appointment in the
Selection Grade in the scalc of pay of
Rs. 740-880 on the basis of seniority-
cum-fitness.

(c) Yes Sir.

(d) The normal procedure of recrui-
ment; i.e. open advertiscment, is follo-
wed. The essential qualifications laid
down for the post are a University Degree
with recognised Diploma in Physical
Education or a Bachelor’s Degree in
physical Education from Laxmi Bai
National College of Physical Education,
Gwalior or equivalent qualification.
Age limit prescribed for the post is 35
years.
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Benefits of Extension of Service by 2 Ycars

To Teachers Working Under Raiiway
Administration

7464, SHRI SUSHAL BHATTA-
CHARYYA ; Will the Minister of
RAILWAYS be pleased to state :

(a) whether the age of retirement
for the teachers working in the Central
Government Schools run by the
Railways Board has been raised
from 58 to 60 as has already becn
given effect to in all other departments
under the Ministry of Education ;
and

(b) if not, the reasons for withhold-
ing this benefit of extension of service
by 2 years to those teachers working
under the Railway Administration
who had_.retired after 2 September,
1983 at the age of 58 and who will
have to retire soon ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY): (a) and (b) The
applicability to teachers under the
Ministry of Railways of the Govern-
ment’s decision in regard to enhan-
cement in the age of supcrannuation
for teachers in centrally administcred
schools in Delhi etc., including the
question of extending the benefit to
teachers who have retired from service
after issue of relevant orders by the
Ministery of Education and Culture,
is under active consideration of the
Ministry of Railways.
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Running More Trains on Shoranur-Nilam-
| ber Line

7467. SHRI A. NEELALOHI.
THADASAN NADAR : Will the
Minister of RAILWAYS be pleased to
state :

(a) how many trains are at present
operating on Shoranur-Nilambur line ;

(b) whether there is any proposal
to run more tratins on this line; and

(c) if so, details thercof ?

THE MINISTER OE.RAILWAYS
(SHRI A, B. A. GHANI KHAN
CHOUDHURY) : (a) Two pairs of
mixed trains are running of Shoranur-
Nilambur section,

(b) No. Sir,
(c) Does not arise.

Memo from Southern Rallway Catering
Contractors Association

7468. SHRI A. NEELALOHI.
THADASAN NADAR : Will .the
Minister of RAILWAYS be pleased to
state :

(a) whether the Government have
received any memorandum- from the
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Southern Railway Catering Contractors
Association ; and

(b) if so, details of the memoran.
dum and the action taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir.

(b) A statement is attached.

Statement

The demands are ag under :—

(i) A yardstick for fixing the
licence fee should be laid
down and this shonld not be
enhanced from time to time.

(i) Licences should be rencwed
for the full term,

(iii) Tariff rates should be revised
upward keeping in view the
rise in costs of raw-materigls,
wages, maintenance, etc.

(iv) Menu and tariff for standard
. meals should be dccentra-
lised.

(v) An additional 20 per cent
over the tariff should be
granted towards service
charges.

A yardstick for fixing licence fee is
already laid down, which is subject to
revisions from time to time depending
upon the location, sales turnover,
cost of maintenance of buildings,
etc. Normally, licance is renewed
for a period of five years in case of

. dining/pantry/buffet/kitchen / restaurant

cars, refreshment rooms and restaurants
and three years in respect of the
vending contracts, viz. tea stalls,
trolleys, etc. However, ‘in certain
cases, short-term renewals are also

resorted to for administrative reasons.
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To avoid confusion in the minds -of
the travelling public in respect of the
Standard of meals and the prices thereof,
the High Power Committee on Railways
Catering Vvi=. the Alagesan Commitice
(1954), in consultation with the re-
presentatives of the Catering conttrac-
tors, evolved standard nrenu for stan-
dard prices for Indian and Western
style meals, tea and coffee, ~which
were accepted, by thc Government.
Since then the menu and prices of these
items are being reviewed centrally
by the Ministry and are made appli-
cable uniformly all over the Indian
Railways (both departmental and
contractor-operated units). The last
revision of menu and tariff of stan-
dard - thali meals was made in
November, 1981, and that for tea
and coffec in January, 1984. In case
of service f meals in the trains, an ad-
ditional Services charge of 50 paise per
meal and 10 prise per pot of tea
and coffee is also levied.

Visit of Specialist to CGHS Dispensaries

7469. SHRI MOHAN LAL PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that once in
a week a spccialist us:d to visit cach
CGHS dispensary under him for the
benefit of patients;

(b) whether it is a fact thet this
practice has been discontinued and if
so, what are the reasons therefore;

(c) whether Government are aware
that the patients are facing great difficu-
Ities to contact doctors in hospital; and

(d) whecther in view of the fact
above Government will consider to con-
tinue the old practicc of visiting a
specialist of the CGHS dispensaries for
the bencfit of patients?

THE DEPUTY MINISTER IN THE
MINISTRY OF FAMILY WELFARE
(KUMARI KUMUDBEN M. JOSHI):
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{a) to (d) Till recently a Specialist used
to visit few of the dispensarics, However
consequent upon the re-organisation of
specialist services in pursance of the
recommendations of the Estimates Com-
mittee, specialist scrviges are now provi-

-ded to dispensaries for a group of dis-

pensaries at one nodal point so as to
ensure that dispensaries which are situat.
ed far away from Dr. Ram Manohar
Lohia Hospital/Safdarjang Hospital have
specialist services within a rcasonable
distance.

- Purchase of Building by Archaeological

Survey of 1ndia, Dehradun

7470. SHRI SATYASADHAN CHA-.
KRABORTY: Will the Minister of
EDUCATION AND CULTURE be
pleasod to state:

whether it is a fact that the
Archacological Survcy of India has
purchased inadequate building for the
office of Director (Science) at Dehradun
at exhorbitant cost of ten lakhs that too
with a disputed possession?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
The premises at 29, New Cantt Road
Dehra Dun including its structures and
4.40 bighas of land was purchased in
October 1982 at a cost of Rs. 9.34 lac
through the Central Public Works
Department. The premises has, however,
been in occupation of the Archeological
Survey of India since October 1977 and
is quite adequate for the requirements of
the office of Director (Science). A small
out-house in this premises is unauthoris-
ed occupation. Action has already bee
initiated to get it vacated. :

British Council Offer of Eight Slots to

- UGC for Techuical Corporation Trainng

Awards

7471. SHRI R.P. DAS : Will the
Minister of EDUCATION 'AND CUL-
TURE be pleased to state:
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(a) whsther it is a fact that the
British Council had offered eight slots to
the UGC for Technical Cooperation
Training ‘Awards for the University &
College teachers;

(b) whether nominations were invit-
ed for the years 1982-33 and 1983-84 by
the UGC; and

(c) If so, rcasons for not approving
these nominations?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) to (c) No allocation was made
to the University Grants Commission
under Technical Co-operation Training
Programme of the British Council during
1982-83. For the ycar 1983.84, eight
slots were earmarked for training of
*“Young Scientists®® of the University
Graats Commission. The uecessary
nominations hav: bzen made by the
U.G.C. and forwarded to the donor
agency for approval,

Nangal-Talwara Railway Line

7472. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state:

(a) the latest progress made in the
construction of Nangal-Talwars Railway
line in Punjab and Himacha! Pradesh
including the work on the construction
of a railway station at Mehatpur in
Dustrict Una;

(b) the exact point upto which the
demarcation of land has been given by
-\ the Railway Administration to the State
Government for acquiring land through
notification as also the funds provided
for 1983.84 and 1984.85;

(c) the likely dates by which the
Construction work would be completed
uptao (1) Mchatpur (ii) Una (iii) Amb;
an
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(d) whether any high priority would
be given to the construction of this line"
in view of its potential for industrial
development and alternate defence line?

THE- MINISTER OF RAILWAY
(SHRI A,B.A. GHANI KHAN CHOU.
DHURY) : (a) The progress on earth
work and bridges between Nangal Dam
& Mchatpur is 857, & 259, respectively.
Construction of Mehatpur railway
station has just started,

(b) The demarcation of land from
Mehatpur to Km. 17.5 (i.e. upto Una)
has been given by Railway Administra.
tion to the State Government, Funds
allotted during 1983.14 & 1984.85 are
Rs. 95 lakhs & Rs. 2 crores respecti«
vely.

(c) Construction work upto Mechat-
pur is expected to be completed by the
end of June 1984, The progress & come
pletion of work upto Una & Amb will
depend upon availability of funds from
year to year.

(d) Priority & funds are allotted
considcring the overall consiraint of
resources for various on-going New
Line Projects.

Prizes For Exccllence Female Education
Performance

7473. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Central Government
have evolved any scheme of prizes for
excellence in the performance of female
education under categories of enrolment
of girls in age group of 6 to 14 years,
non-formal education for girls in age
group of 9to 14 years, female adult
literacy in age group of 15 to 35 years
for the States, Districts, Blocks and
Panchayats, standing 1st, 2nd and 3rd
within the group camprising the next
higher administrative unit; -
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(b) if so, the date when the scheme
was instituted;

(c) the exact value of prizes for
standing First, Second and Third in this
regard at each level, i.e. Panchayat
block, district and State level ; and

(d) details of prizes awarded so far for
each of the previous year for which pri-
zes have been awarded during the Sixth
Five Year plan ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) Yes, Sir. A scheme of
Awards for excellence in performance
in (a) enrolment of girls; (b) non-formal
education for girls ; and (c) adult lite-
racy for women, has bcen instituted
during 1983.84. 4

(c)and (d) Based on thc performance
of the States/Union Territories during
1982-83, the following awards indicating
the value of each award in bracket have
been deslared :

(1) State level award for excellence
in enrolment of girls in school has been
awarded to Kerala (1st prize of Rs. 1.50
crores), Punjab(2nd prize of Rs. Icrore),
and Maharashtra (3rd prize of Rs. 80
lakhs).

(2) State level award for non-formal
education has been awarded to Madhya
Pradesh (Ist prize of Rs. 50 lakhs),Raj-
asthan (2nd prize of Rs. 30 lakhs) and
Uttar Pradesh (3rd prize of Rs. 20
lakhs ).

(3) State level award for excellence
In adult literacy for women has been
awarded to Tamil Nadu, Bihar, Madhya
Pradesh, Maharashtra and Uttar Pradesh
(each award of Rs. 25 lakhs).

(4) Three special awards (cach of
Rs.8 lakhs) have been given to the
Union Territories of Chandigarh, Delhi
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and Pondicherry for excellence in adult
literacy for women.

(5) The other awards given to the
Union Territories are:

Enrolment of Girls :

(a) Panchayat level awards (ecach of
Rs. 25, 000 ) to 252 Panchayats.

(b) Block level awards (each of Rs.
50, 000 ) for 116 blocks,

(c) Awards for tribal blocks (cach
of Rs. 50,000) for 34 tribal blocks.

(d) District level awards(each fo Rs.
1 lakh) for 53 districts.

Adult Literacy for Women :

(a) District lcvel awards (each of
Rs. 3 lakhs) to 22 districts,

{b) Centre level awards (each of
Rs. 5,000) to 1676 adult education
centres.

Note: The Panchayat, block, district
and centre level awards have
been given keeping in view the
rccommendations of the State
Governments/Union Territo-
ries.

Recommendations Made By The Conclave
Vice-Chancellors

7474. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be ple-
ased to state :

(a) whether the conclave of 70 Vice.
Chancellors held in December, 1983 at
Annamalainagar drew any dcfinite con-
clusions and made any tangible
recommendations to Government or the
University Grants Commission in the
field of higher education ; and

(b) if 50, a brief resume of the pro=
ceedings of conclave and the outcome
thereof ?
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) At its 59th annual meet-
ing held on December 12, 1983, the
Association of Indian University which
is an inter-University organisation,
discussed various items reccived from
mcmber universities, UGC, etc. The
recommendations made at the mecting
include the following :

(i) It was felt that watch and ward
arrangements in the Universities should
be strengthened considering the previling
law and order situation in several uni-
versities. A sub-committec was constit-
uted to conider all aspccts of the matter
and formulate recommendation in this
behalf.

(ii) W hile recommending to the uni-
versities to take necessay steps to raise
the standards of teaching, exmaination
and research it was suggested that
recruitment of teachers from candidates
outside universirics should be encour-
aged to provide a broadbased education
and control inbreeding in teaching staff.

(iii) The proposal of the UGC for
raising the quality of higher education
and making it more widely available
through the use of contemporary tech-
nologies whs commendcd to  the univer-
sities, .

(iv)The proposal of University Grants
Commission suggesting the need of a
National Common Examination and the
proposal regarding the National Aptitude
Testing System were also commended.
A sub-Committee consisting of represnt-
atives of University Grants Commission,
Ministry of Education and Union Public
Service Commission was canstituted to
give their recommendations for setting
up a National Testing Organisation at
an early date.

(v) It was suggested that summer
schools be organised by universities in
collaboration with University Grants
Commission s0 that larger number of
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teachers could partineipate in such
programmes. - .

(vi) A sub-committee was appointed
to consider from all aspects the:
proposal for formulating a national
policy on university libraries.

Improvement Of National Highway
Connecting Nagpur And Chandrapuor

L N -

7475 . SHRI J.S. PATIL : will

the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the National Highway
connecting Nagpur and Chandrapur is
in a very bad shape ;

(b) it so, reasons thereof ; and

(c) the steps being taken to improve
the conditions of this sector - of the
National Highway ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) No, Sir. Road from Nagpur to
Jamb alone is a National Highway as
part of the Nagpur-Hyderabad section
of NNH.7. It is in a traffic worthy
condition. The road from Jamb ta
Chandrapur is a State Road and its
maintenance and improvement falls
within the jurisdiction  of the
Maharashtra Government.

(b) and (¢) Do not arise.

Restoration Of Sangli-Miraj Raill Link

7476. SHRI J. S. PATIL : Will the
Minister of RAILWAYS be pleased
1o state : :

(a) action taken by Government for
restoration of Sangli- Miraj and Nandre
Madhavnagar- New Sangli rail link as
recommcnded by the Petitions Commis
ttee; and

(b) if no action has been taken the

.reaons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHO-
UDHURY): (a) and (b) Two works viz.
(i) Bringing old Madhavnagar station on
the main line by providing a chord
line bbtween Nandre and New Sangli on
Pune-Miraj section, and (ii) Restoration
of Miraj Sangli rail link are approved
works. As the updated costof these
works have gone up cosiderably, a
fresh financial re-appraisal has been
carried aut. The report of the Re-appr-
aisal has sihice been received and the
various'economic amd technical aspects
involved in the schemfe are presently
under examination.

Remultation Regarding Difficulties
f Thane Commuters

7477. SHRI J.S. PATIL : Wil
the Minister of RAILWAYS  be
pleased to state :

(a) whether the General Manager
(Operating), Central Railway, Bombay
has received a rcpresentation dated
20 January/6 Febuary, 1984, regarding
difficulties of Thane commuters ;

(b) if so, what are the difficul-
ties mentioned and suggestions/de-
mands made to solve the same in the
said representation ; and

(c) what action the railway
authorities are taking/propose to take
this regard ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir,

(b) Difficulties mentioned in the
letter relate to the problem of the
passengers of Thame area commut-
ing between Thane and Bombay VT
and the suggestions mainly pertain
to the introduction of additional
locdls and also a few fast locals
to Bombay VT originating .from
Tharfie.

(c) Despite bonstratints, w; e f.
l.;4.l984 the number of local trains
woriginating at Thane towards Bombay
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has been increased from 13 to 19
with~ the introduction of 6 fast
locals.

mreitw gfadl & W W gy

7478. Wt THATY HAWT TTEN :
Fa1 famt ot aegla 7ot ag «a
&Y a7 F v :

(%) #ar fazy dta ast & St
& ¥ aigfafaai,greta afral, geaara
ufadal sl gaw wfaal &7 NAF
w1 afg gé &,

(=) #ar ag 8w & f5 gsq eadts
vFafas war7d AT aswT 4y wiql
¥ o grg o ¥ H gA6r W
gafsa fatig afsa §, wic

(n) afxzgt, argrer &1 & [azeqiT
fog au Q& sqfeaqi &1 satar #ar §
MW ARAT N QO A FAFAS&
fao gIHIT TIU AT FTIA IST AT

wE?

far wlr degpfa aur aaw
WEYTO {FATAGAT WY UG A (shwe
Mwr wte) : (%) 1 A T
wAgW 40 g faq aw fasAilga
Hi%yT 1 WA ¥ gar wAar § fw
guUsATT 1 NG AT wzawi A
JAARNE €T § BT gAT § 1 —

1981 -— 878
1982  — 728
1983  — 668

(w) aewt faQst qwew & grea
qur & wyare N it
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TAfael aaar dw  sqofed ®
arfaa 13 & sma ad faxy 3

(w) Twea gfem faure & g9
@Ng guzdl A gan w7 fzar §
dwr geF fanT & o g Toal o
fagreF oIX gfear oswl &Y wae
gar fzar g 1wy wfafea wradg
quaa gdewm 7 fasafafqa  sa
feq § :—

(i) 5w w oY & quradsi &r
afaaIg w7 ¥ gt

(i) ¥W  deftea  quIANY
wfafafa & a1 ¥ ahtwwy afgerfgl
®} afae suar &)

(iii) guaAST  w R
arsAagrd samrfeat as ) @fea
L 2Ci]

(iv) quadsi & frale €1 wfa-
LI CR A0l

(v) wredta quass aduw &
frdxrdra ¥z afezfora o wgeavat
genrwl WY dymedl ¥ ogR ¥
fAnTe sgazar 81 Wit JeT §W &
ufafwes amex ma¥ 3 §ara

W afcatomgt & ferg afcsaa

7479. ¥, gwRORH TuTH) :
st AAIgYT Wi g
sitaat fenrdt fasgn -

. ®r@ AN ag qA W e
& fw :

(%) w11 7z aw g i& Daar
WG % a4 1984-85 ¥7 Hwrar qfz-
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dveml & frg 1795wy WA &
afcsag « fagifor ot §; '

(=) afz gt ot W geerT &
0% gy 3 4 §; Wik

() afe aft, &Y z@ s @
fom wra quwAAY AY A § ?

o wet (ot @ A g oot Wy
Welt) : (%) ¥ (a) Sar e qoe-
AW ¥ qur WA wore 93 AgW ®
Qv FITET 147 §, DAY "ArANT G
faw armrerg gror aar-fagifer 1984-
85 % Wi ¥ fog Awrar wrwEw Wy
ufer 1650 &% =92 § W gay
U qifed WA qwe ¥ aoifire wx
fergr mar ¢

Length and Number of National Righ-
ways on 1950 and After the End
of Each Plan

7480. SHRI A.K. ROY : win
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a length and number of Natjo-
nal Highways on 1950 and after the
end of each plan ;

(b) income from the road and
expenditure incurred thereon in
each plan, in details ?

(c) whether it isa fact that pro-
gress is slow ; and

(d) if so, reasons thereof ?

THE MINISTER OF STATE IN
THE  MINISTRY OF SHIPPING
AND TRAN SPORT (SHRI Z.R.

~ ANSARI) : (a) Statement-1 is - attach-
hed. . .
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- (b) Statement-II incorporating ~ been possible to accelerate the pace
available information is attached. of developmental activities on Natjo-
: nal Highways.
(c) and (d) Yes, Sir. Due to pau-
city of Plan resources, it has not

Statements I

Statement Indicating Plan-wise Addition to the National Highways
System Since ISI Plan

B.No, Period Length added No. of National Total
during the Highways added Length at
period (km.) the end of

the period
(km.)
()] @) 3 Q) %)
1. Lengthas on 21,440 37 21,440
1.4.1947

2. Length added during
pre-First Five Year

Plan (1947-51) 815 2 22,255
3. First Five Year Plan

(1951-56) -— — 22,255
4. Second Five Year

Plan (1956-61) 1,514 4 23,769
S§. Third Five Year Extension of

Plan (1961-66) 179 National 23,984

Highway 31

6. Interregnum Period
(1966-69) 52 1 24,000

7. Fourth Five Year
Plan (1969-74) 4,819 11 28,819

8. Fifth Five Year
Plan (1974-78) 158 1 28,977

9. Interregnum Period
(1978-80) 46 ' 1 29,023

10. Sixth Five Year Plan. 2,375 7 31 398
. »



161 Written Answers  CHAITRA 23,1906 (SAKA)

Written Answers 162

Statement 11

Statement Indicating Revenue From Road Transport and Expenditure
Incurred on Roads

———

Total Expen-

S. No. Plan Period Revenue from
Road Trans- diture on
port (Centre and development
State) and mainten-
ance of all
categories
of roads
(Rs. in Crores)
1. 1951-56 325.62 186.48
2. 1956-61 591,11 448.91
3. 1961 -66 1472.02 644.49
4, 196669 1466.42 539.93
s. 1969-74 4019.33 1010.13
6. 1974.78 5861.29 2396.90

¥y faumaaY & orfed dic
EQTATFAT

7481. st vitw fayg :
st ey wremav fag ¢
sit et wrf wne. Wt

v o et wepfa wet ag
TR FY w7 HIN fg

(%) *at aTHIT®T A7 3 FEAY
1984 & &faw ezada § swifaa za
gara & WX {gqrar qar § fw

sig faaraal & Trfasr AT eqrar-
s & wasl ¥ wlaafgaae qway

Lig

(w) afz gi, aY T8 qeawy § e
It §,

() #a1 FIFET A @ grag §
wiw ¥ §;

(=) afe gf, aYsiw 3% avey
oIEr &7 YT #AT § AT IAF A
gega &t af finE 1 satu aar §;
it

(%) afe gi, @Y iy safeqa) &
fawg afz €1 &g € af g ar
garg?

farenr wte sewfa aar awrer weare
dwreat Wt wew AWy (iaet s
wim) : (%) oY, g -

(=) ®ix () &=fta Faarag &
ox a¥ § fag wifaa sica 53 &
sarvard WX gaU A fagaa &
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% WEIE ® SqTARIE W &

garsfga wraarr & £ qrah wefg
wiw IO 51 aiw ¥ fag gyg feg

ag g\

(7) ¥=a wtx A W ¥iw ww
@

(¥) %9 a9 957 ag) IAT

o dumt wrate, geTgraTe grar 1980
% ot wf et & afeawt & daer

7482. sit Fnuelt wegw wgget :
W1 @ HeAT Ag AATA XY FIT HA
fw :

(%) 7ar ¥ feamr & fasa o
® W@ & fag I a1 9o,
gaTgIaTE gIAr 1980 & & wf {afaq
TG HYT ATEATHIT H AT€RT QAT
T AT X

(w) =fz g, &Y % afum
aifga 7 $3 & w1 1w §;

(1) ®ar d@tF aT gdET W
QAT FTX F arz W afcanst €
g gy 7€ 91; Wi

(w) afz gi, @ za% auar s

g7

@ wet (v QA gowA wew
oiwed) : (%) & (¥w) 1980 & W

A Far wiaw, gAIgran grar fafasa
wifzgl & 91 &7 qder v w4 9@
s gak @t afigry ogd §f wifee
feqar g% &1
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Institute for Staff Training and Techno-
logy Updating .in Kerala

7483. SHRI A. NEELALOHITHA.
DASAN NADAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government of Kerala
has proposed the starting of an ‘Insti.
tute for Staff Training and Technology
Updating’ in Kerala during the Seventh
Plan period ; and

(b) if so, the details of the proposal
and the action taken by the Central
Government in that direction ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) A proposal for-
starting an Institute to train teachers
for Engineering Colleges, technicians,
craftsmen and administrators, was made
by the Director of Technical
Education, Kerala, alongwith many
other proposals concerning the 7th Five
Year Plan for Technical Education in
the Kerala State. The Southern Regio-
nal Committee of the All India Council
for Technical Education inter-alia
considered all these proposals at its
meeting held on the 4th January, 1984
and resolved that as and when dectailed
project report giving justification/need
for the proposal and other rclevant
information alongwith confirmation
about the availability of neccssary
provision under the State Plan is receiv-
ed from the State Government, the
matter may be processed by it. In
pursuance of these recommendations, the
Southern Regional Office of the Mini-
stry has requested the Director of
Technical Education, Kerala in March,
1984 to furnish the dcsired information.

Measures to Check Child Marriages

7484. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
SOCIAL WELFARE be pleased to
state |
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(a) whether ‘Government are aware
that Child: Marriages still . persist. in
some parts of the country ; and

(b) what measures Government
proposed to take to check child marri-
ages ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND . SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) The Child Marri-
age Restraint Act prohibits.child marri-
ages but such practices cannot be entir-
ely rooted out by legislative action
alone. Therefore, the Government has
also launched a publicity campaign thr.
ough mass mcdia to create social awar-
eness against this practice.

fam goreit o asal § quavens
sfawr w1 wsz sy war

7485, st arqarfge qedwx :
. guRTan et
sitnet fesitdt fagr :

war frwmt ate wegpfe @+t ag
X WY pav I f¥

(%) AT VR FT A4 ST
%Y @% qie fasw faqiaw <rad QY
fea g1ar wedw fawar wgEwry agqn
sfaag sfeay &Y sqema awer
sowg fro g fawrd 1 A1 wisfya
fwar wgr @, Fora® wgr 7ar § f& fawr
% ydaTA nErEr FIAU A 6
gaaren® sfaar w) qez fogqr ar g
¢; six

(@) afg gi, at atgrars) aer
mrg T Jg 9T GIWIT W |y
- wfufwar g ?
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Lfgar ot wegla agqr awm
ORI KNI W T we (st
wer wiw) : (%) WX (&) WUHw
wfae agdarr agqr sfaaw afeg 2
wad Al - faen denrT  sqreqT
wieT ®%y & weaga, shadr
fgw. %1, 28 fRasay, 1983 &1 ST
foerr SeqTA & dFT gIEE WY
daifas s & fag wwwfexa foar
ur \ FET QY fgw F  sqreura. wr
arcia sty faar geqrT FqadET &
TA 1984 ¥ uw A wwrfaa fear
naT a7 4

siraEr Qe fg 31U swwa fag
nq faere ga% safeana fa=re § )
wedy dfas wagma awr sfawg
ofeag, qUAIRAT F GHEAT, TpAT
¥ guARA® . «=§ &7 a1 AMA S
aQeY %) guwd & fag faww) aqar
faas sfvasl ) sfaerw saT $3%
=¥l ¥ gomresar ¥ fasg A ww
THIT ST GIAHT @HAT FT qa7
anA & wIET AT F@ & fag
AT FTWT R 1 R & Wy Awga &
wnzal qrer WY e fewn # wegr wd
fegr ar w@r 1

Assistance to States to Cure T.B.)Patients
During 1984-85

M86. SHRI  AMARSINH
RATHAWA :

SHRI CHINTAMANI JENA :

Will the Minister of HEALTH AND
FAMILY - WELFARE be pleased to
state : - .

(a)-the number of T. B, cases detects
Qd -in the country State-wise ;
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(b) the details of help rendered by
the Centre to each State to treat the
T. B. patients during the last three
years ;

(c) whether it isa fact that the
assistance given by the Centre is inad-
equate ;

(d) if so, whether the State Govern-
ments have requested to increase the
assistance given by the Centre ;

(e) if so, the details of the assistance
given to Gujarat State during the said
pariod and what was its demand ; and

(f) what steps QGovernmeant are consi-~
dering to take to provide maximum
help to the States to eradicate this
disease under the implementation of
20-Point Programme during 1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) State-
ment-I indicating the number of T. B.
cases detected State-wisc from April,
1983 to f:bruary, 84 (provisional figures)
is attached,

(b) to (¢) National T. B. Control
Programme is being implemented as a
Centrally Sponsored Scheme on 50:50
sharing betwcen Centre and States.
Besides 507, of Central share, States
are incurring 507, of their sharc and
substantial expenditure under their None
Plan budget. Central Government as
a part of their share undertakes to
supply equipments and anti-TB drugs.
Statement-1I indicating the cost of the
material and equipment/anti-T, B. drugs
supplied to various States/U.Ts during
last three ycars is attached. It may be
observed thcrefrom that the Central
assistance in this segard has been
substantially increased during 1983.84
keeping in view the request for more
assistance from the States/U.Ts includ-
ing Gujarat State.

(f) A tentative budget provision of
Rs. 1050 lakhs has been proposed in the
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budget estimates 1984-85 which is consi-
dered sufficient to meet the requirement
of the States/U.Ts.

Statement I

Details of New TB Cases From April, 83
to February ‘84

National T. B. Control Programme

S. No. Name of States/
Union Terrtories

1 2 3
1. Andhra Pradesh 47,344
2. Assam 14,139
3. Bihar 82,015
4. Gujarat 92,261
5, Haryana 17,741
6. Himachal Pradesh 11,148
7. Jammu & Kashmir 71,356
8. Karnataka 44,045
9. Kerala 21,939
10. Madhya Pradesh 80,654
11. Maharashtra 1.85,568
12. Manipur 1,518
13. Mcghalaya 1,171
14. Nagaland 615
15. Orissa 20,278
16, Punjab 33,558
17. Rajasthan 27,169
18. Sikkim 621
19. Tamil Nadu 83,825
20. Tripura 1,508
21. Uttar Pradesh 1,85,881
22, West Bengal 61,605
23. Arunaceal Pradesh 1,084
24, Goa, Daman & Diu 2,512
25. Minzoram 910
26. Pondicherry 3,828
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1 2 3 1 2 3
27. A & N Islands 561 30. Delhi 34,028
28. Chandigarh 1,843 31. Lakshadweep ’ 140
29, D & N Haveli 283 Total : 10,67,148

Statementl I

National T. B. Control Programnﬁ

(Rs. in lakha)

S. No. Name of States/ 1981-82 1982-83 1983-84
Union Territories —_——— ——

Actual Actual Actual

1 2 3 4 s
1. Andhra Pradesh 8.37 10.82 26.32
2, Assam 3.25 3.32 10.04
3. Bihar 37.57 5.59 17.12
4, Gujarat 9.45 13.99 25.07
s. Haryana 2.64 5.85 13.91
6. Himachal Pradesh 1.74 3,68 7.44
7. Jammu & Kashmir 2.51 4.60 13.05
8. Karnataka 7.46 13.74 26.87
9. Kerala 5.25 8.46 16.50
10. Madhya Pradesh 33.00 13.35 38.39
11. Maharashtra 8.84 16.92 43.28
12.. Manipur 0.67 0.51 1.01
13. Meghalaya 3.71 0.57 0.52
14, Naghaland 3.54 0.08 0.42
15.  Orissa 5.60 ' 5.36 19.98
16. Punjab 6.11 8.43 13._43
17. Rajasthan 5.63 7.14 30.95
18.  Sikkim - -— 0.50
19, Tamil Nadu 9.61 18.70 29,51
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1 2 3 4 -5
20, Tripura 0.84 0.54 5.68
2], Uttar Pradesh 18.56 24.60 57.48
22, West Bengal 9.41 12.88 33.68
23. Arunachal Pradesh . 4.14 1.24 1.26
24, Goa, Daman & Diu 0.70 0.67 5.46
25. Mizoram 0.17 0.43 0.87
26. Pondicherry 0.59 1.41 2.23
27. - A&N Islands 0.56 0.29 0.77
28. Chandigarh 0.66 0.54 0.63
29. D & N Haveli 0.08 0.12 0.17
30. Delhi 11.29 15.87 26,64
31. Lakshadweep —_— — —
Total 203.95 199.70 409.18

Upgradation of Commergcial Inspectors
Posts

7487. SHRI RAMESHWAR
NIKHRA : Will the Minister of
RAILWAYS be pleased to state :

(a) total number of Transport
Inspectors . grade-wise, Zonal Railway-
wise ;

(b) total number of posts of Trans-
port Inspectors upgraded during 1
January, 1979 and recent restructuring ;

(c) total number of Commercial
Inspectors, grade-wise and Zonal
Railways-wise and their upgradation
during 1 January, 1979 and 1 June,
1980 ;

(d) whether it is a fact that comme.
rcial Inspectors have been affected
adversely in reeent restructuring ; and

(e) what action has been taken to
upgrade the Commercial Inspector’s
Posts ?

THE MINISTER OF RAILWAYS
(SHRI A, B. A. GHANI KHAN
CHOUDHURY) : (a) to (c) Information
is being collected and will be laid on
the Table of the Sabha.

(d) to (e) Restructuring of the cadre
of Commercial Inspectors is under consi-

deration of this Ministry.

Education of Rural Masses About Science
And Technology Throuzh T . V.

7488, SHRI K. MALLANNA : will
the Minister of EDUCATION AND

- CULTURE be pleased to state :

(a) whether Government have drawn
up any ambitious scheme for educating
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the rural masses with tho latest develop-
ments in science and technology through
television ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF .

THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) Science programme
arc being telecast regularly from Delhi
and other Doordarshan Kendras.
Programmes on science subjects are
proposed to be included in the National
Programme. Science programmes are
also being telecast under the ETV service
via INSAT I-B. The Doordarshan have
a Science Programme Abvisory Commi-
ttee to advise on matters relating to the
production of scicnce programmes.
A National Council for Science and
Technology Communication has been
set up with the broad objective of
popularising science and technology and
inculcating scientific temper among
people, All possible means and media
of communication will be cmployed for
achieving this objective. In Maharashtra,
Gujarat, Andhra Pradesh, Orissa, Uttar
Pradesh and Bihar an ambitious project
for use of TV in education including
science cducation is under implementa-
tion. In due course this project will
be expended to cover other states also.
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UN Recommedation for Seiting up Natio-
nal Commission on Women

7490. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
SOCIAL WELFARE be pleased to
state :

(a) whether is is a fact that United
Nations has recommended to all the
countries to set up National Com-
mission on women with- statutory
power at State and National level ;

(b) if so, how many countries
in the world have set up such com-
missions with statutory power ;

(c) whether it is a fact that status
of women’s committee, in its reports
published in international women’s
year (1975) had also recommended
setting up of National Commission
on women at State and Central level ;
and ’

(d) if so, action taken thereon ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE(SHRIMATI SHEIL KAUL):
(a) and (b) No, Sir. However the
United Nations has recommended esta-
blishment of inter-disciplinary and
multisectoral machinery within govern-
ments, 84 countries, including India,
have set up such machinery.

(c) Yes, Sir.

(d) As the government has alrcady
set up a national machinery including
the National Committee on Women
and Women’s Welfare and Develop-
ment Bureau in the Ministry of
Social Welfare, it was not considered
advisable to constitute a National
Commission.
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Building For Central School At LEH

7491. SHRI P. NAMGYAL:
Wiill the Minister of EDUCATION
AND CULTURE be plcased to
state :

(a) total amount earmarked for the
construction of buildings for Central
School, recently opened at Leh ;

(b) whether the land aequisition
has been completed and if so, when
the construction of the buildings will
be started ; and

(c) strength of sludents in each
class and the strength of staff
presently appointed ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) No amount
has been earmarked far the construc-
tion of building at Kendriya Vidya.
laya, Leh, as the land has not yet been
transferred to the Kendriya, Vidya-
laya Sangathan

(c) Strength of students and staff
in Kendriya Vidyalaya, Leh as on
4.4,1984 was as under :

Strength of stafl

Strength of

students
ClassT 54  Incharge Principal 1
Class IT 37 Primary Teacher 9
Class IIT 23 Music Teacher 1
Class IV 21 L.D.C. 1
Class V. 9 Group D 1

Distance Education Courses

7492, SHR1 R. P, DAS : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :
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(a) whether the University of
Calcutta has sent a proposal for instit-
ution of Distance - Education, courses
leading'to B.A. and B. Com. degress to
the UGC ;

(b) if so, whether that has been acce.
pted and necessary financial assistance
considered and sanctioned by the
UGC ; and

(c) if not, the rcasons thereof ?

THE MINISTER OF STATE
OF THE MINISTRIES OF EDUCA-
TION AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) The University Grants
Commission had in June, 1980 received
a proposal from the Calcutta Uni-
versity for introduction of correspon-
dence courses at thc B.A /B. Com.
(Pass) level.

(b) and (¢) The Commission
has accepted the proposal in principle.
The University was requested to submit
a revised scheme for financial as-
sistance in accordance with the guide-
lincs of the Commission. The Uni-
versity has not so far submitted the
revised proposal.

ASI1 Starved of Funds

7493. SHRI R. P. DAS : Will the
Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the Archaeological Survey
of India has been starving of funds for
years together even for scientific preser-
vation of explored important historical
sites as well as excavation of new ones ;

(b) if so, the reasons thereof

(c) if not, the number of new
projects taken up and completed by the
ASI during the last threc ycars with
special reference to Eastern India ;

(d) the actual amount spent over
these programmes, State-wise ; and

CHIATRA 23, 1906 (SAKA)
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(e) the results thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) No, Sir.

(b) The question does not arise.

(c) Archacological Survery of India
undertakes problcm-oriented excavation
to shed light on specific problems about
which our knowledge is inadequate,
Generally, all excavations are preceded
by a systematic exploration of ancient
sites to find out the potentialitly of the
site in a given arca. Thereafter, the site
potential for solving the problem is
sclected for excavation. The proposals
for the excavations formulated by the
Survey, State Departments of Archaco-
logy, and the  Universities/Rescarch
Institutions are thoroughly screened by
the Standing Committee of the Central
Advisory Board of Archaelogicol
consisting of the Representatives of the
Central Government, State Government,
Universities and Rescarch Institutions,
and final decisions are taken about the
sites to be excavated. During the last
three ycars Archacological Survey of
India has undcrtaken excavations in the
Eastern part of India Balladhipi,
District Nadia, West Bengal ; Sarai
Mound, District Nalanda, Bihar The
excavations at Antichank, District
Bhagalpur, Bihar started earlier were
also continued during 1981.82,

(d) A sum of Rs, 27,62,000 was
allocated for the exploration/excavation
works throughout the country during
the year 1983-84 and a sum of Rs. 28
lakhs is proposcd to be allocated during
the ycar 1984.85. The allocation of
funds is madc office wise Branch wise
(each office/Branch having jurisdiction
over more than one State) and not
Statewise.

(e) The above mentioned excavations
brought to light a massive brick temple,
datable to circa 10th-11th century A. D,
pyramsidal in clevation enclosed within @
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huge wall at Balladhipi ; a Budhist Motors Used in Electrical Locos

shrine of medival period at Saraij

Mound and medieval Budhist structure RAJ .

and antiquities at Antichak. 153, SHRI sU BHAN :
SHRI ATAL BIHARI
YAJPAYEE :

Deputation of University and College
Teachers to Abroad

7494. SHRI R, P, DAS : Will the
Minister of EDUCATION AND
CULTURE be pleased to state :

‘ (a) how many Indian University and
College teachers were deputed abroad
under the cultural exchage programme
and International Collaboration during
years 1981-82, 1982-83, 1983-84 by the
University Grants Commission ;

(b) the names of universities and
colleges from which the teachers were
deputed ; and

(c) the norms of sclection of these
teachers.

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) to (c) The information is
being collected and will be laid on the
Table of the House,

Will the Minister of RAILWAYS
be pleased to state :

(a) number of each category ofmotor
i. e. manufactured by BHEL, imported
and other types of motors used in
electrical locos in the years 1980-81,
1981-82, 1982.1983 and 1983-84 ;

(b) number of motors out of cach
such category that got damaged in
routine service in cach of the above
years ;

(c) resultant losses including loss of
earnings ; and

(d) the percentage of motors men-
tioned in part (b) above, got damaged
in their guarantee period and what
happened to them ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU.
DHURY) (a) The approximate
number of traction motors of BHEL,
imported and other makes in use on
electric locos are furnished below :

Year BHEL IMPORTED OTHERS
AC DC B AC DC CLW—
BG BG BG MG BG  AC/BG
1980-81 155 360 936 40 276 2834
1981-82 156 360 934 40 276 3170
1882-83 135 360 946 40 276 3552
1983-84 126 360 942 40 276 3756
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(b) The approximate number of the motors damued (developed defects) during

these years is furnished below :

Year BHEL IMPORTED OTHERS
AC DC AC DC CLW
;G ;G BG MG BG :E/-;c-;
1980-81 s 113 270* nil 180* 461
1881-82 7 122 303* nil 180* 573
1982-83 11 164 303 nil 178* 750
1983-84 5 81 226* nil 137* 736

*Bulk of imported traction motors were procured 15/20 years back and as such their
failure rate is not exactly comparable with indigenous motors of lesser age.

(c) To prevent of any loss of
earnings duc to stoppage of locomotives
on account of defects developing on
motors, adequate provision of spares is
always provided specifically so that the
defective motors are replaced by spare
motors and the Jocomotive are kept in
service. For repair of motors developing
defects, expenditure is incurred in sheds
for minor repairs and in CLW/Railways’

workshops/BHIL's  repair units for
majors repairs. There is no system to
maintain accoant of  expenditure

incurred on repairs of individual equip-
ments, including traction motors, in
electric sheds and as such the expendi-
ture incurred on traction motors cannot
be given.

(d) The traction motors manufactured
by CLW are not subject to warranty
condition. Imported and BHEL
manufactured traction motors were
procured long time back and records of
waranty failures are not readily
available.

Ayurvedic Colleges Inspected by CCIM

7496. SHRI1 MOHAN LAL PATEL!
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state
the number of Ayurvedic institutions

inspected by the Central Council of
India Medicine during the years 1982.83
and 1983.84 and the findings thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWALI) : During 1982-83
and 1983.84, the Central Council of
Indian Medicine undcrtook visitation
of 32 and 5 Auyrvedic Colleges
respectively under the provisions of
Section 20 of the Indian Medicine
Council Act, 1970 (48 of 1970) on the
adequacy of the standard of education
including staff, equipmaznt, accomodation,
training and other facilities prescribed
for giving education in Indian Medicine
or on the sufficiency of every examina-
tion which they attend. The findings of
these visitations broadly rclate to these
areas.

Widening of Cuttack Bhubaneshwar
Section of National Highway No. § in
Orissa

749?. SHRI HARIHAR SOREN :
Will the Minister of SHIPPING AND

TRANSPORT be plu__sed to state :

(a) whether Government have a
proposal for wideping of Cuttacks
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Bhubaneswar section of National
Highway No. § in Orissa ;

(b). if so, steps taken so far in
implementing the proposal ; and

(c) details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R. ANSARI) :
(a) to (c) Widening of Cuttack-
Bhubneswar Road from the existing two
lane to four lane width is envisaged in
a phased manner. One Project estimate
amounting to Rs. 91 lakhs for widening
from O.M.P. junction to right approach
of Mahanadi Bridge has already becn
approved technically and is being
processed for necessary financial
clearance.

Allotment of Bookstalls to M/s A. H.
Wheeler & Co.

7498. SHRI BHEEKHABHAI
Will the Minister of RAILWAYS be
pleased to state :
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(a) the number of bookstall run by
M/s. A. H. Wheeler & Co. State-wise
and railway zone-wise ;

(b) the reasons for allotment of
bookstalls to M/s. A H. Wheeler & Co.;

(c) the conditions on which book-
stalls have been allotted and leased out
to the said company ;

(d) whether these allotmants or
leasing out are on permanent basis or
rencwable ; and

(e) the total income of Railways
from book-stalls allotted to Messrs
A_H. Wheeler & Co, 7

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU.
DHURY) : (a) State-wise and railway
zone-wise number of bookstalls hold by
M/s. A.H. Wheeler & Co. are indicated
below ;:—

Railway Zonc-wise

State-wise
Bihar 48 Central 83
Andhra Pradesh 19 Eastern 41
Maharashtra 86 Northern 46
Orissa 11 North Eastern 34
West Bengal 30 Northest Frontier 30
Madhya Pradesh 34 South Central 21
Gujarat 26 South Eastern 24
Deihi 5 Western 79
Uttar Pradcsh 72
Karnataka 2
Assam 13
Nagaland 1
Rajasthan 1n
Haryana : 2

S ey

.360
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(b) The reasons for  allotment of
Bookstalls to M/s A, H. Wheeler & Co.
are that over the last 100 years, they
have grown as the principal suppljers of
reading. matcrials to the travelling

. public and have given them satisfactory
service alongwith assured Royalty  to
the railways on their Sales turnover.

(c) and (d) Subject to satisfactory
performance, the bookstall agreements
" with M/s A. H. Wheeler and Co. are
renewed on 9 years basis.

(¢) Amounts of Royalty paid by
M/s A.H, Wheeler & Co. during 1982
and 1983 arc given below :—

1982 Rs. 11,81,388

1983 Rs. 12,53,418
(Provisional)

Overbl_-idges at Nagda Railway Station

7499. SHRI BHEEKHABHAI :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Nagda
Railway station has got two over
bridges with three staircascs on each
side ;

{b) whether it is a fact that these
over bridges are very narrow ;

(c) if so, whether it is a traffic
hazard ;

(d) if so, reason why vehicular
traffic such as cycles and motor cycles
are allowed to pass through these
bridges ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) Each foot-over bridge has a
width of 6 foot, The total width of two
foot-over-bridges is 12 foot and this is
_adequate for the present level of traffic
at this station.
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(c): No, Sir.

(d) Vebicular traffic is not allowed
on these foot-over-bridges. Oaly carry-
ing cycles without riding on is allowed
as the city is located on both the sides
of the railway line,

Maintenance of Tracks by Private
Contractor

7500. SHRI KRISHNA CHANPRA
PANDEY : Will the Minister K of
RAILWAYS be pleased to state :

(a) whether it is a fact that the
Railways are considering giving contracts
for the maintenance of tracks to the
private contractors ;

(b) if so, who would be held res-
ponsible for any fault after the expiry
of term of contract ; and

(c) the deiails in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHOU-
DHURY) : (a) Sir, there is no such
proposal at present.

(b) and (c¢) Question does not
arise.

Staff for Examination of Traing. at
Phoolpur

7501. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
RAILWAYS bc pleased to state :

(a) whether it is a fact that no
staff is available at Phoolpur for the
examination of trains by the Carriage
and Wagon Department under Division;
and

(b) the number of trains to be
examined at Phoolpur ¢veryday ?

THE . MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU.
DHURY) : (a) Yes, Sir. ,
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(b) Nil. The receipts and
despatches are less than 2 trains
per day. These are examined at
Varanasi or Allahabad depending on
the rcute followed by each train.

Remodelling of V. T. Sub-urban Railway
Station

7502. DR. SUBRAMANIAM
SWAMY : Will the Minister of
RAIJLWAYS be pleased to state :

(a) whether it a fact that during
peak hours V. T. Sub-urban Railway
station gets very congested ;

(b) if so, whether the Government
propose to remodc| this station ;

{c) if so, what steps are being
taken ; and

(d) the exact details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHOU-
DHURY) : (a) Yes, Sir.

(b) to (d) A work of remodelling -

of sub-urban yard at Bombay V. T, to
provide double discharge platform for
smooth entry and exit it sanctioned.
Details of the work are :—

(i) Provision of a foot-over-bridge
across the sub.urban yard.

(ii) Provision of double discharge
platform and one additional
platform.

{iii) Construction route relay inter-
locking cabin and provision of
related machinery.

‘Work on the foot-over-bridge has
‘glready been completed and commis-
‘sioned on 26.1.84. This has helped in
-the faster dispersal of the commuters
Trom the platform.
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Non-payment of Dues of Bombay
Maunicipal Corporation By BPT

7503. {DR. SUBRAMANIAM
SWAMY : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether it is a fact that the
Bombay Port Trust has to pay Rs.90,65
lakh by way of water and property tax
to Bombay Municipal Corporation.

(b) if so, whether Government are
aware that the financial position of the
Bombay Minicipal Corporation is bad
and it is burdened by this non-payment ;
and

{c) if so, reasons for non payment
of these dues by BPT ?

THE MINITER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Bombay Municipal Corporation
claims that an aggregate amount of Rs.
80_85 lakhs,comprising of Rs. 61.79 lakhs
towards water charges for pcriod 1970-
71 to 1983-84 and Rs. 19.06 lakhs
towards sewcrage charges for period
1969-70 to 1983-84,is outstanding against
Bombay Port Trust as on 31.3.1984.
Bombay port Trust holds that these
amounts represent disputed bills, doubly
charged bills and bills where charges
are not due .

(b) and (c) Do not arisc.
Money Released For BHU By U.G.C.

7504. SHRI NARAYAN CHOUBEY:
Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) the amount of money rcleased
for the Banaras Hindu University at
Varanasi by the University Grants
Commission for 1980-81, 1982~-1983 and
1983-84;

(b) whether the University Grants
Commission have asked Banaras Hindu
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Universities Authorities to stop recruit-
ment of Class-IV only and no other
class of staff if so, since when ; and

(c) the special reasons for banning
appointment of Class IV staff only ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION

Year Non-Plan

1980-81 1094.93
1981.82 1240.72
1982.83 1634.46
1983.84 1812.10
(Provisional
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AND CULTURE AND SOCIAL WEL.
FARE (SHRIMATI SHEILA KAUL) :
(a) According to the informatipn
furnished be the University Grants
Commission, the following grants wers
released to the Banaras Hindu Univer.
sity

(Rupees in lakhs)

Plan Total

297.50 1392.73
190.86 1431 58
220,68 1855.14
171.23 1983.35

(b) and (c) With a view to remove
the disparities in pay scales of non-tea-
ching employees, in the Central
Universitics, the University Grants
Commission had, in February, 1983,
decided to upgrade the pay scales of
Group ‘D’ employees. While doing so,
the Commission advised that all Central
Universities should initiate steps to
restructure the cadres of non-teaching
employees to provide for promotional
opportunitics and that pending
comprchensive review of various cadres,
no recruitment should bc made to
Group /D’ posts.’

Rules and Policies in Jawarding Catering
Contracts

7505. SHRI GEORGE FERNADES:
Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Government have
amended the rules and policies in
awarding catering contracts on the
various zones of railways ;

(b) whether different rules and,
policies are being pursued/followed by
General Managers in the grant of
licence or contract for catering staff
at various zones of railways ;

(c) if so, the details of these rules
and policies ;

(d) whether any such contracts/
licences were given at Bombay Suburban
Railway stations of Western Railway
and Central Railway ; and

(c) if so, the details thereof ?

THE MINISER OF RAILWAYS
(SHRI- A.B.:A., GHANI KHAN
CHOUDHURY) : (a) No, Sir. certain
administrative instructions laying down
broad guide lines to be followed for
award of catering contracts have been
issued to the zonal railways and these

are subject to revisions from time to
time.

(b) No, Sir,
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(c) to (e) Does not arise.

Indian National Trust for Art and
Cultural Heritage

7506. SHRI MADHAVRAO
SCINDIA : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether the Indian National
Trust for Art and Cultural Hecritage
had recently been set up ;

(b) if so, the objectives of the Trust;

(c) the details of projects to be

undertaken by the Trust ; and

(d) whether it is also proposed
to set up regional bodies, cnlarge
its work and involve local youths for
preservation of our heritage ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND . CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) The Indian National
Trust for Art and Culiural Heritage
has been set up as a voluntary orga-
nisation and registered as a society.

(b) to (d) The objectives of the
Trust, as indicated in their Memoran-
dum of Association are reproduced
in the attached statement. Itis for
the Trust to decide on its set up and
projects to be undertaken in furthe-
rance of these objectives.

Statements

The objects for which the Society is
formed. are : —

(i) to create and stimulate an
awareness among the public
for the Preservation of the
cultural and natural heritage
of India and respect and know-
ledge of past experience and
skills ;
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(ii)

(iii)

(iv)

)

(vi)

(vii)

(viii)
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to undertake measures for the
preservation and conservation:
of natural resources and cultu-
ral property, including but
not limited to places of
scenic beauty and geological
features, having a high ar-
chacological, historical.
artistic or scientific value, as
are not protected by any:
of the Cecntral or State
statutes ;

to undertake appropriate
measures for the preservation
of not only historic buildings
but also of historic quarters
and towns and domestic ar-
chitecture displaying artistic
or skilled craftsmanship ;

to acquire or to hold in lcase
any cultural property or part
thereof which the Society
may deem necessary  in
furtherance of its objects ;

to undertake documentation of
the cultural and natwral
heritage ;

to act as a pressure group by
arousing public opinion when
any part of the cultural heri-
tage is threatened with im-
minent danger of damage
or destruction, arising out
of private or public policy or
in and other manner ;

to undertake pilot conservation
projects ;

to identify the cultural com-
ponents of rural and urban
development schemes with a
view to ensuring that latter
which are oriented assentially
to material and technological
progress, do not pass any
danger to architectuaal and
naturaheritage or resources ;
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(ix)

x)

(xi)

(xii)

(xiii)

(xiv)
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to extend and strengthen
cooperation with professional
national and regional orga-
nistations like the Archaeco~
logical Survey of India, State
Departments of Archaeology,
National and other Museums
and National Research
Laboratory for conservation
of cultural property and with
UNESCO and other inter-
national professional organisa-
tions like the International
Council on Monuments and
Sites (ICOMOS), the Inter.
national Council on Muscum
(ICOM), the International
Centre for the Study of the
Preservation and Restoration
of Cultural Property in Rome
(ICCROM), the International
Union for Conservation
of Natural Resources (1UCN)
and such bodies.

to promote the preservation
of traditional arts and crafts
and to ensure their authenticity
and identity :

to act as a ‘Culture Bank’ for
providing financial, technical
and intellectual assistance
towards the preservation of
of cultural and natural re-
sources and heritages as also
creative and innovative
activities ;

to creatc a suitablc forum
for the exchange of ideas
and techniques and to under-
take, organise and facilitate
study courses, workshops,
conferences and lectures in
matters relating to conscrva-
tion of natural and cultural
property and resources.

to stimulate research in matters
of conservation as much on
technical scientific plans as on
doctrinal ; '

to undertake and provide for
the publication of a journal,
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books, pamphlets, newsletters,
posters, etc., in furtherance
of the objects of the Sociecty ;

(xv) to set up aud maintain librar-

ies and information services
to facilitate the study of cul-
tural and natyral heritage ;

(xvi) to constitute or cause to be

constituted Regional Branches
or Chapters at convenient
centres in India to promote
the objects of the Society ;

to undertake promotional
activities, the proceeds of
which will add to the resources
of the Society to be utilised
for the purpose of the
Society ;

(xviii) to make continuing provisions

for the administration of funds
available to it from the
Charles William Wallance
Bequest and income thereof
and to apply the same for
advancement of education in-
cluding history, the humani-
ties, science, technology,
arts and crafts in any manner
exclusively charitable and
for the benefit of the public
of the Republic of India
or of the United kingdom of
Great Britain and Northern
Ireland or any section of the
public of either of these two
countries with the approval
of the Reserve Bank of
India ;

(xix) in furtherance of the foregoing

charitable objects but not
further otherwise and without
prejduice to the gencrality of
the same :—

(a) to use all or any of capital

or income of the Society
funds for the provision of
financial assistance for the
man and women of U, K.
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nationality who are domicil-
ed and resident in the
United Kingdom of Great
Britain and Northern
Ireland to enable them
to travel to India and to
follow in India any
course of study, research
or any other educational
pursuit which will be bene-
ficial to either or both
countries ;

(b) to use all or any of the
capital or income of the
Society funds for the provie
sion of financial assistance
(by way of grant or other-
wise as the Society may
determine) or any charitable
educational institution in the
Republic of India or any
charitable educational in-
stitution in the United King-
dom of Great Britain and
Northern Ireland serving
(either exclusively or with
others) persons of U, K.
nationality and domiciled
and normally resident in the
United Kingdom subject to
the approval of the Reserve
Bank of India.

(xx) All the incomes, earnings,
moveable and/or immoveable
properties of the Society
shall be solely utilised and
applied towards the promo.
tion of its aims and objects
only ;

(xxi) to do all such lawful acts
and things as are conductive
or incidental to the attain-
ment of the aforesaid objects
of the Society.

Teachers Under Kendriya Vidyalaya
Sangathan

7507. SHRI MANORANJAN
BHAKTA : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :
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(a) whether the Kendriya Vidyalaya
Sangathan has got separate terms and
conditions of employment teachers work.
ing under it in different places in the
country ;

(b) it so, the details thereof ;

(c) whether it is a fact that primary
school teachers locally: recruited at
Port Blair by the Kendriya Vidyalaya
Sangathan and subsequenly permanen-
tly absorbed in the Sangathan were
denied the benefits of Andaman special
pay/special allowance rent freo
accommodation and free sca passage;

(d) if so, the reasons therefor ;

(e) whether cvery employess of the
Kendriya Vidyalaya Sengathan has got
transfer liability throughout India , and

) if so, the reasons for
discriminiation made in the service
coanditions of certain employees of the
Sengathan at Port Blair depriving them
of financial and other benefits ?

THE ‘MINITER OF STATE OF
THE MINISTRIES QF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) No, Sir.

(b) Does not arise.

(c) and (d) As per cxtant rules
of the Kendriya Vidyalaya Sangathan
its locally recruited employees working
at Port Blair are not entitled to the
allowances etc. referred to. However,
the Sangathan is being advised to exam-
ine the matter in the context of similar
concessions if extended by Government
to its locally recruited employees .

(e) Yes, Sir. However, as a matter
Teachers are
generally not transferred outside their
home states cxcept on requcst.

(f) Al the teachers working
under Kandriya Vidyalaya Sangathan
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are governed by a common set of rules
and regulations. Hence, there is no ques-
tion of any discrimination against
any particular section of employees,

Amount Paid to The Families to Those
Who Died in Railway Accidents"

7508. SHR1I G. Y, KRISHNAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some
limited amount is paid to the families
of those persons who dic in railway
accidents ;

(b) if not, what is the amount paid
to the families of the deceased ; and

(c) whether there is any proposal
under Government ’s consideration for
payment of a fixcd amount permanently
to the families of those who have died
railway accidents ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI] KHAN
CHOUDHURY) : (a) to (c) The Rail-
ways pay compensation to the victims
of train accidents under provisions of
Indian Railways Act, 1890 and the Rail-
way Accidents (Compensation) Rules,
1950, as amcnded from time to time.
Amount of compensation payable in case
of death or total incapacitation under
the provisions of Indian Railways Act
is Rs. 1,00,000. However, immediately
after an accident to mitigate immediate
hardship, an ex gratia paymentis also
paid without affecting their claim for
this compensation .

Doubling of Madras-New Delhi Railway
Track

?7509. PROF P. J. KURIEN : Will
the Minister of RAILWAYS be pleased
to state ;

(4) total Kilonetre of track needed
to have a double track complete beta
ween Madras and New Delhi ;
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(b) the reasons for the delay in
completing this important segment,
which urgently requies double track; and

(c) the expected time of com-
pletion of doubling the track in this
sector, namely, Madras and Delhi ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) 341.21 Kms.

(b) and (c¢) Doubling of track on
183.01 Kms. is in progress and its
completion will depend on availability
of funds from year to year. Doubling
of the remaining single line sections
(158. 20 Kms,) will be considered based
on the traffic needs and the availability
of resources.

Catering Arrangements At New Delhi
Railway Station

7510. SHRI MOOL CHAND
DAGA : Will the Minister of
RAILWAYS be pleased to state :

(a) the amount spent by Railways
for renovation and making other
changes in the New Delhi Railway
Station buildings during the last three
years and reasons for the same ;

(b) reasons why the base Kitchen
run by Western Railways for catering
at New Delhi Station been close down ;
and when it was startcd and what was
its yearly earninges; and

(c) what arrangement have been
made for catering at New Delhi Rail-
way Station in [place of the present base
Kitchen run by Western Railway and at
what cost and what is the anticipated
profit out of that ?

THE MINISTER OF RAILWAYS
(SHR1 A. B. A. GHANI KHAN
CHOUDHURY) : (a) Sir, the expen-
diture incurred on general maintenance
including minor moudifications/improves
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ments at New Declhi Station in last
three years was as under :-

1981-82 Rs. 16.05 lakhs
1982-83 Rs. 21.71 lakhs
1983.84 Rs.17.65 lakhs

In addition in 1983-84, Rs. 7.5
lakhs were spent on provision of centr-
alised base kitchen at New Delhi
Station. :

{b) The base Kitchen run by Western
Railway has not been closed but has
been shifted to its new location on the
first floor of the New Delhi Station
building. It was started in May , 1972
and its sale during 1983.84 was Rs. 37,
27,884 with the profit of Rs. 9,74,649.

(¢) All the individual kitchens includ-
ing Waestern Railway base kitchen at
New Delhi Station were combined into
a centralised basc kitchca at a cost of
Rs. 7.50 lakhs. The base kitchen is
expected to continue to yield profits
as in the preceding ycars.

Villaze to Village Survey Progzramme of
A.S. L in Orissa

7511. SHRI GIRIDHAR
GOMANGO : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) Total number Villages so far sur-
veyed by ASI in Orissa under village
to village surver programme of Archa-
eological Survey of India :

(b) th: names of the villages and
Districts therefor and villages to be
surveyed ; )

(¢) the archaeological ruins and
remains located and the monuments
protected by the ASI ;

(d) if the progress of the survey is
low, the reasons therefor ; and
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(e) the steps taken by ASI to .cove”
the villages and river valleys of Koraput
District of Orissa, if any ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE ANJ) SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) Archaeological Survey of
India has so for surveyed 499 villages in
Orissa under the scheme of villages to
village survey of antiquarin remains.

(b) The villages so for surveyed are
in Mayurbhanj and Cuttack Districts.
The survey will cover all the villages
villages numbering over 50,000 situated
in the State.

(c) There are at percent 65 centrally
protected monuments/sites in Orissa.

(d) Considering the aiea and amount
of work involved, the progress of survey
is satisfactory.

(e) Exploration under the village to
village survey scheme is a continous
process and exploration in Koraput
District will be undertaken in due
course.

Religious Places Under the Protection of
AS1

7512. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) the numbcer of Mosqucs, Temples,
Shrines, Churches, Gurdwaras and other
protected monuments under the control
of the Archaeological Depariment as on
February 29, 1984 (Statc-wise and
Union Territory-wise) ; .

(b) the amount of expenditure
incurred by Government on these
monuments during 1980-81, 1981-82,
1982-83 and 1983-84 (State-wise and
Union Territory-wise) ; and
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(c) the number of monuments State-
wise proposed to be taken over by the
Department during the next two years 7

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) As per entries in the
notification the number of centrally
protected monuments/sites including
Mosques, Temples, Churches, etc. under
the Archacological Survey of India as
on 29.2.1984 is 3510, A list thercof
giving names of monuments/sites State/
Union Territory-wise is available in the
Parliament Library.

(b) Budgeting for conservation of
monuments/sites is done Circle-wise and
not State-wise.

(c) The protection of monuments/
sites is a continuous process. As and
when monuments/sites are brought to the
notice of the Survey, these are examined
and if found worthy of central protection,
declared to be of national importance
under the Ancient Monuments and
Archaeological Sites and Remains Act,
1958, after duly following the procedural
formalities and giving all the relevant
details,

Hiring of DLY Cars for Conference of
NAM,CHOGM

7513. SHRI P. K. KODIYAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that DLY
Cars were engaged from a private firm
during NAM/CHOGM for periods
extending from 6 months to 1} years ;

(b) if so, the pame of the firm,
number of DLY Cars hired, daily rate
paid and total amount by way of
hire charge ; and

(¢) whether it would not have been
more beneficial to the Government had
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the Ministry gone in for the purchase of
new vehicles instead to paying lakhs of
rupees for hiring private cars for such a
long period ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXERNAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
and (b) No, Sir. The cars required for
NAM/CHOGM were mainly hired from
Indian Tourism Development Corpora-
tion, a public sector undertaking. Out
of total transport charges amounting to
Rs. 70.53 lakhs paid during the NAM,
payments to the tune of Rs. 59.10 lakhs
werc made to ITDC and the balance
Rs, 11,43 lakhs was shared amongst 32
private transporters who were engaged
on ITDC rates. Likewise, out of the
total amount of Rs. 47.14 lakhs paid
during the CHOGM, Rs. 32.04 lakbs
were paid to ITDC and the balance
Rs. 15.10 lakhs were shared amorgst
13 private transporters.

(c) Since the bulk of the transport
requirement for both the Conferences
was to be met by the ITDC, Ministry
of Tourism had purchased 300
Ambassador Cars for this purpose.

Purchase of Equipment of CHOGM
Secretariat

7514, SHRI P. K, KODIYAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
CHOGM Secretariat was having only
onc agency for buying and inspecting
the enormous amount of equipment
which was purchased at a huge cost *
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN.
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
and (b) No, Sir. In respcet of equipe
ment which was procured from abroad
no indigenous inspection as such wag
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involved since the equipment was
supplied under guarantee/warranty
clause and with the test certificate from
the works of the foreign principals
against all manufacturing defects, In
regard to the indegenous purchases,
. however, the equipment had been
.inspected cither by DGS&D Inspectorate
or by the qualified Examiners of Stores
_belonging to the DGS&D Inspectorate
attached with the Ministry of External
Affairs.

NATQ T wRIW R qret W sfamwar

7515. st peow waw fag : w47
eqresy witr  afvare weaqw @A O
AT ¥ war I v :

(v) @ % fafqger dfifl &
1@ WA vt o gfagaar sar §,

(w) &% ¥ 78 @wifal &
W 7@ qral 71 wfgs  sfamaar
& wqr sQ §, AT

(n) fag® d¥7 agt & hw o
aifat 9 fagsaw w3 & fag s
W IS A F, AT IGWT  ¥FAY

qfanw § ?

e Wit afewre swam swneg
% I-weet (wATd wyeRw gw W) :
(%) & sAq § ITASY GuAT YA
frazg ¥ A oY g

(®) &% & 3g Nmifcat § ad
w sfaa afus DA ¥ H5-ANe wr
*RU § a8 ¥awEAr @) wfsT § feeg
WIATFYE: 4§ WA WA § fe aga a@
dear # AN w1 Farr-qiies s Sw
u gar, gy, W qafes diyg-arg
gy, Wt qufofaw  feafant, eaec
Yfeat & et w1 qu-aw 9@

ABRIL 12, i984

Written Answers %04

T $T AT TAreey faar &1 &4 w1
e Sl M A R qred WAy F
TP YT DATFL IW W qG SqIAT
WX 9% wigfas saT & zwrd Wi
aATT AEA WIT Y&H HYT AAF WA
qfcfeafagi &t wqgar qar Aaa-
qreq & ardel § mA qfcaday s
g2 Q9 AT FaxT ¥ F aga Tww
gra grar g

() eareer qF wusx fawa .
fmT WY WIRT WX IqAST  AHIGAL
! WY gu AW ® eEmeen @I d
g wIA & fag eareeq afragt €
fawa &7 & 3Igea sqaeqr war
IE ¢ W1 9% w UsHFy wEAWW
gefeg § N a1 At gua: ¥AA §
ar ¥vlia sifed & AT ¥ ¥Y
WIA%¥T TR GFIT § : —

t. ey
FIGHT |

aafear  seA@A

2.3y g An fagery
FTARA |

3. ushiy gz Qa fadas
STEWT |

4. gfe@iaar fRare siEwy |

5. #§7 wadem W 399
wIgwT |

6. UsFia wAsy fagAq widwA

. 7. ANA-TSET EATST wTdHA
foradt faeqa @151 widwr wifs mifae



28  Written Answers CHAITRA 23, 1906 (SAKA) Written Answers 206
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News Item Captioned “How Hearse
Operators Capitalise on Death®

7517. SHRI MANOHAR LAL
SAINI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether attention of the Govern-
ment has been drawn to the news
captioned ‘‘How Hearse Operators
capitalise on Decath’ appearing in the
‘Indian Express’ on 23rd March ; and

(b) if so, what steps Govcanment
proposc to take in the matter for
checking the undesirablc activitics of the
illegally operating hearse service and
the possible involvement/connivance of
the hospital staff ?
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THE DEPUTY MINISTER IN THE
MINISTRTY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : (a) Yecs.

(b) So, far as Central Government
Hospitals namely Dr. RML Hospital,
New Delhi, and Safdarjang Hospital,
New Dclhi, are concerned, no complaints
have been received from the relatives of
deceased regrding cxploitation by
private persons opcrating hcarsc vans
with the connivance of the hospital
stafl. Dclhi Administration have also
informed that public makes arrangements
of their own for transportation of dead
bodies and as such the question of
involvement/connivance of their hospital
staff, does not arise. They have further
informed that the Municipal Corporation
of Delhi and the New Delhi Municipal
Committee have vehicles for carrying dead
bodies on payment. MCD has 18 vehicles,
out of which 16 are on the road. NDMC
has 2 such vehicles. These vans are
available on call at any time during day
and night, MCD charges Rs, 1.50 per
kilometer. NDMC charges Re. 1/- per
kilometer subject to a minimum of
Rs. 15.

Delhi Administration have also
informed that recently it came to the
notice of the Dircctorute of Transport,
Declhi  Administration, that certain
private opcrators weic running hcarse
vans illegally. The Enforcement Staff of
the Dircctorate of Transport has
prosecuted such vehicles.

Funds for Gujarat During 1984-85 for
Anti-TB Drugs

7518. SHRI R. P. GAEKWAD :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government arc aware
the amount provided by the Government
of India to Gujarat State Govt. for
supply of anti.TB drugs is insufficient to
bring down the ratc of positive casces ;

(b) whether Government are aware
that the Central Health Council has
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recommended that Centre should
provide 100 per cent expenditure for
supply of Anti-TB Drugs ;

(c) how much amount was provided
by the Government of India during
1983-84 against the target of detection
of new cascs in Gujarat ; and

(d) how much amount is now
proposcd to be provided during 1984.85
for the pupose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI) : (a) National TB Control
Programmec is Centrally Sponsored
Scheme on 50 : 50 basis between the
Centre and the  States. State-wise
allocation is made hovping in view the
total outlay apro.d to by the Planning
Commission Government of India for
the progr-mme from year 1o year.
Besides 507, of €'entral Share, States
are incurting SU"; of their share in
addition to substantial cxpenditure
under thair non-plan Budget. Central
Goverament as a  part of their spare
undcrtakes to supply cquipments and
anti-TB drug~ to Statces.

(b) Yes The Planning Commission,
has not supported the proposal.

(c) Under 502, Contral  Share,
material & Equipments/antiaTB drugs
worth about Rs. 25.07 lakhs were
supplied 1w TB Centres in Gujarat
during 1983.84.

(d) A tentativg Central allocation
of Rs. 86.50 lakhs has been made in
budget estimatcs 1984-85 for supply of
material and cquipments/anti-TB drugs
during 1984-85.

Survey of Banswara-Ratlam Line

7519, SHRI BHEEKHABHAt :
Will the Minister of RAILWAYS
be pleased to state :
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(a) whether Government have
reconsidering the desirability of prelimi-
nary survey between Banswara—Ratlam;

(b) whether it is a fact that all previous
surveys were unremunerative because of
its length from Dungarpur ;

(c) whether it is a fact that in view
of high industrial and agricultural
growth, 54 km. distance railway line has
become remunerative ; and

(d) whether preliminary data will
be collected ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) No, Sir.

(b) Earleir Survey revealed that the
project was not viable even without
extension to Dungarpur.

(c) Remunerativeness of this project
has not been re-assessed.

(d) Not at present.

Survey of Passenger Traffic on Certain
Routes and Introduction of more Train on
Ajmer-Khandwa Section

7520, SHRI BHEEKHABHAIL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Goveroment  have
conducted any survey of passenger
traffic on certain routes, on which the
trains are running overcrowded and
passengers travcl on the roof tops of
trains ;

(b) if so, the names of such routes
and the trains ;

(¢) if not, whether it is a faet that
passenger trains, specially on metre~
guege, ruuning from Ajmer to Khandwa
are over crowded ; and

(d) if so, whether QGovernment
propose to introduce more trains on such
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routes or introduce shuttles in order to
reduce overcrowding ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI ' KHAN
CHOUDHURY) : (a) A census of
occupation of the accomodation provid-
ed on almost all trains taken twice a
year,

(b) The information is being
collected and will be laid on the table
of the Sabha.

(c) Out of 19 pairs of trains runn-
ing on Ajmer Khandwa Mectre-gauge
section, the occupation ratio in 3
pairs of Mail/Express trains, 4 pairs of
Fast Passenger trains and 3 pairs of
shuttle is 1009 or more.

(d) Due to line capacity constraints
as well as acute shortage of coaches, it
is not possible to introduce more trains
on this route at present:

Same Pay & Service Conditions for Allo-
pathic, Ayurvedic and Homeopathic
Doctors

7521, SHRI AMAR ROYPRA.
DHAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether it is a fact that
Government have referred the case of
doctors of Allopathic, Ayurvedic and
Homoeopathic to the Fourth Pay
Commission for equal trcatment in pay
scales, basic amenities and service
conditions etc, ;

(b) if so, details in this regard ;
and

(c) if not, the reasons thercfore ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) No, Sir.
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(b) and (c) The Third Pay Commis-
sion, which had looked into the matter,
did not accept the plea for equal
treatment in pay scales of doctors of
Allopathic System Indian Systems of
Medicine and Homoeopathy in view of
the differences in their qualification
period or training and conditions of
scrvice.

Uncovered Platforms of Railway Stations
in Kerala

7522. PROF. P. J. KUREIN:
SHRI SKARIAH THOMAS:

SHRI V.S. VIJAYARAGHA-
VAN :

Will the Minister of RAILWAYS be
please to state :

(a) the names of Railway Stations
in Kerala which have uncovered
platforms ; and

(b) what steps are being taken to
cover these platforms ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHOUDHURY) : (a) Sir, out of the
162 railway stations which fall in the
Kerala State, 60 stations arc without
any platform covering. In addition there
are 24 stations whcre the sheds do not
exist on all the platforms. Names of
these stations arc given in the attached
statement.

(d) Works for provision of passen-
ger amenides such as platform covers
arc planned on a programmed basis
keeping in view the availability of
funds comparative needs of various
stations. In Kerala State, provisions of
passenger shelter/extension to passenger
shelters has been done as under :—

1981 4 stations
1982 5 stations
1983 7 stations

' Work on i1 stations is in progress.
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Statement

(@) Name of Railway Stations in Kerala
State which are without any platform
covering.

1. Walayar 2. Kanuikode 3, Mankarai
4. Palappuram Halt 5. Karakad
6. Kodumunda Halt 7. Pcrashshannur
Halt 8. Tiruvangur Halt 9, Vellarakkad
Halt 10. lIringal 11. Mukkali Halt
12. Chandera Halt 13. Kalanad Halt
14. Vallattolnagar 15. Mullurcarai
16. Nellayi 17. Korattiangada 18. Kala-
masseri 19. Mattancheri Halt 20.Kurikad
Halt 21. Kaduturutti Halt 22. Kumara-
nallur Halt 23. Munroturuttu Halt
24. Iravipuram Halt 25. Mayyanad
26, Kappil 27. Edavi 28. Akathumuri
29. Perunguzhi 30. Kazhakuttam 31. Vcli
Halt 32. Kochuveli 33, Trivandrumpelttah
34, Nemom Halt 35, Balaramapuram
36. Dhanuvachapuram Halt 37. Parashala
38. Aryankavu 39. Edapalaiyam
40. Tenmalai 41. Outkkal 42, Edamann
43, Auvanceswarem 44. Kuri Halt
45, Ezhukone 46. Kundara East Halt
47. Killikollur 48, Muthalamada
49. Vadakannikapuram Halt 50. Puduna-
garam 51, Vadanamkurushshi Halt
S§2. Valapuzha 53, Kulukkallur Halt
54. Chcrukara Halt 55. Angadipurm
56. Pattikkad Halt 57. Meclattur
58. Tuvvur ~ 59. Todiyappulam Halt
60. Yaniyambalam.

(b)) Names of Railway Stations in the
Kerala State where sheds do not
exist on all the plaiform,

1.Ferok 2.Kannapuram 3. Payyanur,
4, Majjeshwar 5, Wadakancheri
6. Mulagunnathukavu 7. Pudukkad
8. Irinjalakuda 9. Chalakudi 10. Karu-
kutty 11, Idapalli 12. Ernakulam Town
13. Tripunittura 14. Piravam Road
15. Chengannur 16. Kayankulam
17. Quilon 18. Paravur 19. Varkala
20. Kadakavur 21. Murukkampuzha
22. Palghat Town 23, Shoranur
24, Calicut.

Visva Bharati University

7523. SHRI A. NEELALOHI-
THADASAN NADAR: Will the
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Minister of EDUCATION AND
CULTURE be pleased to state ;

{a) whether it is a fact 'that
Visva Bharati University at Santinia
ketan is in bad straits arising from
resentment against proposed amend-
ments to the Visva Barati (Amend-
ment) Bill presently before Parlia-
ment (India Today 31-3-1984) ;

(b) whether Palli Charcha
Kendra is also functioning poorly ;

(c) if so, the reasons thereof ;

* (d) whether Government propose
to take steps to set matters right at
Santiniketan ; and

(e) if so, details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) ; (a) No, Sir. There have,
however, been representations from
a section of students, teachers and
employees of the University against
certain provisions in the bill now be-
fore the Parliament.

(b) and (c). There have been dis-
cussions in the University about the
orientation of the activities of the
Palli Charcha Kendra, After detailed
discussions, the University has decid-
ed that the Kendra should have

. research orientation -with ecmphasis on

rural development.

(d) and (¢) The amending bill now
before Parliament incorporates
provisions which would enable the
University to initiate steps to develop
its programmes and activities on the -
lines  visualised by  Rabindranath
Tagore, ’
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Central Schools in Delhi Without Ade-
quate Drinking Water Facilitles

7524, SHRIMATI SUMATI
ORAON : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that a
number of Xendriya Vidyalayas in
Dethi and New Delhi are running
without any proper and adequate
drinking water, toilete and electricity
facilities ;

(b) if so, details thereof and
Government’s reactions thereto ; and

(c) whether Government propose
to provide these facilities adeguately
and properly, if so, by when ?

THE . MINISTER OF STATE
OF THE MINISTRIES OF EDUCA-
TION AND CULTURE AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL) :(a) to (c) Al
Kendriya Vidyalayas in Delhi and
New Delhi have been provided with
drinking water aud toilet facilities.
However, to avoid fire hazard five of
them have not been provided electri-
city as these Vidyalayas are function-
ing in tents. Electricity will be
provided to these schools as soon
as pucca/semi.pucca  structures are
ready for them.

Central Schools in Delhi Without
Adeguate Permanent Bailding

7525. SHRIMATI SUMATI
ORAON : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that a
number of Kendriya Vidyalayas in

Delhi/New Delhi are running without

any adequate permanent buildings
of their own ;

(b) if so, details thereof and
Government’s reactions thereto

APRIL 12, 1984
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(c) whether it is also a fact
that jn some of the Kendriya Vidya-
layas, the construction work of new
buildings even though having com-
menced for two years or now, remain
either incomplete or suspended ;

(d) if so, dctails thercof and
diffcultics/constraints if any, in early
completion thereof ; and

{¢) will Government provide all
such Kendriya Vidyalayas with ade-
quate permanent shcds, if so, time-
frame proposed therefor ?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMAT! SHEILA KAUL) :
(a) and (b) Yes, Sir. Out of the 22
Kendriya Vidyalayas in Decthi/Now,
Delhi, {1 arc not functioning in per-
manent buildings of their own. OfF
these Il Vidyalays, & arc functioning
in tents and S in barracks,

Action regarding transfer of land/
sanction of building plans etc. is be-
ing taken in respect of 8 Vidyalayas.
The position in remaining  three
Vidyalayas is as follows :

Vishesh Kendriya Vidyalaya,
Janakpuri, is to be shifted to its own
permanent building likely to be com-
pleted shortly ; Kendriya Vidyalaya,
Jharoda Kalan, is alrecady funotion-
ing in an adecquate permanent build-
ing beclonging to the CRPF; and.
Kendriya Vidyalaya, Badarpur, is a
Project Scctors school and the
Praoject Authoritics are expected to
provide a permanent building for this
Vidyalaya.

{c) and (d) There is only one school
in Delhi whose building could
not be completed due to a dispute
with the contractor, The matter is in
the Court of Law.
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(¢e) There is mo proposal under
consideration to construct permanent
sheds. However, pending construc-
tion of pcrmanent buildings, tem.
porary structures arc built wherever
requirud.

Replacement of Steam Boiler by OIll
Fired Cornish Boller at Govern-
ment Medical Store Depot. Madras

7526. SHRI K, B, S. MANI:
Will the minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstrarred
Question No. 9142 dated 28 April,
1983 regarding value of production
made in Pharmaceutical Factroy,
Madras during 1980-81 to 1982-83 and
state

(a) whether steam boiler has
been replaced by oil fired cornish
boiler at Government Medical Store
Depot, Madras ;

(b) whether generator has been
installed in the Pharmaceutical
Factory of the Medical Store Depot,
Madras ; and

(c) steps taken 1o improve the
production of the  Pharmacctical
Factory of the Madical Store Dcpot,
Madras ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY
KUMUDBEN M. JOSHI) : (a) and (b)
No. (c¢) Vurious steps are bcing taken
to improve the production in the
Pharmacatical Factory attached to
Government Medical Store cpot,
Madras. New machines are being
procured for replacement of the old
ones. The replacement of stcam boiler
by Oil Fired Cornish Boiler is in pre-
cess. The possibility of taking up
items for manufacture is also being
explored. Steps arc also being taken
to expedite the procurcment of the
raw materials for which indents have
alrcady been placcd with the D.G.S.
& D.
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Non Payment of Arrears To Former *B’
Grade Clerks Of Medical Store Depot,
Madras

7527. SHRI K. B. S. MANI : Will
the Minister of HEALTH AND
FAMILY WELFARE be please state :

(a) whether it is a fact that payment
of arrears on account of pay of former
*B’ crade clerks of Government Medical
Store Depot Bombay and Calcutta have
been made and if so, the total amount
paid by each Depot ;

(b) whether it is also a fact for the
Madras Deport, arrears of payment on
account of refexation of pay to former
'B’ Grade Clerks have not been paid
and if so, the reasons thereof ; and

(c) when the payment will be made
to the clerks of Madras Depot and the
total will be involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEATH AND FAMILY
WELFARE(KUMARI KUMUDBEN M.
JOSHI):(a)On the basis of the High Court
decisions of Bombay and Calcutta, the
payments of arrears made on account
of refixation of pay of former *B* Grade
Clerks of Government Medical Stores
Deport, Bombay and Calcutta are as
follows :- .

(1) Govt. Medical Stores

Depot, Bombay Rs. 4,61,852.80

(2) Govt. Medical Stares

Depot, Calcutta : Rs, 4,09,802.00

(b) and (¢) : For the Madras Depot,
such payments to former °B* Grade
Clerks have not been made in view of
the dimissal of the write position filed in
Madras High Court by some employees
of the Government Medical Stores
Decpot, Madras, praying they might be
given by the High Courts of Bombay
and Calcutta. Hence the question of' -
making payments to the clerks of the
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medicel: Stores Deopt, Madras, does not
arige..

Value of Indent Received From Govern-
ment of Tamil Nadu And CGHS Madras

7528, SHRI . K. B. S, MANI : Will

the Ministel' of HEALTH AND
FAMILY WELARE be pleased to .
State :

(a) what is the value of Indent
received from Government of Tamil
Nadu and from the Central Government
Health Scheme, Madras during April
1983 to March 1984 ;

(b) the value of stores supplied to
these Institutions during the above
period ; and

(c) if the indent position from the
Central Government Health Scheme,
Madras.is not encouraging, the action
taken to improve the situation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI)
(@) and (b) The value of indents
received and the supplies made by
Government of medical Stores Depot.
Madras, to the Government of Tamil
Nadu and Central Government Hecalth
Scheme, Madras, during April, 1983 to
March, 1984, is given below:-

Value of Value of
Indents Supplies
received made

Rs. Rs.

(A) Government  40,00,000 37,00,000

of Tamilnadu

(B) CGHS Madras 16,00,000 14,00,000

(c) Central Government Health
Scheme Madras has already been dire
cted to obtain all their requirements of
medical stores from Government Medical

Amn.«u'.-iﬁ'm ¢
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Stores Depot, Madras. The indent posi-
tion from Government of Tamilnadu is,
however, not very satisfactory.- However
the Government of Madras is also being
persuaded to increase their drawals
from Medical Stores Depot, Madras.

AT IWAA R DwAT

7529. &t oty wik mfwe : war
wwreeg st qfeare wsgor 5+t ag
FaY 1 FIT FI4 v

(F) ®I1 §IFIT ¥ qg qaT F@
& fag #1§ samor wwar § G fra
U WX IAF fpa fafasz wf &
fogx @ta adi & AUFT AT GAET R
wYT 3% ;T FIWO

(@) 7ar IFIT &1 2AT KA &
FITWT &Y FJHFEIQ § AT wAT ZH
qraF S F A FTUF FQ@
wfasay a0 ofeaidd gru swsgar
& sfq Inigaar aTaar § waar gas
F1 w7y FIWT §,

(7) ®7 FIFIT A9F B & AW
e & gwaAT & fag oF A9 awr

w ¥ Ay,

(o) afe gt oY Ig&r sV T

2’

e sitx afary  wEeam
wareg ¥ IT-weW (WO wHaae
W) : (F) ¥ (T) FWEIR A
Tq WHIT 1 1§ agew A§ fwar &)
fqg¥ drv aal & Dua  wig 92w,
wew, O, giamr, sates, ¥
Aeq S, - AP, W, JAMW,

¢



'S Written Answers  CHAITRA 23, 1906 (SAKA)  Writteri Amwers 206

. TIWEwT, aﬁﬁmg. TAC NAW QW
ofewsy darw At qar o wfex

o 4¥ny, et AT qieqd F{
& Afral o guwar faelt § 1 @9, A
1981 § wsfw Ewrdt Qv dewqrr quv
wedlm o oF wrw Qv deqE,
wowar ¥ feod), afrg-afees dme
aqr T & ayier ¥ eqrig qdey
frg § 1 W of 1% & g & FaAY
- & gfgw 1 & g §or doar @)

wfaar AT ®1 Qv agqr IT 9T
farg @y & ogea ¥ woed
ey wfggk An fagearg wEAwy
g« frar § foad or qur 9 @
Wit # Qv Q@ J3 freafafag
w1q WY arfae § :—

(1) wfagrr Qv & 3 qI=h
qeg a1 T@ar ¥ A FA
& fag Wi dgrewg = fadd
LA Ci @

(2) g<fra wlx eareeq s oAl
{ FAT-TAT TITECY, TN 09
wife & faq &0 |t wramt
T Tareey faarn)

- (3) fafgzar, wad fafwear
wifael WX sa-Aqsi & fag
gfirerw wdxAl &1 faeare
fearqar 1.

(4). ATH TG 9T F1T 6T @ TNt
Tareey ared wr wfawe ¥
dqifgx a=t & fag wl.aqy,

% dbe feg o R 4

- (5) wiwgr Afral & Qv Frara

Wit 3gar ¥ fag g3

gq foer weanelf ok o
eareegsatTaTaTyt o) sfafaa
w1iA® Syesy wI®  ITwTl
w1 gear w3% geg four o
wr ® '

(6)- wfware Qi & @ avely
wgar Wik Ayat & oart #§
qyvaw 5 & fag s fordr
H#ow ¥z & fegaw ¥ 400
faaraY & @t g § o

Ww W W Qe

7530. st qfg wox &= : #a7 fwy
wix gegpfa  aei gg Fa@ = Fav
4 f5 :

(%) =1 ¥eflg GIHIT GO 9
A% FAIA FT WA A FA K

. fag Y€ sig waw I T § @Y

qa § @ e Wk

(@) afe gi, O acavawey sdlr
a1 g ?

foort silt wwwfr aw  ww
wEqTe AATAAl W vsa WA (vitwe
e ®ter) : (%) I (&) e,
arew, fauet Aefagl Y faely
GZIAAT W DA ¥ wegnq dephv
feam, amiiw/aasds & ¥
safaa same afga gwgwTa vl
¥ oy § wfwaq zaf &Y wgaw dar
§ 1| S z&T w qrafasar  war §,
WY gAA TEN W W QU

e ¥ A go f

Holy Arew wwIRHT & Aw A
quEreMe sAml afga warn &

~
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gfcnam AT NeAfa w7 ow g
AT HT AIET KT 1 ITHT WA
¥ "l @AIE & WY W gysrAr
¥ ¥ & fafueq ardyg/sasdia o o
# qrgl M agraat garT o3 Arw
ufaag sl &y Sreaga faqar 31
w whifaa, ssqadr sar afga
SASTET [T S A e w916
® qfem Wk shafa & &g
w@eqTHl A1 IAT FEITAE § qgryar
wa w3 & fag waza fxg o §)

T 1% AT qEIIRIT FATHT F7
stfa & fag, ot arg ¥ gad € af
g wwrl wfugrafa s dear
wraifraa v §, forad weadq IF
et 7, frgiy g7 @wdl § wnfa
T ®T &1 @, g¥ gu facal Y woA
s § faer g3 F@ & fag
fa<itg ggmar &y srd g1 fasal st
e WY 2 @ § 4

PGTs Promotion to Post of Vice-
Principals

7531. SHRI TRILOK CHAND :
Will the Minister of EDUCATION
AND CULTURE be plecased to state :

(a) the procedure being adopted by
the Managing Committees of the
Government Aided Schools in Dethi for
promoting PGTs to the post of Vice-
Principals:

(b) are’there any specific rules on
this subject duly framed in the light of
Dclhi Schools Education Act, 1973;

(c) if so, whether thesc rules have
been notificd to the Managing Commit,
tees of the Schools for compliance;and

(d) is the scniority of the intending
teacher the sole criterion for the promo-~
tion to the post of Vice Principal ?

APRIL 12, 1984
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THE MINISTER OF’ STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE = AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL): (a) to (c) Under Rule 98 of the
Delhi School -Education Rules, 1973,
the Managing Committee of the Govt,
Aided school is the appointing authority,
As per the provisions of Rule 96-(6) y.
the said Rules, the Selection Committee
shall regulate its own_procedure for
selection of oanidates; However, in
exercise of tle power conferred in
Section 8 (1) and Section 13 of the
Delhi School Education Act, 1973 read
with rule 100 of the said Rules, the
Administrator has made Recrujtment rules
for the post of Principal and Vice-Prine
cipal in rccognised aided and un-gided -
schools, yide notification dated 25.2.80.
Recently, some relaxation has been
made in respeet of departmental emlo-
yees for the post of Principal and Vice-
Principals. These rules and instructions
have becen notified to the Managements
concerned.

(d) The posts of Principal and Vice-
Principal are Selection posts. The prt-
nciple of merit-cum-seniority governs-
such promotions.

wepfa wryfafe wr fawme

7532. st @I qQrest ;. w\@T
fowr vt degfer a0 ag ITTX &Y
Far 5O fv :

(¥) #ar wesfa wgfafe &
fawre ® awEaTal 8w § @y

gL EWR AgH Y& W v 91
QAT §a1T FT §;

(&) afz gt, @Y & arsraT &7 o0
s §; Wi

() wu.a% &¥ gF fieg oy wY
gearaAr § ?
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frar  site wegfe aet aww
wFw Aawal @ e Wt (siwelt
shwt otw) : (%) ¥(7) 7T WL
w degfe wrafaft srow s &
%Y dvor wre A g 1 awifa 0w
wifegw Gusw ¥ depa wig fafy or
fawT® @ & AIY FEAHT F ©A(-
faa s & fag faeta agraar g3
®YeIX & awy feqr ar A1 @A
gra wrafaa sfaatfar &AM a3
Ty qry Iew  gega wrrfafoey
gqTERIC qTT &I & fog 3w dedqr
® 5,000 &9% %1 wqIA  fegr war
qr i

Payment of Bonus To Delhi Admn.
v Teachers

7533. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether it is a fact that th:
teachers and karamcharies of the Delhi
Administration schools have been paid
. bonus;

(b) if so, whether the teachers
and karamcharies of aided schools will
also be paid bonus soon;

(c) if so, by what time; and

(d) if not, the reasons for denying '

bonus to teachers and karamcharies
of aided schoo!s of Delhi Administra-
tion ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT!I SHEILA KAUL) ;(a) Yes,
Sir.

(b) to : (d) Extension of bonus
schems to the employees of aided
achools is under re:mniuatlon.
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Alr Pollution Work of A. S. I.

7534. SHRISATYASADHAN CHA-
KRABORTY : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government are aware
that air pollution work of Archaeologi-
cal Survey of India is not doing any

- substantial work ;

(b) whether it is a fact that many insta
ruments of air poplution work are non-
functional and that the superintending
Chemist who is trainsed for this post has
never been posted to Agra;

(c) what specific steps have been
taken by Archaeological Survey of
India and how much research has bcen
conducted to save Taj from air pollu-
tion; and :

(d) whether Government propose
to constitute a high power enquiry into
the working of air poll:tution depart-
ment of Archaeological Survey of India ?

THE MINISTER OF STATE OF _
THE MINISTRiES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRI MNATI SHEILA
KAUL) : (a) and (b). The Archaeolo
gical Survey of India is doing subst-
antial work regarding air pollution and
bhas set up a laboratory and monitoring
instruments in Agra to measure the
ambient air and analysc rain water and
particulate matter. The instruments are
functioning well. Trained officers are
engaged in this task,

(c) and (d) As recommended by
the High Power Committee, specific
measures like closing down the two
thermal plants, replacing steam loco-
motives with Diesel engines in the Rail-
way Marshalling Yard and provding
alternate sites for shifting the foundries
to save the Taj have been initiated by
various agencies. Besides, no new
licences for starting industries in this
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area shall be issued. The creation of a
green belt by tree plantation is in
progress. Research work on trace
patterns in stones and relative merits of
various stone preservatives is under way.

Antl-India Propaganda in Neighbouring
Countries

7535 . SHRI RAMAKRISHNA
MORE : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) “‘hether Government are aware
about the anti-India propaganda being
propagared by press in neighbouring
countries; and

(b) if so, the Government’ s reaction
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF  EXTRENAL
AFFAIRS (SHRI A. A. RAHIM) : (a)
From time to time Government - have
occasion to note a dcliberate anti-Indian
slant in storics about India carried in
th2 media of some of the neighbouring
countries.

(b) False propaganda about the
country is promptly rebutted by ‘the
Ministry of External Affairs and its
Missions abroad, and where necessary the
matter is also taken up with the
concerned Government.

Funds Allotted for Construction, Develop-
ment Maintenace and Repairs of
National Highways in Madhya Pradesh

During Last Three Years

7536. SHRI PRATAP BHANU
SHARMA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state the allocation of funds
for construction; development,
maintenance and repairs of National
Highways in Madhya Pradesh during
last three years, year-wise ?

ABRIL 12, 1984
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THE MINISTER OF STATE IN

-THE MINISTRY OF SHIPPING

AND TRANSPORT (SHRI - Z.R:
ANSARI) : The required information’
is as under :

Funds allotted for

Year Develop- Maintenance Total
ment and & Repairs
construction of Natio.

of Natio- nal High-
nal High- ways
ways
- Rs. in lakhs
1981.82 707.00 265.53 972.53
1982-83 850,00 303.79 1153.79
1983-84 987.11 354.53  1341.64

Loans to Fishing Companies by Shipping
Development Fund Committee

7537. SHRI K. PRADHANI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Shipping Develop-
ment Fund Committee gives loans to the
various fishing companies ;

(b) if so, the names of such
companies which had been given loans
during the last three years, the amount
of loan given and interest accrued
thereon ; :

(c) the guidelines laid down for
the grant of such loans and how far
these have helped in the development
of fisheries in the coastal districts of
Orissa ; and

(d) whether fishermen’s co-opera-
tives are not eligible for grant of such
loans ; if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
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AND TRANSPORT (SHRI Z.R.
ANSARTY) (a) Yes.

(b) The information is given in Annex-

ure-I laid on the Table of the House.

[Placed in Library. See No. LT-
8181/84) -

(¢) The guidelines for the grant
of these loans have been issued vide
Ministry of Shipping and Transport's
Notification No. SW/MSD (70)/
79-MD, dated 31-1-1981. The relevant
extract of the guidelines are given
in Annexure-II laid on the Table

of the House.
[Placed in Library. See No. LT-8181/84]

The loans are meant for the
acquisition of fishing trawlers by fish-
ing companies. Hence, the question
of development of fisherics in the coas-
tal districts of Orissa does not
arise,

(d) Under the Mcrchants Shipping
Act, 1958 coopcrative societies which
satisfy the following requircments are
eligible for grant of loans :(—

(i) the Cooperative socicty is
registered or decmed to be
registcred under the Coopera-
tive  Societies Act 1912,
or any other law relating to
cooperative socictics for the
time being in force in any
State.

. .
(ii) every individual who is a
members of the Cooperative

Society and wherc any other_

cooperative socicly is a mem-
ber thereof, every individual
who is a member of such
other cooperative society, is a
citizen of India.

Indo-Soviet Projects

7538, SHRI1 B.V. DESAI :
SHRI P.M. SAYEED :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

CHATTRA 23, 1906 (§4KA)
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(a) whether it is a fact that

.about 30 major Indo-Soviet projects:

are either under construction or on the
drawing boards at present ;

(b) if so, the projects "that are
under discussion or that have been
agreeg upon ; and

(c) the time by which the final
decision for the 30 major Indo- -
Soviet projects is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM):

"(a) to (c) There are several projects

in India presently under construction
with Soviet cooperation. There are
also Projects which are being discu-
ssed. Since finalisation of these
Projects under discussion involve
various factors including our resource
position etc., it is difficult to indi-
cate a definite time frame. As re-
gards the projects already under
construction, Government is doing its
best to ensure their completion,
as per schedule.

Allocation of Funds for Various Program-
mes of Sahitya Akademi and Languages

7539. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to refer to the reply given
to Unstarred Question No, 9915 on
4 May, 1984 regarding State recogni-
tion to languages/dialects and state :

(a) the exact amount alloted
by Government for various program-
mes of the Sahitya Akademi and
languages (i) not included in the
Eighth Schedule but recognised by the
Sahitya Akademi (ii) neither included
in the Eigth Schedule nor recognised
by Sahitya Akademi but which are
spoken ‘by more than a million
people and claimed as mother tongue in
various census returns ; and.
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(b) if so, assistance given to
languages/mother tongues referred to
in part a (ii) above and the plan of
Government for promoting them 7

THE MINISTER OF STATE OF

THE MINISTRIES OF EDUCATION

AND CULTURE AND SOCIAL .

WELFARE (SHRIMATI SHEILA
KAUL) : (a) and (b) The Sahitya
Akademi is an autonomous organisa-
tion fully financed by the Department
of Culture. It has recognised 22 lan.
guages for implementation of its pro-
grammes including publications,
seminers/symposia and workshops
and annual awards. Seven languages
recognised by Sahitya Akademi in
additional to 15 languages recognised
by the Constitution are :

1. Maithili 2. English
3. Manipuri 4. Dogri

5. Rajasthani 6. Konkani
7. Nepal

The Akademi reccives grants each
year from (he Department of Culture
on lump-suin basis, and allocates funds
for the different programmes. The
allocations are not made language
wise,

Apart from Sahitya - Akademi,
the Central Institute of Indian
Languages, Mysore is carrying out re-
search and has already taken up 52
Tribal Languages/dialects for material
production and linguistic description.
No financial assistance has bcen given
separately.

It is also open to the various
State Governments to accord recogni-
tion to the various languages used in
their respective States.

Structural Defects of Yamuna Bridge

7540. SHRI ERA ANBARASU ¢
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) how many vehicles have fllllen
inte the river Yamuna by breaking Bridge
near ITO during the last three years ;

(b) whether it is a fact that due to
the defective railing of the bridge
recently a DTC bus had fallen into the
river resulting in the death of a person ;

(c) whether it is also a fact that the
surface of the bridge so rough that it
makes the running vehicles to jump and -
thus exposing th: passengers to fatal
accidents ; and

(d) if so, action be'ing taken by
Government to rectify the structural
defects of this bridge ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) to (d) According to the Delhi Admi-
nistration, during the last three years,
threc vehicles have fallen into Yamuna.
One person died when a Delhi Transport
Corportion bus fell into Yamuna
recently but it was not due to defects,
if any, in the railings. The expansion
joints of the bridge have been giving
some trouble and the Delhi Administra-
‘tion has initiated action for examining
rectificatton/repairs of these joints in
consultation with the Central Road
Research Institute.

Clearance of Tenders for Heavy Duty
Breakdown Cranes

7541. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
‘pleased to state :

(a) whether Indian Railway Global
Tender GP-102 for supply of heavy duty
breakdown cranes had been responded
to by some countrics for transfer of
technology and know-how besides the
required cranes thcmselves on rupee
payment basis ; and

(b) whether instead of negotiating
with more beneficial rupee payment
offer -his Ministry is considering
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clearance of tenders based on foreign
exchange and even that only for cranes ;
if so, reasons there_for ?

THE MINISTER OF RAILWAYS
(SHRI A. B.A. GHANI KHAN
CHOUDHURY) : (a) Yes, Sir, The offer

_ on rupee payment basis was received
from only on¢ country,

(b) It was decided in consultation
with the Ministry of Finance to hold
negotiations with only two firms M/s.
Leo Gottwald of West Germany who
were technically acceptable lowest
tenderer M/s. N. E. I. Cranes Ltd., of
U. K. since the Ministry of Finance
has indicated that procurement from
U. K. will be covered under the U. K,
Grant and hence the same will be free
to the country. Moreover, Indian
Railways have had adequate and
trouble-free experience with Breakdown

Steam Cranes supplied by theie two

firms.

The offer on rupee payment basis
from a firm of German Democratic
Republic as received against this Global
Tender, was technically not found
suitable.

After negotiations with the two firms
i.e. M/s Leo Gottwald of West Germany
and M/s N; E, I Cranes Ltd.,, U. K.,
Ministry of Railways decided for
procurcment of Heavy Duty Breakdown
Cranes from both these firms alongwith
transfer of technology. The contract with
these firms have been concluded.

Supply Missions Working Abroad

7542, SHRI MOOL CHAND
DAGA : Will the Minister of
EXTERNAL AFFAIRS be plcased to
state :

(a) the particulars of the Supply

. Missions working abroad under his

Ministry, indicating the details of items
pracured by them ; and
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(b) the details of expenditure on
each Mission for the last three years
with year-wise break-up thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM) : (a)
There are to Supply Wings which form
part of the Missions in London and
Washington. They procure essential
items required by the Government and
some public sector undertakings. The
itemps include spares for aireraft,
machinery and equipment purchased
abroad for either defence or civil use.

((b  Sopply Wing, Londen

1980-81 : Rs. 1,04,95,500
1981-82 : Rs. 1,04,23,400
1982-83 : Rs. 1,07,39,700

Supply Wing, Washington
1980-81 : Rs. 81,78,800
1981-82 : Rs. 92,00,800
1982-83 : Rs. 1,03,63,800

12 hrs.

PROF. K. K. TEWARY (Buxar) :
I want to bring to the notice of this
House a very important matter.
India Today has been publishing anti-
national material, This time they have
published a very long article about the
so-called camps existing in Tamil Nadu
and thc Tamilian youths being trained
by retired Army personnel. This is
anti-national,

MR. SPEAKER : You give me the
details. I will find out the facts, and
get it discussed.

(Interruptions)

Y waqw G (geE) o
gfgara®’ AN o1 T wT W@
178 WAOE w1 rAw § Wi dd
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arar § | @ wEan tﬁ_ qgq ¥ qIg
© ot et orer€ srraAr ) e

(caawv)

wvae wEvag : X waHr A g
ot & 1 fafred ¥ qar w7 gar | @A
o§ qen § Y feasa FIqr AT

(sasrr)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : I would like
to draw your attention to a news item
in today a newspapers, that there is a
. blockade by Ceylon, and there is some
aerial bombing also. I would like to
know from the Government what neces-
sitated this blockade in Sri Lanka and
whether...

(Interruptions)

MR. SPEAKER : We cannot go by
newspaper news.

oY wzw fagr@ awddr (9
faeelt) : ¥@ TIT § AGATA H TUA-
awETA ¥ Hiw g QA =nfgg )
gil-wdr S ST E F gaEm A fear

¢, Tad qar avar § 5 2q &7 grerdr

¥ gawT wAEr agl § 1 WAy HgEy
Ty ¥ A% § 1

MR. SPEAKER : I do not like it.

st wzw fagrdr awddy : naang,
gatrR Wi wiad faars A f@ad §)
A ¥ WIFT HGAI FIEAT, SIHT
w19 fagr &30 Co

(eaawt)

weqe SR ; NIOE ara A g
®Y § 1 &% d@ o 9 9T F@v WU
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2T ¥ o) @I BEX ¥ A Y

W ag s A

(vqama)

DR. SUBRAMANIAM SWAMY :
(Bombay North Bast) : They can goto
the Press Council.

SHRI RAM VILAS PASWAN
(Hajipur) : The Minisier. has categori-
cally replied that he would look into
it.

DR. VASANT KUMAR PANDIT
(Rajgarh) : India’s image has been
damaged.

weaw wgaa : gifed, gawr e
SOl

DR, YASANT KUMAR PANDIT :

Who is that V.I.P. ?

weaw AREy : W) gEIrd @w}
1Mo 37781

(zaawm)

st v EAeT et (d99T)
T HIAH 9T HIq 377 &7 AT HT @

g

dean APAg : W1 #4T FI FY

g7
-ﬂ_ TAATY HAET SreEst *»

WEq AEIAT | WT T AT FY
<} § 1 9x ax fadl) @@ w1 g0 qar

**Not récorded.
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amm,ﬁ%mum Iﬁﬂ
T aEw
Not allowed.

(saawm)

ot TTOATY WA Te ¢ W9,
377 %t A faar wufag gwer wgaT
agr 1 & sgar wgar § s w9 @ ax
wifer agT & |

(vaawvy)

off wew fagrdt oo : ag U
®T ATAAT AL F 10

(v

weqw wEtey ; qgAY arvar ag §

fs 97 aw g dag@ ® war T @dy,
1d T WA F1fgn | IgH qAT HIQAT
aar =g

(cuusTA ) o

MR. SPEAKER : Nothing goes on
record without my permission.

(Interruptions)**

#Y av four § fr o aw Geew
qar agt an oy § TE adi w7
q%ar |

(sauerw)

weaw wgaw : 53 agd wia, w9

wsd wa¥ adl 1 & qror qar weAr <@

** Not recorded.
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QW T waey : 39 WY sfaser
% ST 7 T &4 '

wegw wgNg : & qar sEr @
g1 fiex wia & 45 W aw # 1 g
gat ot wT v § oY &5 we Ao
ST 1 § Herex wwar |

DR, VASANT KUMAR PANDIT :
Till then will my adjournment motion
be under your eonsideration ?

weqw wghaw : ¥ wg faar ) O
3 Y foredt s A § 7

¥t weier wrwve qfoww : oft w1

SHRI SUNIL MAITRA (Calcutta -
North East) : For the last few days the
Kerala coast is being swept by tidal
waves..,

woam wghw : wEd wEer R,
IR HIA |

(Interruptions)

MR. SPEAKER : Onec by one I
want to take up these subjects. I want
todiscuss something which concerns the
people. We took up potato and then
tobacco, I am now considering this
calamity also.

DR. SUBRAMANIAM SWAMY :;
Government should make a statement
on the visit- of Sri Lankan Home
Minister, It is a very serious develop-
ment. We saw today that four or five
people had been killed. We cannot
afford this kind of genocide any more.

ot wittm ot (fgEr)
weam oY, wﬁtzﬁvmmmm

- qufiseaTa & SET W ).,
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SR WEAY . AATT 7 WITHY |

st wAIUR Wyl SAs? wwel
HI& YT BIETL..,

Wsqm RFAQ : FEAT AY GAT YT
%1 us ggAr g A gEw |

st gt qrayy ¢ feadr wea
o § 1 AT /) B gET Sarq AT
wifgd arfs weawgAEr @Y o @ g
7g faz

qege AERA: FT W 1B
ST

SHRI A.R. MALLU (Nagar Kur-
uool) : I have given a notice regarding
the picture which is being exhibited in
Andhra Pradesh by the namec of °Ee
Chaduvulu Makoddo®’. This is violating
the Constitution of India, .

MR, SPEAKER : If you do pot
listen to me, I will not listen to you. 1
tell you that I am getting the facts.
When the facts come I will talk to you.

SHRI SATYASADHAN CHAKRA-
BORTY : There has been a naval block-
ade. The Government should come out
with a statcment about whether they
have crosscd..,

MR. SPEAKER : Either they will
come with a statement or we will come
with a calling attention or some other
discussion.

st WA @At (gzar)
wege WY, fgegeara’ waa & 10
ardte & geavw § faser § v
WA T TG A eg FAA af|-
fafeal & arX #, o¥x Ay & frdy
¥ g 9% a1 o W E...
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MR. SPEAKER ¢
ag | ST A |

I have seen your notice. I will
find out.

SHRI ERA ANBARASU (Chengel-
pattu) : There is animminent - danger of-
war by Sri Lanka Government...

MR. SPEAKER : I will consider
it. .

SHRI ERA ANBARASU : I will
tell you the reasons. They hawe en-
croached our territorical waters.

MR. SPEAKER ; Reasons we are
not discussing here now. I do not want
this statement. Not allowed.

SHRI RATANSINH RAJDA
(Bombay South) : Sir, I have given
notice: of breach of privilage on the
allocation of improted oil to the vanas.
pati industry...

(Interruptions)

MR. SPEAKER : It is alrcady with
me,..

(Interruptions)

SHRI RATANSINH RAJDA : My
contention is that the Minister has
misled the House.

MR. SPEAKER : It is all right:
We are getting it,

ot wma wft (frafce) :
WY afag sera, gamgarg FMeag
TTIP N W )

weaw wEew-: 3¢ A graw! frw-
w3 A1 PN )
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ot oW mw Ty ;o 8-12-83 WY
N gw gww T €1, WA F
waty fear «r fis- 80 gorre wifext
wqr oY g § e

MR. SPEAKER : This is not a
statement. You arc not allowed Tike
this.

(Interruptions)

‘No, not allowed.

SHRI HARIKESH BAHADUR
(Gorakhpnr) : Sir, I have given a notice
of breach of privilege against Mr. N.R.
Laskar, the State Minister for Supply
and Commerce.

MR. SPEAKER : For what ?

SHRI HARIKESH GAHADUR : I
have given a notice Sir, that embargo
‘has been lifted...

(Interruptions)

MR. SPEAKER : That is being
‘handled,

:SHRI HARIKESH BAHADUR :
How long will it remain there Sir ?

MR. SPEAKER : It takes - time.
‘Within & day or (wo we will..,

{Interruptions)

ot TiwATY WiwwT e : wsa
gy, wrw-aar & afea. ot ford-
KW T § I & weger farsragd s
MEIrgW I EE eI P ¥
‘WT T AT, AT e fafrwey o
<Sh AT 1 R aw FOR ¥y e
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agt AwT 191, A9 TGY % faww 9%
wgr ot

(vmam)

THE MINISTER OF PARLIA-.
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING : SHRI
BUTASINGH**

ot TANATY WIAET  |resy ; 2T -
fafreer gz @ et AwA w1,
afeq 75 afysrd &y,

WA WEAA ;. qreRr ST owWT
qIFT "IgHT & 1

(caaeiT)

weaq wgm A9 arg gfad
qg @Y ara g1 v ggrT weAr
argdt Wl T € gy wEar goow
argar, afed grana o3 NI § g, |

ot YA WAFT ATEAT © FH AT
g MEY 4 g WY arsw fafreT Y
BAT FI §, ITH! TATET FT QA
LI R

WEqa WENAT : ATTHT §) TI9T 9§
SR A I AT FgA AT T fraw
ITIM ¥IEY 9¢ a7 AW §, F¥ AR

H T¥AY G T AT AT Gy AIAT

& xafad wra A g AT E )

‘wft e "WAwe sreen ;o dar
W€ ot wret 4 § fs strgw fafreze

™ Not recorded.
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STy gl A ag w% " oA
g |

(wrwsm)

weqw WP : vIAT Frraed g
ST § ) IR WTEHY Y qRAtEed FT
@ ...

st waw fagrd wodad : o ger
fag st & o wgr &, war 7g fewg 9%
ard ?

(saxmrr)

weay wEhw . XT quAmA &
iy € 1T w1 97 Ay st

(saawwm)

v W@ : #3 osgr fR X9
wiix awilaT $g A faar swar o

( mmw“)

We should take it in our stride.

UG

it is being considered.

ot gwad T gy (TE)
vt AR R @y ?

(smaw)

it gfed o agrge : gl eiw ¥
s Yaga A AN AT w@WE

e AR ;5T fras dfag
BY STEAT o

s} ghidmr agrge : qat 9T dw
wfadr s :

APRIL 12, iogd

Papers Laid 5.45-

weaw wERg : frwec & )

12-15 hrs.

PAPERS_ LAID ON THE TABLE
Notification under Indian Rallways Act

THE MINISTER OF RAILWAYS
(SHRI A.B. A. GHANI KHAN
CHOUDHURY) : I beg to lay on the
Table, a copy of the Railway Accidents
(Compensation) (Amendment) Rules,
1984 (Hindi and English versions)
published in Notification No, $.0. 171
(E) in Gazette of India dated the 20th
March, 1984, under sub-section (3) of
section 82J of the Indian Railway Act,
1980.

[Placed in Library, See No. LT-8138/84]

Review on and Annual Report of National
Textiles Corporation, Ltd., New Delhi for
1982-83

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH) ; I beg to lay on
the Table, a copy of each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956 :—

(1) Review by the Government on
the working of the National
Textile Corporation Limited,
New Delhi, for the year 1982-
83 and of its nine Subsidiary
Corporations for the ycar 1981-
82 and 1982-83.

(2) Annual Repor of the National
Textile Corporation Limited,
New Delhi, for the year 1982-83
alongwith Audited Accounts
and the comments of the
Comptroller -and Auditor
General thercon and of its
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nine Subsidiary Corporatlon for
the year 1981-82 and 1982-83.
{Placed in Library. See No. LT-8139/84]

Annual Accoufltn of and Andit Report etc.
on Central Institute of Higher Tibetan
Studies, Varanasi for 1982-83

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : I beg to lay on the Table—

(1) A copy of the Annual Aecounts
(Hindi and English versions) of
the Central Institute of Higher
Tibetan Studies, Varanasi, for
the ycar 1982-83 together with
Audit Rcport thereon.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above.

[Placed in Library. Sce No. LT-8140,84]

Annual Rcport of and Review” on Central
Council for Reserch in Homoeopathy, New
Delhi, for 1982-83, Siatement re. delay in
laying Annual Accounts of I.C. M. R.,
New Delhi and Annual Rcport etc. of
International Institute for Population
Studies, Bombay for 1982-83 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWATI) : 1 beg to lay on
the Table—

(1) (i) A copy of the Annual
Report (Hindi and English
versions) of the Central
Council for Research in
Homoeopathy., New Delhi,

for the year 1982-83, along-

with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by
the Government on the
working of the Central
Council for Research in
Homoeopathy, New Delhi
for the year 1982.83,

[Placed in Library. See No. LT-8141/84)

CHAITRA 23, 190_6 tS4k4)
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(2) A statement (Hindi and Enulish

' versions) explaining the reasons

for not laying the Annual

Report and Audited Accounts

of the Indian Council of

Medical Research, New Delhi,

for the year 1982-83 within

stipulated period of aine’

months after’ the close of the
Accounting year.

[Placed in Library. See No. LT-8142/84]

(3 () A copy of the Annual
Report (Hindi and English
versions) of the International
Institute for Population
Studies, Bombay, for the
year 1982.83-

(ii) A copy of the Annual
Accounts (Hindi and English
versions) of the International
Institute for Population
Studies, Bombay for the year
1982-83 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi
and Englisn versions) by the
Government on the working
of the International Institute
for  Population . Studies,
Bombay. for the year 1982-
83.

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the paper
mentioned at (3) above,

[Placed in Library. See No. LT-8143/84)

Notifications under Customs Act and
_ under Central Excise Rules

THE. MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M, KRISHNA) : I beg to lay on the -
Table :—

(1) A copy of each of the followa
ing Notifications (Hindi and
English versions) under section
159 of the Customs Act, 1962:
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i)

(iii)

(iv)

G.S.R, 254 (E) and 255 (E)
published in Gazette of
India dated the 31st March,

1984 together with an .

explanatory  memorandum
making certain amendment
to Notification Nos. 80-

Customs dated the 3i1st

March, 1979 and 56/84-Cust-
mosdated the 1st March, 1984
exempting DDT formulations
for National Malaria
Eradication Programme from
the whole of basic and
additional duties of customs
upto 31.3.1987.

G.S.R. 256 (E) and 257 (E)
published in Gazette of

India dated the 31st March, .

1984 together with an
explanatory memorandum
extending the wvalidity of
Notification Nos. 311-
Customs dated the 22nd
November, 1983 and 16/84-
Customs dated the 13th
February, 1984 upto 3lst
March, 1985,

G.S.R. 258 (E) and 259 (E)
published in Gazette of
India dated the 31st March,
1984 together with an
explanatory  memorandum
making ccrtain amendment
to Notification Nos. 157/82-
Customs dated the 26th May
1982 and 57/84-Customs
dated the 1st March, 1984
extending the validity of
customs duty exemption on
lead glass tubings and rods
upto - 31,3.1985 with slight
modification.

G.S.R. 260 (E) published in
Gazette of India dated the
3ist March, 1984 together
with an explanatory- memo-
randum extending the validity
of Notification No. 2-
Customs dated the 1st
Jaonvary, 1979 upto 30th
June, 1984.

abil id, 1984 PAC Reporss 28}

~ (v) G.S.R, 261 (B) publighed in
Gazette of 1ndia dated the
31st March,” 1984 together
with an explanatory mefino-
randum extending the validity
of Notification No. . ‘179
Customs . dated the . 22nd
August, 1979 upto 33th June,
1984.

(vi) G.S.R, 262 (E) "and 263 {B)
published in Gazette :of
India dated the 31st March,
1984 together with an
explanatory - memorandum
making certain amendment
to Nolification Nos. 89-
Customs dated the 30th
March, 1981 and 56/84-
Customs dated the Ist March
1984 extending the validity
of Customs Duty exemption
on primiphos methyl 25 per
cent wdp upto 31.5.1985 with
slight modification.

(2) A copy of Notification No.
G.S.R. 270 (E) (Hindi and
English versions) published - in
Gazette of India dated the Sth
April, 1984 together with an
explanatory memorandsm
making certain amendment
to Notification No. 271/82-
CE dated the 13th November,
1982 so as to equate the
rates of excise  duty -‘on
aluminium of products made
from imported C. G. slumi.
nium ingots, with those en
the products made from the
indigenous ingots, issued. under
the Central Excise Rules, 1944.

[Placed in Library, See No. LT-3146/54)

PUBLIC ACCOUNTS COMMITTER

Hundred and Elghty-first, Hundred and
Eighty Seventh and Hundred and Eighty.
. Eighty Reports on Action taken by
Goverament.

SHRI SUNIL ‘MAITRA (Cnlcutll-

-North Bast) : Sir,. I beg to present the
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following Reports (Hindi and English °

versions) of the Public Accounts
W““c :

(i) Hundred and Eighty-first
Report on action taken by
Government on the recommen-
dations of the Committee
contained in their Hundred and
first Report on ‘Wealth.tax®
relating to the Ministry of
Finance,

(ii) Hundred and eighty-seventh
Report on action taken by
Government on the recommen..
dations of the Committee
contained in their Hundred and
Seventh Report on ‘Replace-
ment of Assets on the Railways
Rolling Stock Purchases and
Stores, Works and Earnings'
relating to the Ministry of
Railways.

(lil)) Hundred and cighty-eighth
Report on action taken by
Government on the recommen-
dations of the Committee
contained in ‘their Hundred
and Twenty-second Report on
<All India Handicrafts Board’
relating to the Ministry of
Commerce.

12,19 brs.

ESTIMATES COMMITTEE

Sixty-fth Report

SHRI BANSI LAL (Bhiwani): I beg
to present the Sixty-fifth Report (Hindi
and English versions) of the Estimate
Oommittee.on Action Taken by Govern-
meft-on the recommendations contained
in ‘ths. Fortysninth Report of the
Commmnitteo-on the Ministry of Home
Affuirg=—Polioe (Including CBI),

CHAITRA 23, 1906 (SAKA)

Mental Health Bl 254

12.20.brs.
MENTAL HEALTH BILL

Concurrence In Rajya Sabha recommen-
datlon to appoint Member to- Joint
Committee

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI B.
SHANKARANAND) : I beg to move

“That this House concurs in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a
member to the joint Committes
of the Houses on the Mental
Health Bill, 1981, in the
- vacancy causeed by the death
of Shri Mohd. Yusuf and
resolves that Shri V. S. Vijayara.
ghavan be pominated to the said
Joint Committee to £l the
vacancy.”’

MR. SPEAKER : The question is :

«That this House concurs in the
recommendation of Rajya Sabha
that Lok Sabha do appointa
member to the Joint Committee
of the Houses on Mecntal Health
Bill, 1981’ in the vacancy caused
by the death of Shri Mohd. Yusuf.
and recsolves that Shri V, 8.
Vijayaraghavan be nominated to
the said Joint Committed to fill
the vacancy.”’

The motion was adopted,

{ Interryptions)**

MR. SPEAKER : I have not allow-
ed anybody

(Intterryptions)**

. M‘ m . “’m m a‘

TRYGW ) g1 W IR H W
wIX 1 Jrd ave At )

(Interruptions)**

**  Not reoorded,
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MR. SPEAKER : Not allowed, The
House can discuss é&ny motion or
statement.

{Interruptions)

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : I am laying on the
Table a statement regarding Import and
Export Policy ...(/nterruptions) 1 am
coming to that. The other statement I
will make at 2 O’Clock.

(Interruptions)

MR. SPEAKER : You cannot take
it like that. No, not allowed. He is
taking the House for granted.

(Interruptions)**

MR. SPEAKER ; I have allowed
you to give potice of a motion. I will
consider it.

SHRI HARIKESH BAHADUR
(Gorakhpur) i I have give a motion.

(Interruptions)**

MR. SPEAKER : You cannot go
on like that, Shri Harikesh. Not allowed.
I can consider any motion. I can
consider anything, but not like this,

(Interruptions)

MR. SPEAKER : 1 do not take any

thing raised by a member as not-.

serious.

(Interruptions)

. geRA WP : ¥ g OF q1q@ &
fag aver 37 & fag darc g 1 Afer
W gy AR fewr amm WY
AFT FT § |
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**Not recorded.

Import & Export follcy 256
Jor 1984-85 (St.)

12.22 hrs.

STATEMENT RE : IMPORT ~AND
EXPORT POLICY FOR 1984-85

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : Sir T am happy to
place on the Table of the House the
Import & Export Policy for 1984-83.
[Placed in Library. See No. LT-8146/54)

In formulating this policy, we have
kept in view the global economic
environment and the needs of our
economy for production and export.
A main plank of the Import and Export
Policy has been to maintain stability
and continuity for the growth and
development of the industry. Major
objectives of the policy are (—

—to provide further impetus to
exports ;

—to make all possible savings in
import ;

—to strengthen and develop the
" production base ;

—t0 support growth of the domestic
-industry and to help promote self
reliance ;

— to facilitate technological up-
gradation ; and

—to assist the small scale sector in
export production.

The gancral structure of the import
policy for Rcgistered Exporters has
been not only maintained but further
strepgthened in certain areas in order
to encourage exports. . .

Import replenishment rates below

107 have been raised by onc percentage

point in order to provide additional
access to inputs rclevant to exports
which have high net foreign exchange
earnings,
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- "Thirteen more products have been
added in Appendix 17 whichk would
énable the exporters. of such products
. to earn import Replenishment licences.

Some provisidm are being iﬁtroduc-
ed to encourage exports where net
foreign exchange earnings are high,

Improved access to raw materialg is

also being provided to manufacturer..

exporters who export a large share of
their production and also ecarn higher
net foreign exchange. The scope of
flexibility available to such exporters
has been enlarged. The maximum
limits upto which capital goods could
be imported against REP licences has
also been raised.

Exports of higher value added
manufacturers are being encourageq.

.

-*

A new scheme has been introduced

to promote exports of computer
software. '

Eligibility for additional licences
export made during 1984-85 would b=
computed partly in proportion to the
net foreign exchange earned by an
Export House or a Trading House.

Exports of new products or to
new markets would be reckoned
at twice the f. o. b. value of
such incremental exports for purposes
of eligibility for recongnition as Expon
Hou.se or Trading House.

A new Scheme has been introduced
to encourage stable long-term relation-
ship between Trading Houses and their
associate manufacturers which would
facilitate planning of production for

export,

Another scheme has been introduced
to encourage a new category of Entrep-
reneur Merchant Exporters who export
select products from the small.scale/

cottage sector,

CHAITRA 23, 1906 (.S'AKA)

Pollcy jbr IMMJ (St.)m

A Gold Jowellery Replemthment
and Bxport Promotion Scheme has been
introduced for promoting exports ' of
gold jewellery.

The qualifying thresholds for
eligibility as Export House and Trading
House have been revised upwards.
Trading Houses are being encouraged to
diversify their products for export as
also seek new markets.

The facilities available to 100%
Export-oriented units and to units in
Free Trade Zone are being continued.

Duty Exemption Scheme is also
being continued. Input output norms
have been prescribed for more export
products and included in the Policy
Book which would enable the issue of
more Avance Licences at a de-centrae
lised level.

Provisions have been made in the
policy to effect reduction in avoidable
imports, List Attestation Procedure to
regulate import of components has been
extended to textile machinery manufac-
turing units. This procedure will also
apply to the units which have completed
their phased manufacturing programme.

Import of Second-hand machinery
more than 7 years old will not be
allowed.

Some restrictions have been placed
on imports of certain categories of

spares.

Certain items which are being
produced in the country have been taken
out of Open General Licence, Some
items have been shifted from the
Automatic Permissible List to "Limited
Permissible and Restricted Lists.

A number of Capital Goods have
been placed on OGL, such as machinery
for the electronics industry, lamp manu-
facturing, c¢inematographic cquipment
and machinery used by small scale and
export oriented units such as glrments .

and hosiery.
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Provisions for quicker supply of
inputs by canalising agencies have been
. made,

To provide support to indigerous
steel industry, import of some categories
of iron and steel and ferro alloys has
been canalised and some other mado
restrictive. .

The general structure of import
under OGL, Automatic Licence or
supplementary licence by Actual Users
(Industrial) will continue, *‘Repeat
facility™ for licences will also continue,

Upper value limits have been raiséd
for import of items of raw materials,
components and spares in the Limited
Permissible List against Automatic
licence.

Provision"for import of technology has
been liberalised further. New priority
areas have been identified where import
of technology will be permitted. It will
also be our endeavour to identify areas
and sectors where import of technology
may be allowed under Open General
Licence.

State-Agro Industries Corporations
will be allowed import of agricultural
machinery and spares for distributtion
to Actual Users. The National Small
Industries Corporation and the State
Small Industries Development Corpora-
tions will also be allowed to import
capital goods for stock and sale to
Actual Usser in the small scale sector.

Validity period of import licences is
being increased from 12 months to 18
months.

Most of thc commodities continue
_to be freely exportable. Export of
synthetic blended yarn has also been
allowed subject to certain conditions.
Certain controls apply only to a
limited number of items, such as
essential commoditics of mass copsump-
tion. .

APRIL 12 1984~

ucem 2%

For ‘the first time certain® Appehdices
in"the Iniport-EXport Policy provide the
International Trade  Clamsification - and
Customs” Classification - for each' item
therein.

It is’ hoped - that - the policy wil
furthet entourage exports, strongthen
the basc of production and help the
trade and industry to grow.

MR. SPEAKER : The Minister-witl
mike: the statemient mentioned' in item
No. 10°0f the Order Paper at-2 p.'m:

12.30 bra.

LIFE INSURANCE CORPORATION
BHLL-

Recommendation to Rajya Sabha to elect
& Member to Joint Committee

SHRI MOOL CHAND DAGA
(Pali) : I beg 10 move :

‘“That this House to recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committe "on
the Bill to provide with a view to
the more effective realisation of
the objectives of nationalisatioa
of life insurance business for the
dissolution of the Life Insurance
Corporation of India and for the
establishment' of a number of
corporations for the more efficient
carrying on of the said business
and for méatters connected there-
with ‘or in¢idental’ thereto in the-
vacancy caused by the retireraent
of Shri B. Ibrahim from Rafya
Sabha and do communigite-to
this House the name of the
Member so appointed by Rajya
Sabha to the Joint Committee*’,

MR. SPEAKER : The question is :

““That,this House do recommend
to Rajya Sabha that Rajya Sabha
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do appoint a Member of Rajya

Sabha; to the Joint Committee on

the-Bill to provide with a view to

the more effective realisation of
the objectives of nationalisation

of -life insurance business, for the

dissolution of the Life Insurance

Corporation of India and for the

more “efficicnt carrying on of the

said business and for the matters

cournected therewith or ‘incideptal

thereto in the vacancy caused by
the retirement of Shri B, Ibrahim

from Rajya Sabha and do
comthunicate to this House the
name of the Member so appointed-
by the Rajya Sabha to the Joint

Committee.

The motion was adopted.

e

MR, SPEAKER : Now Matters
under Rule'377. Shri Nandi *Yellaiah,
Absent, Shri Virdhi Charder Jain.
12.32 hrs.

[MR. DEPUTY-SPEAKER in the Chair}
(Interruptions)

MR. DEPUTY SPEAKER : If you
speak one by one, I can hear.

(Inrerruprions)

MR. DEPUTY SPEAKER : One of
you should speak at a time.

(Interruptions)

MR, DEPUTY SPEAKER :; Hon.
Memben, I understand that this was
raiséd before the Question Hour and
the Speaker has already given his
Ruling on the subject and therefore
what purpose willl be served ?

CInterruptions)

.PROR.. MADHU DANDAVATE
m;pur) 3 _Sir, did you adjourn the
Hbitse yestorday 7

(Interruptions)

CHIATRA 23] 1908 (SAKA)
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MR. DEPUTY SPEAKER ; This is
over, I cannot reopen that. subject. This
is over.

*  (Interruptions)

MR. DEPUTY SPEAKER ; I will
not reopen the subject, and that issue
is over. I am sorry, that issue is over,

(Interruptions)

At this stage, Shrl Mol Ram Bagrl and
some other hon. Members left the Honse

SHRI ATAL BIHARI VAJPAYER
(New Delhi)** :

MR. DEPUTY SPEAKER ; I will
only say this now ...This will not go
on record.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE :
Sir, you went away w:thout adjourning
the House.

MR. DEPUTY.SPEAKER ; I have
already told you.

(Interruptions)

At this stage, Shri Atal Bihari Vajpayee
and some other hon. Member left the
House

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) ; Sir, the Ruling was
given by the hon. Speaker. They raised
this matter this morning also, The
matter was fully looked into by the
Hon. Speaker. He "upheld your Ruling
of yesterday ‘and the -Opposition had
no:ground. But Sir, now by staging a
walk-out against the Ruling of the
Chair, they are insulting the Chair. As

Bxpunged as ordered by the
chair,
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a matter of fact, I want this to go on
record.

12.35 hrs.
MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER ; Shri
Virdhi Chander Jain.

Please read your statement under
Rule 377.

(Interruptions)*

MR. DEPUTY SPEAKER: Nothing
without my permission will go on
record.

(Interruptions)**

MR. DEPUTY SPEAKER : Do not
record anything. Nothing except Shri
Virdhi Chander Jain’s Statement under
Rule 377, will go on record.

(1) Gujarat Government’s failure to
implement agreement between
Gujarat and Rajalsthan’ Govern-
ments in 1966 re Mahi Bajaj
Sagar and Kadana dams and need
for Central Governments interven-
tion in the matter.

' SHRI VIRDHI CHANDER JAIN
(Barmer) : Under Rule 377, I make
the following statement :

As per Inter State Agreement ente-
red into between Gujarat and
Rajasthan Governments in 1966,
Mahi Bajaj Sagar Dam was to be
built in Rajastban and Kadana Dam
in Gujarat.

The agrecment provides interim
utilisation of waters stored in Mahi
Bajaj Sagar and Kadana by Gujarat
till Mahi areas in Gujarat (abut 6.5 lac
acres) were transferred to -Narmada
waters,

APRIL 12, 1984
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The agreement provides that on
development of Narmada waters, part
supplies from Kadana and full storage
of Mahi.Bajaj Sagar Dam would be
released to Rajasthan in its desert
arcas of Barmer and Jalore Districts.

While Kadana Dam in QGujarat
has been completed and Mahi
Bajaj Sagar Dam in Rajasthan is
nearing completion Gujarat has to
build Kadana High level canal (200
miles in Gujarat territory to carry
Rajasthan’s share for Barmer and

w Jalore areas.

Gujarat has shown reluctance to
start construction of Kadana High
level canal. This amounts to
Gujarat going back on its agrecment
of 1966, The desert areas of
Rajasthan will thus be deprived
of irrigation in an area of 6.5 lakh
acres. Kadana dam was allowed to
be constructed and submergence of
Rajasthan area was agreed to only
because Rajasthan was to get irriga-
tion in 6.5 lakh acres.

I request the Central Government
that Gujarat Government should be
persuaded to fulfil its commitments
under the agrecement, ‘

(if) Need for finacial help to
Himachal Pradesh Government to
remove backwardness of rural areas
of the State.

it goor gt gearga (fagar):
garean ey, ¥ fraw 377 & adiw
freafufas  sawass wvgs  war

qIgarg |

femes 92 %Y wraTdt 42 At

& anar § ) qgi & | geguw oAl

F ok - wiai & a& g )

AT A A I A age ww QA
13 aft = A W faerw
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aregA WY qiIveesw  Afi &) UfE
frerg wef & SN 1@ SA &
ey A gfa aff s awd A
& 8 WA A% NI SIFIT R ALY
q@t gfaar sea g€ & agsl aY wur
1 97 AT T A1 qgEl & aAl-
w1 W A€ AaAt & 9y 97 FI7 6
w & W@ T KT wAY 4 @S
wfafeanr waress w1am @Y [
grafaw exrreg Fal AYT ITFeET WY
oY /Y § AT HIFTE T SF K 00T
¥ Al ey @ed | TqEdl w1 G
wgai § 1 faar ¥ oY gg &A wgs
fagar gar § 1+ &=, anghe,  fafadt
T, 1 FrIUFALT searfs sy
¥ wa as Fodl srfag B a7 taar
qrer ®@ gg w1 W glast a6 §
17 g & A # arsr srard & fao
@ @t ¥1§ wrfgw agi § 1 fadrq
@gdl & | agT §1F AL &K1

& qrey GYEICH qT4AT H@AT
" {w fguraw 93¥ N UYST qEI H
3T gEETIH) W AN FI &3
wiww ¥ wiws wgraar & s«

(iif) Need to provide more telccom-
munication facilities as  also to
improve the present ones in
Himachal Pradesh.

PROF. NARAIN CHAND
PARASHAR (Hamirpur) ¢ Under
Rule 377 1 make . the following
statement :

The construction of a large number
of Projects like Dehar Power House, B.S.
Projett, etc. in Himachal Pradesh-and
the crection of power lines by Panjab
State. Electricity . Board has resulted
in the induction of power paralltism
and disruptéd  all telecom net work'

in the State of H. P. in general and
Bilaspur, Mandi, Harirpur and Una
distriets in particilar. The power Tele-
com Co-ordination Committee does not
accord any priority to the clearance
of telephooe lines/telegraph lines and
telephone €xchanges in such areas.
The case of Barmana-Bilaspur tele-
phone trunk line is pending for over
six months with P.T.C.C. I rcqiest
the Minister of Communications to
intervene personally in view of ’
hardship faced by the people of
this arca.

(iv) Needto provide the same facilities
to Maslim Gujars of Haryana and
U.P. and Hindu Aherias of Terai
region of [U.P, as are being
enjoyced Ly the backword classes.

) v "y (QEIRAYT)
=Ygafw, fergzmim #Y swr go 37
arT g 77, 73 ¥ arz-ar famrady
73 & ar1ve AT wIw & quE ¥
g% ¥ qwd grer fiirg aRer faay
T AT AT AT ghearmr § T@d
arHT GEAATT AT (GO FY F6AF
Farq Al wrar w7, 9afF G oque
adead srg Faw § § o gewwT
oy ¥ aga quwEsrarear € fgeg
w3F A gaew aad & a arelry
O AGET 1 AT gYwIT ¥ &%-
ey § fie wgivAge, AT,
¥, fawale, gauey, wra Wi
& gat ggd ¥ ag¥ aren fgrg add
faued # Wk 3we wdw W)X
gfearnm & aady arsl gEawrT qAT -
faod ® Hiwa fagst arfa sUT
T ITHY ¥ auw wgfemra & @)

qod frudt wfedl &1 § wibe X

afiw | fatreat W aued s
% S '
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(v) Need to reject the project of Bangla-
desh for extension of agreement ca
sharing of Ganga water.

SHRI CHITTA BASU (Barasat):
Sir, the Farakka Barrage was erected
with the express purpose of diverting
sufficient quantity of waler-cspcially
during the lean months from the Padma
into the Bhagiratht in order fo save
Calcutta Port and support the city’s
messive water requirements.

The latest agrecement over the
sharing of water at the barrage which
was signed 18 months ago by Shrimati
Indira Gandhi and General Ershad, has
:xpired on the April 6, last, It is

APRIL 12, 1984
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reported that Dhaka has suggested
extension of th: period of the existing
agreement.

The House is well aware that the
minimum ‘sufficient” 40,000 cusecs of
water has never been available in the
Bhagirarhi during the lean months since
the inception of the barrage. On the
contrary, the Bhagirathi,-did- not get
more than 12 to 18 thousand cusecs in
the lean months during the last one and
half years. But the Padma received
more than 38 to 44 1housand cusecs
water in the lean months during the
period. The rcsult has been the further
incrcase of the Char (enlargement of
land) over the bed of the Bhagirathi to
the serious detriment of her navigability
and with cvil portents for the Calcutla
Port.

Any futher extension of the agree~
ment would incvitably cause incaludable
harm to the Calcutia Port which has
already been crippled to a large
measure.

The Government of West Bengal, as
in the past, has expressed ils strong
views against the extension proposal,

I demand thar the Government
should reject the proposal of extension
and take suitable measure to save the
Calcutta Port which has, as its hinter-
land, the entire Eastern, North Eastern

-parts of the country. The Government

of West Bengal should also be
consulted before any decision is taken
by the Government.

(vi) Need for giving direction to
State Governments undertake anmti-
mosquito and anti-flies drive to
protect people from direases.

Mt vwwre ot (faafw)
e AgRw, wgwifwd  wlc
atmfeat & fadat qer aweaiod
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%1 ag ay g § fs wox st afga
wegs Wit ufewat aAe swre w7
gt Narfeat, sgmifeat, wiaw
wifx, Iwew wek & g § 1 a9 1965-
66 ¥ uxs waWi ¥ wegy, wfregt
aur fafaen ot & Qv FereR O
szt 5t arx ¥ fa¥ g wfar
ST 947 91, RGgrAtrEr qAfear
YJww, araw war agrnfat o) g
fageway ar ferar wary

a1y & gu ¥ a¥fear, Iv we-
wT ¥ dor @ § 1 wegd Wi afedl
*Y T® aug faadt qxr § avwaa:
wft |y W) aff fasr ) feee)
NI WEi ASGT aga w9 X TG W
T YL ATG A3 /Y AAT 91 §
IO q_F AT fagr ¥ &) @ A
AT § 1 AR IA9T d@rarg ¥ @ gna
oo QY &Y g EwaATaT e A w0 A
B¥ 500 ¥ 1000 aF WG qIAT qIA
G AAT Q1F § 1 ex€eq AR qg
A ge fs wsgld Wiz afewal &
sROH AT ag ¥ fox o
A KA F AT I WY Nw Q@
€

X ¥LATRICAATE Fs I
osgl w) fadar § fe wsge a1 wivwal
A WX Ay w7 g, AiA-
wter awr afeqat ¥ qagc auv wfewat
AT TAIWT & fgeerr w1 ufdqry
oy & § wargr wrdy ) frgd Qo
T qQuerw § ¥

{vil) Re need for Home Ministry's first
obtaining list of so-called freedomt
fighters from Jammu and Kashmir

State Government and then de-
clding for grant of pension on
merits of each case.

PROF, SAIFUDDIN SOz
(Baramulla) : Mr. Deputy Speaker,
Sir, the Union Home Ministry seems
to have decided to sanction political
pension/relicf to sixty persons from J
& K State who do not fufil the
norms laid down for of pension to
freedom fighters, The so-calleed
freedom fighters have succeeded
in bypassing the process of law and
routed their applications direct to
the Ministry of Home Affairs "with
recommendations from leaders ofa
particular Party. It is not under.
standable as to how ‘the Ministry
sanctioned pension/relief in the absence
of any recommendations from the
State Government and certainly in
direct contravention .of the procedure
laid down by the Ministry itself.
It is a well-defined procedure that
such applications must be routed
through the Deputy Commissioner
concerned. The J & K State freedom
fighters Union has in a brochure
drawn the attention of the Miuistry
to a list of recipents of political
pension who did not possess any of the
qualifications stipulated by the Home
Ministry in this connection. The .
freedom fighters’ Union has urged
the Ministry to withdiaw the pension
forth with and ask the appli-
cants to undergo normal course ol law.
The Home Ministry would be advised
to obtain the list of such so-called
freedom fighters from the State Govern-
ment and thereafter take decision on
merits of ecach case.

(vili) Move of the management of Modl
Syntex Ltd., to close down the mill
and need for Government informa-
tion in the matter.

SHRI SUSHIL BHATTA-
CHARYYA (Burdwan) : Mr. Deputy
Speaker, Sir, I would like to draw
the immediate attention of Govern-
ment _to an unhappy situation
created by the Management of Modi
Syntex Ltd. or °‘C' Mill by serving
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notice of closure from April 6, 1984,
Already Modi Spinners Ltd. or ‘B’
Mill remained closed from August,
1983, The move to close *C’ Mill
has come in the wake of the strug-
gle waged by the workers since 6th
March, 1984 against pension  of
28 workers. The offer of the Union,
Textile Mill Mazdoor Sangh to main-
tain the level of the production
and a congenial atmosphere at the
factory was turned down. The
Management wants an TDBI loan
of Rs 2 crores, right of overdraft
from Banks for Rs 3 crores repay-
ment of all previous loans suspended,
to have the “‘C> Mill ireated as an
industry in a backward district and
exemption from paying sales tax and
bonus to workers for five years,
besides proposing 20 per cent
wage cut, D.A. frecze and no
economic damands from workers for
the next five ycars. These pre-condi-
tions make it amply clecar that the
management is rcluctan: to run ‘C’
Mill and intends to close it as it
did in the case of ‘B’ Mill which
is also under the same management.

I, thercfore, request the Government

to intervene in the matter in the
interest of samc five thousand
jobless, starving workess as  well
as production of the country. If the
management fails to sctile the dispute
and run both thc ‘B° and *‘C’ Mills,
the Government should rise to the
occasion and take over the mills.

(ix) Need for Taking steps on internatio-
nal level and constituting a Com-
mittece to save Harappa and
Mohanjodaro from destruction.

st ware Wi sat (Srfear)
gqreqer agiad, faw od waidifaar
#Y gIg WL $1 f9e A0ET A A
AT F Y F ® F eAFIC Y
STt 1 gEewr ) Migasizie) qrw
- aifeear § wd & €, 93 ¥ frewg
* & 9 WA qure WY fawraa §)
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¥ wadAy quf M w U WR-
&1 7%z @ @ ¥ 1 3 Y wwiwy s1ww
%1 o1 <t 3 Fe fave a8 sY o ar
arg g g qUdET 4T #7 AA W ¥
wrax arfy & g9 wger fafe ® s
FT WAt § | HIFT S g & fawwr
fastT oF defa €937 ¥ 27 wayw¥
fadqse gzl &) aeww @
F WEAEsIT AET w1 & 5@
wfaata & grifyy afefa ¥ fma
ST w1 wrsfaa fwar § ot A fayg
Wi 37 37 Q=T A g Wi gwy
¥ gry agrd

qI: A 41T GG A A 2
f& sfagrfas 0d quacr wges & v
sislaaw Fad #7 qren Wl dewy
¥ fan qgq T geacfedla wax g
A § AT FIAAD I @A
wrfge aifs wig a:fr Y 29 gy
Al Y 7oz Y ¥ awrar ar a%

a7 gwa § o wrea § @ wid
W T faig afafs w1 w37 faar
srar srfgg o fafesa et 93 28
F14 3G 95T FT 4% )

(x) Need to ban election campaizn
usinz messages of Shri Laldenga
during election to be held in
Mizoram.

N, wforw gare dgan( qaEyT):
gareasr wEYEA, gt dar fw -
difs & @ gox arz % arer fyad
el § A ar oD @ I
AT AT AT AT gorAeT § 4
fagd gral § gast qrEf Aoy Agaew
% d gE W afgeee wroarr
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g N1 W@ VW ST w7 Qg
Y gfea®r ITIIFT IARY T7XF AL
sfaat g1 & a2y 7€)1 @ wwIT QR
AT & FIQ@ = AOIF FAT FT AR
AT $T Iy vaAfas  gasifan
&av Far fasiey |z usg & gorEt

feadg?

wa:, § g3HiT ¥ g8 9T sfade
TN HIT T FAIT F1 4% SUT &
AW wTar g o

-

12.47 his.

DEMANDS FOR GRANTS(GENERAL),
1984-85 —CONTD.

(i) Ministry of Educaiton and Culture-
Contd.

MR. DEPUTY SPEAKER : Now
we take up thc Demands for Grants
in respect of the Ministry of Educa-
tion and Culture, We were in the vot-

ing stage.
I shall now put cut motion No.

30 of Shri A.K. Roy to the vote of
the House.

The question is :

CHAITRA 23,1906 ($A4RA)
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““That the Demand under the
Head ‘Department of Education® be
reduced to Re, 1.” :

[Failure to abolish public schools -
and to have one type of education
in the country,] 30

The motion was negatived

MR. DEPUTY SPEAKER : I shall
now put all the other cut motions
moved to the vote of the Hovse.

Cnt Motlons Nos. 31 to 37, 50 1o 80, 99
to 106 and 140 to 283 were put and
negatived

MR. DEPUTY SPEAKER : I shall
now put the Demands for Grants
relating to the Ministry of Education
and Culture to vote.

The question is :

«“That the respsctive sums rot
exceedirig the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India fo complete the sums necessary
to defray the charges that will come
in course of payment during the
year ending 3lst day of March, 1985,
in respect of the heads of Demands
entered in the second column thereof
against Demands Nos. 24 to 27 re.
lating to the ‘Ministry of Bducation
and Culture’.”’

The motion was a'dop'ed -
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Demands for Grants, 1984-85 in respect of the Ministry of Education and Culture
voted by Lok Sabha
No. of Name of Demand Amount of Amount of
Damand Demand for Demand for
' Grant on ac: Grant vote
count voted by the
by the House House
on 14th March,
1984
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs, Rs.
MINISTRY OF EDUCATION AND CULTURE
24. Department of Education . . . 67,50,000 .. 3,37,48,000 s e
25. Education . . , . . 69,57,82,000  5,40,000 347,89,09,000 27,00,000
26. Department of Culture 3,36,57,000 , 16,82,85,000 . e
27. Archacology . . . . , . 1,90,83,000 . . 9,54,17,000 . .
12.49 hrs. N put up on the N;tlc; h.c.:‘al:c.l:l—iorlly. In

DEMANDS* FOR GRANTS (GENERAL),
1984-85—(Contd.)

(ii) Ministry of Commerce

MR. SPEAKER : The House will
now take up discussion and voting on
Demand Nos. 10 to 12 relating to the
Ministry of Commerce for which §
hours have been alloted.

Hon. Members present in the House
whose cut motions to the Demands for
Crants have been circulated may, if
they desire to move their cut motions,
send slips to the Table within 15
minutes indicating the serial numbers of
the cut motions they would like to
move.

A list showing the serial numbers of
. cut motions treated as moved will be

——

case any Member finds any discrepancy
in the list he may kindly bring it to the
notice of the Officer at the Table with-
out delay.

Motion moved :

*“That the respective sums
not exceeding the amount on
Revenue Account and Capital
Account shown in the fourth
column of the Order Paper be
granted to the President out of
Consolidated Fund of India
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending 31st day of March,
1985, in respect of the heads of
Demands entered in the second
column thereof against Demands
Nos. 10 to 12 relating to the
‘Ministry of Commerce’."’

:* Moved with the recommendation of the President.}

A
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Demands for Grants, 1984-8S in respect of the Ministry of Commerce submitted to the vote
of Lok Sabha

No. of Name of Demand Amount of Demand Amount of Demand

_Demand for Grant on account for Grant submitted to
voted by the House the vote of the House
on 14th March, 1984

1 2 3 "4
Revenue Cabital Revenue Capital

Rs. Rs. Rs. Rs.

MINISTRY OF COMMERCE

10. Ministry of Commerge  44,45,000 - 2,22,25,000 ) e

. 11. Foreign Trade and

Export Production  110,45,05,000 86,77,350,000  552,25,25,000 433,87,50,000

12, Textiles, Handloom
and Handicrafts

g——— e

58,52,02,000 31,84,22,000 292,60,12,000 159,21,11,000

SHRIMATI SUSEELA GOPALAN It further says, that :
(Alleppey) : Mr. Dcputy Speaker, Sir,
this year’s Annual Report on Commerce

says that : ...exports during the period

April-December, 1983, were
Rs, 6,858.3 crores, whi¢h were
12.1 per cent higher then the level
of Rs, 6,118.4 crores during the
corresponding period of the
preceding year.”’

“India’s export performance has
been creditable insofar as it has
made the best of a difficuit
international  ¢conomic  situa-
tion”.
* = L] * L] L *
The report says that : _
““At the ‘same time’ during April-
December, 1983, imports are
placed at Rs. 10,416.5 crores
which were 2.3 per cent higher as

“In sharp contrast with the
phenomenal cxpansion in interna-
tional trade during the quarter

century from 1950 to 1975, world
trade increcased at an average rate
of about 5 per cent per annum
from 1975 to 1979, 1.5 per cent
in 1980, remained stagnant in
1981 and declined in 1982. 1n this
context, it is worth nothing that
our export earnings ! increased
by 16,3 per cent in 1981-82 and
by 13.2 per cent in 1982-83.*"

compared to a level of Rs.
10,1718.3 crores in the correspon-
ding period of the previous
year."’ -

So, the Jubilant Commerce Ministry

“‘Consequently, there has been
reduction in the trade deficit from
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Rs. 4,060 crores during April-
December, 1982, to Rs. 3,558
crores during April-December,
1983.”"

It is commendable. Is our program-
me a commendable one ? Our import
.- of oil has come down substantially.
The report says :

«It is expected that production
in 1983-84 would be 26.2 million
tonnes. As a result, the relative
share of POL in India’s total
imports declined from 42 per cent
in 1980-81 to 39 per cent in
1982.83 and, on the basis of
provisional data, to 33 per cent
during the first eight months of
the current financial year. The
value of net POL imports declined
from Rs. 4978 crores in 1981-82 ;
to Rs. 4441 crores in 1982-83 ;
it is expected to decline further
and is estimated to be in the
range of Rs, 3,600 crores in
1983.84."

So, a substantial reduction in oil
import is there. We are also exporting
crude oil which, according to the
Ministry, is fctching Rs. 1,023 crores. I
do not know whcther this export of*
crude oil is a prudent policy because it
is estimated all over the world that the
reserves of oil at present will not be
sufficient. Tt is calculated that it will
last for 20 vears. We are exporting a
non-rcnewable ® raw  material—crude.
There is a saying in our place that the
seed itself is milled for the feed, So,
for bringing down the trade gap, we are
exporting crude oil. But, even then
we could not actually show the beneficial
results ; in the trade gap, of course,
there is some reduction. But you take
into consideration as to how much was
exported in 1977.78. In that year it 'was
valued at Rs. 5,407 crores but in 1982-
83 it rosc to Rs. 8,834 crores. What
about the imports ? The import in
1977.78 was worth Rs. 6,020 crores.
Now, it has risen to Rs. 14,359 crores.
A Exhorbitant increase is there on the
import side whereas, on the export side,
we could not show a remarkable

APRH 12, 1984
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difference in spite of our reduction in
the import of oil. ’

That means we have not actually
fared well as has been claimed by the
‘hon. Minister.

Mr. Deputy Speaker, Sir, many

_ un-important items are being imported

and further concessions in respect of
_imports have been announced. There is
further relaxation in respect of import
of new technology. Of course, new
technology is required but the points is
in what sectors. All these things have to
be taken in eonsideration. To what I
will come later. The point is unneces-
sary items are being imported. What is
the necessity of importing syathetics.
You are allowing imports of chemicals
and alloy stee! whereas these industries
are facing crisis and are demanding ban
on those items. You have allowed
import of Australian wool tops which
will make 5000 workers working in this
industry unemployed. I would like to
know what is the necessity of importing
wheat ? Last year we had a good crop
and this year too we are going to have
a bumper crop of 144 million tonnes.
If we are able to properly procure
wheat in our country then there is no
necessity of import of wheat. I would
like to say that you are following the
policy of saving the landlords in this
country.

What is the fate of our farmers ?
Are they getting remunerative prices ?
You are prepared to give -more to the
American farmers but you are not
prepared to give a little more to your
own farmers. Their condition is wrose.
The condition of the workers is
worse. The export of manufactured
goods, -textiles, machinery, chemicals,
etc. has come down. Althaugh Soviet
Union has ‘purchasing textile worth
Rs. 5000 crores, hand-made carpels and
other ‘items yet there is decline in
exports.

13.00 hrs.

Sir, ours is a country of rich
resources. If proper planning is there
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we cam export very many items: to-other

countries, In 1947 our share in the

world market was 2.91 per cent but now-

it has declined to .4 per cent in 1981.
According to the Indian Export
Organisation in 11 countries we have
no place at all. In 70 countries only to
the tune of 1 per eent.

In 11 countries, two per cent ; in 12
countries more than 2 per cent ; it is 10
per cent in 7 countries and 5 per cent
in 3 countries. There is 43 per cent
growth in 5 countries. This is our share.
A country with rich resources if we do
planning properly, we can export more.

* But what is our share ? It is not correct
to say that we have increased our
exports and our performance creditable,
It is not so. Our trade with East
European countrics is more than 26 per
cent ; but how much material you are
importing from these countries ? They
are buying more than 26 per cent of your
exportable items but how much you are
buying ? You are reluctant to buy from
these countrics, You are still relaying
on the capitalist market. A policy of
protectionism is being andopted by these
countries. You yourself have said about
it in this reoport. Because of their stiff
protectionist policy many of our itenrs
are unable to enter into those markets,
especially, the capitalist maket. But
still you are buying only from these
capitalist markets. About that you are
very much particular.

There is too much of discrimination,
I will tell you how in regard to various
items you are actually discriminating
the socialist countries.

Now, what is . the attitudz of
Government in regard to Indusiries when
lakhs and lakhs of workers arc depend-
ing on ? Take for example Coir, Jute,
Tobacco, Handloom, Rubber and
Casliew, What happsns ? In all these
industries you are actually trying to
protect the interests of the monopoly
houses on the big traders. In Jute, 6 or
7 jute barons are actually controlling the
entire business,

D.G. (Genl.) 84-85 583
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In the West Bengal Assembly a
unanimous resolution was passed about
mationalisation of this industry. But
what is the result of that ? There is not
much improvement taking plcce. In the
jute industry they are not prepared to
spend the profits that they earn for
rejuvenation of the industry or for
proper modernisation and so on, When
2} lakhs workers wcre on strike what
did the Central Government do ? What
is it that they did to help these poor
workers ? Nothing. At last, the Chief
Minister of West Bengal intervened and
how a scttlement has been reached. But
will you throw the benefits of that
settlement to the workers in the other
States as well ? Did the Central
Government take any interest ? No,
you have not cared for that at all.

Now, what is the rate of the
workers 7 Why are they suffering ? What
is your role in that ? You say, we want
more and more cxports. But this is all
for human bcing after ail. When lakhs
and lakhs of peoplc are suffcring what
are you doing about it ? In this strike
the Central Government could not
intervene properly to help them. Now
this Nationalisation ‘question is there.
The spokesmian of the Reserve Bank of
India has stated that the profits of
the jute manufacturers are not actually
being shown in their Accounts ; there is
mismanagement and therc are malprac-
tices. But what is the Government
doing about it ? We don’'t know any-
thing. The Central Government will
not be able to do anything against the
big business magnates in tne country.

. What have you done for workers ?

Their number which was 3} lakhs pre-
viously has come down to 24 lakhs now.
You allowed one lakh of people to get
retrenched. The jute manufacturers did
not do any modernisation. The workers®
work load has increased tremendously.,
Qur export market is declining because
not much improvement has taken place,
Previously we were exporting 70 per
cent of our products but now it is only
30 per cent.

The consumption of the internal
market is 70%. That is why I say that
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any improvement of the jute industry is
possible only if the nationalisation of the
industry takes place immediately. That is
what the entire pcople in West Bengal
are demanding. But the Centre is not
prepared to accept that.

Now, coming to the rubber industry,
you are saying that we have to import
rubber to meet the internal demand
because there is substantial gap between
the production and demand. On the
question of demand therc is dispute.
But I want to know who decides the
quantum of demand of this item,
Meeting was held for this purpose.
What I understand is that the Rubber
Board has objected to the quantum
decided. But still they decided the
quantum of rubber'to be imported. I
want to know how much quantity of
rubber products you have imported.
Have you exceeded even the quantum cf
import that was decided ?

One more point I want to clarify.
If there is a gap bctween the demand
and supply, you have to import the
item. But why should you reduce the
duty on that item ? I fail to under-
stand the Jogic behind this. It has been
said that from 832, of duty on rubber,
it has been reduced to 13% or 35%.
This is what some pcople have said.
Nobody knows the -fact. Will you
kindly tell us how much exactly you
have reduced the duty on this item ?
Moreover, what is_ the necessity of
of reducing the duty ? Is it to help the
big magnets of the rubber manufac-
turers ?

Sir, edible oil is consumed by
common people. To meet the growing
demand of this items, you have import-
ed edible oil. After the international
prices for this item had gone up, you
increased the price of the abroad of
Imported items and sold it in the
internal market. You have not bothered
about the price increase in the country.
For the common people, you will not
do anything but for the big people in
the country, you will reduce the duty.
In the case of edible oil you increased
the price. You have no guilty conscience
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for that. You are pursuing such a
policy. '

Now, with regard to Coir Industry,
raw material prices are going up. About
five lakh workers are depending on the
coir industry, The Kerala Government
in collusion with the Centre is trying to
withdraw the Husk Control order.
Yesterday, there was a demonstration
before the Kerala Government Secreta-
riat by 10,000 coir workers demanding
that the husk Control Order should not
be withdrawn. Now the Commerce
Minister would say that it is not under
his control.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : But the Government is
there. ’

SHRIMATI SUSEELA GOPALAN:
But there is no coordination, 1 have got
a reply from the Commerce Minister
saying ‘*‘taking into consideration
cverything, we are fixing the prices of
export products and they are not going
to withdraw husk conirol order’”. But at
the same time,in the Governor’s address
in the Kerala As sembly, there was a
mention about thc withdrawal of Husk
Control Order. So,  there is no
coordination. The Ministry at the
Centre is giving permission for its with-
drawal. The Coir Board has suggested
that the floor price of coir products
should be increased by 524 to 15%. We
have suggested this in the Coir Board
meeting and Board sent the proposal.
Although the floor price was raised by
5% to 157, yet I would like to point
out that took 3} months before a
decision was taken. But that is not
enough because raw material prices are
increasing day by day. You are not
prepared to control the prices of raw
materials needed for the coir industry.
But simultaneously you are trying to
machanise the industry in the name of
100 per cent export-oriented industry.
But this will affect the small and
medium scale units where lakhs of
workers are mainly engaged and
depending on their Jivelihood.
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And that is now in the court. We by the study group which was appointed
the trade union people have gone to the by l!le Cen'tr'al _ Government. An
court, because it is against the decision immediate decision is required. Other-
of the Coir Board. The Minister will wise, next year also farmers will be
say that it is a thing of the past. But it looted like anything. You have to come
is still hanging above our heads. Any to their rescue. They have asked only
moment it can do harm. But what is .for Rs. 1.25 crores for the formation of
the Government of India doing to help a Trade Wing in the Tobacco Board.

. these poor 5 lakh workers, of whom 4 Now, the immediate thing is to enter
lakhs are women ? They are suffering. .the market.
What are the welfate measures which
you have taken so far for these Just now Rs. 10 crores have been
workers ? alloted to the State Trading Corpara-

tion ; and they may purchase—I1 do
not know. But much of the produce is
sold out for a,paltry sum. The problem
is, how to help? In tobacco also,
mechanization is there. I do not know
what this Government is doing in- the
name of technology. One machine will
throw out 45,000 people. Two lakhs of
people are dependent on this industry,
Time and again,we have made the request,
but the machine is working. Already,
6,000 people are out. When I asked a
question here, they said that only 1800
would be affected, but thousanes are

Also, the amout allotted in the 6th
Plan is going to lapse, becausc there is
no matching contribution from the
State Government. There is no amount.
But when you are asking for a match-
ing grant, it means the amount is going
to lapse becausc your Statc Governrment
has no moncy. Then, in the next
Scventh plan you can say that coir does
not require so much of monsy and
reduce the amount.

Modernization in handlooms means going to be out. How are you going to
improvement of the handlooms. If that give them alternative cmployment? That
is done, wc can face any competition is what I fail to understand,

any other source. No mechanization is
needed. The cntire industry in Kerala

is unanimous over it. But the Centre I_can ur!dersfnnd that new techno-
wants to impos¢ mechanization. What logy is required in certain sector; but in
is required is improving of looms. which sectors ? You have to decide

this, and then provide them alternative
employment. In a country where

Now about tobacco. Yesterday, ‘here uncmployment is mounting, if you are
was a discussion here. Every year, the going to mechanize industries in such a
farmers have to come and seck your way, what will be the result ?

help. At the proper moment nothing
will be done. When they have sold out

all their material low grade tobacco a I do not know whether it is correct,
major portion of it, for Rs, 1.50 or- but when I had been to Madras, I was
Rs. 2, the Government takes a decision. told that 5 sophisticated machine for
Why can it not bc done from the match making are already imported in
beginning of the scason ? You can take Madras. I do not know. Three years
a decision and ask for things to be back, therc was a proposal. We then
purchased, if there is an agency ? It is went_and met the Prime Minister, the
not actually necessary to purchase very Planning Commission, the Ministers of
much but the traders would understand Industry and of Commerce and everybody.
that there is an agency to help, they At the time, it was a said that it was a
will come toward to purchase. So far, policy matter, and that they had decided
it is not there. They are agitating for 2 that finally, po sophicticated ‘match
or 3 years. But so far, no decisions has machine’would be imported. What kind
been taken with regard to the Trade of -technology do you want for matches ?

Wing of the Tobacco Board, suggested What kind of change? Two lakhs of
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people will be out if the nine machines
which were intended to be imported,
are allowed, Where will you give them
employment ? They are very poor
people. You go-to Sivakasi. You will

see how much they are paid. In that-

respect also, you are not helping them.

But in this casc, they are going to
lose cven they job. If the report is,
correct, this will be a disagtrous thing.

What about the handloom industry
where millions of people are working
there, The yarn is sold at ecxorbitant
prices. I went to Keiara, Tamilnadu,
Andhra Pradesh and other places.
Everywher¢ your supply of yarn is not
reaching them. The cooperatives are in
trouble. Actually, your export market
is dominated by the private people.
Now new varieties arc coming. Proper
count is not available. The price is also
dictated by the private pcople. Will the
government try to help them ? There is
enough market for handloom product
outside the country. Many socialist
countries asked us to supply handloom
product when we went out to find out
‘market for coir. There is cnough
demand but you have to pursue it
properly. At present, the handloom
industry all over India is crisis.

For cashew, we had monopoly
procurement in Kerala. That is sabotaged
and as a result of that peasants and
workers are being looted like anything.
Now the workers are not getting even
the minimum wages and crores of rupees
are being lost as wages. The cashew
exporters arc getting crores of rupees.
You are creating conditions for them to
amass wealth. But thé conditions of the
workers are very much pitiable. What
steps are you taking to improve their
position 7 Farmers are also not getting
proper prices considering the prices in
the export market. The prices they are
getting are not rcasonable, )

I would like to poin out how the
Kerala Cardamom Market Federation
failed to sell cardamom to STC. I do
not know the reason, but they have
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said that the deal is held up. I do not
know who is responsible for it, either
the STC or the Corparation? But this
is going to affect the industry.

Have we got any trade relations with
Israel because Damodar & Soms in
Bombay had trade with that country
and they got commission for that ? The
entire thing was published in Deshobli-
mani. How will it affect the Arab
countries 7 So far we are not told that
we have trade relations with them, If
without your knowledge they arec having
some connections with that country and
are getting trade commission, then
proper action should be taken.

Your entirc import and export
policy is actually creating a havoc in
the country. If I say this you will smile,
but in the country side, this is the
position. Lakhs and lakhs of people are
suffering. What steps are you taking in
this respect ? Yon are not only bothered
about the workers and the
farmers ; you are only bothered
about the big business houses in the
country because that will pay divided
during the election.

The Commerce Ministry’s policy is
one of the reasons for the price hike in-
the country. So, unless and untill you
change your policy and help the people,
nothing is going to happen. Because,
no 20-Point Programme is going to save
you without taking ample steps to help
the workers, the farmers and others,
lakhs of people in the countryside. This
is what I have to say. So, if we have to
step our exports, prompt measures have
to be taken and our trade relations with
the socialist countries should also be
increased. We should also buy more
things from them, and only our exports
can be improved.

With these words, I conclude.

SHRI SUSHIL BHATTACHARYYA
(Burdwan) : T beg to move :

*“That the Demand under- the
Head *Foreign Trade and Export
Production be reduce to RE, 1.**
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[Pailure to take over the
management of tca gardens
North Bengal.] (22)

«That the Demand under the
Head ‘Foreign Trade and Export
Promotion® be reduced to RE. 1.

[Failure to sct up a free trade
zone in West Bengal.] (23)

sThat the Demand under the
Head *‘Foreign Trade and Export
Production® be reduced to RE. 1."’

[Failure to restrict the
import of commodities in
respect of which country has
attained self-sufficiency such
as steel.] (24)

““That the Demand under the
Head ‘Foreign Trade and Export
Production® be reduced to RE. 1,”’

{Failure to restrict assistance
to big export houses.] (25)

*“That the Demand under the
Head “‘Foreign Trade and Export
Production® be reduced to RE. 1.”’

[Failurs to  substantially
increase tradc with Socialist
Counirics.] (27)

“That the Demand under the
Head ‘Foreign Trade Export
Promotion Production’ be reduced
by Rs. 100.”

[Need to ensure payment of
remmunerative  prices to
tobacco growers.] (28)

*“That the Demand under the
Head *‘Foreign Trade and Export
Production® be reduced by
Rs. 100."*

[Need .to dccrease import of
rubber to help increase in
indigenenous rubber produc-
tion,] (29)

CHAITRA 23, 1906 (S4KA)

-Min of Comm.

“That the Demand under the
Head ‘Foreign Trade and Export

Production® be reduced by

Rs. 100."*

[Need to re-organise the tea
estates in Darjeeling.] (30)

*“That the Demand under the
Head ‘Fareign Trade and . Export
Production® be reduced by
Rs. 100.*’

~ [Need to provide substantial
assistance for the welfare of
tea workers.] (31)

*““That the Demand under the
Head ‘Foreign Trade and Export
Production® be reduced by
Rs. 100.” .

[Nced to provide substantial
financial assistance for the
welfare of coffee  workers.)
(32)

“That the Demaud under the
Head *Foreign Trade and Export
Production be reduced by
Rs. 100.”

[Need to provide financial |

asssitance for the welfare
of rubber workers.] (33)

SHRI RAMAVATAR SHASTRI
(Patna) : I beg to move :

*That the Demand under the
Head ‘Ministry of Commerce” be
reduced to RL. 1.”

[Failure to check the
malpractices in foreign
tradec.] (38)

““That the .Dethand under the
Head “‘Ministry of Commerce® be
reduced to RE. 1.

[Failure to incrcase foreign .
Socialist -

trade with
countries.] (39)
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«That the Demand under the
Head *‘Ministry of Commerce’ be
reduced to RE_ 1.”°

[Failure to check tﬂe huge
losses being incurred in
foreign trade.] (40)

‘“That the Demand under the
‘Head ‘Ministry of Commerce® be
reduced to RE. 1.”"

[Failure to nationalise foreign
trade.) (41)

“That the Demand under the
Head *Ministry of Commerce’ be
reduced to RE. 1.7

[Failure to check rise in tea
price.] (42)

¢“That the Demand under the
Head ‘Ministry of Commerce” be
reduced to RE, 1.>°

[Failure to check steep fall
in tobacco prices in Andhra
* Pradesh.] (43)

*“That the Demand under the
Head ‘Ministry of Commerce® be
reduced to RE. 1.

[Failure to ihcrcuse export
of tea.} (44)

“That the Demand under the
Head *Ministry of Commerce® be
reduced to RE. 1.”

[Failure to maintain parity
between imports from and
export to SocialistCountries.]
45)

**That the Demand undcr the
Head ‘Ministry of Commercc® be
reduced to RE. 1.

[Failure to avoid trade with
Capitalist Countries.] (46)
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“That the Demand under the
Head *Ministry of Commerce’ be
reduced to RE. 1.”

[Failure to ensure increase
in wages and other ammeni-
ties to workers in tea
plantation.) (47)

“That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts® be reduced ta
RE. 1.

[Failure to change the policy
of advancing huge amounts
of money to capitalists in
the name of modernisation
of textile mills.) (49)

“That the Demand under the
Hcad ‘Textiles, Handloom and
Handicrafts® be reduced to
RE. 1.”

[Failure to fix the remunera-
tive prices of cotton at
Rs. 300 per quintal.} (50)

“That the .Demand under the
Hcad ‘Textiles, Handloom and
Handicrafts be  reduced to
RE_ 1.

[Failure to nationalise all
the textile mills.] (51)

“That thc Dcmand under the
Head ‘Textiles, Handloom and
Handicrafts be reduced to
RE. 1.”

[Failure to improve the
coddition of textile industry
despite financial assistance
given to textile industria-
lists.] (51)

“That the Demand under the

. Head ‘*Textiles, Handloom and

Hadicrafts be
Rs. 100.”

reduced by
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[Need to -check the harass-
ment of handloom workers
in realisation of loans.} (53)

““That the Demand under the

Head ‘Textiles, Handloom and

Handicrafts be reduced by

_Rs. 100."

[Need to provide special
assistance to develop handi-
crafts in villages.} (54)

““That the Dcmand under the
Head ‘Textiles, Handloom, and
Handicraft’ be reduced by
Rs. 100"

[Need to nationalise all the
jute mills.] (55)

**That the Demand under the
Head ‘Textile, Handloom and
Handicrafts be reduced by
Rs. 100.*”

[Need to ensure remmunera-
tive prices for jute to jute
growers.] (56)

*“That the Demand under the
Head ‘Textiles. Handloom and
Handicrafts® be reduced by
Rs. 100.**

[Need to provide yarn to
handloom workers at cheap
rates,] (57)

*That the Dcmand under the
Head ‘Textiles, Handloom and

' Handicrafts® be reduced by

Rs. 100.”*

‘[Need to check blackmarket.
- ing of yarn sold to the
handloom workers.] (58)

That the Demand under the

" Head ‘Textiles, Handloom and
‘Handicrafts’ be reduced « by

Rs. 100.””

Min. of Comm.

[Need to make proper
" arrangements for the market-
ing of - cloth produced by
the handloom workers.] (59)

““That the Demand under the
Head ‘“Textiles, Handloom and
Handicrafts® be reduced ' by
Rs. 100,”

[Need to purchase the
produce of the handloom
workers at fair prices by the
Government,] (60)

*“That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts’ be reduced by
Rs. 100.” :

[Need to arrange loans on
easy terms from the
nationalised banks for the
handloom wokers.] (61)

*“That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts® be reduced by
Rs. 100.’"

[Need to ameliorate the lot
of handloom workers.}
(62)

““That the Demand under the
Head, ‘Textiles, Handloom and
Handicrafts’ be reduced by
Rs, 100.°*

[Need to ensure supply of
yarn to handloom workers as
per their requirements.] (63)

*“That the demand under the
Head *Textiles, Handloom and
Handicrafts® be repuced by
Rs, 100,

[Need to utilise handloom -
cloth far uniforms of |
Government Employees.](64)
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**That the Domand under the
Head °*Textilee, Handloom and
Handicrafts® be reduced by
Rs. 100.”*

[Need to take over the Bihar
Cotton Mills  Limited,
Phulwari Shariff.] (65)

+¢That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts' be reduced by
Rs. 100,

[Need to ensure payment of
arrears of wages to workers
of sick textiles mills,
particularly Bihar Cotton
Mills, Phulwari Shariff.] (66)

#*That the Demand under the
Head ‘*Textiles, Handloom and
Handicrafts® be reduced by
Rs. 100.”

[Need to check the malprac-
tice and irregularities in
Gaya Cotton and Jute
Mills.] (67)

#That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts be reduced by
Rs, 100.”"

[Need 10 accept demands of
workers of Gaya Cotton and
Jute Mills.) (68)

¢*That the Demand under the
Head ‘Textiles, Handloom and
Handicrafts’ be reduced by
Rs. 100.”

[Need to check malpractice
and irregularities prevalents
in the National Textile
Corportion.[ (69)

“That the Dcmand. under the
Head ‘Textiles, Handloom and
Handicrafts® be reduced by
Rs. 100.”’

Min, of Comm.

[Need to improve the
working of Natlonal Textile
Corportion.] (70)

*That the Demand uuder the
Head ‘Textiles, Handloom and
Handicrafts' be reduced by
Rs. 100."

[Need to change the policy

of allowing the export of -
mica through monopolisists

instead of throdgh small

traders.] (71)

SHRI A. K. ROY (Dhanbad) : I
beg to move :

*“That the Demand under the
head ‘Ministry of Commerce' be
reduced to Re, 1.”*

[Failure to check steady
declined in the export of
mica,] (72)

““That the Demand under the
head ‘Ministry of Commerce’ be
reduced to Re. 1.”

[Failure to develop foreign
markets for mica.] (73)

““That the Demand under the
head ‘Ministry of Commerce® be
reduced Re. 1.”

[Pailure to provide adequate
quantity of raw cotton to
N. T. C. Mills at Kanpur.]
(74)

«That the Demand under the
head *Ministery of Commerce® be
reduced to Re. 1.

[Failure to proide adequate
working capital to the
public sector textile mills at
Kanpur.} (75)

“That the Demand under the
hewd ‘Ministry of Commeuee’ be
reduced to Re. 1.
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. [Pailure to modernise public
scctor  textile mills at

, Kappur.] (76)

“That the Demand under the
head *Ministry of Commerce bs
reduced toRe. 1.**

[Failure to diversify produc- ‘

tion to expand market for
the public sector textile
mills at Kanpur.) (77)

**That the Demand under the
bead ‘Ministry of Commerce® be
reduced to Re. 1,

[Failure to . nationalise jute
industry in the country.] (78)

“That the Demand under the
head ‘Ministry of Commerce’ be
redueed to Re. 1.”

[Failure to check losses in
N. T. C.] (79)

**That the Demand under the
head ‘Ministry of Commerce® be
reduced by Rs. 100.”’

[Nced to Nationalise sick
textile industry in Bihar.]
(81

*“That the Demand under the
head ‘Ministry of Commetce® be
reduced by Rs, 100."”

[Need to solve bonus issues
for the  Mica Trading
Corporation of India Litd.
workers.] (82)

*“That the Demand under the
head ‘Ministry of Commerce’ be
reduced by Rs. 100.”

[Need to provide uniform
- scales of pay to all MITCO
workers.] (83)

*“That the Demand uader the
head ‘Ministry of Commerce® be
reduced by Rs. 100."

[Noed to implement the
Swaminathan Report.] (84)
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**That the Demand under the
head ‘Ministry of Commerce’ be
reduced by Rs. 100,

[Need to provide jobs to the
local people in MITCO.}
@3

That the Demand under the
head *Ministry of Commerce’ be
.educed by Rs. 100.”’

[Need to provide minimum
wage to ‘Home Coolie’ in
* MITCO factories.] (86)

s“That the Demand under the
headt‘Ministry of Commerce’ be
reduced by Rs. 100,”

[Need to eliminate disparity
in the payment for‘Bonbhoj’
among the staff and the
workers in MICO factories.]

@)

“That the Demand under the
head *‘Ministry of Commerce’ be
reduced by Rs, 100.”

(Need to check fall in cxport
of mica to the Western
countries,] (88)

«That the Demand under the
head ‘Mipistry of Commerce’ be
reduced by Rs. 100.”"

[Need to transfer the Head
Office of MITCO from Patna
Giridih.] (89)

«That the Demand under the
head ‘Ministry of Commerce’ be
reduced by Rs. 100."*

[Need to take steps for the
opening of J. K. Kailash
Mill at Kanpur.] (90)

*“That the Demand under the
head *Ministry of Commerce’ be
reduced by Rs. 100"’ :

[Need to reduce overheads
in N.T.C. mills causing
losses.] (91)
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s*That the Demand under the
head ‘Ministry of Commerce® be
reduced by Rs. 100.”

[Need to remove in experien~
ced officers from the N.T.C.
mill at Kanpur.] (92)

That the Demand under the
head *Ministry of Commerce’ be
reduced by Rs. 100."’

[Need to give minimum
wage the contractual
workers in textile mills at
Kanpur.] (93)

*“That the Demand under the
head ‘Ministry of Commerce’ be
reduced by Rs. 100.”’

[Need to gave proper rep-
resentation to the workers
in the management in under.
takings under the Ministry
of Commerce.] (94)

**That the Demand under the
head ‘Ministry of Commerce® be
reduced by Rs. 100.”’

[Need to make Jutc Research
Institute effective in
diversifying the jute
Products.] (95)

SHRI NIRMAL SINGH (Mathura-

pur) : 1 beg so move :

*That the Demand under the
head *Foreign Trade and Export
Production’ be reduced to Re. 1.”

[Failure to avoid reimburs-
ment of Rs. 50 crores due to
fosses incurred by State
Trading Corporation on
export of sugar. in 1982-83
and 1983.84.] (96)

“That the Demand under the
head ‘Foreign Trade and Export
Production’ be reduced to Re. 1.**
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[Need to provide more fund
-for more production and
distribution of controlled
cloth on subsidy basis.] (97).

*“That the Demand under the
head ‘Foreign Trade and Export
Production” be reduced by
Rs. 100.”’

[Need to strengihen the
Marine Products Export
Development Authority for
promotion of export of
marine products.] (98)

“That the Demand under the
head ‘Foreign Trade and Export
Production’ be reduced by
Rs. 100.”’

[Need to enchance the export
target of frozen _shrimp,
lobsster tail, frog legs, fish,
dried fish shrimps etc.] (99)

*“That the Demand under the
head ‘Foreign Trade and Export
Production® be reduced by
Rs. 100.™*

[Need of sctting up of a
dried fish storage for export
Kakwip, West Bengal.] (100)

““That th¢ Demand under the
head ‘Foreign Trade and Export
Production® be reduced by
Rs, 100.”’ ' .

[Need of setting up a
regional centre for prawn
farming in Calcutta and
sub-regional centre at
Diamond Harbour, West
Bengal for export.] (101)

“That the Demand under the
head ‘Foreign Trade and Export
Production® be reduced by
Rs. 100.”*

[Need to get up more supply
centres of controlled’ clothes
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the poor living below the

poverty line.] (102)

“That the Demand under the

head ‘Textiles, + Handloom and
Handicrafts® be reduced to
Re. 1.

[Need to develop jute
industry by taking over the
jute mills and rchabilitating
and modernising them with
a view to making them
economically viable.] (103}

““That the Dcmand under the
head ‘Textiles, Handloom and
Handicrafts® be reduced to
Re. 1.7

[Need to allocate more
funds for the setting up of
Falfa Frce Trade Zone for
promotion of cxoports and
industrialisation of the back-
ward region of Sanderban
in Diamond Harbour Sub-
division.] (104)

sit gnt sua faw  (fawige) .
3qreaey i, § aifigsg dxeg #1 03-
I HT ATAL FT ARG FIF % fqg @er
ga § 1 wara-faata & graiw ¥ gw
HATAG FIU A G *Y 7L &, I9%
g¥aey A W @Al oaqd Fd § W1
o FW@ E 5 gl wd-sqaeqr
Ay AAFT WY | AATT FT FH FEA
w1 qarg f&qr o7 @ § WX ag A
wTr <, Aet g wIwAT A E

TR dagia @7 ¥ geq ey
wieha ¢, faast frafa ar g g
wga wawaar § f ased & amg A
&7 fawia & <gr § o)< frata & <r
¢ wiix qafea fade gar &1 @ wofq
QW) Sar e gaTd Swr Wy
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witz arfasy w9 a1gd § v g wrew
T 9 IQIT §, It ¥ wgEw
was faeare fear ot wgr 1 & qod
areaw & fadgw wewr fe arfgey
wedt St & A § A AT qeAY
ot #T wegr & wyEre gatgeEw #
STAT w7 geqr M F dw wr
foaar avg & 3 guga @ wr &
IAST 19T T H ATE W ) @
ot SEET ¥ g qeAtg Ao
wig. Wi, Sk @Y. § geaswa /9wy
=q fasw wrg Ty a@moaw
qMFT w1eT Are zfeat v faig
FI W@ &1 ufaw & gfas «al
s\ faa wgr g

us fadza & ag ez wear aiga
fe wrdta &1 fagfa @ T <y
& qafa  geifer faaar g ol ¥
qEy gra g sy §, afsa o
ST F1 JAF qrar §, A AL G,
St TmE wear g, IRF  IFAr ATw
gl faw qrar @ 1 ag s & fF faala
$W@ @ (7 ¥ faway gm wiwa
giat g, afsa o frafa &< e &,
IEY A AY A qgAr Grfgo N
wagd %! faa W g, ag aga @
%% g | safag & aifgea wesY oY &
fadza & a1 fF ¥ %7 A9gd I
X W F3u A qGTH | TIF AT9-Iq
& ag #AY fraga wear =gar g fs agi
9T WIAT JAGT G §, I afeqqy
¥ qgue wr  ghawr  gzq wF dTg )
gt @ed Far @ wg, I8 fag
fawey @@ &7 ArQ, FAT F 9N HT
eqaeqt T & 9w, I@-qiA qtS)
Wrw ¥ qw faferama € far org
arfF A% steT & A wfeammt §,
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- (it gaweTR faw)

o I wfiws qrewsad § ¥
98 ) &% | gAY ¢§ gewew § aafeq-
T &9 J 7T HT 97 W A ST
WY g9 ST AT G A 6 WAy
AT AT A5 wT AN R &
QTY-AT9 I A o7 A AAEHAE
9% faem, fafecar, fasrel, Jaaa—
TAFT SYTEAT ST W FIT HI |

g¥ wgmar §—aRE § WG
fawia TIfaFw & earqar & & 7§
A A & 8 faerEt d wA ¥

g3 ¥ fag Jw g wr g afew .

git ag WY gar g4 § fe 99% o €F
& & ) qAT I fqQ g W=
F AT I A AN I qAAE
sietg gasd & seny ¥ fag &m
€Y §%AT §, 9% WiaT AT ® K AT
ISTYT AT AFHAT § |

FTelta & sqgwry ¥ Arer faa Ay
% @™ gurdt sfaeqst § ¥ §arfeeam,
=17 9T TG WA & | gus! faRewy
A gy § fF agi s & A%-aY
feoreT amy wrd § 1 R WY AT A
ot %Y g g @ fe gk agl Ay
TF {EEIYE WIS FTIE EFATHST A
et T & 4 § 1 gara fadaa §
fF gw <etge w1 aex ¥ e Famia
wuar g qifs sl & aR-ay
fewreT a1 g W\ wed &HF aF
fogd wfns § afas fagla g Wl
ufas ¥ ufaw G g w ¥ w
fadr

g% fader ag 3—A dadio Ay
faatg & aiw a7q § 1 agh a7 quy
auT e ¥ wdT aAF S agy guar
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wedr § 1 §o¥Y ANl ¥ adw A W
W@ § Wt g3 as faafge & awwr
g @ E1 Afew @ SO W
N 7 faad ¥ wadl oot ar W
8 guztare W adT s & fag
aga wuEk § ag & a@q fFata R
g aar agi & IAaT &1 TTHIT WY
AE § g AL w1 Nearga  faw @
¢, faad ufas ¥ wfas w17 § W@
¢, N WY Ty s T § wIC Agi
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T ITIX W7 I § JaNT WeAg
2 & fag, 3a¥® fag qar ader gigar
w3q ¥ fag, af Epvramel 3 & fag
us Yot §&I7 HY TATIAT WY A7 fyew
& @ IO &) agrar faw ol agt
& aqt o+ At frafa gt & wer g
agi s A F IFH ] & ¥ fag
fagient &1 FwigHIT AT g W
FAIGHETT 3T AT J1¢ A I &
I FYgATg X g%, foay agi &
IAIT FY agrar  fas AT agh & M
W AT FL S |

W AT A @ af vfv 1 IearEA
aga a1 g WITTg NgvAar wv ara
fr ¢q 9 wyaqd SwEa gur )
gg guT< ST &1 dfa we feamEt
& ww &1 ofgw § | gFfa Y st gw
T HI1 TG § 1 fneg fparal &) IaaY
g9 %1 faaar e fawar wifgy, ag
Iaw) aff fawar &1 fegw faaar
o &AT §, foraaT « sovar §, awel
gear § Ia%r A fAward o
1 frdgw 7g.§ foaar oY @ww
{1 foara & seran o) o frafr qolt

% W1 a1 gATgwIT il o dew
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%9 g wi ik @ s AR ot A

wy ar fis wfgwsr gorew &

frafe @t & ey o W% wifew

- o fis fegaY 1 Seara faafa g
afy piywrr seovew wY faare gt &
ww fgar wg W et faafe @
iy &Y ag o fawmag § s fearat oY
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qu fasara & fs g wuwre s
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wew § 9T & ufys ¥ afes fraa
WX WT qare &I dAar fw sara fear
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T AT qJT IOH T § AT AR
W oewTaTa WY W2 g ) AEUW gW
W ¥

A st & @9 ¥ oA anq
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e Y W B

& 5-6 el & dW @ § e wrd
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W AT g A T gt ges WY
wgE a1

wifrva o gfer famm st (ot
favame s feg) : o o wrer
T 81

oft gore shgeny Wi caree
ifﬂft”rtmtlm,ugqgﬁm
& oY % wu¥ aff o wewr gy
T g9 A1 F gwra wiv @ ) oww
gwrat w1 qure &7, @Y gw wTaeY
gwT 2 &1 qw g A & ag wgar
argar g fr gud 37 gT o o gw
9g ¥ ¥, I ad¥ 9T oy A
T aT @ Ok NEQ wrefay
eI W L1 S gy g ag
qar 7ATd ¥ wro A FAr fr aAy §
1T 2T &1 H17 TgH gAR agh Igw
aagy gar ar Ak gfaai § oggr
THAY qgT WiT 9Y g ggH FrE A-
arsfent agt gom & w1 g ogd aret
stor quer adt ®Y et 1 gafag
ol feniz wx gz 1€ 81 W axg
A FamETtaa ) gay A
aar adwr aff wrATAT @, faAy o
gx NAT *T 7 faded ¥ 731 wa
TR AT STANT O a1 <@ )

. Gt aig & o ¥ w1 9 Ay
g1 9w & adv qg¥ aF wwge ¥
WX agu, wWIR, gAErEE wie
fergear & go 11 & argr o &
fET w1 W qeoTTT 1 Y X g9
a @ § WX T W Q-aefa

g g€ 1 ghwr ¥ af-af AT wqrat

a1 3§ & W Ad-Ay daa W <@ g
afeT g agt g fead I qw
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vy & fau ad @wmroar g fa's
FrzT @1 & A1 #Y qg A qamar
ot @ s A F AYw sarEar WS
qgv7 &y § WX St fgmie ¥
wIERTY ®Y S qw & fag qqrg )
uIT g agi frad qeee e
¥gd qEd THIT 1 AT, W qA A,
diaqr & 17 § AT al ¥ aqal
# fag gAsl agy 9®w@ g1 wa
JURIAIZ & F¥Y-q79 GIRTA qTgT
gavs ag feq wrd § 1 gy =
famary gary fag gz o &
WIT ggi 9% gRigraIg & @Ay o
gataat Y A gar | ¥ graTRaTEd
aiEHt § 9l ehar gmrd anat |y
gaYy Wi § oW TEre FA
FUITRIE & AW I §Y 7iT 9% qmy
et o, SAFY IGAX qu AT wic
tad fag & 3as1 wrard g1 A9
oz fas adr & f5 aga) & graey
# oF fe@d ¥z Fraw fem s
WX F&-af NS Y S Fear S,
foad fadsY & gurar wiw sarzr W
% | guarars foga - qa agyr
ATAT 62 VT T9F Fr fadsl gar
wAET 91 Afwa A ag g A §
YT 1T FT FATIXWA Y F Far 5
JWag g, at g evilg 2 fx ag
80 #T1g A% TFT ATQAT « Tq FIA
qiw qga w=gt g afpa & wfw 5
%% fag a3 amme o gl 7 T1fag
f1X gaF fog < @dmm A age
A7y wrfge | adt garR agi wiw w
T haw wrar g A1 a9g a8 @ @r
& f& ®Y7 @1 wre figrgeana 97 S agi
& Ut gEar § \I w19 § A X agh

C FEAT AFA E  gET Aag X qFAT
AR ¥ A9 T Af sk ag

APRIL 12, 1984
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A $U3q f5 w4 @ AF ags
| wra%rafu’r( ¥ frad ¥ faw
axdt § 1

weY gfaar ¥ aga & (¥ gww §
wgt @i F®Y gar @ a5 ¢ fe
fergeara & digar &1 www faear
g1 agi et Al &1 FaEr wig fw
EATR agi AT AYas &1 qrATT I9AT 8,
IaFT e ghaar & adf &1 e
A &' ux TAdmT qmw gfAai &
gewi § WAAr Afgg Wi AG w1
AT G2T QAT JIAT IUfRT WY AT
gUSHT ¥ waTa T % W@
aTE B FAE 2 9% |

Ts ara BT FaET wrgar § fe
gg qlaw F ww ¥ qF Ahw Sqrar
HIAIT IST IE E | S FIH HAT G,
IFT ATH FEY faer qrav 1 a@ W
¥ gAY JrATHY a7 W@ 1 TARY
aarex 37 & fag gwra @ fe daw
T & F1 w1 w1 @G qaAgR

&' fagr srq AT a1 A @Y A9-
g § @dar A0 | gIFIR QT I
IFHY TFANIE $ ) THY AAFL Y AT
g o\ gFre A&t 5987 GIFT
|z A & OlT @iz § .g@dt 9y
¥ &, IW gz & Aifg gEs @
HaATAT FIfEC 1 Wq FIXTRWT Fq047
war @ wfsa ge% wreag ¥ Q9
q9g F1 F1% AT 7 faq qrar |
q¥ A1 & IEY w1 A ) €W
fag FT gwrg § fr adal « e
qTA X F) S4ITAT ®T ATT WY TNV
¥ @ wiwr wdQar sy | Wi ag el
g aF g g, i wa gy N

- bt or @ 1w T Qe ¥ AT
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FA WIT JuT QAT Y AT fasww

& fr ag dwed) QX fadr F dor oo |

us 17 WIT wgar aigar g
qUZAIZT HT WEE qgy wATE )
BT FAT F AP0 K e @
gf ) s Sv wY AT A &
YU # qA F FIR TaT WAr g |
argT &9 $W@ s Fifgw & af §
qAT FHATET AgY faar § 1 we A
T T 1 3@ WIT egiA fagr 9o
fr g & agre wfezai w1 ww *7
fear srg 1 gAY M FT grEwdr
FAT TRAY | AgT Y WAy 4 v
Q1T @ qr| F w07 A7 g9 fawwg
¥ A gu § ) AT AT T AT WG
& argz agt fear war O gERgT
AT g rQAr A AR agAr, qWl
STray |

q9T9-975 ¥ Farg qq § | Feer
® W Ag) feq wg ¥ Faw Frwd
e AT 21 w7 aw @y wEw a9
IF ®IAT HIT g AN 1 qEC FY
qE FITAN § 1 g I3T G4 FT @A
2\ & qrdT & WY & ey St
21 58¥ 3 IawT @AY § ) wagd
FT TUWT IAE & FIGT qTTT 4t
qEAT & | WA, W9 qZT© 19T T §-
T FT T A AITHYT FET TATAT ENIT |
qlag & Wy ¥ fogy & aql @&
ATEATT ®IHTY AI7 I 797 § | qIEATA
Faga agi Y o1 @ ¥, vafs
fgrgeardt adal &) fiwa Fic oaf @t
IaTY 1 g v FAfE A AR

gl M FAT AT AIAT a7 TgAIR

agt 9 gra &1 &9 Har g faw
THIX argarA # AT AAT § S
gYar g, St gFX agh g} A &< femn
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wig @ a@  erETr @ sgd |
wifest ¥ alT g0 o o7 avdt §
wqife arga wt W oY & fasr g
WAT § HFHT WIS giwar wa
3T § WY Iwlr g, AQ anal qw
e T aaEt § fag seag
el

ot farardt wre sarw (srerarer) ¢
Aradiy garsaw wgen, & arfgsa
wurera oY wiA FT awdT war g
Sqgerzwr ¥ gEw ¥ wraAg o o
T 1A orsfgy wIAT WgAT
Sxgerew ¥ grag wga wear § R
fea-qz-far famedt w1 wWr g1 &wm-
arzer mAEAd AT o sETd
eI FT STATYT 7Y F FHIT Y
@ 2@y | w@T AOd g YA Ak
ey @ foa@ qar «w O% fw
Fradz, o AHIT AT AE Y HU-
&) 99T £ & ®7 F AY §, sAwT
ITANT A% FFTT & FW@ a1 A ?
oF qIT ¥ TeQEIgA  HHITAT HY
T F A H AEAFIE T B/ 6V
4% 39 aQF F FI7 W1 § Hq g
far-fasrda grag w1 afqawr odez &
gAY FYE gramawar g€ w9 A FY
a1 Sawm sex fordve war g
afpw, IaF agiox fog awg
gAYt A9 @Y , IHY FAAqAE AU

B o & oWk famer wwg ¥

grecdw far Y W@ &1 39 gaq &
EFqaree FHITIT FY WX T K6 AT
agi fear srar | & s fv wmAdg
HoY ot 9 gFeY § TG T g ATTqAT
WAET I W A AT e W
XFT qar AFT Fas aa1a A wxf
% ® § o fasre, g s
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(it foreardt wTw TR )
w31 o7 qEIE uwr frew e
SWT & A @A | % Fe agH Ww

gar ¥ e & fe ¥ F ot

faw afrza § 9ad qoerd aw O
e grifmaa gEizgme 1 SR
2,500 $ATT. AT GUT ¥ | 4T G
guEc & Taived gt €%
s E? 51 amoorg A AW T
g & w¥-a2 gfefa guerd 9@
® gEga w3y § W gEd v
@¥ 3% SgIET GAET A §, W
ggel are) ey w1 faw wWw A,
7 g wagd & B HT A §)
ag sgaeqr aw & fody ofew afi 81
qgd @ gTHIT /N B QAAAIT B,
wrEAfaad o9 3 WX ag Samefy
gy gfaz =t faw @ar T ¥ ga®
q8gw gadt geedy H Fiaw FIF W
g wagd #) Awie w1}, ug
sgaeqr sfaa A §, caw Qv
arfgd |

gart Wwa1g § dare Fxgerew
fasw @ ot fr arcfas gfaz &1 gad
wiud fafredy & w30 ot wreAfas
gEd 9uq 8, $QTT T, GryAfaad
gERgizgeE & &9 ¥ QY AR
ATz @UT DY ¥ g giaa A
gu @ § sefae guwy Amderee
B | w1y %€ fyat §Y ImYeagw
fear el axwIc #gdY § ¥ few
1 REAAIET HIX o qrafad g
oR @ gfrz WY F1f adf Fman
wied  Zawardw  sfasac ar gal
ufaFwidt 2@d & 7Y § f ag Teedt
aufae 3 fmadi 1w gE W
g UNHTT [IFHIX ST ARG
- W | faw & - fear e,
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WX g AW 34 ATW T &7 FATHL gUT
a1 ANTATT 5,6 GIW G TG A1L G@T
w§t few wrewl ¥ Iuel fax ¥ wrfae
wY gtase w2 fzar | fager TEr e
gaT ¥ ey 91 QW AMED 97
wifeal # ot fs o gz W) feg aqg
¥ Tg g afy w 5T age w3 fzar
aqr ? Afeq ag wrgw § maw @
u ) qur afY forgld argw & ? ok
W oaefE feEdl N g ¥
grat ¥ T a9g aw goiafa w1}
fear war ag wUwT g wT @Y
30 wre 3. NANIz FE F1 FIG W
wrZ & wg g Ngfy &7 TIT ) O
a% NEZ BT FT Gq7 ITX AA7T ALY
fiwar | g azg ¥ €. ow. wrf. &7 10,
12 9T TAC &1 T WX IEA wIAT
wdtsgma 7ff far 1@ atg ¥ g
qSfiafe wiw w7 @ Wk gEk
fanrs &€ widag @i & af)
wafg @t wsgqEqr  arEr oY @
ZAWZIET T ¢ IAFT GI®IT W)
wx g ¥ Far wigw 1 afx g
wtw ST A1 qiFy fr Jarg Ixw-
e fam  ow migfaa gfez § Wi
EL A QNF! Su AT T HAT
& gwdl § 1 wa: W) ATAATES HIAT
s 1 frme 4, 5 T ¥ 20, 30
AT . WA T w12y g faa geaaeqt
) g ¥ ¥ @y &1 ag g Al =k
gdzar § ®Igr Jmar § Wik IEA
araT Y %7 dur swar g, o fis faw
%} g1zt ¥ 7 §) qufag Y@ agfaw
gfae S ortw s, weaar ag fawr
a g Wt W1T3,000 & wdw AN
AAFLARIT Y F1aY o ¥12 F g
fa acad & wigar 1 Wear ¥ w
w§1 fe gz aqfm gfe off §o
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Wiy wEd) A aff WX
¥t 1 g Aqfaw gfaz g a1 afY, o
wiqe) saTeT ¥ gear § ar afY, W
whey & o ST @) wrw Qi fe
g arefew gfaz § 1 wod Oy 3 g
wagdd ) &1 fawm Wit @O
w1 W) 50 AW WA FIATAT  GATGI
fadar 1 g fafaedy & i
Sygzizw feqiddiz 7 w@ wswow ¥
€ sara At faar § ) qav ag) feq
FIWT § 48 T SAIEAT 9 TFY

3 ?

& suat 4 v J @ geOew
wg &I §, AfFT wror aw @ w0
Aavog A A 7 &1 qar A w
ufasrd e agi W § o g@ g afa
¥faw gg d Wit ga graew & a1
srdarg A @F X ? ¥z wrgw W
gt ¥ oo v O 9t ek waaga
qIHIT A T 99X g F fogr qr
olX frqg ¥ sawr aifea fear mar,
g BT W ATIT § AT O A% AR
Fawr3z aff 8 s Wt 3@
ufewd & fams A€ sriamg A
afl §) N faay @ Iwgagw faw
% 3 g'wWiufa wY gyt fear g wiw
$HTT AS6T @k gewew § QO
AW wTAT WX difwr afgsid ®

gFea w3 fyaet o ¥ 78 foer faw
A iy

50 ®OF wwar AN wrgAfrage
Yelggew & 5w fAw w1 fyar ot
ug wewr g war §, IFeT Arhaw wAr

ot gfesa 1 cafad wew ww
T & 5 Iy sweqr son

wifggr

Grarrih 3, 1dbs thakd
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W avg ¥ awea ferfan g'w
Afar famw § N &4 SN wr Y

-y art gl gaw AT § 0 SR

wO¥T &7aT HH1aT | IFF wifawl @
%gH TTA¥ §F GIT g9F @y ¥ qATA-
g # ow faw ik e s ug, feedlt
# W Coedror ward | W IT W
A 39 faq &1 w qga fgar foad
ST WX Aq4T & g7 T ¥ A
¥ | XHFT AW I Aaarer feqad
&3 feqr 1« R YA@ITRE ®) QA
RW_wlT 3% 96T W W & fAg
IFIA SUET A19 aF AT | TF AFI
&1 MYTear I foar § a amr
39 faw = A&t grwa # qg=r fav
g o &) oY ag v g asdt § 1 39
TSI & gelefa Wi FEIE A
AT FTIATE FIF TSI I /T
ww wAE ® ST 23§, IAF
faas o 47 Al asa sFargr
" & 7 IA%T I w7 oy faw, AT
sgaeqr IS &1 AT wifgg
A wigdfrage Teiegaa & a
wT¥ feqr § Wi @I H1 Al SrEr
fear § 1 ST g7 s ¥ FaT -
walewT  wodr fagiat w@w &
aqmar Wik S s g fear §
X Awg # H-ARX ST Jar
QET ST N § fs 3% &l A Y

" AT At A€ § ) w9l 59 e A

deqrul #1 g T TIfgg Wi
SO & ¥qH I5MA  A7EA (oqd 0y
O ¥ AYET A Q g% | faw Ay Ay
TETATA6H §, ATF NTAIET EE w7 &
a1 €. qu. wrf. Y § 39 g7 ufw
SqAeqT % ANTT ¥ AW, Ag Frarg
qwas {1



815 D.G.(Genl.), 84-35
Min. of Lomm.

(it Freard wrer savw)

ga F-wafes faq fgegeara
. ¥ gad wsar . faw wwar wr foed
0T, ¥ FU 94 & FAIEG g
ara g1ar 91 | 39 a9 ®1 wav feafy
fagy 3,4 o A of @ ag &
"19%) Farar wigar g1 fagd 2 arw
¥ frg-Axadz F1 awg ¥ 1 FUT ®1
wier faa § wwifea § 3w  WIT
WIT AT gAG 4 §@ qAQA HAAHE
¥ FY TS Fuay ANy ar
IPAT 93 GA98E TIAEA qOF §
qq1 FHTF (7T 47 FUAR wigr I3
& ST TT @ § | &9 T A w)-
wraifea gfae, foad ot & g §,
TEATA GI&HI q AT GIFIL &7
Gar &ar g9 § Sad fam-gawiz A
g § AT FATT TIF FT 9T 95 F
-<gr g1 39% faedndr frw 9T 8.7
F41 95Y 42127 25 fag-4a9dz 771 3w
FIA & fog H1E sgaear F{/ 7 g4

g7 gfassiAi A1 ST A, I T -

Fl-gaifes @7 ® I, MEAGET A
& a1 Jmawisse HT § g, 3% avg
¥ 4 IA@T A1, I W FT 9gT q@r
qrar giar War s A § fas g
§ AagT A AQIMIT T AWy I
AT WYST mwAdarg grnt fwm sawy
Q&1 AG ST GHAT | AN-ALT %7
gawar 99y a9 § | gafag YA sqgeqr
%At faara wiaws § f g ol
MYy % gry wqqr fasifat 1 @@
@ AT g eedio & foas T & gord
AAZL F1 AFT T T &F |

TS g odia sar *X® § ! Ig
fael & w9 WX daeErew ¥ gEl
S arg TIH AIE-THA TR &

tag fasif@ sn & s3G1 gE w3
fear g Wiwxer st faw 7 woyr
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IR WL JT FAT T FH T 6T
fear § wYX I1€ gITE FT WA Y& §T
faar § 1 7ar Zaweigw wiawaT ) 7g

wfg®it  fe gz faal &1 <mg gard

S FAFA S NI ¥ §, N fw
N-RA TET F AT A qrar § ?
qsiafaal #t ag gorAd ¥ ST QT
TA-EHA I QAT & ST A
& Y sifam w5 I W@ )

faarat § fagar faa &, s1gi A,
d1q gAIT ANZL FIW I § w9 F37
g JuE w1 w0 gar 3 fead
I9F! ag afama < g fr ag g
T ga FIAT FT 373 LT W1 I
FTHI FT FIAT YT FT Z, AV Eq1A-
9 77 § w3 & ? wAr agdlaq g@
1T & AAFIA qieq 7, qife ITHL
g A FIAF faamm A W@ AT &
sfasrdr § &t a¥ -3 gafadi &
faasy ITT ST @ SART AW
gg=ia 1 sifaa $T E )

Q. 21, &Y. F1 A § R qrar
g T & 1 3FF AUIT AT Hreaiz-
ST Y qGA [ WILT § | WA GATHE
wSZT g1, al § SE1 T FIAT AT ],
afeT wae dagdc gua ar g, ar
/%G TEEET & W FFAIA ) orrar
g | fa7 gxmidr wigwfat w1 ga, &,
o). fasi § Gafan =mizEt g g
Tg-ag gt ax fagsa fear omar g,
1 ¥ FIFI A Alfa & wgEe s
W & A1 A ? ABA G I §
fa a1 gAAT HIET ISIHT AT FIHIL
Xg AW ¥ wGd M F Ay
HTAWHAT FT AT FIFT JIAT FT 4T
Wt § ? qadrat.faet wwqwr o
A AT A HY ey A P
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&\ Sigar qar N Wi ¥ faacy
& fag gwe gru fear @@ oy §
ferg MT wag & fag A&t wif saaeqr
gl & ) ATAT THWIAIRA FIINWA FT
wqeT sA+% H faw Tgr & w41 WAV
AZPZT FIE AT sqaeqr &4 g&
wqg & feqi feizger Fer sardc ¥
®d T, WIT IgF A HAA-HAT 7 A}

H qued a1 geEl & afea @ aai

#Y 1% THIT A FIST ITAT g1 G& ?
F47 3q SFHITHT 3qqedT GTHRIT AT FY
A% o7 fF g T AT § Fg FL @
& iFrags @ &, waer ag= @
' 2, asfiefqe g wqr &, 99 wmEa
W1 gggar §, % 917 FT NG g
@ & wre x9gT A 9T T 4
Ig&T FIWr og 2 fF Jmas Zam=izw
FITARTT ST FIST AFGAT § F2A &
fag ga § Wiz IO F 97 A Az
&% ZAT & | THAT IAT) AF HA
& fag @9 3§ g7 AT H A NN

g
14 hrs.

ag ATAA SHAIIA  TITIRAT
qga ad« S & {9Q FIE F99
gAI@T 911 ITH AW F f9g,
ga% aw&l ¥ A7 ¥7 q¥g ¥ 3
F9€ FAMET 4T @4 FAT GG AT
g7 ¥ qIg AT A, A A qArar

159 ¥ swiEr Ag qwar gAUw

gar @ 5 ot wra sqT Wrer 9Ild
garg@ar wrer ITA & arg War
FIET FZIA T 9T 7T A F fag
Igqsy AT wrfgy oY 9gs  Frar 911
aw # ag avx w7 fear aar. &Y war
Wit wgiey w1 AN eamewr W
fora® alkg ¥ 7% w19 9T 7AT A0

D.G. (Geni.). 84-85. 31§
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& Fq¥r fad a¥ WX §F AW FT

wagT 9 fad, wHT ®T Ha4T, A

T FITT, §2 W7 HYLT, G1% AE HT
FIEI, 99 TIg &I HITT ISl
Sqasq Qar A1fgq 1 § fA3zT vem
fe g grasw % Wi g AW
wifsg ]

ot wAtow am (i) : w9
HIFTY F) (AT AT § 99 Al =g
®ITH #Y 1T 71T 73 § W 39 Gaw
1 7 g al Ao FAr FT W ?

SHRI A. K, ROY : Thete is no
quorum in the House.

MR. DEPUTY SPEAKER : Let the
quorum bell be rung,

14.01 hrs.

[SHRI CHINTAMANI PANIGRAHI ~
in the chair]

MR. CHAIRMAN :... New the
puorum is made, Mr Vyas - you may
continue,

SHRI RAJESH KUMAR SINGH
(Faiosabad) : There is yct no quorum.

MR CHAILMAN ;... All right,
let the quorum bell be rung again......

Ncw the quorum is there. Mr Vyas
please eontinue. :

st freqrt e s ;. wrAdly
gaafa Ageg, & AyAw Taganw
FRARGT AR & F fa¥as s
wr ar f& agi adq @
¥ fag WY 2T T FIFT AT ATAT
wifgy, oife w0E & TQ & qear
wIET YA gl A% | OF qIE AT gW.
Agad HESITA ST ¥ FOEY
TIE FT 91T IS @ § W FED
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% g aja Wt & fag gy
WMAWFAT & wgErc  wI¥r WY
. IYAN T K A qtag gfwa argw
al Par Y rgAa’} qArA wAr AT A
g gt wraww § @ gawr fos
fear o & 5 g adai &Y ¥ @
qeaAr FUBT IqAeHAT AN 1 g@faw
AU ST v wrar § fs @y 3w &
"= QT Al & fag wog T wwar
YA HUF )

ot wiTw T . gwiefa o,
oH ST 9 AgF § 1 § syAwArST
%t ayfaaa afgar & WX srec
wis fz grow §, wa@ forg Wi, aga w1
Fal §, ¥feT Tw 7 o7 grow A
sfassr @ gaw @ITET v

MR. CHAIRMAN : Let the quorum
bell be rung-now there is quorum. Shri
Girdhari Lal Vyas may continue bis
speech.

&t farrt wiw W ;. awArafa
i, # fR3ay $T W@ 91 5 3@ wa
FT FYET AW HY ITAST GTAT AT |
% e # ag fAdeT w3Ar igar g-
oW FT W g Agd agy HER
1 swalr AT sighget ¥
a¥F wrar fasear ¢ wix faeey’
g0 @qar waAT ) T gE W
qFaqle w3ar § 1 faze) foaw gwe @
waa-gan fearal ¥ gws  wdar §-
& su® X ¥ N AAFd qrw w9
&7 wigaT 1 faw SRR W www
fagre & frowar § 998 g wiear
vifadt &1 ayw A agi Foewar &
- faw ot qog & faear swwt w
edtear g, foa® s AT agt A

APRIL 13, 1984

D.G. (Genl.), 8385 3%
Min. of Comm.

(vt freariterre sare) _
Wi NN aew o a1 W@t § 9l
qiT g AIFT AT P @ &

MR. CHAIRMAN : Piease conclude
now. The Minister is going to make
a statement.

ot et ww surw ¢ & AR
ATEEd ST FgAT qgar g 1 K www
& gvay ¥ fadea & g ar--faze)
& N wfasrd aarer § B ge kX
A Ag & P FiF AN AT X
ouF Tl @02 § aur gaur e
sl agfi @ foak wiog AR agt
T @ FE AT 91 @ § Al AN
wagT frgd gwrq a1 &t @yl & agh
FTRAEFL @A IR AT @ & o
ugy § fs fazst & gfasrfa) w»
fadm faar [srar =wifge fs agi &
I ATEST § I9 Y W ;A A7
w1z ¥ saqear €Y A wifgy faw
§ agi ®T7 AT W@, Ag ¥ qwgd
&1 797 e a% ol o9 evT a9
A AT § IARY A AT AT
&1 Iiwy a1 faw a%

WHE AR FITT T SIWTAT
AN oY wiv gW agy faAY ¥ e
ar g & 1 g & agwr ez wiz-
AT WA qm faar §, Afex -
argt ¥ oY Argwr faveadr § 3w g%
TE FIA BT FI@AT TR & O
& it ax o) frgia A g g &
& fagw @i @rEl A ag whr
W AT wgdy §-wy afeww
daz3 ¥ ar wredz daee ¥, wTERT 9T

- ¥z T fawr agt < dter earfva @Y

wifgg @i gt & g WY o
R fast &% | Arewr §1 AN Yoz agt
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ox fawwar § ag fisaral & ¥ =
wow sTar 8, afx seEsT Iw@hr A9
amd ¥ g gy Y T@ @wear 1 A
qaTatT & war § )

F1EA SRGAT A6 gfowar &
3R ¥ ¥t 5y faa  smaeq W wrdy
wifgy | w1EA  HOTT AN T F
o wrar §, wx giz-eid fegr waAr
oo ¥ Mgy ¢ &, fowd
fisql WY wodt IIW wT 3w qar
wft faw qrar §1 gafoc awg &
wizw SITNWA 9% gfeear qrnT
& < qiT Bi 82 fearT & s
dgr w7 §, A9 wrzA B @AIAT
I v 3fen gea faw a%, @ IFR
WY suxeqr s frara wrawaw g
safae & 5o wgleg w1 eq17 o7 WX
grefed swr Srgar g a A .
cqTeFel I §, IAF FIT {AT AY
FVTZIIT HTFITE FI0

@ Wl & arq § s1ad fMfa
%7 fewT8a w1 qIMT gAY FIQAT
g WX AT weaarg 2 e
¥ g% ayad 1 9a7 frar)

14.21 hrs.

STATEMENT RE PLACING OF
CERTAIN FIRMS IN ABEYANCE
FOR IMPROPER IMPORTS OF
TALLOW.

MR. CHAIRMAN : New, the
Minister will make a statement.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-.
TAP- SINGH) : Mr. Chairman, Sir,
statement on certain firms placed in
abgyance for improper imports of
u“Wnu :

abeyance for improper tallow import (St.)

ot mafrom aRt (fREre) ;A
CHTEE MTH WIET &1

MR, CHAIRMAN : It ison the
agenda.

ot oo w3761 & o
oTAAT SigaT g ferwar @ arw w
gfasmt a7 ® & af fr ug
% edediz w1 @ § ag qU qrfe
9T 5T @ § a1 A€ qrfaer gt st
REWMTImar ReMe I @G

MR. CHAIRMAN : There is no
point of order. * Let the Minister make

the statement.

st /AN I ; gAvET 93T W9
& 79 1T WT JTC, A T IgE
¥ & 7Y wg Twa | qrfadt o gg¥
wtadt gf B, SwaT edeliz T @ &
ar 9 =t am § fe gw-g7 Feafadl
] 2wy feslor foay, <o ae ¥
ez ¥ @ § ar fex «1€ A
qrfadt s2zdiz ¥ @ &)

DR. VASANT KUMAR PANDIT
(Rajgarh) : Whether it is a personal
statement by the Minister or it is a
policy statement.

(Interruptions)

SHRI HARIKASH BAHADUR
(Gorkhpur) : Sir, I rise on a point of
order. ({nterrptions) I have given notice
of breach of privilege against the Minister
on this partcular’issue, If he is to make
any statement let him make the state- -
ment on my notice of breach of privilege

) MR. CBAIRMAN : There is no
point of order. Let the Minister make
his statement,
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SHRI VISHWANATH PRATAP
SINGH: The factual position is that
on receipt of reports about imports of
animal tallow by certain firms in an un-
authorised manner, inspections of 48
firms in various cities of India were
carried out by the inspection teams

_deputed by the Office of the Chief Con-
troller of Imports & Exports, On the
basis of the information, material and
documents collected by the inspection
teams during their inspections, it was
found that 193 firms were prima facie
involved in unauthorised impart of ani-
mal tallow on or after 5.6.1981 when
imports of all kinds of animal tallow
ceased to be on OGL. These firms fall
broadly into three categorics: (1) those
who import licences were utilised for
such imports of animal tellow; (2) those
who actually effected such unauthorised
imports; and (3) thosc who abetted in
such unauthorised imports or in misutili-
sation of such unauthorisedly imported
tallow. Accordingly, pending further
investigation, Officc of the Chief Con-
troller of imports & Exports placed 193
firms under abeyance for a period of
six months, in public interest, in terms
of Clause & B of the Imports (Control)
Order, 1955.

None of these 193 firms including
M/s, Oswal Woollen Mills Ld., GT.
- Road, Ludhiana; M/s. Oswal Agro Mills
Ltd., Ludhiana, Kishan Chand & Sons
Ludhiana, Mansingka Baothers Calcutta,
Godrej Soap Ltd., Bombay and Allana
Oil Mills, Bombay, has b:en removed
by the Office of the Chief Controller of
Imports and Exports from abcyance so
far. Since investigation against M/s.
Jain Shudh Vanaspati Ltd., New Dzlhi
could not be finalised within six months
the abeyance was extended on 1-2-1984
and on completion of invcstigation, the
firm has been debarred for 5 licencing
periods upto March, 1988 under Clause
8 of the Imports (Control) Order, and
the abeyance circular dated 1.2.1984 has
been modified to that extent by the
dcbarring circular dated 2,.3.1984.

Thus, in view of the above position,
At is obvious that the Minister of State
in the Ministry of Commerce and
: Dapartmcm of Supply has stated the
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position in conformity with the facts in
reply to the Unstarred Question No. 6940
on 6,4.1984 and did ot at all mis-load
the House.

I would like to clarify now the con-
text in which the letter dated 20.1.1984
of Shri S.N. Bhatnagar, Dy. Director
(V). Dircctorate of Vanaspati, Veg. Oils
and Fats referred to by the Hon’'ble
Members in their notices, was issued.
Apart from the 193 firms mentioned in
the abceyance circulars issued by the
Office of Chief Controller of Imports &
Exports, the Directorate of Vanaspati,
VYeg. Oils & Fats on its own, issucd ins-
tructions to S.T.C. to keep allocation
to seven other firms in obeyance on
account of similarlty of thecir names
with some of the aferesaid 193 firms
included in CCI & E’s Abeyance circular
or considering them to be sister concern
of any of the said firms. Shri P.S.
Cheema, Chief Director, Directorate of
Vanaspati, Veg. Oils & Fats has himself
clarificd this in his letter No. I.VP(5)83
dated 12.1.1934 to the Chief Controller
of Imports & Exports, which runs as
under:—

“We have received representations
from som= of the vanaspati units whose
allocation has been stopped by us on the
ground that their sister concerns are listed
in the Abeyance Orders issded by CCI&E.
Since w2 had some infarmal reports
about the conncctions of the various
vanaspati units with the parties men-
tioned in Abeyance list issued by you
(that is CCI&E) we advised SC to keep
their allocations in abeyance to be on
the safe side. Although we have no
material to prove the connections of the
various firms listed in the Abeyance
Orders with the vanaspati units our
information is based on informal reports
as well as similarly of the names listed
below. = This is from the letter of the
Vagaspati Director.
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Namo of the partics allocation of which
has been sdsp‘qued

Name' of the s_ilter concsrn appearing in
abeyance list

1, Vegetable Oils L1id., Bombay

2: Iadian Ve;etlblé' Products Ltd. Bombay

3. Oswal Vanaspati & Allied Industries,
Ludhiana

4. Kishanchand & Company Ltd., Indus-
tries Ltd. Ludhiana

5. Mansingka Industries Pachore
6. Ménsingka Oil Industries. Khandwa.

7. Rajasthan Vanaspati Products Ltd.,
Bhilwara

Godrej Soaps _.Ltd,. Bombay,:which has
been in abeyance. )

Allana Oil Mills, Bohbay.

Oswal Woollens Ltd., Ludhiana.

-

Kishap Chand & Sons., Ludhiana.

Mansingka Brothers, Calcutta.
—_—do—
—do—

In view of th: foregoing, you are
requested to kindly advise us as to what
action should be taken in the marter.””

It is obvious that su» moto action
was taken by th= Directorate of Vanas-
pati to bz on th: safe sid2 as they had
no formal proof of coanection of these
firms with any of the 193 firms under
abzyance as ar CCI&E office
circulars.

Since th: application of the absyancs
cirgular issued by th: Chief Controlier
of Imports and Exports was confined to
the 193 firms m:ntioasd thersin and did
not extend automatically to aany sister
concerns ther:of and th:re was no in-
formation with cither ths Dircctorate
of Vanaspati or with th: Offize of ths
Chief Controller of Lmports and Exports
that the seven other firms put in
abeyance by th: Directorat: of Vanas-
pati had actually committed any of the
violations under the Imports Control
regulations, nam:ly,. . allowing. thgjr
licenses.to bz utilissd for un.authorised
import of animal tallow, actually effect-
ing such imports or ab:tting in any
such unauthorised imports or misutili-
sation .of the imported goods, tha. Qe
of the Chief Controller of Imports &

Exports issued the following reply to the
Chief Director of the Directorate of
Vanaspati:—

“The abeyance circulars apply to
those firms. whose names are spe.
cifically mentioned thercin and
do not automatically effcct their
sister concerns.”’

. On receipt of the aforesaid clarific-
ation, the said Directoratc of Vanaspati
withdrew its own carlier -instructioas to -
STC to keep in aboyance the allocation
already made. The letter of Shri S,N.
Bhataagar, Dy. Dirsctor, Directorate of
Vanaspati Veg. Oils and Fats., referred -
to by the Hon’ble Membsrs runs. -as
under; —

“[ am to refer to this Directorate’s
letter of even numbsar dated 3rd &
7th January, 1984 on the above
mentioned subjsct and to say that -
the allocation of imported oils of
the following units for. the.month’"
of January,.1984, which was kept
in abeyance may pleas: be released
immediately: — S

1. Vegetable .P-i,l’.l-!“.".'. ,Botgr‘;pay
2. lIndian - Vegetable  Products. -
Bombay S
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- 3. Oswal Vanaspati & Allied
Industries, Ludhiana

" 4. Kishan Chand & Co., Oil
Industries, Ludhiana

5. Mansingka Industries,

Pachora

6. Mansingka Oil Industries
Khandwa

7. Rajasthan Vanaspati Produ-
cts, Bhilwara."

From the above position, it is crys-
tal clear that the word ‘abeyance® used
in Shri Bhatnagar's letter dated 20.1.34
refers to the abeyance instructions issued
suo motto by the Directorale of Vanas-
pati and not to the abzvance circulars
issued by the office of CCI & E. None
of the 193 firms has becn withdrawn
from abeyance by the CCI & E office.

Therefore the answer given by the
Minister of State, stating that no abeya-
nce order in respect of any of the 193
firms has been withdrawn so far is
factually correct and has not misled the
House.

No favour has been given to any of
the 193 firms put in abcyance by the
Office of the Chief Controlier of Im-
ports and Exports.

As regards the charge of graft against
me by Shri R.N, Rakesh, MP, I firmly
deny it, Even the Hon'ble Mcmber
making the charge knows that the charge
is not true. In my public life, 1 have
kept the abservance of moral standards
and cthics above office.

14.30 hrs.

DEMANDS FOR GRANTS (GENERAL)®
1984-85.— (CONTD.)

(i) Ministry -of Commerce (Conrtd.)

. DR, VASANT KUMAR PANDIT :
S_xr.. I have a point of informa-
tion. I am not raising a point of ord:r.
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MR. CHAIRMAN : No point of
order can be raised on the Minister’s
Statement. Nothing will go on record.

(Interruptions)**

MR. CHAIRMAN : Now, Mr. S.P.
Thorat, to speak on the Demands for
Grants for the Ministry of Commerce.
He is not there. Then, Mr. Shanmugam
to speak.

*SHR1 P. SHANMUGAM (Pondi-
cherry) : Mr. Chairman, Sir, 1 rise to
make few suggestions on the Demands
for Grants of the Ministry of Commerce
for the year 1984.85. Unless the trade
gap is fiilled up by augmenting exports
and by reducing the imports the
industrial economy of the country
cannot show signs of recovery. It
augurs well for the nation’s economy
that after out capable Minister of
Commerce has assumed the office the
exports have gone up and the importers
are getting reduced.

1 would confine remarks to my
constituency Pondicherry Union
Territory. 1 would like to bring to the
personal atteation of the Minister of
Commerce that in Pondicherry town the
Anglo-French Textile Mill, commonly
known as Rodier Mill, has remained
closed for the past ten months, 7600
workers without their wages for the
ten months are hovering between life
and death, The unbcarable misery
of starvation has led 30 of them to
commit suicide and their dependents
have bzcome destitutes. [ do not know
how many suicides may take place
before the Mill is re-opened. 40,000
people, who ure dependents on these
workers, are struggling to survive,
putting up a brave face against the
pangs of hunger. You know, Sir, that
if hunger is not appeased, then the
hungry man turns violent. Such a
situation is likely to happen in
Poncherry if immediate step for re-

**  Not recored.

* The original speach was delivered
in Tamit.
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opening the Rodicr Mills is not taken’

I am afraid that law and order in
Pondicherry may become the victim of
any further vacillation about the re-
opening of this Mill.

The workers wage bill comes to
Rs. 65 lakhs a month. For the past ten
months the wages have not been paid
to the workers. Naturally this has
adversely aflfected the (trade and
‘commerde of Pondicherry. There is
unprecedented slackness in business, No
private party is willing to take any risk
with this mill. It has become very
necessary for the National Textile
Corporation to take over this Mill in
the interest of starving workers. There
should be no more delay in implement.
ing this decision. The hon, Minister of
Commerce should direct the NTC to
take over this Mill and mitigate the
myriad miscries of 7600 workers and
their 40000 dependents. Like all the
other profitable NTC Mills in southern
States, this composite Rodier Mill also
will become a profitable mill for the
NTC. The economy of Pondicherry will
also be retrieved by this. As the elected
representative of these people in
Pondicherry, I am voicing their vicissi-
tudes and 1 am sure that our hon.
Minister of Comimcrce will announce
this decision to take over Rodier Mill by
NTC in his reply to the debate.

Besides Rodier Mill, there are two
more textile mills in Pondicherry. One is
Bharathi Mill with a contingent of 1700
workers. This is already functioning as

. NTC unit. The other one is Swadeshi
Cotton Mill belonging to Jaipuria
Group. The management of institution
was taken over by NTC in 1978. Then,
Shri George Fernandes incharge
of industries under Janata Government
manipulated that only the management

. of this mill was taken over, perpetrating
. injustice to 2300 workers of this mill.

.. The condition demanded nationalisation
of this mill, but only the management
was taken over. Substantial investment
has been made during the past six years.
This is one of the oldest textile mills
in the country with more 130 years of

.-hjstory. During French rule it was

;- koown as “Sawana Mill’, The plant
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and machinery have all become
outmoded and out dated. No doubt
some of them have been. substituted.
But the financial constraints have compel-
led the NTC to halt any further renewal
and repairs programme. I am compelled
to say that this mill is getting step-
motherly treatment in the hands of
NTC. The payment of wages to workers
is delayed inordinately. Since the
Democle’s sword is hanging over this
Mill, the NTC is hesitant and reluctant
to invest more money, The workers do
not know whether the mill will be
handed over back to the former manage-
ment, The Government will have to
take a decision by 30th April, 1984. To
avoid this kind of animated suspension,
the hon. Minister should direct the NTC
to take over the Swadeshi Cotton Mill
immediately so that the continuity of
production can be maintained. The
repairs and renewal programme can be
taken up in a sustained manner. 1 waat
that Swadeshi Cotton Mill should not
become another Anglo-French textile
mill in Pondicherry. This mill should
become another NTC unit immediately.
Sir, there are these threc composite
mills in Pondicherry with a labour force
of 12,000 men and women. In the
interest of 12000 workers, all these three
mills should become full-fledged
constituents of National Textiles
Corporation. 1 am sure that the
hon, Minister of Commerce will come
to the rescue of these workers by
directing the NTC to take them over
immediately.

The people of Pondicherry have been
demanding for. decades that Pondicherry
port should be declared as free trade
zone. The TPondicherry Chamber of
Commerce has also represented repeated-
ly in this regard. During French regime,
Pondicherry port was a f{ree port. In
South India there is no free trade zone
at all, The former Minister of Commerce
Shri Pranab Mukherjec  did state that
this proposal was under consideration. |,
T need not say that unless Pondicherry -
port is declared as free trade zone, therc
is little chance for industrial growtb in .
this backward "area. I appeal to the

-. hon. Minister of Commerce to declare
- Pondicherry port as frec trade zome,
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which alone will ensure economic
uplifﬁnem of lhns area.,

Beforc 1 conclude. I; would refer to
the ‘news “fStem: 'that has bppeared-in
today's Hindustan Times -dbout the
malpradtices thdt. have' crépt “in the
implementation of Cash Compénsatery
Scheme. This scheme is being implement-
ed in the interest of augmetiting otr
exports. 1 'would appeal’ to the’ hon.
Minigtor of Conimerce that he should
look into these allegations' and ensure
that th: objcctive of this' ‘scheme'is not
sullied by such unfair practices.

With these -words 1 conclude my
speech, :

SHRI A. K. ROY (Dhanbad) : The
Ministry of Commerce is somewhat
a confusing Ministry. Actually we are
not very sure about th: boundary of its
working. It dcals with foreign trade ;
it cdeals with the textile industry.
MMTC, Mica, jute and we do rot know
what not.

Regarding foreign trode, when we
hear the Minister stating 100 per cent
export-oriented industry, elc.,, we
remember Dadabhai Naoroji’s famous

- writing on the brain theory. Sometimes
I wonder whether we are voluntarily
toeing the line against with Dadabhai
Naoroji in those days warned us that
our industry should be agriculture
oriented, not export oriented. We should
not take pride or fezl sorry if we fail to
export iron ore to the Middle East or
some precious raw materials outside; we
should have used that in our country.
What is the pecentage of mica we are
using within the country ? It is not
more than 15 per cent ; the rest we are
exporting. We are lamenting if we fail
to export to free currency zones, that
means the Western world.

The Minister has given various
figures and all the figures show that we
are losing in our trade with the West,
the USA,the Europe and all the Western
countries. With them our balance of
trade is not favourable. We compensate
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for our trade with Bastern "Europe; Some
of the hon. embers praise ‘the ‘Mifistry
for ihcreasing the ‘export” 4nd decelsl‘ﬁs
the import. T like ‘to say that ‘the
balance of trade tHis timé' is not
favourable.

The gap has always been varying
from 5,800 to 6,000. This time they siy
that it will bé minimised to 5,000, What
1 woutd like to ask the hon. Minijster, is
whether'it is to ‘his  ¢redit. Becausé of
the crude oil jumping from to 2 million
tonnes to° 26 million tones we should
have been able to save something like
Rs. 2,000 crores, whereas you could
only save some Rs. 800 crores. That
shows the ‘éfficicncy of the Ministry,
We do not find and efficiency in the
Ministry. The efficiency of the Ministry
would have been increased if you could
increase the exports through the
industries you control, that is, jute,
textiles, tea coffee etc. You are taking
the credit based on some creditable
performance of completely different
Ministries. So that is the point ; and
it has nothing to do with your policy
of foreign trade or anything else.

I would like to stress another point
also. What is your pollcy in foreign
traie ? Either to liberalise the imports,
or to increase the exports in short it is
not leading us to self.reliance. It is not
leading us to self-generating economy
and to a dignified position in the world
economy policy.

You have just now enunciated the
policy about technological imports,
liberalisation of  specified imports,
liberalisation of imports under FERA
and in other respects for encouraging
export-oriented industries, One hundred
per cent export orientation is promised.
That means, that they will expand the
jute industry so that the jute goods and
other things can be exported. This is
nothing but the drain theory of
Dadabhai Naorobi.

You control two industries. 1 per-
sonally inspected them. One is the tex-
tile industry in Kanpur and the otheris
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Mica induiity in“my drea: Thére are ten
licensed " fiictéities. One is clésed, one is
_in the private sector and eight are under
theGowernment. management: You will
e’ surprised - that the-situation- has come
oow: ‘when they are incurring losses,
aftéri you come into .the :picture. No
proper: working is'there in the- factories
‘#nd' these is no working .capital not
only for modernisation or rcnovation

but even for raw material there is no

money. .

Mr.. Chairman, I would like t0
tpoint out to the Minister through you,
hat in the textile industry 43 per cent
of the costs are spent on raw material,
so me 25 per cent.on the wages. and rest
on other things. And these textiles, Mr,
Minister, they are starving for want of
raw material. 1t is a very wonderful
thing =~ that Government-managed
factories are suffering for want of raw
materials. Here is an instance, where
the Minister had replied (0 me. I asked
a Question, No. 1014 dated 2.3-1984
about the optimum stock of cotton in
the textile mills in Kanpur. And they
bhave mentioned about the optimum
stock epuivalent to two and a half
months of consumption in bales. In
New Victoria Mills the optimum stock,
according to them, was 3,968 bales ;
but the actual stock as on 1-1-1984 was
1,099 bales.

Muir Mills—optimum stock 4165
bales and stock as on 1.1.84 is 1153.
Laxmirattan Cotton Mills—optimum
stock 2818 and stock is 780 bales.
Atherton Mills—optimum stock 1948
and stock is 539 bales.

Swadeshi Cotton Mills — Optimym
stock 3608 and stock. is 999 bales as g¢gn
1.1.84.

That means the optimum stock of
all the mills should have been 16507
bales for the cotton but the stock as on
1.1.84 was 4570 bales.

They say that because of shortage of
raw material there is no modernisation,
no investment and no working capital.
They are not able to run all the time

**Not recorded.

efficiently and. give production The
workers ..are afraid as to what will
‘happen even if the NTC fails.

Several requests have come from
Biharsharif to take over these mills.
Recently you have taken over 13 mills
of Bombay, Why not: have your. kind
eyes on the castern part of. this.country?
I can give you one suggestion. Suppase,
you consider some mill sick. You
always find that the liabililities of that
mill beth to the workers and the
Government would be more than its
asscts.. So, you can easily take over
these mills and you can create workers
sector with these sick mills, You
immediately convert all the dues of the
workers into shares and all the ‘%hares
of the financial institutions as your
shares. And you two combined run
them. So you have only to provide the
working capital and the workers will
have their own respoasibility to run it
and keep it viable. As there is the
public sectcr and private sector, you
start the workers sector with all the

. sick industries especially the textile

industry,

Regarding mica, 1 would like to
reveal one thing to the Minister. Have
you ever heard that the State Govern-
ment comes and makes questlons for the
Members of Parliament ? It is a very
wounderful thing. 1 do not know
whether it is a breach of privilege or
breach of oath. The Bihar Government
has suddenly become active. It has got
a wonderfull** Minister, He has been
coming to Delhi often. It is good that
he should come, talk to us and tell the
problems of the Bihar State. But he is
framing questions and those framed
questions are being supplied to the
Members of Parliament to put. Some
members are putting them also, I do
oot want to name them. I do not know
whether it is a proper procedure or not,
because I have got the typed question
and I have found the same question
appeared on the Question List in the
name of some other Member. The In
enquired and found out that all the
Members of Parliament have been
provided with such typed preparcd
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questions from th: Bihac Ministry. This
is one part. The second part I can
reveal and by that the character and
the policy of th: Bihar Government is
also revealed. Last tim:, thore wasa
question in the House Last Friday.

MR. CHAIRMAN : Do not discuss
- the character of any State Goverament,
Say only what you want {o say.

SHRI A. K. ROY ; For example,
Q. No. 600 came up last Friday. This
question was made by the Bihar
Government and copy of the same was
sent to me.

What is this quesiion aimed at ?
There was a great srandalous bzhaviour,
there were scandalous activities of -the
privarte mica owners. They used to
do under-invoicing in their entire
export trade and thzy have certain long
coanections with th: Western market
and business.m:n, To curb that, to give
a correct shape to that, the Government
has decided to first canalise 30 per cent
export of the mica products through
your MITCO and then it was raised to
50 per cent. There is a Swaminathan
Committee’s Report which suggested
that the entire export trade of mica
should be nationalised and should be
processed by MITCO and MMTC. Bihar
Government made a question which
Says ...... ...

(Interruption )

~ MR. CHAIRMAN (SHRI CHINTA-
AMANI PANIGRAHI) : you heve to
be brief now. You have already taken
15 minutes instead of nine minutes; so
kindly conclude in another one or tw
minutes. .

SHR1 A.K. ROY : ** The question
says:

*(c) whether in recent years the
export of mica from India to
general eurrency areas is dec-
reasing while the petcentage

APRIL 13, 1984

" **EBxpunged as ordered by the Chair.

Min. of Comm.

of export to rupee currency
areas is increasing; and

(d) whether in view of the above,
Government propose to free
mica export from compulsory
channelising through MITCO
or at least frecing some of the
categories being exported to
general currency areas.’’

What does it mean ? It means that
whatever you may bz planning here to
tationalise, canalise and to curb those
micea magnat as who are actually
dameging spoiling and murdering the mic
mines, your own State Government’s
your own party's people who are in
league with them and thsy are framing
questions which aim at loosening your
grip on thec entire mica foreign  trade.
I may tell you that individual Member
making such questions does not make
much sense but if the Government
prepares a qnestion and if it is put in
he name of som: ambar and it aims
at loosening the grip of your organisa-
tions, then it is a very serious thing
and should be lookod into, If the
Government there is in league with the
mica magnetes you cannot control
their activities from Delhi.

My last suggestion is about national
lication. When they started nationalising
the coking coal. they found that non-
coking coal cannot be left, similarly,
you have nationalised mica processing
but you have left mica mines, Mica is
a very precious material in our country
having great utility in electrical
capacitors and all sorts of new modern
industries.That is why I say that you
try to nationalise the entire mica mines
and give correct shape to this industry.

My layt point is......

(Interruptions)

MR. SPEAKER : Last means it is
second last.

SHRI A. K. ROY : I may tell you
Sir that this is the real last, :Are you

D.G. (Cenl.), 8488 336
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aware that the MITCO workers are not
being paid bonus this year because there
is a controversy. Last year, MITCO
made- & profit of Rs. one crore
and gave 20per cent bonus. This time
MITCO made a profit of Rs. 80 lakhs
and they have reduced the bouns to 94
per cent. The workers refused to take
it. What calculation they have made 1
do not know. Itwas raised in the
Labour Department also. The Labour
Department asked for that, :

MR. CHAIRMAN : Your last is
very much Jasting, so kindly cut it
short.

SHRI A. K. ROY : It will not
outlast Sir., What 1 was saying is that
the workers last time made a
representation (o the then Minister in
charge of MITCC and I reguest you to
kindly see to it as the matter is still
pending. The workers are giving so much
‘ profit to you and are running that
industry, If the profit of Rs. one crore
hacomes Rs. 80 lakhs, that should not
reduce the bonus from 20 per cent to
93 per cent, That is why [ say that
you Kindly give some assurance to the
workers,

MR. CHAIRMAN : 1 will call.

MR. K.C. Sharma now : You have
taken 16 minutes, what can T do ?

SHRI A K.ROY : Only one minute
more I will take, Sir. One more thing
which I will like the Minister 10 probe
into is that in MITCO there are two
kinds of scales operating. Those cmpl-
yees who are not directly cennected with
production are getting better pay, that
is, the pay of MMTC and those who
are doing the preduction work, are
getting the minimum wages fixed by the
State Government. This is a wandérful
phenomenon and it is upsetting the
workers very much, So, T will request
the hon. Minister to kindly look into it
and at least give a fair deal to the
workers who are in liis organisation. °

Min. of Comm.

1S brs '

ot wreltwew ot (Fare) @ wwr-
afy wgrea, afmsy daraa gror sege
gz & atal & & qudy @A E.
ford wer gar g1 gat afasy Wl
3 ¥ g el ¥ oy wg YW
g ¥ frgfs &) sgrar 3 sv N wrd
fear 8, ag aasq & evtrar A0a §

¥ mraAra weR S w1 sqra qod
o% A1 gg AwETigl w7 feAan
WEAT § | gAIR 957 T ¥ A% WX
faue & wrdtA &1 ITT TFAT §
FgE 9T AAZT &1 I AN W
faadt § 1| ArawY 21T grad Frsre o
&9 WIT €717 91 Wifge 1 F1a2 oy
fgare & saw! w4 ww  fawar
arfgu, arts ag ®17 ®7 g% ) Frgfy
B qrazEr @Y §g fAaiis gIT ¥ Ay
g wAagI wgAT % wm ww@r g,
gast arw fawd & asg frafas) &)
@ aa fagar o qu gwag fe
FISHTT #T F15 AT qF6T Hdr wfgy
A AY gT FAAT ¥ @R, AThE IR
T Aty faq aF 1@ N waw
fadre ®q & sara a1 Tfgm

At a0 ¥ gt wex adwy ¥
wfrs 3ata &, 937 § @fvy §, Farer
g faafs wt &7 353 § 1 Agr O
oY & H & AU gwE § e T
9 fear ¥ ow #58 Ffog, oY o
W& & fra-fo aggal &1 fagta gy
a%ar g 1 afz wrq FeX qiw FY qgrar
& ar o ®Y w1er far faw gwar
8 & argar § 5wy wfaw wwreg
& W o fear # w2w sEA A Wi
qrq% wqifag &3
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uw a1a & qrod wf aaE
WX FgIT gL g | W A F
qg W AJIT WG AqAT 91, Al
uw AgT FEI AN &1 agrAr A
faewy atr-xgr & 1 gwrd Pvox g afaar
wifg 8 § Feam w1 IO @a
wse? waar 84 €5 SO & fag amd
faearr w-varq 30 wfgg ) awd aga
wifrai § 1 afe qr @@ =1 ¥ em
femt Hr ety & A agt A1 W W
QAU far awar & Fora¥ IQord
® wwear A g P 4w WG
Hag @t P w1 wgar g fs
ar sy F geafgs gatn & @
ayrar & ard § ) 27 AT 3 g SrEr
fate w2 avy § i urad fammr
T & Mmfge .

& asy 939 ¥ ZqmErsT IAWT &
Tt A Al €T A e wPEg A
A grefes wvar wigar g1 g
Swmarg T o & & AT Y, W
Esgeres sfae & wiwmd g 2
agt &% T s A4 & g fag® ag
sat 27 wiv-iz ww A W vgy
1wt agt wrRlveR g wag
T AZT WR-WSY FT@A  qiwT
T A gT A gwa T § Ay
o309 § f& Iq a7 wek 39
FTGIA] ©F WIEAT w1 GO aqrg
foad & s g1 & asrr o 9%

W19 A § gart wear feferr
# §1X  aga &t arir §, o qarAl
Faaqe W Ao ey § e
faardfiz-& e 9a% wda Wt frafe
wXE ) A & ¥or aggg v g
fo urad feardite w1 fraar smw oo
BUNT A a7% gar wifgd, A i
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- gl g faa Wy oo wmeg §

wr ge frar g, frata =Y agmy
& 7 aTh A avae qafer s R4y
wrigyg |

I IGIT & WA T wve wge &
gregrd NN g Al § W@ § g
e A Y 1 &K wrgar § fr gw
I FY gTS W WIT WT SATA  ATAT
gy wir IAF aweqral WY g
wTAT Wiy

za gz & ara & qforer ¥arag
W A w7 g @ F

ot wyyw (wAg ) : warefe
AT, § vl aflew ) gy gwey
Rt wrgr # 1 whe & oiw ¥ gt agi
I wAAY 1 FerET @Y, d¥ airwr
afaqr, gis—afs wiT A% sqraifes
7 ¥ WFT G A wigw qraw Har
fr A% wral 7 IaT¢-wyTa wuAT
ST AT § 1F ¢F FATL &9 fmew
A% WA FIT & X N XY FC
qX Y &, fora®y sgrerdy |5 faal &
WFIX RIS E ATAT § 1 IV JIAIC
& ofF arat § @Y w1000 9N
fegzar & fav T 200 w94 fydew qu
oar ard § 1 aY% 1200 T friza'd
firT T 300 ¥9Y fafear 9T w1 WraY
R, foera &Y arsg Qe woar e
Iwar qgar ¥, ¥fex wq wow faw
areft ¥ aY AT gE & Ay WY SMw
i w § ) Awiy fomra & a9 w7
arre ger A nft fowar, A
wrod v e A



31 D.G. (Genl.), 3485
. Min. of Comm. ’

 arT i o grew tfﬁ—nh’_

wrorre % wqrar §. 39T Ay frewr g
g wrar § 1 wra¥ 152 s fedfzerer

wia agx fear gwr 8, ¥fexr wi
ghearar, goT s2qw, vweq & A
w¥ wrey, wfeal & 125 Ty fedem
¥ ot QT adt § | t@ awg & )
feqra aTardt wt wirag @R § . A
ITE A w1 fgaw arsy, AN
uY &1 fgare s —amag gfar
¥ w1 WY 3T wda A rar,
foraar fisgeiy w1 femra § 1 99g%
W o1 10-15 g9 Qo w57 Yar §,
afer afx = & fegre, dwia
feara &Y graza &1 on & frwrs ar
I €77 Tar A 7Ff faaar § yaar
TF WG &7 Far Y | ag YA Fovswely
A gr @, foE¥ 7 39% a7 T wIYT
¢ YT 7 3z wr mrar faerar §, qar
gy & feafa & oy war &0 wrx A
N feara gar st g, g A &,
FATT §, AT & 41 ATG-AG & WATY
g, 2T I\ ¥ IAFT ARG ATAA A
fasx wzar §, asi a3t fafe ww@r g,
a9 Igsr NNt Fr fagla o aff
w3 & » 27T IgH warAt w1 g frafy
FIX AF &Y Jaw A/ P oawar y,
afwa QA oYk q7 sqridr IgET @Tw
IST AX &, fe11a §Y IT6T Wiw A

qgwar

wrT g@ gfez § 0 fgwre wi—

A FOA & 7w @y §, wfeq

foam & Seniga & grw AgY ag.§)
15 @i qgd Sl &% o) e ¥ A
I ¥qT W § 1 AT T GALLT wY
#t iy Jor W € g7 F@ §, g7
aTE AugO H g @, VO §
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®rT WO et g weg & g A f,
afwx feara o 39w & T W
qyrs ¥ aff «F § forw aaare ¥
e ¥t # wrw arh vl wegwd &
e g &1 am UWak —ata arwr
g wraer & war A ¥ W qrw aqr
g § ) ary wraw & Tw Ay e
AT Fgear A TR §
100 w9 fexzsr NX a1 qwr § )
TAAEA™ § G QIX  FIAT GAAT
wuw § fr wraw ®) S adwd arar
aff § ot w.X arer wug Yar g
fe wY wraw ®) Nar qu Tff wa
oYX IaEy ¥X & fag Far 4 ar

xdlY aTg & wiq A W Wa¥ | g wr

wiw w9 152 Ay sfa ferzwr oo
four § Afss wror ¥ 125 @ wfw
fexzw faw Tgr R 1 A @& @it ¥
e fewfa gy wrht e w7 A S
qasr aff s wwife feam oY
Hwar § fe ¥ 9T A AWl )
qrerTTd, ITwr g § Wi IAN ax
® w7} ¥ IEAT & 1 AY AL wgA W
wawaag § % AN A fwed §, I
N g9 sy Afwg 1 g garen
Y w1 giaa § W g afqwr aw.
sy ¥ W, A, wEwEr dix
weg ww ¥ dur gar § 1 feafr ag d
fir 7 w1y & arw gord & wHA A
ey & AfHA ¥ 97 w1 AT 1200
T iy fexza § wonr wafs Qo
arfezr & wegT SO IAFT 200
Ty, 250 A W¥T 300 w9 Wi
fareg S gmT ¥ @l W § 139g
qgk AW ST g AT ey &
fie gw fieamal & fgdeY § + Fu wgar
t fs om st & sifee W
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L ﬁrq HEIT amgq ' uqt qz g WIARL
ara aend T 4% W1 IAE 4IA N
Iawr agt-qar faar % o fieT A
SqaEqT WIT ®TAH FIA T quag § 1
agi 9 g &1 feaEl & a1 ¥ e -
arar @, femral & fgif $aX ¥
NEr wrar § DT gn wf w5 o
agt IF-[T Y I a7 FW@

¢ ufeq Wi w1 @ owgr o owg
gimar st § fs wio argw & 223

Ty afa faew dgwmy & a¥fewr

¥ w19 gaay AT AF 5 § Oi7 ag
ot wer gar 3g §, faa® @l ¥ gany
agi & dwfrel 1 Y ok § e
W WY nv W $A7 g wen
afe gm agt ¥ feara = A 6§
w{red B FAT A § 1 T dgaw
¥ frara A Y §or wear § WX A

IS IFT 130 wa At afl faw ¥,

g

s ¥ ¥ # FU fagor § e
&Y arv-ar g foar £ o 16 @1
ag¥ IAET W17 108 TIY afy fyaes
oT WX WIS WY 108 &7 &, qweT Wiy
11 W1 9§ 114 w97 afy fagzar 91
WYX 9r Y qwn gaqr § Wi Y w1

N1x -\ 8T IEN 91, G WA T

4] a‘t'qg su sqrEregr

whven e -gfefeni anie
(ot favamre sire gy : tw wuw -
aY faRw sarqre wwraw o WY g
waf wer vl § o me- gfwi: n-‘t )

'fj‘iﬂﬂﬁl'

% o g itﬁﬁh“m:

'_!ﬁm wet faafe wsgreg Wi

’ Kpnu.“'lz 1osd

p.. (agg),u-ss | «

?qg 1 m«mﬁﬁmﬂ Eocd
aiftj wiT agt g% fowr & sqrer:
A 9¢ A @y ) s A<y ¥ wiw
REy grEe AfAy o @R v+
wRIYY | WIF WGIT ¥ &1 Gwa g,
Tasl wig WA | G G
feaar § w7 gy agt fgrgears &
ag 125 w9y fre) far @ ¢\ adiw
a1gT A wTF AR gEr s
a%d § « & sgrar faary & agf Ty
=t afea & ag wgar wga g fx
1 AWl WY Wf wdy qre A
Y fraral & at & 1€ faesar 5@
arar g § 1 wAT W9 IAF Qi ¥F
faaa &I @ wirF gaa & o9% afq
=%t Qo Wi wiwi ¥ wkg ot
AT 1 & wea # g wPRg ¥ A
{q¥qma s« a1 fF g frasT frgst w)
¥y Wiz feai & fza & am
#ifsg W7 I9% T 1 g (g

gaAr wz% ¥ g1t a7 garca
LACIE 3

(SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairman, I want
to congratulate the Minister. It is the
Commerce Ministry which enjoys the -

" confindence of the whole House.

Sir, whenever there is any diﬂicdlt
problem and thcre are criminal cases; -
then immediately the Members of

"Parliament ask for a CBI inquiry, and

whenever ‘any difficult problem is there

" with regard to Commerce, we will ask

the STC to take over. As you know, the
Chief Minister of Andhra Pradesh “does -
not -see eye to eye with the Congress
organisation and also’with the Central

Governmeit."But day in and day out -

he is -insisting and telling the  Central
Government that the STC: should

- take over ihe puichsse of fobacco, 'rm



- w - Gy (Genl.) -M-f,GS :

mans. he hn lbt more faith in STC
C thénim himseif any Ma brnnlation. N

216 I8 very wvery dﬁfortundtc "ﬂut
Mr: Roy has made a very eonfusmg
spaech and said that thi§ Ministry ‘is a
corifusing one. {'do not ‘agree with him -
* beciuse the working of this' Ministry is
* very clear. This Minister cdrrying all
his staff with him like onz man aad they
move as on: man. Th:y have made a
profit in STC of over Rs. 64 crores, and
in MMTC about Rs. 65 crores, that is
without * deduction of tax. “and
whzn such hug: profits are made, even
then w: are gdying to criticise them.
The STC has suffered som: loss on
accoaut of puarchase of tobacco last
year aad also in the cas: of animal
tiltov which wis imdorted and which
. WS rz.:xn0<t:l back., th: STC has
saf:rrad som: ioss. ANl thes: things
should b: appreciated. Te the prople
who  hws doa: giad  work, the
Parhiam:nt should give a word of cheer.
And L r:ally appreciate th: Minister,
he has don: very goad work. There is
.son:thing wihich we have to continy-
ously export, like sugar, molasses,
.opium. jute finished goods and such
oth:r things.

This year when we export caster oil,
the crop will come and next year too we
shall be "able to export because it is
renewable.

‘Mineral Oil ws sparingly export, It

is exhaustible. But it will last for m any

many yzars to come.

I would request that vegetable, fruit,

. mutton, eggs and all other things must
be duly exported from Hyderabad to
.Gulf countric. Now there is no provision
for its export from Hyderabad. We bave

to..send it to Bombay for, export. We

-have. .-to  pay.some commission to
lombuy pzople and in transit. there .are

80 many lossess. o

It does -coms . directly under the
Ministry of Commerce. I would request
the Minimr,to see thum thum are
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" the trick of businus. Until and’ gmny
they are penalised, it will ‘have n&ind .

“The: mmmibnpur tonne inmur
- thn ‘year” wmoré ‘than’ last. year, 1t is

very food.” The Ministry Kas doné a lot
of ‘woik t6 exploré the markets .abroad,
Last year &xport wag ‘over Rs. 200 crores.

T want that'the export should ‘be ' more

this year, It should be -seen that the -
production - -should not
country. The production is ‘going down™
day by day. The production of sugar is
going down. The production of tobacco
is also going down. ‘If the Ministér is

fall in our v

able to-produce more oil seeds ‘with the

co-opcration of other Ministries, our
country will not oaly be self stfficient,

but - we will also be able to export. The

trade will .be.surplus, To that entent
he is not reponsible. He has to! depend

- upon other Mmutnes

We have created a lot of irrigation
potentialities. It should be made
compulsory. every . .kissan to . grow’
more. oil seeds. Then alone, this country"

will prosper..

The Minister has to nurse so many
sick children. If one child is sick' in a
family, the whole family fecls worried.
I do not know how many sick children he
has got-and how he is nursing them, He
is a young men. He himself is not

having more children but in this way he ~

has got many sick chlldren in’ this
Ministry.

. Animal Tallow is .re-exported.
People have made some.money. It is not
directly under him. But I am very. much
worried. People have imported oil and
tallow illegally. They have made Rs. 400
crores. That is a..black money. That
must be unearthed. That must be taxed
and there shpuld not be any mercy in

this regard. Suspension of licence isnot .

going to solve this problem. If the .

. licence of one man is suspended, be will

send throu;h some other man. “That' is.

'l‘he.bmlc mioney’ ‘that’ tmy Bave
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must be recovered and it must come to
the Government treasury. I have been
pleading this from the very begihing. I
have written several letters on this
subject to the Finance Minister and the
Commerce Minister, Nothing has been
done. That is the reason why I have to
repeat it. 1 have written on this subject
with a copy to the Prime Minister. This
is & very serious thing. I feel very bad
about it because the people who have
earned money have not paid any tax to
t‘he Government.

They must ascertain, before banning,
how much assets thcy have got, how
much money they have got and what is
their bank balance, how much money
they have kept in safe places. All that
must be checked. There must b¢e many
more raids. This Ministry should advise
the Ministry of Finance to take proper
steps so that there may be more revenue
and people must desist from this unfair
means.

SHRI MAGANBHAI BAROT
(Ahmedabad) : Mr. Chairman, Sir,
confining myself to the Demads for
Grants under the control of the Ministry
of Commerce, I only went to invite his
kind attention to what I said in the
General Budget debate particularly
relating 10 the textile industry. Sir,
in fact, before the Budget was
anpnouncea, the Government gave a Jot
of concessions' to the lextile industria-
lists starting from banning of the cotton
export, ecxemplions from the customs
and excise duty for 1009 export. Wnen
the Railway Budget came, some
concessions were given in the nature of
reduction in the freight rate in the
movement of textile goods and lastly
came the General Budget where a
package of concessions was given to
the textile industry.

I would respectfully ask the hon.
Commerce  Minister  whereas  the
Government gives so much to the
textile industrialists, in return, wouid
you be kind enough to tell the nation
.. and the House, what the industrialists
. or the industry has given back to the
people. The cloth is not cheaper. All
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the beafits given by the Government to
the industrialists have been just utilised
for their own benefits., You are giving -
all this in the wake of demand that in

cities like Ahmedabad, textile mills are’
being closed down one after another,

We make repeated requests. A number of

benefits have been given to the industry.

But instead of reciprocating the same,

instead of making the. cloth cheaper,

instcad of making the mills work, instead.
of opening the closed mills and instead

of restoring the normal conditions , of
the Second Shift and Third Shift in the

Badli workers, 1 am constrained to state

before the House that mills have been

closed down more and more after all the

benefits have been given to the textile

industry,

The other day, FICCl function
took place in the capital. ‘The hon.
Finance Minister presided over it, what
was the demand that this world of
industrialists made to the Government ?
They demanded that for three years,
there should be a ban on strike. This
was the demand fiom the industrialists.
Charity ought 10 have begun at home.
They ought to have been told that ‘“‘you
who are asking for bananing strike, are
not prepared to siop the lock-outs.”” I
want 1o say this because I come from
city which has been known in the entire
country as Manchester of India, i. €.
Ahmedabad, which I have the privilege
to represent., 1 have met the hon,
Commerce Minister. I have drawn his
kind attention to the fact that he is
being exploited. The Government must
see, The Goverment's concessions,
the Government’s charity and the
Government’s goodncss are simply being
exploited by the capitalist class, A time
has come and ] would request this
Government to please make up your
mind what is your attitude towards the
textile industry. You may give as much
as you like, But the Geera will prove
right. I is very difficult to take liberty
with Geeta 's 8loka but there is a sloka
and I only take liberty and say :

A A1y ara: Ayt
R .
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. Greedwill never be ntilM with
. whatever you offer to him. More you

give, more they will be greedy, hungry ’

nndmore they will demand from you.
You give everything within your right.
They ask everything in the name of
working-class, closure of mills, textile
troubles etc. And I do concede that you
have given maximum that the Govern-
ment can give. But in return you have
got nothing.

My cily is Passing a crisis. It is not
me who is speaking. I would prefer to
quote from a magazine. I am quoting
from the Blitz dated March 24, 1984.
This is Ahmedabad report. The caption
is :

" «One Lakh Jobless. Recession cri-
pples Gujarat textles. I would rcad out
only two Parugraphs. 1 quote :

‘Around one lakh regular and
casual workers have been rende-
red Jobless following the closure
of 16 textile mills and hundreds
of ancillary units in Gujarat,
creating an unprecedented
crisis in the textile industry
in the State.

Then, I would read out the last
Paragraph for the benefit of the hon,
Minister. I quote :

‘*Mecanwhile, it is reported
that more than 20 casuasl workers
who had lost their Jobs have

. committed suicide in various
parts of the State. Highly skilled
workers who used to make a
minimum of Rs. 22 a day are now
reported to be working as coolies
or errand boys in order to
survive. Many others have all-
egedly taken to criminal activities,
indulging in nighway robberies.*

This is the story of Gujarat. This is
thonory of that State . which has a
_Tecord of industrial peace. Todey,
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thanks to you, Gujarat is going to the
path of criminal activities and’ hl;h"l!
robberies induiged in by the people'who
wanted to earn their bread by hard
labour if you only had to give itto
them honourably. The fault lies with
the Government,

Again, on the eve of the session of
the Congress-] Party in Bombay, You .
took a decision of taking over 13 textile
milles of Bombay and the justification
you gave was the social justification, If
the Bombay workers are hungry, are the
workers of Ahmedabad not human
beings ? Are they not entitled to the
same consideration from this Govern-
ment which the Bombay workers. are
given ? If you took over the manage-
ment of 13 textile mills in Bombay,
what crime the workers of Ahmedabad
mills have committed ? If I can  tell
the bon, Minister, Bombay mill workers
did not at least in the last General
Elections vote for the Congress-I Party
but I am one of those who waselected
with the dongress.I ticket because the
people believed your manifesto that
every family will be given one job.
Instead, You have taken away
the jobs of thousands of families
of Gujarat.

I may appeal to the hon. Minister
personally that the working class of
Gujarat may go back to the villages but
there are 5 lakhs of workers from Uttar
Pradesh of whom you were the custodi-
aa till yesterday who have neither a
home therc nor a house in Ahmedabed,
They are the people who are going the
way, of criminal activities and . highway
robberies, what are you going - to do
about them ?

Ahmedabad city has a record that
never in its history there wasa strike
with only one exception when Mshatma
Gandhi gave a call of Quit India Mave- -

_ ment agairst the Britishers that

Ahmedabad mills remain closed .for -
three months. If, however, in ithe
history of Ahmedabad the mill .were
closed down, it is to your record: that
you totally changed the charncuﬁor 1he
industrial peace in Gujarat, . -
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" In name of humanity, ‘ in the ‘name

‘of labour, in the name.of working ¢lass.

' _ in the name of people who have voted.

for me, for{ whose causc | left you, at
least do not discrimintc between the
working class of Bombay and the wor-
king class of Ahmedabad, On the one

hand you toock over 13- textile mills of |

. Bombay and, on the other hand, whed
Abmedabad mills are closed downday by
..day You are doing nothing.1 am ut
Pains (o tell the hon. Minister. He
knows it, | have written to him on 2nd
" March. I am only requesting him to tell
.me what concicte steps you are taking
to prevent these callous things happening
. in Abmediubad, in Cujarat, Please do
- mot disturb the indusirial peace of a
State which has a record of its own in
the ma:ter of industrial peace. If I
.were not representing the csuse of
labour, I would have taken the
--law to a court of law on the gro-
. und of discriminatian. But being a
labour- minded person, | did not
challenge Your taking over of Bomday
- mills. Would you kindly telime uader
-what justification you are saying that
13 textile mills of Bombay could be
- takan over whereas Ahmedabad mills
could be aliowed to be closed down day
after day ?

Why are you giving these
- concessions ? To whom are you giving
these concession ? You are secing,
on the one hand that  the
‘cotton export is banned and, on
-the other, the farmer is crying. It is the
-mill- who are getting the benefit, but not
the consumer, not th: working class.
- And therefore, I repeat my charge that
your close association is with the
industrialists, not with the industry
alone.

SHRI M. RAM GOPAL REDDY :
O my God !

SHRI MAGANBHAI BAROT :
You are making for your Party some-
,thing from the industrislists and - that is
izthe reason your fingers are not on the
mdustry. I said it and I repeat ‘it to the
"Minister. I' ask ‘you to show a single
Melic that the working class - has yot or

'Je‘h .

the consumer has 8ot. "For whose benefit
are you doing all this ?If you: have any,
say, justification, please be fair to the
working class. - T

* 15.70 hrs.

COMMITTEE ON  PRIVATE. MEM.
. BERS' BILLS AND RESOLUTIONS

Se\;enty-fonrth Report

SHRI CHITTA BASU (Barasat) : 1
beg to move the following :

““That the House do agree with
the Sevemry-_fourth Report of the
Committee on Private Members®
Bills and Resolutions presented
t; the House on the 11ih April,
1984

i MR. CHAIRMAN : The question
is :

“That this House do agree with
the Seventy fourth Report of the
Committee on Private Members®
Bills and Resolutions presented
to the House on the 1ith April,
1984,"°

The motion was adopted,

15.31 brs.

RESOLUTION gpg-UNEMPLOYMENT —
(Cantd.)

MR. CHAIRMAN : Before we take
up further discussion on the Resolution
regarding unemployment by Shri T. S,
Negi, I would like to mention that 6
hours and 8 minutes liave already been
taken on this resolution and as against
2 hours initially alloted for this

“discussion. On the last occasion, 30th

" March, 1984, the Chair had snnounced
- that the hon: Minister would intérvéne
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at the.ricxt sitting and then the mover .
will reply. T think Half-an-hour. will be.
sufficient for this purposc. It is the.
pleasure of the House that the House:

be extended by half-an-hour ?
SOME HON;-MEMBEARS :Yes, .

MR. CHAIRMAN : Now the hon.
- Minister may kindly tospeak.’

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI1
VEERENDRA PATIL) : Mr. Chairman,
the Resolution moved by the jhon.
Member Shri T. S. Negi has been
discussed at length in this House. Several
Members belonging to this side and the
other side had an . opportunity- of
participating in.the discussions.

The intention of the hon. Member
who has maved this r:solutions (0 draw
the attention of the Government to the
growing unemployment in the couatry.

I sharc the concern expressed by several -
Members who had participated in the -

debate over the increasing unemployment
in the country, But 1 may  assnre
the hon. Members that Government are
fully seized of the problem of unemploy-
ment and one of the major objectives of
the Sixth Five Year Plan is a progressive
reduction in the incidence of unemploy-
ment and poverty. In the Sixth Five Year
Plan document Chapter HI deals with
“Manpower and Employment.” I wiil
read-only the rclevant portion of the
Chapter. 1 would not like to take much
time of this August House.

‘Ope of the principal objectives
of the Sixth Five Year Plan is the
progressive reduction of unemp-
loyment in the country.  In- order
to frame appropriate policies and
programmes in diffcrent economic
scctors towards realisation of this
objective, a realistic appreciation
of the nature and magnitude of

the problem in all its ramification-

© 18 exsential. < -,

. .(_An atumpthu béen mads is this 3

Chapter to obtain’ labour Torce

- Sixth Five'Year Plan only to 'impress’
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projection for the bese and
“terminal years of the Sixth Plan )
and to examine in some detgil' the -
main aspects of employment and
unemploymcent situation based on
the latest available data.”

'...Suitablé policy  measures-
are then proposed. Estimates of -
employment likcly to be generated
-as a result of the Plan allocations,
policies and programme are also -
presented. Special dttention has -
been paid to women ‘and -
edacated manpower both in the
analysis of the existing' employ.
ment market and formu!ation of -
suitable policiecs for them. The
'section on New Deal for Self-

. employed enumdrates the ‘various
measures thiav the Goverpment
proposc to take to help persons
who dssire 10 take up self-<
employm:-nt ventures,’ s

According to the Plan document it
is project that the labour force would
grow during the Plan period atan
annual rate of 2.43% to 2,55 during
the Sixth Plan. Earlicr it was estimated
that during th: Plan pzriod there will
be a n:t increase of 34.29 million
uncmployed during the Plan Period ...

15.36 hrs.

{DR. RAJENDRA KUMARI BAJPAI
_ &n the Chair)

But in the mid-term appraisal this
was revised to 32.44 million. In the
document ‘it is said—'Though the
incraase ‘im employment in standard
persons years is about 34 million, the
actual number of beneficiaries s
expected to ‘be much more since hot
every member of the labour force may
be a full-time worker during the entire:
period®. T read the portion that was -
relevant to cmployment and manpower
resolirces from the document of th

upon 'the hon. Members that Goysr- -
ment is serious about this problen ‘iind~
in the ‘dociument: also™ serfous . "‘,“ﬁpu B
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.

bave beén made to deal with this
problem of unemployment effectively
during the Plan period.

Now in brief I would like to
mention to this august House that the
Sixth Pian seeks to achieve this
objective,

W' wmwrw Ot :  (faafow)
FOAN ag @ &, AQway
dear ay @ § o Ao agieT wgd
§ fe srorTc wEw S A § 0 aE
wrr aww ¥ g Wt

it i qrfew ;. WAl wET
Y aww dag iy IW AW wQA,
ax ag AT qU ATqW A fawre ga
¥ 7 a) ) gEwTa wY ¢

1 have just made a beginning. When
-I cover all the points, then only it will
be possible for the hon. Member to
judge whether my explanation or my
reply is satisfactory or nol.

1 was saying that the Sixth Plan
seeks to achieve the objective through
an overall rate of growth of economy of
5.2% during the Plan period. Scveral
programmes are implemented in the
Plan to dcal with unemployment and
poverty problems. Hon. Members
are quite aware of the problems. Hon,
Membees are quite aware of the
programmes which have been envisaged
in the document also, For- instance I
canquote certain programmcs which have
been taken up and which are envisaged
in the Plan document in order to deal
with the problem of unemployment
effectively. NREP, IRDP, massive
irrigation programmes, Khadi & Village

. industries, Minimum Needs programme,
-TRYSEM, afforestation, etc. , Hob.
Members are awarc that last year on
1%h August hon. . Prime Minister
.antipunced two new programmes. One
proggamme is the Rural Landless

Empigyment Guarantee Programme-and a

*

another ‘programme I the sdberie for
providing self-employmient ‘(o educated
“mploygd .you(h' 3 L

So far as NREP programme is
concerned, 1 do not want to go into
the details because th¢e NREP, IRDP,
TRYSEM and so many other programmes
which have been envisaged in the Plan
document have been discussed on
several occasions in this House. !

Therefore, I do not wish to go into
the details of those programmes. ‘But, I
would like to give certain figures about
the achievements under the N. R. B. P.
and under other programmes.

So far as N.R,B.P. is concerned, a
lot of work that can be taken up under
the programme includes social forestry,
minor irrigation works, soil conservation,
land reclaimation etc. The achievement
that is with me is that this programme
has generated 41.4 crore man.days of
employment in 1980.81 and 35 crore
man days in 1982.83.

So far as the rura) landless employ-
ment guarantee programme is concerned,
the objective of this programme is to
guarantee employment to at least one
member of a landless houschold upto
150 days in a year. The programme is
as follows :—

(1) Construction of rural link
roads ;

(2) Construction of and renovation
of field channels ;

(3) Land development and reclama-
tion of waste land ;

(4) Social forestry ;

(5) So'l and waler conservation.

An allocation , of Rs. 100 crores
during 1983.84 and Rs. 400 crores
during 1984-85 for this pro.mnmlhd
been made. 1t would gencrate 60 miltion
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- mandays of additional employment in
198384 and 300 million mandays in
1984-35. '

ﬁadini. thus it can be seen that a

number of prograimmes are already
under implementation with regard to
aforestation, land conservation, etc. In
the Resosution of the hon, Member, he
has sugfgested that a land army should

be raised for taking up the following

works ; .

(I) ‘afforestation programme thro-
ughout the country including
Himalayan region ;

(2) extensive land = conservation

programmes ;

(3) depending the river beds of
major rivers ;

(4) linking of major rivers of the
country.

In addition to the above, he made
a suggestion through his resolution
that payment of unemployment
allowance of Rs. 100 per month be
made to all unemployed persons.

So far as afforestation programme,
extensive land conservation and other
programmes are concerned, just now, in
brief, I have already made it very clear
how the 20-point programme and different
programmes that I have already mention-
* ed such as NREP and IRDP 3 also the
recently announced programmes by the
Prime Minister have been taken up and
how adequate funds have been made
available and how these programmes are
being implemented. I would now like to
deal with his other suggestion. Madam,
the hon. Member’s another suggestion
is that, in order to deal with the
problems of unemployment, land army
should be created.

W e o wfedt
U FW w N Iw § L 7

o vt oot wgvew W Ay g ar -
aro aver @ & 7 FEiy wEr oY dftw
q ST wwr AR e g, ¥
X 5ot o I § ag W F w1 oAy
& wic 3q & afedi W@ aga s w0
W1 AN aaw A gz Iw F oy
¢ S

st Witem arfew @ afeg} &
q, feaafad & a1t § ok daree & -
TRA, TR OH, & QW @
w17 gfag &t Arge qgar

st vReaw . ot ;. dw -qgﬂ
Naw &1 w9y faw feqr, 9w &
agi

SHRI VEERENDRA PATIL :
Madam, he mentioned in his resolution
that a land army should be created.
With regard to the employment of land
army, I would like to give certain
information t6 hon. House.

A

In 1979, that Government of India,
in the Planning Commission, had set up -
a Working Group on National Re-
construction Army. That Working
Group submitted its report in 1980,
That Working Group felt that a
national reconstruction army was not a
suitable agency since tne construction
works were of intermittant in nature,
because of factors such ds monsoon etc.
that are caused, the Standing army to
take up such works might not be
desirable. '

The working group doubted whether
there would be enough wholly unemploy-
ed or under-employed persons who would
be attracted to such an army and there
will also be problems of people having
to leave the village society, demand for
higher wages outside the village, ‘mai.-
tenance of discipline, etc. The warking
group, therefore, suggested that instead
of a monolithic national re-construction
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army financed and operated by the
Central: Government it would be
better if different types of works are
executed by the approciate agencies.

So, Sir, suggestion that has been
made by the hod, Member was examined
in the year 1979 by a working group and
that group came to the conclusion that
raising of a pational re-construction
army or land army is not a feasible pro-
posal. Moreover, 1 would like to the
tell the hon. Member that so far as the
programmes which hc mentioned in the
Resolution are concerned in order to
take up, those programmes a national
Jevel land army is not required becausc
whether it NREP, IRDP, Rural Land-
less . Guarantee Scheme etc. these arc all
the schemes which have to be executed
by the State Governments. The Central
Government can give the blue print of
the seheme, guidelines and provide the
resources but the appropriate agency for
executing all these schemes is the State
Government. So, when State Govern-
ment is the appropriate authority for
executing these schemes, I do not think,
there is any point of a land army at the
national level. If any State Government
wants to have a land army—as has bcen
done by Madhya Prajesh, Karnataka,
etc.—at the State level wo would not
come in the way. We will rather en-
courage it.

Therefore, Sir, if land army has to
be set-up it is for the State Government
to consider whether they feel it to be
a feasible proposal to set-up a land army
or not. If they feel it is required for
implementing these programmes then
they are at liberty to set-up one but a
land army at the national level is not a
feasible proposal and the working group
set-up by the Government also came to
the same conclusion.

The hon. Member has made a sug-
gestion that major rivers should be
Iinbjd and development of water reser-
~oirg,be taken up. I can give him some
rough, figures. In order to construct

reservolrs across major rivers and also
inter-linking it is roughly estimated to

" APRIL 12, 1984
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cost Rs. 50,000 crores based on- 1980-8F .
prices. A separate organisation called: -
the National Water Development Agency
has been constituted in July 1980 for
undertaking surveys and investigation
fox the peninsula river development. The
suggestion of the hon. Member is that
water in all these major rivers be harn«
essed. In order to harness waters in the
major rivers w2 have to think of cons-
tructing reservoirs and before anybody
thinks of constructing reservoirs-whether
it is Statc Government or Central
Government—first, all these rivers have
to be surveyed, land estimates and blue
print have to be prepared and then only
execution can take place.

That is why the National River

-Water Development Agency was consti-

tuted in July, 1982. Aficr the investiga-
tion, according to the- estimate, it is
found that it is going to cost Rs. 107
crores and is expected to be completed
in 10 yeuars. The expectation is that in
order to prepare the estimates, in order
to completc the survey of all these major
rivers, in order to find out whether there
are any feasible projects which can be
taken up to prepare the blue print,
nearly 10 to 15 years time is required and
on investigation we have estimated that
Rs. 107 crores is required. These studies
and investigations on the Himalayan
river component would be taken up later
on, If investigation and studies are com-
pleted and feasibility reports become
available the same will have to be con-
sidered by various State Governments
because we have to consult the various
Statc Governments. We have to see
whether the State Government, on their
own, can undertake the work or whether
any of the State Governmemt is wanting.
the Central Government to take up the -
project. So, in consultation with the
State Governments this will have to be_
done by the Centre. Finally they are
considered by the National Resources
Council hecaded - by the hon. Prime
Minister. The actual stage of execution
would arise only afier 10 to 15 years that
is, by 2000 A D. .

The hon. Member has made certain
suggestions, In order to implement them
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1 have outlined the various procedures
which are involved. As I have stated it
will that another 10 to 15 ycars. The
ho. Member suggested that in arder to
tackle the problcm of unemployment
immediately the linking of the rivers and
development of the water resources
could be taken up. But I would like
to mention that it cannot be taken up
immediately. It is a time consuming
procedure. All these formalities have to
_ be gone into before the Gevernment of
India or State Government takes final
. detision.

Another suggestion which the hon,
Member has made is with regard to the
deepening of the rivers.

- The main flood pron: rivers are
Ganga, Brahmaputra and major tribu-
taries and some rivers in Orissa. These
rivers bring huge gaantity of silt and
these silt are deposite in the river beds.

T can tell this 1o the [{on, Member
and to the Hous: for information that
Ganga brings, at one point, at Farakka,
about 450 million cubic metre of silt
annually. We have to remove thjs silt
of 450 million cubic fect; we have to
remove it and dump it. Where can you
dump it? You can dump it only on the
river banks on cither side. You cannot
take it to a far off placc and dump it
there. It is, very costly affair. For dum-
ping, for the disposal of the dredged
material 15000 hectare area is required
on either bank of the river. The hon.
Moember will agrec with me that the river
banks on cither side of the river Ganga
are very feriile, 1 am talking about the
problem of river Ganga. On either side
of the river there are feriile lands; there
are private linds. No private party, no

- farmer is going to allow you to remove
‘the silt from the river and dump it in
‘hisfleld. 1f you do that imm:diately he
‘will take legal action and get a stay
order or something like that. So, I am
saying about the magnitude of the pro-
blem. In order to dump the silt removed
from the river bed on either side of the
.banks of the river ‘we tequire 15,000
bectars area. There are valuable lands,
privately owned lands, yitiding yaluable

crops. For Ganga alone, according to
rough estimates, the initial ‘codt of
dregging would be Rs. 5,000 trotfes. Only
for Ganga, in order to dredge the fiver,
Rs. 5,000 crores would be required, The
disposal of the dredged material Wéuld °

- affect population ‘in an area of about

4.50 lakh hectares. The ‘proposal M' the
hon, Member is that all flood prone
areas and river beds’ have to be desflted
Now, in order .to de-silt lood prone
rivers and the major tributaries, in order
to decpen them, the work may tnvolve
an outlay of Rs. 20,000 crores and tven
more than that and may require an ex-
penditure of Rs. 1000 crore to maintain
and deepening it.  This the magnitude
of the problem. '

=t &1, qa, an (fegﬂ' TFAT) ¢
aurafy agizar, @ aag g
F1AT KIE 1 AT a1 fafaee gqge
T aarz §F g Af gur g, vaw
a1z g At AT g, gafog gawr
Y197 97T R AFIET AMC |

MR. CHAIRMAN : How long will
you take Mr. Minister ?

SHRI VEERENDRA PATIL, :1
will 1ake just 5 or 10 minutes.

MR. CHAIRMAN : Wec¢ can extend
the time by 20 minutes or so.

SHRI VEERENDRA PATIL : Now,
Madam | I'come to the last suggeston
which the hon. Member has made in his
Resolution. His Resolution recommends
that the Government should pay
unemployment allowance of at least Rs.
100 per month to unemployed persons,
I can give the figure of unemployed
persons as per the live register of the
Employment Exchanges that are bsing
‘maintained by the Govemment. The ~
number of unemployed as on 3112x1983
is 2,19,53,275. Supposing this Resolation
is accepted and pursuance of thé Resolu-
tion, if the Government announgés that it
~isgoing to giveRs, 100 per morith each to
all unemployed, I do not knew whether
this figure of two croros and odd! is going
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to remain or another same number
of people are going to get themselves
registered in the Employment Exchanges
in order to see whatever concession is
announced by the Government is also
made available to them, Even them if 1
take into account the figure of unemploy-
cd that is avilable now, at the rate of
Rs. 100 per month, it comes toRs.2,400
crores every year. Then, in order to imple-
ment this Resolution of paying Rs. 100
to all unemployed youth and in order to

implement the scheme, naturally admini- *

strative expenses and other expenses have
to be incurred,which may xequire another
Rs. 500 or Rs. 600 croes, That means, if
the Government agrees to pay at the
rate of Rs. 100 per month per unemplyed
worker, unemployed youth, it.requires a
minimum of Rs. 3000 crores.

Now, the question is, therefrom
_will this fund will come ? I have heard
several hon. Members speaking on this
Resolution from both the sides. Many
hon. Members appreciated this idea.
They said that it is a’ very good sugges-
tion and it should be implemented and
the Government should respond to it.
But in the Sixth plan or in the Seventh
plan or whatever it is, all the resources
that are available in the country are
taken into accunt and after taking into
account all the resources and expendi-
ture also, during the plan period, how
they should spend the amount, on what
item they should spend everything is
spelt out in the plan Document.

~ MR. CHAIRMAN : I think within
15 minutes, we will finish this.

SHRI VEERENDRA PATIL : Now,

- the question is that the resources have
- been taken into account for the Sixth
Plan. Now, while appreciating

- the suggestion made by the hon.
- Member, nobody has suggested as to

wherefrom this amount of Rs. 3000

.crores would come, They have not
- suggested whether some of the items
that have been envisaged in the Sixth

Plan have to be foregone or some of the
items have to be cut down and so on

- . that, the: amount thus saved be diverted

- for the purpose and if another
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suggestion is to print more
notes and distribute them as allowances
to the unemployed youth, then it will
lead to inflation. It will lead to
unproductive activities. Therefore,
Government of India fcels that it is
not a practical proposition to think of
such an unemployment  allowance
scheme, .

But certain States have implemented
it, I know, but not fully. They are
giving it to certain unemployed people
who are unemployed for 5 or 6 years—
ranging from Rs, 50 p.m. to Rs. 200
p.m.1 do mnot know what is the
experience of those States; but 1 {feel
this is unproductive; and whatever they
are spending today, they are deing
so uoder non-plan expenditure, from
their own resources. But since in our
countsy the resources are scarce. I do
not think it is possible for Government
to consider such a proposal. So, I am
not in favour of accepting this
propasal.

16 hrs

I do not wish to take much time of
the House, because I feel I have met
whatever points have been raised during
the course of the discussion, In the
end, 1 would only say that the time has-
now come to honestly face up to the
fact that unempioyment can only pe
tackied on a long and effective basis, by
drastically reducing the rate of popul-
ation growth. This will, in due course,
bring about a balance between employ-
ment  opportunities created by the
process of planned development, and
the net additions to the labour ferce
at progressively higher levevis of
productivity -and income. Without the
wholehearted support of all the sections
of the House and in fact of the entire
nation, this objective cannot be real-
ized. The need of the hour, therefore
is for a united, dedicated and sustained
endeavour to realize this goal.

With these words, I earnestly request
the hon. Member not to press this
Resolution. On the contray, I would be
too glad if he agree to withdraw it, .
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* SHRI SATYASADHAN-CHAKRA-

BORTY (Calcultta South): Inconclusion,
you are saying that until and unless we
" control the population, we cannot solve

the problem. Population controi should

be there ; but how do  you know that
population has cxceeded the optrmum
level—because England produces food
enly for two months, but it has resorted
to industralization. So, it is not
. population, but the level of your
industrial growth i.e. how you can
utilize your idle resources for productive
purposes, which matters, You are only
emphasizing on population; but the
question is : what steps you are going
to take to utilize all the idle resources
of the country, so that additional
production is generated, and employ-
ment, opportunities arc generated. This
is more important, but You have not
said anything about it.

SHRI VEERENDRA PATIL
Within the short time of half-an-hour,
it is not possible to deal with all these
aspects. The hon. Member knows that
the growt h rate envisaged in the plans
is 5.2% per annum, and our population
growth is about 277, I agree with him
. that we should utilize human resources

to the maximum extent. But in order to -

create more wealth through more
production, whether in the industrial or
agricultural fields, we require resources;
i, e. to utilize human resources, With-
out mobilizing.financial resources, it is
not possible to do so, That is the
difficulty. That is why I said that today
we are facing the problem of scarce
resources. - Whatever resources are
available, should pe properly used,
and used for productive purposes.

sit & gw. ¥t ;. @wafy agew,
& ot AT gaedt w1 wwd g,
fomgia <w fedz & wiw fagr Wi g
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urdt §, @) wgr onar § fe srza W
§afl auwar § fe gardr STwIT
X &7 asr wr g1 < fedr
€2z ¥ £ wawr g wmar , (oY oud
FNT FT w1 aT@ wg AT

®Alg GIwIT AIAT DeETet §
AAITL TS A waes @ {1
wi$ s &4, gawre §.4T., qar 4
fraaY atg & urw wa W § Afww
FAamd gragi @ W aw
sol &7 @ &1 9N wind frg 9§
I A Ag gar et § e AAQS-
ard g A ey AN Y

wgi-Igi g wezrAre W afwrA
1 AwAT A1ZY §, A AIRIT We2T-
wrfeat wY 9gT &0 & fag qwd ur
ardY § 1 ¥ F Ak F ag ax gwr
of fF A agd w1 9 wHy F
% anrfirdz s faar stgar | AfeT
IgH gw g% A gg ) wq Fg W
afgwifal & ane qey § fis wal
agdY ga & srarw fawar  fs gesre
A a1 of Aol § ava agft g€
qely & T A Wr W qHw gt
R, #ar o AwAri F GOHC qaow
gk & | ag Wi Hz faar sar § 4 v
e feqz @t W &, ¥mN
Wl vg § fe i den
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(st &Y. qa. )

e 1 23 30w § w9 AIE A
AW € wFal & qg a1 @ QY AFATAT
aigs ¥ g ara @) fv qead g2
&) gaTU Far derd gEler @ war
£ agt o wHETIT FA7 @1 ATd JAIQ
a1 g gad § fe w1 safea § O
geara w7 §a) A @ Fr wax
T AT AY ATFT 9T wed fHYATCT )
ag awufwat & 1 W AITEN
wra Y FY § 5 Az @ WY g, ¥%-
1Y gY & B, a7 G FAFT HAT
wTAT § 1

ag ATwl @A &1 TAHT AT
w3dr ¥z 3 9w wfew o wfaw
wfsa w1, 80 ¥ 3 faary AT 2 9w
gral =Y wd qu¢ wrw w frar
B %5 wea A gHIR 19§, WIFIT
¥ gARr gog S &% f2ar § 2 97 A
w1 gedmTa forr ot <gr § N kA
T gEarn # J% gr § Wi g7 ¥W
®1 |IGT T AL H AN F ¥ gu
Erag g3 FT W N F}
FIHTT AT Ag & aUAT ¥ AL 80
fea A ¥R AT FIAT FFAT & A
agi 18 3§ g wq &, vy AagTqdA agy
g€ &) gw IW@HAT IHT AT FAT
g1 a1 g% aqia g 5 o SQamd |
AT HTX & T1d GTFIT wga &,
FOTME gareqy I & qaig W7
3T | ag w9 @Ay Ad

PROF. N. G. RANGA (Gunter) :
That is not correct.

- ot &, uw. A X wgy § Fv ag
w7 afl g a5ar) qww warat agf
T et | T AT FEIT ¥ 50 Y
WEA BT 97 wx femr Y wiew
WIEIC W Ag W AWt 1 AR
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fedrda wiRg GRIC & qE § o
qTrIe vgd & fr gu Eragangy %
@} ¥ 1gw oY wigh § Fe wre fefgee
as qrax Afwg, fads a% e
ifarg, 1 9& o1 Fearu w1 §ifeig
nfy fadrs & sval w1 sYwfaar faa
g% | N F frdldw 93 94

sdtT G4 9 X agr g fe @y
Y w4 §, ¥ drg-qsdy are as
etz agl @dr | gmd agi fagdr
Eq a7 g § 1 A @ @A A qur @)
1a1 Frfga av 1 Afe, dig @w §
AR A AW AAiE 97 aw
qg AT AT aw zH-4q gAUr WML
WYX g WAIQAT 1 IEHY FIFIT G A
At ? Ad qrF AT @Edf ¥ aree
9T WYX qaEdi 7 @ a1 F) 95T ¥
qmaA @ frar § (w feg g0 ¥ gonr
A faFar st frara #) gaw Ae-
ag &1 941 {59 9FI o awar g7
ag ¥ @1 frar § s AV AATN feq
TFL I FE G GFATE ! gH WA
fa=aiz v\ @ & Y ¥ aLFITsT O
i AN QT 1 ... (vOwU™Y) gWA
ag Tt w31 ¢ & wigTa-wT &1 qwer
At aAIHT AP wiww ) el
A ¥ ag Jifa qaAy g e age
& A FATHT A1Q | JA®T WIGTT q7% 6T
dforg qife frar sarer & smar qar
T @% | HHI AAAIT 9EWE FE @
¥ fs A wlx @0 W Ang
o @ § e el g e 6
feam i ®Y &Y qoq @i § ; wg ot
grwt Agf faw ar W wWfe ¥
g A A WE geNt & ww ¥
&Y ag & 9T, weqar A gt
AT AT BT Y WA, FA ¥ gt
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u‘mm @ af ¥ FrQet zal w1 A
. AYxAT ANY AW a@’m fagr st

wifgy | A weft o wivg A}

fe EH-5§ 19 9C EAA-TAA R

ws {7 | ¥fp, awaw A

qAT T aF qHEdr g Agl gt WK
. A ¥W aERT HIHAT |

qTeAz d42T & ¥ FIGT S0 6T
Gt frerr gur & 1 arf¥e weafAat

| weat wad &1 wifez waT W 8, AfET
quwIT F1 e 99 9T agi R )
TR & qrg dar 1 wig A g
faad fis ag =it &) agi gz A
femar @k 1 ¥ @y & wO W
gl sTmraT W AT W AT &
dm ow@ AT AT §) afs qIF
T €T 9T FAFMLG &Y gHEd
@ s@ @1 wifaw afi &
@t @z gadk gg A I
aFy wife Y ¥z A §1 ¥ A
QIAT FE-FIA QA AL 2@ ;WY |
w2z ¥ faadt st eNH 8, ¥ g sai
* @) § 1 foaar A Ga7 AITAE O1F

fozar £ a<s ¥ fear sar g, 99

¥ 70-8N qIHE T FAT MO F AT
¢ uix ¥am fg-de qde § qq§T
w1 o AW grar § 1 I WA -
gz g Wk SAUIAEE I99 ¥ fag
atr ¥R &Y sAgEqT WY § 25,000 %
®T at Iad ¥ IT%Y 20,000 u. fa=ar
giwg amo fs gay d W &
goatst @M gwdr § 7 WIWIC W
sret qardt wifgg @) e g9 w19 w0

®Q frad gaar oar &, aw & .

&rw § 13few g @ Ay Dfafe
sFer § W1 T AT AT g

§ lzo-wﬂ sc‘tlmt g w3 afan. if. '

gas1 FE wawa afl frwad uar &

Ay &TaT T A gy 1 afew 9w
Mdeer gur e ag sTar w9
T § Y 1F ¥ GpAy AAT gE
w3 faar ) gwik |aga § 20, 25
EARX T AST W9T WHIT § a7 $<
IaeY wrATeyy A f'ar 1 ge sufen-
FAg § B w%T 6 A §
W § M- H T aw gwwa)
»T1 g fas®, Wi gn g & O
FIgaiz W@ ¥ fag Jare § 1 fsanal
fAac N wnar g fs 2@ H R Ay

a7 gq § Wi wAgReETade W Ag
%) ¥fFa awafasar ¥ g ad § )

feq afafer IQamd a7 W@ &, =i
fafreg AR P W 1 d% T @
g whdt v gy @ d

# srgar g f g8 seard w1 qg
faar s, WX g9 fedieg o #) faz
TR FT T @ Ag¥ grar § wai-
f& qat avs & agedt § g@H gAdgA
fear 80 F®T gwe wgar g fs

G TEATT AIET ) at ag 48 faevann

g ARBAF gg vt ¢ fs Fog )
FAAT AT S H qrAT 1 AT W
faategma g3 Nz et wifea
argnr fe ot diey §ag seFad &
7g MY TG W R FWQ@ TY
Wz gafAg & wga g ¥W 9T
gifza g

waraf AR
gl T WE?

art faz g

ot n cart afwr (g E):
ag gt WA T &1 T
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(st T R afaer)
it wgaT wifgd, waifs wre &) ot
oY 5§

(vaww)

Wt A ga. At ToHF WY
oot fear 91, 7 500 & s fed
¥ . oF gawar gur a1 fagw gran
Aar & aver MX wwlag gw agh 9%
L 4]

wwrafa wgRa : ag fesfegqas &
argT § 1w fag 31 T ) &6 a@?

ot &, gm. AW S A

MR. CHAIRMAN : Now, I shall
put the Resolution to vote.

SOME HON. MEMBERS: We

want Division.

MR. CHAIRMAN : Then, let the
Tobbies be gleared.

MR. CHAIRMAN : Now the
Lobbics have been cleared. The quesion
is :

«This House expresses its concern
over the growing unemployment
in the country and urges upon
Government to take immediate
steps to raise a land army of
unemployed persons to take up—

(a) the work of deepening the
river beds of major rivers;

(b) the afforestation programme
throughout the country in-
luding Himalayan region in

P such a way as to cover at least
one-third part of the land;

(c) extensive land conservation

programmes;

_APRIL
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(d) linking of major rivers. of
the country; :

and recommends that Govern-
ment should pay an unemploy-
ment allowance of at least Rs.
100 per mento to unemployed
persons. **

* These in favour may say ‘Aye’.
SOME HON MEMBERS : Aye,

MR. CHAIRMAN : These against
may say ‘No’.

SOME HON. MEMBERS : No.

MR. CHAIRMAN : I think the
Noes havce it, the Noes have it.

The Motion was negatived.

Now we will go to the next item —
Resolution to bc moved by Shri
Saifuddin Chaudhury.

16.15 hrs.

RESOLUTION gg INCLUSION OF
RIGHT TO FREE AND COMPULSORY
EDUCATION FOR ALL CHILDREN
UPTO 14 YEARS OF AGE AS A
FUNDAMENTAL RIGHT IN THE
CONSTITUTION

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : I beg to move :

*“This House ecxpresses its grave
concern over the high percentage
of illiteracy prevailing throughout
the country even after thirty-six
years of Independence and
resolves that the right to frpe
and compulsory education for
all children until they complete
the age of 14 years be included
as a Fundamental Right in our
Constjtution®” -

- Madam, 'yestemy we discussed
the budget on Educafion, and today -



313 Ra.m. n lmluimﬂf "‘l’" CHAmA x, 1&06 (SAH) 14 years “f"d'- '
_ - mntatrlfh in len. L

to edacatioufor cblldml d‘

we are. luving this Resolution. apd I
shall try to touch upon some vital
point that may not have been toucbad
yésterday. “As the subject is very
important, I think the more we get a
chance to discuss this issuc in - this
House, the better.

Now a very refereshing change I
cansee in front of me, So many

Ministers are present in the House,

now at this very moment. Ido not
know. whether to assume that education
has started getting quorum after
yesterday's too debate and that for from
the Ministers. Any way it may bec a
very happy situation.

AN HON. MEMBER : You must
welcome it.

SHRI SAlIFUDDIN CHOUDHURY:

I am welcoming it. I am requesting -

one thing. 1 know the fate of this
Resolution. At the end the hon.
Minister  will request me- to
withdraw it. And in that case, 1
would request the hon. Ministers
those who are present here to take
this Resolution to the Cabinet. I am
ready to withdraw if you want to
bring it as an official resolution with
tle strength of the Cabinet.

PROF. MAHDU DANDAVATE
(Rujapur) : Strength or weakness ?

SHRI SAIFUDDIN CHOUDHURY;
whatever it may be.

Now my contention in this Resolu-
tion is that we should include Education
as a Fundamental Right in our
Constitution. What is meant by
‘Fundamental Right’ ? And, why do we
insist on Education being made a
Fundamental Right, after coming into
Parliament or even when we were
outside also? We know many
organisations, mapy personalities and
many academicians who have been

. demanding - that ,Education should be : -
ingluded as a Fundamental Right in the -
~ Constitption. We are dismayed thst thiy -

-Government

denying this important Fundlmentll

‘Right to  our people, They are not
‘ready to accept it and they put forward' -
Article 45 of the Constitution as a’
~ defence, and say that they can do sood

through the Directive Principles of. State’
Policy. ‘That is what they say. But what
is the fate of those Directive Principles?

That is an important point. Illeteracy is

increasing day by day and our Govern-

ment is unruffied about it. They bave’

no remedy for it, they have no concern
for it.

Yesterday, while replying to the
Debate the Hon.
enough to say that they are taking much
care to realisc the goal of universal
education. 1 would say that it is
something that would never be realised

if this Government continues to pursue-

its present policy. We do not know
what harm would be there if we
incorporate it our Fundamental Rights.
Our people should not wait to get
education as something given to them
by a Government or by any organisa-
tion. They should not depend on any

government like that. It should be a.

very natutal right to them. It should
be their birth-right, It cannot be a
charity or a mercy. And in a . country
where education is not a Fundamental
Righ, it means that society is totally

crisis-ridden. There is no other meaning .

ofit. It shows that a particular clique,
aparticular vested interest is making .
benefit out of this prevailing situation.
That is why when we take of the
egalitarian society, when we talk of

equality; when we talk of socialism,.

then we have got to understand what is
meant by all this.

In my Resolution I will _tr.y to put

forward my ideas about all these things.
That is very much necessary to bring
enlightenment to our society.

Now, we ‘have passed those days

whon we had the worst form .of denial
of this Fundamental : Right to  the
people, [That concept of right was not
th¥re then. We know w!nt ‘was the

A

Minister was kind.
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situation in our ancient days in our
country. T am not going to ¢laborate on
that. During the days of Varna Ashram
Dharma, You kanow, how the Shudras
were denied education. I am not going
to refer that episode. You also know
how Aklavya was denied martial
training. We know how the knowledge
" of the scriptures were forbidden, for
the downtrodden. In the modern days
also we have scen that system in another
form. Those were the days of the
imperialism and colonialism. In those
"days the concept of getting education
as a right started getting more and more
strength and support from the National
Preedom Movement. The RBritish had
denied our people access to education.
You know all that. It would sound
femething rhetoric now. 1 don't know,
somebody may also quote some
resolution of the AICC also in this
regard. And that, of course, would be
useful for me. In those days we had
seem how the British tried #0 keep
education confined to a particular
limited class and how they wanted to
create a kind of India wherein the
people in appearance and colour may
look like Indians, but in taste, in maral,
in intellect and in their {h'nking they
would b: English. That was the very
proclaimed policy of the British
imperialism in our country. We had
seen that they confined education to
their English language only. They did
not allow it to be imparted through the
mother toung of our pcople.

We have seen that, and in that
context I want to recoliect our days of
freedom movement, that is, who put
forward the idea of national education,
and it is very much linked with today's

Resolution also. In that fight for
national government there was the
concept of education to be the
fundamental right of our people. It was
inherent in it and that right, we are
sorry to say, has not been realised in
these 37 years of our Indcpendence. I
do-know how to describe the situation,
We may claim anything, but we have

- failed - miserably in this particular
field,

APRIL 12, 1984
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Now, I quete that AICC Resolution,
and I thiok the other side will be very
happy when 1 quote that Resolution.
It said

“The Indian National Cengress in-a
Resolution in 1906 said :

¢ ..for the people all over the
country to take up the question
of National Education for boys
and girls and organise a systomm-
of education, literacy, scieatific
and technical, suited to the.
iequirements of the country on
national lines, and under national
control and directed towards the
realization of the national
destiny.””

That was what was contained in
that Resolution. And it is very much
commensurate with the concept of
education being the fundamental right
of the freedom loving peopie who were
fighting for independence. That was the
concept, That was denied during the
British days, The promise of our
national movement was that education
would come as our national right. Now,
I remember what that great man,
Dadabhai Naoroji pleaded befose the -
Indian Education Commission (1882) to
provide education to all children, This
is the concept of right, not charity.
They may be happy with the Directive
principle. What is the direction now ?
The direction is darkness created all
over the countiy. And that is the
education that is being given (0 a
particular section. That is a very dismal
situation, as [ told you vesterday.

Then 1 recollect the Resolution
moved by Shri Gokhale. Shri Gokhale
moved a Bill to the same effect in the
Central Legislature (1910-12) and it is-
very much talked sbout and all those -
who are connected with this movement
particularly will very well remember
how that was failed due to opposition
from the aristocratic landed gentry and
the colonial oppression. 1 beleive we .
are not in that situation now. [.am
again saying,Madam Minister, that  will
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withdraw this Resolution if you say that
come forward with a comprehensive
Bill. :

SHRI MOOL CHAND DAGA
(Pali) : In theend you will ‘request
this,

SHRI SAIFUDDIN CHOWDHARY:
About this concept of right, now I want
to recollect what Mahatma Gandhi said.
If we go through his writings you will
find many things. I have gone through
the whole thing in the library on basic
education, because [ am to speak here
in this House. Otherwisc al!so we read
Gandhi for wec are not narrow.
Mahatma Gandhi desired that every
child should receive free education for
seven years, whose content would be
equal to that of matriculation minus
English plus craft. This is national
education and the right concept given
by Mahatma Gandhi. ‘Minus English®
means what ? That is, to give education
in the mather-tonguc. What is meant by
*plus~craft ? That means, to make them
ready to accept any challesge of the
society, to make them fully prepared to
take the part in the economic and social
aclivity, to contribute for the advance-
meat of society, That is the right
coacept and Mahatma Gandhi
emphasised frec and universal education
in 1926. Through bhis writtings he was
speaking of many requirements. He told
that the fifth requirement of national
education is that it should be free.

Bducation should not be made
to depend on money. This is
what Mahatma Qandhi told. He
elaborated it and said #@at education
should not be madc to depend on

. money just as thc sun gives light to all
equally, it should bec so, Mahatma
QGandhi said sun gives light equally to
everybody and rain pours down for
all. So learning must be made available
to all. It is not a question of dirsctive
principle. You eannot direct the sun
to give light, 1t is natural. No one is
diaicd light. Actually poor people get
mors sun-light as they have no roof and
by remmining outside, they have- more
taste of it. That may be the reason that

" mental right in Constn.

this Goveérnment does not want to give
right of education again. Sunlight ‘is
the natural thing. Is that the situation
for education in our country today ?
No. That is not the situation. Here
darkness is the natural thing. Who are
in the dark ? It is those who have no
cconomic security and those who are
socially backward. 70% are illiterate,
70% are below the poverty line. Théy
go together—below the poverty line and
illiterate. Those who are poverty
stricken are illiterate, That is the
patural thing. And we can draw our
own conclusion.

Now this question of right is very
much inherent in the concept of
national education. Yesterday some of
the Members werc saying and that is
very correct—what do our leaders in
educational and cultura' fields think ?
Though the English education has
certain thing to liberate, they brought in
this country certain concept of bourgeois
liberation, But it actually became a
fetter to the further development. It
was made to be so.

What did Rabindra Nath Tagore say
in connection with getting now
educition ? While inaugurating the
opening of a school during the days of
freedom struggle he said :

*To-day, 1 hope, we will be able
to break the fetters of education.”

He says, **fetters ol education.’’,

““We shall usher in an ert of freé:
education, and free conditiolt 6f
education.” That would not b
dependent on money. That woutd’
come as a sun ray. That would
be natural. That will be freé of
all fetters. -

And that is right and not the:
Directive Principle. Can light be-
directive principle ? Our right to live—
can it be directive principle ? We are
really averse to remember emergency
days when right to live was scutiled in
the name of more welfaré of thy
gogciety. . .
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.. PROF. MADHU DANDAVATE ;
Right to dic was granted,

_ SHRI SAIFUDDIN CHOUDHURY:
" That is even now. We cannot direct
‘tight to live.

What is that life without cducation,
without right to live ? It is nothing. -

Now to bring forward this concept
of right to national education, to make
the .people conscious, I go back to
Mahatma Gandhi. He told :

«The Government has robbed us
of our dignity. If a dacoit
plunders our home and carries off
our wealth and then says to us—

1 have set up a school from
the wealth which I have
taken from you, join that
school and receive your
education there, what reply
should we make ?”°

1 am sure we will tell him that
we don’t want his education.

- “What I am saying is very
simple namely that we cannot
accept any charity, We cannot
accept any help at the hands
of a government which has
inflicted such grievous insult on
us.”

So, I am not going to compare this
Government with the BritishGovernment
though yon are all inflicting it on your
people. But you are a national
government, You are a government of
this country. Though, no doubt you are
allowing plunderers and monopolists
to loot our people in the villages, but
still the question is there. We cannot
accept education as a charity which is
dependent on your tender mercy. It
cannot be dependent on the planning of
the bureaucrate. What we are lacking
is conlciousness.

SHRI MOOL CHAND DAGA
Wonld you kindly define educatlon ?

-ABRIL 12, 1984
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SHRI SUNIL MAITRA (Calcutta
North East) : Education is to. impart
somcething to you,

SHR1 SAIFUDDIN CHOUDHURY:
For the benefit of my hon.Member, I will
really come to that. It is really surprising
that we do not know the definition. I
am sorry for that. What we see in those
days in the face of growing national
movement, the British tried to cover up
and put forward certain proposals. And
in that Post-War Educational Develop-
ment in India (1944-84), what was the
main objective ? Its main objective was
to create in India 1984, a condition - of
education equivalent to the condition of
England in 1935. It visualized liquida~
tion of illiteracy in 25 years and
universalisation of elecmentary education
for 6-14 group.

So, we did not accept that. We
rejected that for that was an eyewash
fraud. After independence, we embarked
upon the situation where W& endeavour-
ed to get our own system. That British
formula was totally unfounded and that
was never to be realised. That thing
was rejected and a bright picture
emerged for us. We should also recollect
those days. Many of us were not born
at that time. But when we read, we feel
the kind of expectation that generated at
that time. We read the situation that
we had not witnessed. But we feel that
kind of expectation that arose. But is
that still prevailiug 7 Have we done any
justice to that ? Have we been able to
keep up our promises ? No. We have
not been able to do that.

Yesterday, we gave some¢ statistics.
Now it has become another way of
putting statistics. The Kothari Commi.
ssion suggested that there should be a

" primary school within one k.m. There

should be middle school within 3 kins.

Secondary school within 5§ k. ms. I am
having with me the 1978 figures. 7.8% of
the primary schools "are beyond ong
k.m, from the habitation, 22.17 per cent
—middle schools—thors than 3 ks,

26.2 per cent—secondary” schhools, 68.8
per eent—-hx.lier secondary schools—
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What is the latest condition of our
clementary. education system ? Only
yesterday, in this House, we demanded-

that there should be free, compulsory -

and universal education upto the age of
14 years. The 'main pillar of
education is the eclementary education.
We sce from one report that
the condition of elementary education
is distressing. According to one study
report published in M. P. Chronicle of
June 11, 1983, they say that we have a
colossal backlog of 16 lakh class rooms
without roof, etc. To make up for this,
to provide the minimum, they ‘say that
Rs. 1920 crores will be required. Now,
it may be asked, from where will the
Government get the money ? [ have
another question to ask : Are they
"giving the amount of money that they
cangive ? That is ndt being done.
Still another question may be asked.
The hon. Minister may say, *“What are
the people doing ? Why don't the
voluntry organisations make their own
efforts. It is a very mool question.
Another important question is : Why in
our villages our people do not feel that
they should go in for education ? Why
they do not take the steps to get the
education and make themsélves
literate ?

We have made our people alienated
from the general development of society.
Had they felt that this is a poor
country ; our Ministcrs] are poor ;
Tatas are not therc ; Birlas are not
there ; there is no piling of wealth in
the hands of a few ; we are all labour-
ing and toiling ; what we are producing
we are ready to share, then they would
make all sacrifices. That is not the

- situation. That kind of involvemens of
the people is not there ; that kind of
belonging is not there. It is being
suppressed. Education is, required to
make them understand that this country
is theirs. That is very much needed.
That is the funddmental thing, that this
country is theirs ; this society is theirs;
that they have to make the society; they
luv. 10 advance the loclety. :
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Anm. 1 would llke to quote "
Jawaharlal Nehru.' This is what ﬁe I’hd‘
said. Iquote : .

«I am quite convmeed “in-
my mind that our First Plan
should be for universal education.
Everything else, whether it is
industry, agriculturc or anything
else which is important for us
will grow adequately only if there
is the background of mass
education and, of course,
pcclahsed educatxon at higher
stages.’

This was the speech at the Education -
Mipisters® Conference held in New
Dejhi on November 10, 1968. He said
that other things were secondary. Mass
educaton is the vital thing,

The kind of concept that is
prevailing is that we want engineers and
we want specialised people. But we
forget the very basic thing, that is, the
elementary education. Without that,
there cannot be any growth in higher
education also. That goal, that aim,
is found to be dcfeated.

There is at present less emphasis on
clementary education, But elementary
education has its own particular impor-
tance in the prevailing conditions of our
country. Elementary. education has- a
particular relevance. You may say many
things. But I may simply ask one ques-
tion : Did we take care to see that our
illiterate peasant, the woaking people,
get that ability to read and write and
to learn- the rudiments of knowledge?
We do it in our Party and in our capacity
we take up literacy campaign. I would
like to ask Shri Ghani Khan Choudhury

" js there any system in your party that

shows that it would make the people
involve themselves in the development
of the country and to make the. people
feel that this is their country. Will your
party members go -to the people? Did
you tell your party members to 80 there?
No. But you plan to appoint teachers on

Rs. 100 saldrly per month for adult edu--
_utlon. But only by appointmg teachers,
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you would not be able to solve the pro-
blem of illiteracy. What the teachers
can do? Do the party leadres go to the
villages and to the villagers? They never
go to the villages. The ruling party mem-
bers do not go to the villagos and launch
literacy campaigns. If the mpmber of
the rulipg party, the party which is in
power, do not go and if they indulge in
all bad kinds of activities, I do .not know
what can be done in the matter. You
know what happened in Maharashtra. I
do not know what kind of precedent
you are sctting up. .
The Deputy Chief Ministe rof Maha-
rashtra, or what, I do not know. Who
is that?

AN HON. MEMBLER : Anyhow.

SHRI SAIFUDDIN CHOUDHURY:
That is the cultuze, We are without a
particular national character. We are
not developing it. We are not doing
anything in this regard. 1t is a question
of removing alienation. I can quote to
show how plan after plan, we have
reduced the significance of clementary
education. I can also show " the experie-
nces of socialist countries. Now we are
a socialist Country. That is written in
the coanstitution. We are Constitutionally
socialist. Politically, we are not. Poli-
tically, we are mixed.

1 am very happy that in the Salyut .

Shri Rakesh Sharma went into the space
and came back safcly. We are all very
happy for that, But, what kind of sys-
tem have they in that jcountry, USSR?
How do they treat education? Is that
bad? We can. in-a joint venture, send
space flight to space. Why don’t you
take a venture to bring that kind of
education in our coumyry also? What is
there in the Constitution of USSR? 1
would like to quote from Artical 45 of
the USSR Constitutioa. 1 am very sorry
to quote from a Constitution of another
country but when -you say you are a
socialist, I also say what is sosialism,
We have in our Constitution article 45,
It is not a fundamental sight. ' '

APRIL 12,1904 -
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In USSR _Constitution, Article 45
says:

“The Citizens of USSR have the
right to education. This right is
ensured by free provision of all
forms of education by thr institu-
tion of universal compulsory
seceondary education.’’

In a socialist country, can Qovern-
ment cite any exampie, that in any of
the socialist countries, education is not
a basic fundamental right? There is no
socialist country without having educa-
tion as a fundamental right. India is an
exception. It is the only exception, India
is a socilist country without anything
fundamental. Even if Fundamental
Rights are there in the Indian Constitu-
tion, it is only on paper. In reality,*
they arc not fuodamental,

17 hrs.

The very pet reply of the Goverr-
ment is ‘population’ problem. It is dos ~
to the population explosion that Govcra-
ment is not able to solve the problems.
Take China. Is the population of China
less than India’s population? No. Thea
Hew can China provide in its Constitu-
tions basic rights?

So in good things we are not emular
ting other countries. Only in bad things
we.take them. 1 leave that apart. The.
experience of Vietnam. The experienca
of Cuba, The whole nation is going. to.
schools. How is it s0? How did Vietnam
when they were fighting that mighty.
imperialist force, the US imperialism,
side by side, with the same amgunt of
responsibilty and with the same amount
of vigour take up the fight against
illiteracy? What they understand -was,
“tf we fail to remove illiteragy, we can.
not gain victory against US imperiglists’
That was the empbasis given by their
leadsr .in. their country and they defaated :
the imperialism, I am: not going to-quete-.
that., All that is socialist. We, are mixed..
We are mixed with. what? Capitalism,..
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Let w se¢ another country. The PRG,
t¢' Pederat Republic of Germany. Yvu
slivuMd be either a man or a woman. Ih

between you cannot be anything. 1If

anything can be that is dangerous. You
should be either capitalist or socialist.
What does the FRG constitution, say.
Their basic right-—article 7,in the begin-
ning, shys:‘The entire educational system
shall be under the supervision of the

State.’ under the heading “Basic right’, .

This is FRG.

Then African couatries. You see
Equatorial Guinea- °‘Ail citizens have
the right to education and culture ’

Then the country whose ruling
clusses betrayed the Palestinians’
cause—I am really pained to refer the
name of that country, They have also the
" basic right, That is Egypt,

Now population or no population —
that is not the gquestion. If we have the
réal political will and if the society
.needs universal education, that we make
our aims like that and that we achieve
it, then this population will be a
beneéfit for us to undertake that huge
amount of task that appears to be
insurmountable. In all the viillages our
populdtion will take part in the literacy
compaign as they did in Cuba and as
they did in USSR. But in our country
there is nobody there to encourage
anybody. All sitting and all doing and
all that....

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI VASANT
SATHE) : We are encouraging you.

SHRI SAIFUDDIN CHOUDHURY:

I must also refer to the emphasis given
by different countries to education and
their budgetary allocation and their
GNP. Now the Minister may say that.
I thiok, Mr. Deputy Speaker, you also
would like to. say that elementary
" education is the main task of the States,
That you may say. You. told yesterday

like-thiat. I agree. Then-I will request
this' Government to direct the State’

Governments and tell them, ‘I am

minsal right C.nun.

ninkins it a fundamental nsht “You
cnsuré that evety chlld' geis the
cléméntary éducation.” You givé: thein
résourcés. They wilt open up éhough
schoots. There is no problem. Bat you

_ are- taking sway all the financés from

thém and giving thém nothing. Then
now do you expect othér to do it ? You
have to co-ordinate.

Now the question comes and I am
pained to plead in this august Housé to
include education as a fundamental’
right in our Gonstitution. I am really
pained and now it is very much accepled
by everybody that it should be. It
cannot be otherwise. Whit the UN
Human Rights Charter to say about
this ? They say in Art. 26 and we aré
a Mémber of the United Nations ; We'
are a member to all pious " decldrations
of that World Body and what does this
UN Human Rights Charter say in Art.
26 ? ‘Everyone has the . right to
education and education shall be free
at least in the elementary and
fundamental stages. Elemeéntary
education shall be compulsory.® Then
it goes on to say, ‘The parents have a
right to choose that kind of education
that shall be given to theéir children.’
Not that kind of thing, that you can
choose your own'stream and" say what
should taught to the child,

‘They can choose it also — the kind
of it. In that contéxt, I was reading in
the library the booklet on the Human
Rights Charter of the U. N. Body. Mr.
Deputy Speaker, Sir, they said in that
phamphlet :

This right is now almost universally
recognised®. Our country is a big part,
of the'world. I do not know whether
they know that we have not made
Education as a fundamental right
whereas this is universally recognised.
Have you recognised it ? A country of
70 crores people do not recognise that.
In the International Body how will they
feel about it. T do not know that,

And then. this- Declaration ‘was

'adopted on 10tk December. 1948, In a .
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letter of February 4, 1949, to Member—
States of the UNESCO—we all know
how the USA was trying to subvert it—
. the Director General of UNESCO
_ suggested that, They set apart, every
year as part of the programme in all
schools, 10th of December, for render-
ing homage to the principles ° of
freedom and the dignity of man. Here
we observe human rights, martyrs’ day.
The students are less burdened of the
holidays. They do not obscrve that day.
For, we have no human right in this
particular sector. What are you going
to observe when we have not made ita
fundamental right ? Without this being
a fundamental right, without education
as a natural component of our liveli-
.hood, we cannot say that we have an
egalitarian society. There will be no
progress, no self-dignity ; nothing can
be achieved. What about democracy ?
We now read socialism. I am very sorry
to note that in the rural areas we have
seen people believing that there is
socialism in our country. It is very hard
to tell the people that this is not
socialism in our country. Still
they think that socialism is in our
_country. I do not know said it, There
is a sayving that *Democracy cannot
survive without education® ;

‘Democracy without education is
hypocrisy without limitation.”

This is going on, (Interruptions) 1
do not say this. Somebody clse said it,
1 have forgetten the name. 1 do not
name him. I do not know whether this
resolution has got a chance of being
passed. 1 want that this resolution
should not meet (he same fate as the
earlier one, 1 do mot want to name the
great man. I should be more humble,
If you accept this, | will be saved
really—what should I say--from the
embrassment. I do not want my name
being tagged on with that great man,
Gokhale whose resolution of same kind
was defeated in British days. In this
free country, I request yon do not

defeat my resolution. In the reply 1 will

say certain other things. I know the
fate of this resolution, However, 1 have

g moved this resolution.
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MR, DEPUTY SPEAKER : w'by do
you presuppose this 2 You can convince -
the House and get this Resolution
adopted. . .

SHRI SAIFUDDIN CHOWDHARY:
This is the fate of education in our
country, I do not know whether they
have any hope, T have got a hope for
the crores of people—the working class,
peasants, the toiling masses. When we

discuss this, those who are in this field

can come forward and make the literacy
compaign vigorously, They will realise
that for them education is a must. They
will send their children to schools, I
now recollect a story of a Latin
American country. I dg not know who
wrote that. It is so beautiful, I want
to narrate that story.

With that T would conclude my
speach. .

MR. DEPUTY SPEAKER : Let it
be a small story,

SHR1 SAIFUDDIN CHOUDHURY:
There was an autocratic rule there. A
gang of butchers was on a journey to
home from city after Day’s work in a
train with weapons that slaughter the
animals. They were returning with
other people ; one blind person was
also there in that train. But, there was
no light. Out of curiousity, that blind
man wanted to know what was the news
in the newspapers.

Then one fellow passenger recalled
that there is no light in this compart-
ment. The blindman became very
furious and said, *‘No light. No light.
How can you tolerate ? Light is our
right.”” That blind man led the revolt
for light and when “that revolt was
completed and later they were taken
to the court and judge asked, **Who led
the revolt ?** They said, °*Thd blind

‘man led us.” The judge could not

believe such blatant falsehood, he
became angry and he sent them to, jail
for telllng a lie, .
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Ms:_. Deputr Spenker. s:r. what I -
want €0 convey is that our people may

illiterate and blind today but they are
coming up. They will be conscious of
their right and will fight for .the light.
They are fighting outside. Here we can
only move the Resolution as a part and
continuation of thir fight and and I
want the Government to be enligthened
by this growing light of the peoples’
consciousness,

MR, DEPUTY SPEAKBR. Motion’

moved :

“This House expresses its grave
concern over the high percentage
of illiteracy prevailing thoughout
the country even after thirty.six
years of Independence and resolves
that the right to free and
compulsory educatian for all
children until they complete the
age of 14 years be included as a
Fundamental! Right in our
constitution.™’

SHRI MOOL CHAND DAGA : Sir,
1 beg to remove :
*“That in the resolution,—
after “‘include’’ insert—

¢, with the coacurrence of all the
States,*’ (1)

PROF. SAIF-UD.DIN.SOZ (Bara-
mulla) : Sir, I beg to move :
‘“That in the resolution,—
add at the end—

“‘so as to achieve the objective of
universalising Elementary Educa-
tion as has been decided by the
Government. of Jammu and
Kashmir.”™ (3) .

ot yfg wex 9 (areT)IuTSAY
wQET, o Ggda Ned A 9 gearT
Tt §, 9 @) gt gzew AR wraw
¥aga & 9 gmd wee-Famtar,
foegiy wfaeta amar @1, s W
srafaw  farsr wY aga fr wgex fear

o1 1 wifew 45 § A ﬁﬁw @ty "

'mh‘f‘wr&.—- .

mental rln:u in Cmmn. .

“The State shall endenvonr to
provide within a period of tem -

. years from the commenoement of .
‘this Constitution for free and -
compulsory- education for all
children until they complate the
age of 14 years."’

gark gfgara & faafardf ¥ sw
gaq ¥ &Y qfefenfe aix wifaw
feafr wY s, g TAwT e gui
frad auf #r gand & wrx ward
yicq &Y §, ag fraiz faar ar 1 sy
ggag feqrarfs 10 ast ¥ 6 ¥ 14
¢ & dgR-ayiwal 1 swad Q-
FAT ST FA & YT

T wiedtzaa § ag A fadda
faar at fs sggiaa afa Wit @3-
aife & &t & fad fr e ar s
a7 10 ad & Y fear iy 1 e
gz ®rar 91 fs g7 10 ad & gadr
geafy ¥ a7 f5 mafrs foar #fgw
FWOEEN QIITT A% 95T AEX )
qg IAFT TF I A A1 9g JF
W ¥ gw ofd T s R Wi
urfg® yafg st J@ T Uy wife
I G USET § AT FT AIHA-
wEY ST A1

gmit agt @ wwre Y feafa of
fr 97 & fa¥ faega gy ) o«
# gz 93T 91, 9W §ny a1y fad
# fas ow fafes exw ar, Wi fiedt
wiw, agdtw ar gewag ¥ ek W
S1Ead WX fafed wuaff 911 @@
muﬂtﬁm&i ¥ e LU
# 933 ¥ 9v¥ 3q wfga foar. faln
strar s W awr mmm"r L]
W & fur LI lm mwalm'
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[SHRI CHINTAMANI PANIGRAHI
in the chair}

off Ned ¥ Ui frar s aw
grar AT AYQSN, wgrear AT, faww
YT FATET ATH AgE KA qT-qT AQv
oSt & g duY T @ F, oY /1w
B ¥ ag yar o w7 R 9 fe gl o
fawr &t o <@ &, ag qard € yafq
fxr wT 3, IR TgTA QT EWIS
faar usig ATFAT ¥ MNa-Na AT
wifge 1 58 gfee & 2= & faardls
eorfge feg w7 & 1| WTAE FICAET
u% fagrdts & fafaga 9

gk wfaqma ¥ a7 =gFedr
wf ot fis ww ad & a7 ¥ & Fages
WX wfrarg faar a9 fvgr srgan

gg wEAgE gark smifeey fafaes

aTE 22 qifad ¥ Fox 3 s 99
& wx g & mgtfaa swa wfgn
Ty A maad agra g fo
g a¥ safeg £ 937 w1 Eyideq 1ge
gar fgg | 3o & TrHY AN H @:
A A 14 g & Fe€i w1 9P ¥
feafy @ @€ &, s Uneart six
qugT & A 7g feafy d3ray €&

i_i fexr & w1 § 5 W

wilga wF feqd § ez wgr qwr g

fs felt W fawrdt w937 @ fag
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300 ¥ SAEear ¥ Wi ¥ fergaTs
fear srar qifzg, wiz faarman)
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Staqr 1 § 1 38 fag gq g @&
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¥ ¥ 1 398 g ardt dar o
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 GFWA T WX A\ AT T@ 40
%1 faswg w3 F fr w3 Frast @
gy a4i 4 sqq  wAY 98, Ay
dwadia NIAT ¥ g ¥ Weg a7 9%
& gff =9 Y wfaad o ¥ faar
& QI ) g MgAT & A § g
TENTA ®T GHET FIAT § |

oft Tm gwre fag (fEawmane):
wamfe aflaw, =t e Qed
ATEX { AqAT T 4gT I AZA WY
g & &) g1 IEIA wed IgAA
& wreaw ¥ gg wiv @Y § 5 14 aw
aFz¥ as€l F FoAg]d WM Fw
oy faadl wfgg | ga @fagr
# it erifrEm fafagee wie ez
qifadt & 9% WY zv A w7 SENA
R IR wifewar 15 &1 @ a@gh
gead fwar § 1 w9 g ghaarT aar
&Y ga¥ ag fada fear warar fw
g & A # aeves Fear g arfe
¥ gud f& gart wedved LR
s § 1 wifews (45) H A S
Tar qr ;-

*“The State shall endcavour to
provide within a period of ten
years from the commencement of
this Constitutions for free and

. compulsory cducation for all
children until they complete the
age of fourteen years."’
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aN A7 21 FA Y FT N srrui"r
cypwT & Saw) & wifad so &
g & A1 wrfgg 1 Wi /et ot
¥ qrg At § a9 a & A aga
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“‘Students are not created for inst-

itutions; Institutions are created
for* the Students.”’
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efewrr & fantardl & g a8 wa7r §,

© dar fo AT geer o dT aTgw
. WE '-tt T a-iﬁ wgT—

“The Stale shall promote with

special care the cducational and

economic interest of the weaker

sections of the people, and in

_ particular, of the SC&ST, and

shall portect them form social

injustice and all forms of
exploiattion,
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gsar § | wif g, ta.—urf. qr.oq &7
arg &g Nfam & ) 5y «1 [T
AT E, W F9% aA7 ® qA W
T W &) AT HA &7 AANT AY B
fe wrasY 3@ qaw ) afqqd s &
faer 4 @yh) w9 qfaqd v ¥
aHIy & W Fr foar A A Ay
AT ®T agT AT fgEAT AW
AT |

gl o% wEfedl &1 |ara §,
Ry Tidt ¥ aga g0 g 8 Q@
grat § fr fipgena &Y stwre st

" wfger §, faar welt ot wfgar § e
g g wel oY A afger 8,0 Sy

"Wﬁﬂtﬂ';t(?fvw ol W

4

" mental Fight in Con.uu. :

ot gT afat & e § IAwr. fewfr

- sga @ args &) wfi e wlY )

ay g I wgfeat agv & fag

wrat §, Afsa ax dTar qar @

Tt §, @ ¥ 6T 9T awYT fowwa

aray "rat § 1 s awry § g

FrEIFIFqUH A 1 ¥wwr

wagr arifes g & fag wggfas
arfs otz wigfea @3 sfe «t
azfedl ®Y +fr g e ¥ faat

At quifge 1 § garorardt at o q1w

AgY #g g § g 9 gAMT & ¥

FeY qLanrAT gyt 1 a@fqara & wifews

—41 ¥ Fgr 141 §—

““Tne State shall,within the limits .
of its economic capacity and
development, make effective
provision for securing the right to
work, to education and to public
assistance in cases of unemploy-
ment, old age, sickness and
disablement, and in other cases
of underserves want.”’

g #2% & wifus feafs ag
1 & uge-z-a% A AT A K UK

C ZT-MYGRAT FT ATT HEAT wrgar g

Y 997 @ g 9T Y FET HIK
farerr % &Y WIT AR, Faay oy
aret qifgal &1 gswas wigew wdAAT
&IC ¥ WY ¥ T T JAT W gAY 0

oF T & enw WiR wegiyu &
a1t & wgav wrgar § fesdlt ¥ gw
fedt & sy e wr wdr fed
frqar e § ora-qgwra § ar firdy

qfems A ¥ & AF wgr K afeas
e XY agTg | or eget ¥ W

gifwd & frg daawget 9 fewfor |
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(=t wIw gt fog) - gETA® G fged) W aTAT 7 fyew

wifge ar fex 48 s wg dw & wr
wrar § 1 .

oF 9% ot Q¥ & faar s
TR O AN aw ¥ ¢ faaw
qig 51 glaur afi 1 wmF foar
‘wyQr Al ¥ afz fear &1 g farsmw

qgfe #® szar =gy | @ faen
qgfr 1 afww ag gar ¢ v ag

AT E aY AN gE ¥ wqqeE
gfimg Ty § wie 7daT &1 gsw97 fag
fiarear geqr ¥ 9 T AIAT § TAWT
gEIawr ag T qrar 1 & w9 w0
WTAT KRS aqAMAT — § waAwear
¥ &Y. q. =7 faamd| a1 1 g% Agw §
I IT ATHI ® JrAT FENIAT ®T
AT AIEY o7, AT FE AU F qAIH 9,
faaey oy v ardt o ar gH
feasq giar ot #uife ga fgedl Al
¢ fiow difeaw ¥ fmr seg 3@ Ay
AL WA g% ag & Feww @ar
8 zafag & 39 @it A aa wg
Tgr g, forad asar wa41 8, 3 WP
®T WIS gAY &Hl d |dar
aax §)

wIq AT &7 At FEY &,
afwa o1 grag ¥ Y wrogRAfad #
w1 aey | § AT A gy AT wr@AT
gfraa fear § wad &1 wge at
xifaw 1 & faett & JFaaagyac €
wia I 5g W g, wWWifs JgFAIL-

- Ja ® wrr faw gaw ¥ aw oWy
YRT g, SAN At w WAl &Y #
fasmr &1 @rw @ @b, W fad
- & Tu® ERINIRTT W WA wgar §,
femn e awiwIw QAT wifgh

fawrar. wifgy faad g % a9l &
=Y T %, fsdr e oF & X Y
I Ay A I3 F | " F uaifan
gal &t Iualey w1 w1 wx @, afew
ag o ®7 § GEfas www § )

A o WA A N weary
W §, g xt aifewr ¥ swwr
YW PAT wfzgy wiz wra alk &
Wt wgizar w1, faad fra & aex
g T 07, I A F1get gl
f& guIt as%, agA, w1 A%y AR
ay, wifas &% | gwiafa o, &
fasrarz & war g, st qfeat s
wT aga @31 377 &, g9 A1y agi gl
AqgT @A 1 AT WR-giz TN
Q-0 TGY AT g FATA { &7
5@ & a7 agi o= & A, feg-
@WE ¥ | #U§ 10 wrw I qAZd
W 1 w0 K8 AeTE S oqra
»@ &, aZ xgi *r MsaH § ? afc
A% FAGT T AqrAT § AT W § wW
yar foer fae faw § § fofwa
/AZL a7 AF |

ga & ¥ wifax agg & Ak F
gF gwra Far wgar o aga S
Aag 9T AWM ugdeT g g
oI §, 981 FAR % fag qur @
g & Q¥ Qv &Y T T A AE AT
wr g1 ¥few § ag sgar Wigar §—
urx W aiat & v grw quwraw ¥
w=aTa a7 aTgfgs 7 ¥ g wr faw
s e ot fafewr aar @ § o
&z § fe ux @i wsanew W A,

e w & & ¥ war £ | qATHIT

W ogun @ e W e g ¥



40[ Resi. re luclu:‘pp 0fﬂ¢’“ CHAITRA'23, 1906 (SAKAY . 14 MLQW 42

to education for childrenof

L ey wifgy it gaet enw & e ¥
" waeRr WHEY aWT GAd g W
5 frgfe SO wifgy 1 39 ww W
T dwvw ¥ fAq W GNTTY W AT H
“oww wgt ¥ gEW W IAN AT
e wifgg feed fis ¥ AsEwr
Ra-Yw ¥ fgedzrT &Y a% | AT W@
BT ¢, EnE gw a1 wsAe iy g,
o Wi &, fafean Sgay war §, Wi
Reeqe@ AgY A, ¥W § gAY FW
fay Tid-§ 1 L T At AT wgd

%7 @l & g9 § g gE@a w7
auda AT § WY AT F@C g WA
AQXT @ 9 TEARaAr A A= $IX

ot y& W v (9reT) oW
gig oY, MG qIEgT *T AW FGAFI
wga ggeAar g€ | oy @ aguf ¥
wsag I § | A FEC AW 7w
fet &y gu Al Tur—F wg¥ ¥

9% 9% IT {q71, 9feq war a AN
€ WA XA &1,93 A Gfeq g7

wq fggsma Wi gur, @ T &7

93 fa¥ @, afeq 97 &l ¥ s
w wifs & Qi az s faz &
wu¥r arga wt ol # g wgar
afga & gaar wgAT wEAT wWigan g
fe ag Nuew g—az =xfwal wix
afrdl 51 2w &1 g wew ¥ Poem W
T waaw § ?

7z wAReEd Wi gfrada oy-

SWa. W AN qg § W Ig ¥aw

- wwx A adl § ) werne A

wif et mftafadar & off & @

. e gy WY flaar o, wg far ot

mental right in Constn.

TR B foeft, aY wr<a w1 aT
Far v fer Wi wg W % ax
F0 sy frani N & wiw ¥ sy
wigar § fe TT s Uz Wra
wEAT WEA § M AG-TG FIHGE
farz 1 a9 @ eg@ § 1T dwT
sma B 1kdz gy faaet TN fe
qg Y FeN7 qewre 1 fawg @ a=r
wifgy w7 g% w9y wfgwrc w v
wigd &, oY gW WIAw T IAE FFS
£ 18RI Wi 10 FOT TSN WY
agidt § WiT wEIC X faga’ fagr g
w1 sftwd) gfaer atdt ¥ ow @ S
t 1T sitwat Ay v, 9 faRa
%Y formy 7o £, 3 3 W AwerE
# q% T17 s 41, N & qreer wm

‘3w #Y W feArar wgar g

werew wszd fea W sg@ &
wigtfea 19 & wienw wigs § fw
wrq wig forasY faerr srea - w3ar Ag
w1 WY ug wEA f5 QeI o
gErifae TEeE QAr fge, W "
s wr gr fasqr «fge, N o
Faw 3 w1 gvd o AfeT W gd -
g f& wwmidiewr ez foslt ad w1 @,ay
g wgi as ofag & 1| wix qg€ &1
QX FAT AT Y, Tg AT YAV 6

::

“‘Without taking into account the
socio-economic condition of the
people there is no point.in forcing .
the poverty-ridden people to send
th_eir_.. children to schools, More
doles will not help. What is the.
motivation ? Does education as
it is today, open the way far
- better life 7 -
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(= gz 31T

RENRT qIITT §T W9 AT
WYX gF arg W AmEar g fw

gwr afaama § sigifees faafe ¥
ag wgr 9t i 1960 ¥ g7 & wT A

1960 ¥ AT FTFIT 1970 9T W M-
WX 1970 & F1% 1976 9T W1, A€ WIT

1976 & aTT AIHTT 1988 9T AT 7§
w1 f6T 1990 #Y &1 & <

¢““The objective of universal
education still remains a far cry
though it was to be achieved by
1960 as laid down in our
Constitution. This date had to be
revised to 1970, then to 1976 and
again to 1988 and 1990."’

Why ? Because of growth of
population.

fgraeara &F QIR F OmA oF
qAT9 g wrar § fF g a1 W7 OF
wieE faar a1 &Ir wrgd & @AW
% Afpa sadeqr 7 IrT AR A
€ W AT HIT FZX A7 ogE qEE A
gw e’ 1 g9 At w33 § fe wiT 5@
UKZ ¥ qATE0 ATFET FAT 45 CFFAA
2 o s wig AT 1A § 1 A § W
st dgd@w A A7 Faww § @,
A & wig ¥ wo¥ ¥ AN F JAOT
g afwr fo @g® =1 feeft oo
NFd 7@ famdr § ag dac aa
wrar & wIX wig # 931¥ & fag o
¥ o ¥ qgr ATFT FIUEYT qqqQr
W< afeqs ema § 9gy qrar qgH
w9¥2T /701 § | @ g9 qg wy foar
agt o fggemm § & ot § o ww

foadl fner & n€ §, ga% anx FAr

g7 Hifvg :

APRIL 12, 1984

* 14 years as j‘nndamenral 404
right in Comm -

“The dropout rate at the primary
stage is as high as 63.1 per cent -
and at the middle stage 77.1 per
cent. The review reveals that out
of 82.5 per cent of the children
in the 6-11 age group enrolled in
elementary schools, 63.1 per cent
droped out in the primary stage
as 77 per cent of 36.3 per cent
children in the 11-14 age group
dropped out.'’

siaady ghaa ardt 7 Weal gz
fagr & aR Fwgr § | MO qFE &
wigw ¥ dar an wgr § v 99 A1
st fas og-fa® @ & fag (€ &)
¥ gfrafadsr, sageens dge gh-
afady, gty gaQt gfqafafear ¥ @
T W7 TIAT N W WIS v
fag Agf aAT &+ W Aw fawr wv
T qIAT qqr A § 1 fmsr W
wawq § sufsq &1 wariw fawiw.
0T &, ufeass § gawr axhiyg
fasig gavargo . adrddl oyt
¥ gay $y 7df Ar §1 wrgw fafreex
g R—

The Prime Minister, Smt. Indira
Gandhi, has issued the following
message in connection with the National
Compaign on  Universalisation of

Elementary Education, being launched
from_today, the Teacher’s Day :

‘‘India has long tradition of

" teaching and learning. Our
ancient institutions attempted to
build the entire personality,
laying as much emphasis on what
an individual becomes as on how
much he knows.”’

i
g IAST AIqW 97 | I7EA Wl
¥ deraT qy¥aA & 9w ¥ 1 @ A
T =wdy Mar W d 'a"r TE 2
are -mf‘tztr & m—. : '
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‘The Minister of State for Education,
Culture dnd Social Welfare, Smt. Sheila
Kaul’s broadcast to the nation to day on
the occasion of the launching of a
National Compaign on Universalisation
of Elementary Education :

«Universalisation of Elementary
Education was cherished goal of
the national movement for
strenghthening the cmerging
nation. That is why our Consti-
tution also incorporates it.”

They have said in detail that these
are the methods and  they say it has
been laid down under the 20-Point
Programme. Therefore, they have given
these guidelines to the States :

“*The entire ‘clementary education’
has been included under the
Minimum Needs FProgramme
(MNP) and ‘clementary educa-
tion’ has been accorded a high
priority in Education under the
Plan.

Opening of primary and middle
schools within easy walking
distance covering the needs of all
habitations.

Intensifying the utilisation of
existing schooling facilities.

Conversion of single.teacher
schools into two-teacher schools,”

-

Complete guide lines have been
given. And how many States are
following that ? They have given data
about this.

w7 w4t w1q fgpgeaw &1 QY

T fasaar aqr qighaa & agd £

W HEX , ¢ Sy W19w) wl-

it {e aF wed @wa ST wifgg
@A A qu wfewmc ¥ wwr §—

mental right in Cmmu.

“The agrument advanced is
that different States and Union
Territories ‘have different enagt< .
ments to  regulate - school
education and there are s large
number of private schools run
run by diverse mianagements,

According to reports redeived
_from the various States, education
is free for all up to Class-X in
fourtcen States and Union
Territories. They are : Andhra
Pradesh, Asam, Bihar Gujarat,
Nagaland, Tamil Nadu, West
Bengal, Tripura, Arunachal
Pradesh and some others where
they can have compulsory
education but in Madhya Pradesh,
Manipur, ~Orissa, Rajasthan,
Sikkim and Uttar Pradesh this
facility is available to girls
only.”’ :

&, =a<r argT & QAT Wgar g’
fo 3 fog ag T ogdaT @@ & 7
gad @ faas §Y WA F1 & g7
qr 129 al v & fF qrg¥WA 9T
FI1 AT FIZT | gAY F6 FATH WY
9 g1 fFar fo seoa@d gyeay
a3 w\fag ? $53e f‘aée FQaw
FIWW € K1 A (45419 & 07 QOv
QIFTT &1 wJaT fas qax wT §
gl afer eaf|m 5 g safwaex w1
fasra Qa1 wifgg ) gzt areve oY
AHT FIHIT A ag W@ g1 T gfas
g9 &Y 93wy £) wifaw v wrfng

oft et dE (gree) o
gur faqe & qrar & Y WA qTwATg
v 3 §, 9% & qufan ggma g0
@ wemifra @t § Qua-gAw 9%

faer stT w19 & e 6 g wfe:

wld § miw S® § wAw A
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(o e fae)

watd §r g € 1 g¥tvT ag R fs ara
T | g & WT g S 6
WYEsT % feqr uv, 99 Tw oW
var wifan Y wrasawar oF fa¥
fanaT W7 Gemeq €Y WEEAYY <A1 4T
qar 7ft, feq wroaw gard enfaw
3% g ¥ i 9 ardY ) IGET A
ag farwr  fiv wvar gard fver qea-
wer ged § &1 gEI QA AR
fra® go 2w & wdw Wil & A
T W1 43F 941 ®) qEN gX A
gy §) zafag, ¥R faer gorer
Y gy WY ady ad, st i
*F Wl Y My @ ar TaE g,
ax anrt fasr fasr a1 gar &@fa-
g1 ¥ §Har, e79AT1, Ay, 99 @-
dxar, sepfa fagr aic awafa ar
gawifas I ¥ wfawe fag ag
§ 1 s 1 I FA1A & fqy e
T Wegea WEE@YWU AT AT )
agT § gAg-gaq 93 sg qar d e
fogar itz «w F wfysrd a1 @
. wifow afusrd § mfas fear srar
wifge a1 | Mo ¥ 1% gwWR &fa-
w17 ¥ ¢@ awg &7 Sifgea fear war
g fe N foar greg sar =918,
IEY g WYFT &A1 FIIAT | AISATEY
gz foar & o7 ¥ sEwEAQ
sgicy o Ml adat aar faggt oifaar
& forg ot faar & g & FT 7Y

W 1T wiwE TG A G
arsye R e exgwar & agor fedl
o GO AEd H Fyaes s Wi
zigew & wWyhl w1 wfafafaey 7 F au-

AT g Ty AW § owad Iw R

APRIL 12, 1984 14 years as fundamental 40¢

¥

right in Constn.

F@ardt ®1 fs wraneT &are ge mfy
fIc o & fay foar Wi Awd &
fax gy oo fad | s w1 gl
qrdY $G W AIAFAT FI, FFow qg
ara adt § fo wrondY % arg Gugew
FTeS AT TIE50 AAT U7 HANT 7
& @ & a3 § Faer g < §, faer
1 AGIT gar M qeery A §
s7%! fegdrdaa faftas v & faar
g

afsa qet A FwAY AggF A 0¥
2fFs o @t & IsW W qiows
ewdi & wsa foar o §, Wuga
aqd ar famry & afeas ewa @,
ITN T8 AT q=91 w1 wedr fawAr
frad &, wafe gad aue watal &
faar eI werrr rygNa g wga &
ewAl & wearg® agf § ) Arewy 9™
T AT & fF gae sRo A g
8% 70,000 SrERE A § WK AU
¥ 20,000 €T ¥ wevA woarqwm Ay
g1 73 FTewreze g @1 wear9w TG,
gl weqIeE § A IR A, gre agy
A § AAAT AT ®Y A
qray Srat

T ard 0 fA7rT QAT A 1T
adt 81 & Faerr wedt Y & wgr fw
ag w1ad fasrg Y <hor § fs Fetr
£ Fdza WET FA AT /Y IAOT
AfFT g8 |@AT N SxdT GHETH §
qg Farar wigar g wna wig fawr

- ofeay, Fgiafatfadr & & wrgmd,

gfrac grf exer ar grf eww, wAA
gzAYy feafs w1 wra agh gwrd)

" 15.12.83 %Y tF g5 & Iac ¥ fawr

"ol & qF TAAT QAT Q@ ATT W7
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‘Fe 1951 ¥ 1981 & §iw & ¥ ¥ frwrr
wr sfaaa sqr qr ? @ HA ¥ orare

Lfgar fr 1951 & gart ¥w & 15.83
afows fafma &1 ¥ €T 1981 &
36.23 sfama §f 1)

UITATL wisy N Y ag |
Sq%IT €

1951 & wier s« ¥ 13.11 wfa-

- qrar foreAr %7 TAT 9T Y 1981 % 29.94
~ wfawa g aar i waw § 1951 ¥ 17.48
" qr, 1981 ¥ wiwd IIAH A¥ ¥
. fagre % 1951 ¥ 11.47 afaga ar N
1981 ¥ 26.92 stfawa &) 74T 1 LIUT
¥ 1951 ¥ wiw® Iaaew Al §, 1981
¥ 43,70 wfama g war glamm &
1951 & qiss Ia=rsw AL §, 1981 &
36.14 stfama 2t war o fgograa a9

mental right Constn.

- % 1951 # 4.86 fraw a1 AN agET

1981 ¥ 42.46 wfawa & war 1 wey-
wAAIT & 1951 & qiwd Igaeq A §
wT 1981 & 26.67 sufawa «vr fafa
¥ ) wafee & 1951 ¥ 19.34 afawa &
wT 1981 ¥ 38.46 sfowar gy | <o
¥ 1951 ¥ 40.38 sfowa ¥ wic 1981
% 70.72 sfama goo

MR. CHAIRMAN : Mr, Shailani,
you will continue next time.

- The House stands adjomne(.i to .
re-assemble on Monday, .the 16h instant
at Il a. m.

18.01 hrs

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, April 16, 1984/
Chaitra 27, 1906 ( Saka).

e e e e
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